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 LOK  SABHA

 Wednesday,  August  1,  959/Sravana
 28,  88)  (Saka)

 a

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Ma  Sexanrn  in  the  Chatr}

 ORAL  ANSWERS  TO  QUESTIONS

 Engineering  and  Scientific  Services

 +
 Shri  Harish  Chandra

 *§37.  Mathur;
 Shri  Ajit  Singh  Sarhadi.

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  how  do  the  grades  of  Engineer-
 ang  and  Scientific  Services  compare
 with  those  of  Administrative  Services,
 and

 (b)  the  steps  Government  have
 taken  or  propose  to  take  in  the  hight
 of  the  observations  made  by  UPSC
 jn  its  Eaghth  Report  (page  8)?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  and
 (b)  The  whole  question  will  be  con-
 sidered  in  the  light  of  the  report  of
 the  Pay  Commission

 Shri  Harish  Chandra  Mathur:  May  I
 know  whether  the  observations  of
 the  Union  Public  Service  Commismon
 have  been  conveyed  to  the  Pay  Com-
 mission  together  with  the  Govern-
 ment's  reaction  to  them?

 Shri  Datar:  They  have  been  con-
 sidered  at  Government  level  I  am
 mot  sure  whether  they  have  been
 formally  conveyed  to  them  but  I  shall
 make  enguiries,
 773  LSD—!
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 Shri  Herish  Chandra  Mathur:  May
 2  know  if  it  is  a  fact  that  fully  quali-
 fled  engineers,  even  with  Master's
 Degrees,  have  to  start  as  jumor  engi-
 neers  on  Rs  3759  and  that  they  have
 represented  to  the  Government  agaunst
 this  and  many  other  humiliations  and,
 if  so,  may  I  know  what  are  their
 &Mevances  and  the  Government's
 reaction  to  them?

 Shri  Datar.  I  am  not  sure  whether
 the  position  is  as  bad  as  the  hon
 Member  wants  us  to  believe  But,  all
 the  same  sometimes  we  receive  repre-
 sentations  But,  on  the  whole,  the
 COnditions  regarding  pay  are  fairly
 satisfactory  and  more  or  tess  uniform

 Shri  Harish  Chandra  Ma‘hnr:  My
 question  whether  any  representation
 from  the  Junior  engineers  has  been
 received  or  not  has  not  been  answered
 Anyway,  the  hon  Mhnister  says  that
 the  conditions  are  satisfactory  May
 I  know  whether  it  ts  a  fact  that  eng:-
 neers  selected  on  an  all-India  basis,
 even  m  the  semor  scales,  get  a  salary
 of  Rs  660—!,I50  only  as  against
 Rs  800—,800  for  IAS  officers  and,
 if  so,  what  is  the  justification  for  this?

 Shri  Datar  There  are  higher  posts
 carrying  higher  scales  of  pay  above
 the  normal  grade  There  are  a  num-
 ber  of  them

 Mir.  Speaker:  All  this  cannot  be  dis-
 cussed  in  the  Question  Hour  The
 hon  Member  wants  to  bring  certain
 services  on  a  par,  or  in  hne,  with  cer-
 tain  other  services  But  I  do  not
 know  whether  the  Question  Hour  ca.
 be  utihsed  for  that  purpose

 Shri  Datar:  May  I  point  out  that
 this  question  was  discussed  during  the
 Iast  session  when  the  report  of  the
 Union  Public  Service  Commisnon
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 was  under  consideration.  J  had  then
 given  a  reply  to  this  -very  question
 also.

 Shri  Ajit  Singh  Sarhadi:  May  |
 know  the  number  of  technical  service
 Personnel  who  wanted  to  opt  and  go
 to  the  administrative  service?

 Shri  Datar:  Their  number  is  very
 small  I  shall  give  figures  For  the
 year  4956  there  were  only  three  engi-
 neers  who  were  selected  for  the  LA.S.
 For  the  year  ‘1987-58,  there  were
 none.  In  the  special  recru:tment  there
 were  eight  out  of  02  The  number  is
 not  much

 Shrimati  Renu  Chakravartfy:  In
 answer  to  the  main  question  the  hon
 Minister  has  stated  that  the  question
 is  awaiting  the  report  of  the  Pay  Com-
 mission.  I  would  like  to  know  whe-
 ther  the  Pay  Commission  is  only  going
 te  consider  the  question  of  bringing
 it  c:  a  por  with  the  salaries  received
 by  the  personnel  in  the  administra-
 tive  services  or  will  it  also  take  into
 consideration  the  average  scales  of
 pay,  ¢tc.,  which  are  offered  to  tech-
 nical  personnel  in  the  country  as  a
 whole*

 Shri  Datar:  The  Pay  Commission
 will  consider  al]  relevant  subjects  and
 give  us  their  recommendations

 Mr.  Speaker:  Next  question  I  have
 allowed  a  number  of  supplementaries

 Shri  Harish  Chandra  Mathur:  Sir,
 may  I  put  one  more  question?  It  75
 very  relevant

 Mr.  Speaker:  Yes

 Shri  Harish  Chandra  Mathur:  fs  it
 a  fact  that  engineers  and  the  techno-
 logists  are  given  no  administrative
 training  and  the  administrative  officers
 are  put  on  their  heads  to  the  humilia-
 tion  of  the  technical  personne!  and,  if
 so,  have  the  Government  considered
 this  matter  and  whether  they  propose
 to  give  any  administrative  training  to
 the  engineers  90  that  the  present  posi-
 tion  may  be  improved?

 Ohst  Datar:  I  have  not  heard  of  any
 quch  complaint  st  all.  Before  thess

 AUGUST  i,  tou  Oral  Answers  2938

 oMicera  actually  start  their  work  they
 have  to  pass  through  a  probationary
 course  of  training,  and  then  they  are
 Placed  im  charge  of  the  particular
 Offices.

 Standardisation  of  Spares  and  Steres
 in  Stee}  Plants

 +
 oss.  Shri  ss.  C.  Samanta:

 Shri  Subodh  Hansda:

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  any  standardisation  of
 Spares  and  stores  is  being  attempted
 for  the  three  Government  Steel  Plants;
 and

 (b)  if  adequate  steps  have  not  been
 taken  in  the  initial  stages  whether
 due  consideration  will  be  given  to
 thus  aspect  during  the  Third  Five  Yeur
 Plan  period  when  the  capacity  of  the
 units  will  be  expanded?

 The  Parilamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  (a)
 and  (b)  Due  to  the  differences  in
 the  detailed  designs  by  the  various
 suppliers,  spares  for  such  equipment
 would  not  normally  be  standard  for
 different  plants  Many  of  the  pro-
 cesses,  particularly  in  regard  to  stecl
 making  and  rolling,  are  also  different
 from  each  other  Where.  however,
 equipment  is  common  in  different
 sections  of  the  steel  plants,  spares  are
 being  rationahsed  and  an  attempt  is
 now  being  made  to  standardise  spares
 and  stores  to  the  extent  practicable
 Hindustan  Steel  Limited  are  setting
 up  Central  Designs  Organisation,
 which,  among  other  things,  will  study
 and  consider  standardising  component
 Parts  wherever  possible.

 Shri  8S.  C.  Samanta:  May  I  know
 whether  any  component  expert  com-
 mittee  has  been  set  up  to  go  into
 these  matters?

 Shri  Gajendra  कलकल,  Sinha:  Stand-
 ardisation  of  components  was  not
 Possible  when  the  erection  was  going
 ea,  It  is  possible  and  practicable



 when  production  starts.  Production
 haa  started  but,  at  present,  there  is  no
 expert  committee  appointed.

 Shri  है,  C.  Samanta:  May  I  know
 whether  any  private  parties  have
 come  forward  to  take  up  some  of  the
 work  in  this  regard?

 Shri  Gajendra  Prasad  Sinha:  There
 is  no  question  of  any  private  party
 coming  in  and  taking  up  this  work.

 Shri  V.  P.  Nayar:  May  I  know
 whether  any  estimate  has  been  made
 about  the  yearly  requirements  of
 spare  parts  in  any  of  these  steel
 plants?

 The  Minister  of  Steel,  Mines  and
 wer“  Sirair  sWaran  sitigny:  yés,  sir.
 Estimates  have  been  prepared.

 Shrimati  Rena  Chakravartty:  May  I
 know  what  steps  are  being  taken  to
 standardise  spares  and  stores  as
 between,  say,  at  the  Durgapur  plant
 where  the  English  measurement  is
 followed,  and  the  plants  at  Rourkela
 and  Bhilai  where  they  are  following
 the  metric  system?  Obviously,  the
 spares  and  stores  will  have  to  be
 brought  on  a  par;  so,  may  I  know
 whether  the  Designs  Organisation  is
 now  taking  up  this  matter  of  bringing
 these  two  kinds  of  measurements  on
 8  par  with  regard  to  the  spares  and
 stores?

 Sardar  Swaran  Singh:  This  will  be
 one  of  the  matters  which  will  be  con-
 sidered  by  .the  Central  Designs
 Organisation.

 Dethi  Schools
 9539,  Shri  Radha  Raman:  Wil!  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  standard
 of  education  in  Delhi  schools  had
 considerably  gone  down  in  recent
 years;

 by)  if  the  causes  thereof;  and

 (९)  what  steps  are  being  taken  to
 improve  the  standard  in  Deihi  schools?

 The  Minister  of  Education  (Dr.  K.  L.
 Ghrimali):  (a)  and  (b).  Standard  of
 education  in  some  schools  has  gone
 down  in  recent  years  on  account  of
 vapid  quantitative  expansion  and
 shortage  of  qualified  teachers.

 (c)  Steps  are  being  taken  to  pro-
 vide  adequate  services  and  amenities
 in  newly-opened  schools  and  to  appoint
 qualified  and  trained  teachers.

 Shri  Radha  Raman:  The  hon.  Minis-
 ter  has  jut  now  stated  that  the
 deterioration  is  mainly  due  to  the
 non-availability  of  qualified  teachers.
 May  I  know  whether  the  Government
 had  this  matter  investigated  or
 examined—that  it  was  only  because  of

 re  ron-krailibiliy  Of  gabiied
 teachers,  or  there  were  certain  other
 factors  due  to  which  the  standard  of
 education  in  Delhi  schools  had  gone
 down?

 Dr.  हू,  L.  Shrimali:  There  may  be
 other  factors  also  but  the  main  factor
 which  has  been  responsible  for  the
 deterioration  of  standards  is  the  rapid
 expansion  of  education  during  the  last
 few  years.

 Shri  Radha  Raman:  May  I  know
 whether  an  agitation  was  going  on
 recently  in  Delhi  from  the  side  of
 teachers  who  claimed  to  be  quite
 qualified  but  that  they  are  not  given
 bree  ‘rence  because  they  have  been
 either  transferred  to  the  Corporation
 br  are  not  retained  in  the  Delhi
 ‘Administration?  Their  case  is  hang-

 (re
 and  they  are  ready  to  serve  the

 Government  as  qualified  teachers  but
 their  case  is  by-passed.

 _  Dr.  K.  L,  Shrimali:  The  attempt  of
 he  Government  is  to  get  the  most
 ighly  qualified  staff  for  the  teaching

 nstitutions  so  that  the  standard  of
 ucation  may  improve  and  wherever

 this  staff  is  available  the  Government
 will  recruit  them.

 Pandit  D.  N.  Tiwary:  May  I  know \

 प्

 this  fall  in  standards  has

 लि
 ह.  all-India  problem  and
 any  step  can  be  taken  ta



 अदा...  ह *... क  Anewers

 solve  the  problem  on  an  ali-India
 basis?

 Dr.  K.  L.  Shrimall:  Yes,  Sir  This
 is  not  a  special  phenomenon  of  Delhi
 only  In  fact,  there  has  been  deteriora-
 tion  of  educational  standards  all  over
 the  country,  and  both  the  Central
 Government  and  the  State  Govern-
 ments  are  making  serious  efforts  to
 remedy  this  state  of  affairs

 Shri  P.  8,  Daulta:  Is  it  a  fact  that
 a  rural  panchayat  of  the  Delh  rural
 area  recommended  to  Government  that
 the  so-called  basic  education  be
 removed  from  the  schools  because  it
 has  lowered  the  educational  standards
 and  that  if  the  results  are  good  :t  may
 be  extended  to  the  urban  area  also?

 Dr.  K.  L.  Shrimali:  The  Government
 have  examined  this  question  very
 earefully  not  once,  but  several  times
 and  we  have  come  to  the  conclusion
 that  the  essential  features  of  basic
 education  are  sound  and  all  the
 schools,  whether  in  urban  of  rural
 areas,  should  incorporate  those
 features  In  fact,  Government  have
 recently  undertaken  a  programme  of
 orientation  by  means  of  which  al]  the
 schools,  whether  in  urban  or  rural
 areas,  will  be  orientated  towards  the
 basic  pattern

 History  of  Freedom  Movement

 +
 sf  Shri  Subodh  Hansda.
 Vv  Shri  8.  C.  Samanta:

 Will  the  Mimuster  of  Sctentific
 Research  and  Cultural  Affairs  be
 pleased  to  state

 (a)  whether  the  writing  and  pub-
 heation  of  the  first  volume  of  History
 of  Freedom  Movement  has  been  com-
 pleted;  and

 (b)  xf  30,  when  this  will  be  brought
 out  for  sale”

 The  Minister  of  Scientific  Research
 and  Cnitural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b)  Considerable
 progress  has  been  made  with  the
 first  Volume  of  the  book  of  which  the
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 first  section  has  been  completed  and
 the  second  section  is  being  written.

 Shri  Subodh  ह :....... अ  May  I  know
 whether  this  first  volume  has  been
 published  or  not?

 Shri  Humayun  Kabir:  I  said  that
 the  first  section  has  been  completed
 and  the  second  section  is  being
 written  When  both  the  sections  are
 with  us,  then  the  question  of  publica-
 tion  will  be  taken  up

 Shri  8.  Cc  Samanta:  Is  it  not  a  fact
 that  this  work  was  taken  up  long
 before  and  a  long  time  has  elapsed
 after  the  committee  entrusted  with
 this  work  was  dissolved?  May  I  know
 the  reasons  for  the  delay  in  the  pub-
 lication  of  this  book?

 Shri  Humayun  Kabir.  I  do  not  think
 there  has  been  any  very  great  delay
 In  a  work  of  this  kind,  time  i8  neces-
 sary  taken  It  took  about  4  years
 to  collect  the  material  After  that  the
 people  who  started  writing  the  book
 felt  that  st:ll  there  was  more  material
 to  be  collected  The  actual  writing
 of  the  book  was  started  only  a  few
 months  ago  I  expect  that  the  first
 volume  of  manuscript  will  be  ready
 by  the  end  of  the  current  year  and
 probably  published  by  the  middle  of
 next  year  But  in  regard  to  the  book

 IT  da  not  hke  to  give  any  deadline

 सेठ  गोजिन्द  दास  :  क्‍या  इन  दो  विभागों
 में  हमारे  स्वतत्रता-युद्  का  पूरा  इतिहास
 भा  जायगा  झौर  इन  दोनों  विभागों  कौ

 पृष्ठ  सख्या  करीब-करीब  कितनी  होगी  शौर

 यह  पुस्तक  किन  किन  भावाथों  में  प्रकाशित

 होगी  ?

 थी  हुमायून  कबलिर  माननीय  सदस्य  ने
 तीन  सवाल पूछे  हैं।  जहां  तक  पहले  सवाल  का
 ताल्लुक है, है,  यह  खाली  पहला  खड  है।  यह

 पूरी  किताब  तौन  लंडों  में  प्रिंट  होगी  ।  पहले
 खड में  १७५७  से  १८५७  तक  के  पौरियड की
 तारीख  होगी  t  फिर  माननीय  सदस्य  ने  द... ड
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 ६... ई  कि  इस  में  कया  क्या  भौंजें  होंगी।  पहले
 सैक्शन  में  यहां  की  शोशल,  पोलीटिकल,  कल्चर

 झर  इफोमोमिक  कस्डीवरड  का  हास  होगा  t
 सैंकिड  तैक्शन  में  यह  लिखा  होगा  कि  धग्रेजो
 के  जाने  के  बाद  क्या  भसरात  पड़े  और  किस

 तरह'से  यहां  की पोलीटिकल लाइफ  शुरू  हुई  t

 माननीय  सदस्य  ने  पुस्तक  क॑  बारे  में  भी  पूछा
 है।  यह  किताब  पहले  अग्रेजी में में  शाया  की
 जायगी  झौर  फिर  उस  को  दूसरी  हिन्दुस्तानी
 जायानो  में  शाया  करने  का  इरादा  है  ।

 शी  रधुमाव  सिंह  :  में  यह  आनना

 चाहता  हू  कि  इस  पुस्तक  क॑  जो  लेखक  लोग  हैं,
 क्या  उन्होने  कभी  किसी  पोलीटिकल  मूवमेंट  में

 म  -फ़ीएप्स  कूकें  प्र्छ  .ल्पा कै  था  प्त  को

 इस  बारे में  कोई  एक्सपीरिवस है  |

 थी  हमाबून्‌  कथिर  :  एक  ही  लेखक लिख
 रहे  हैं  भौर  एक  तरह  से  कहा  जा  सकता  है  कि
 पोलीटिकल  मूवम ट  के  साथ  उनकी  पूरी  हम-

 दर्दी  है  भ्रौर  उन्होने  कुछ  हिस्सा भी  लिया  था
 Shri  Bishwanath  Roy:  May  I  know

 whether  the  contribution  of  the  revo-
 lutiongry  movement  of  India  will  be
 included  in  the  History  of  Freedom
 Movement?

 Shri  Hamayen  Kabir.  The  history  of
 the  freedom  movement  wil]  include
 everything  which  contributed  to  the
 attainment  of  Independence

 Shri  T  B.  Vittal  Rao:  May  I  know
 the  reasons  for  keeping  the  publica-
 tion  of  the  first  part  pending  till  the
 completion  of  the  second  part?  Is
 there  any  proposal  to  revise  the  first
 part  which  has  been  already  written”

 Shri  Humayun  Kabir:  I  am  afraid
 the  hon  Member  did  not  understand
 what  I  said  I  said,  the  first  volume
 will  have  two  sections  The  first
 section  has  been  completed  and  the
 second  section  is  being  written  As
 soon  as  the  second  section  is  complete,
 the  first  volume  will  be  published

 थी  रजुनाद  ह्त्हिः  मे  यह  जानना  भी

 चाहता  हु  फि  ११४२  को  भूबमेंट  में  भारतवर्ष
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 की  जिन  पाटियों  ने  श्राजादी  के  प्रान्दोलन
 के  विरोध  किया  था,  उनका  भी  इतिहास

 दैस  में  होगा या  नहीं ?

 थी  हुमायुन्‌  कथिर  :  प्राज़ादी  के  इति-
 हैस  में  जो  कुछ  झाना  चाहिये  भौर  भावजेक्टिव

 पैर  पर  हिस्ट्री लिखने  से  जो  जो  सामान इस
 में  रहना  चाहिए  ,  वह सब  इस  में  शामिल
 किया  जायगा  ।

 शी  विभूति लि  :  मत्री जी जी  में  कहा  है  कि
 पौर  भाषाओरो  में  छापने  का  हमारा  इरादा  है  ।

 सै  यह  जानना  चाहता  हूं  कि  तब  श्रग्रेजी  जासने
 पाले  तो  हिन्दुस्तान  में  एक  या  दो  परसेंट  होंगे
 भौर  हिन्दुस्तान  की  फ्रीडम  मूबमेंट  म ेकिसान

 मज़दूर सब गए, सब  गए,  तो  उन  की  जानकारी के  लिए
 प्रद  भाषाशों  में  इस  इतिहास  को  सरकार
 क्यो  नही  छापती  ?

 शी  हुमतपण  कथिर  :  में  ने  कहा  है  कि  जो

 इरादा  है।  इरादे  का  मतलब  है  इन्टेनशन,
 डिसिद्धन  ।  प्रभी  किताब  नहीं  छपी  है  i  इरादे
 पे  ज्यादा  तो  प्रग्नेजी  के  बारे  में  भी  नहीं  है  ।

 थी  हरण  बांडे  :  क्या  मत्री  जी  बतलायेंगे
 कि  जिस  लोगो  ने  झाज़ादी  की  लडाई  में  हिस्सा
 लिया,  क्या  उन  से  लेखको  ने  कोई  किसी  तरह
 का  कन्सल्टेशन किया  है  या  नही

 ?

 भी  इमामन  रकबिर:  जब  यह  सामान  जमा

 किया  गया  वा,  तो  इस  के  लिए  एक  हैदल  बोर्ड  -
 भाफ  एडीटर्ज और  हर  एक  स्टेट  में  भी  एक
 बोद  बनाया  गया  था  ।  उन्होंने  काफी  सामान
 जमा  कर  लिया  ।

 Headquarters  of  Hindustan  Steel  Ltd.

 +
 Shri  R.  C.  Majhi:

 Will  the  Minister  of  Steel,  Mines
 "ad  Fuel  be  pleased  to  state

 (a)  whether  there  is  any  proposal
 ty  move  the  Headquarters  of  Hindustan
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 pay
 Limited  from  Delhi  to  Ranchi;

 an

 (b)  if  so,  the  reasons  thereof?

 The  Minister  of  Steel,  Mines  and
 Wael  (Sardar  Swaran  Singh):  (a)  and
 (b).  The  possibility  of  shifting  the
 Headquarters  of  Hindustan  Steel
 Limited  to  a  suitable  place  outside
 Delhi  is  being  explored  but  no  final
 decision  has  yet  been  taken.

 Shri  B.  com  Majhi:  May  I  know  when
 a  decision  will  be  taken?

 Sardar  Swaran  Singh:  It  should  not
 take  more  than  &  couple  of  months.

 Shri  Supakar:  May  I  know  if  the
 sites  of  the  different  steel  plants  them-
 selves  are  aJso  under  consideration  of
 the  Government  or  they  have  been
 ignored?

 Sardar  Swaran  Singh:  Everything  is
 under  consideration  until  a  decision  is
 taken.

 Shri  8.  M.  Banerjee:  What  is  the
 necessity  for  shifting  this  office  from
 Delhi  to  any  other  place?  Would
 Government  consider  dropping  this
 scheme  in  view  of  the  economic
 stringency?

 Sardar  Swaran  Singh:  The  opera-
 tional  efficiency  and  proximity  to  the
 steel  plants  is  the  main  consideration.
 Although  in  the  initial  stages  it  was
 necessary  to  function  from  Delhi  be-
 cause  negotiations  had  to  be  carried
 on  with  Government  and  semi-Gov-
 ernment  organisations,  I  think  for
 operational  purposes  it  will  be  better
 to  have  a  more  central  organisation—
 by  central  I  mean  which  is  central
 from  the  point  of  view  of  location  in
 relation  to  the  steel  plants,

 Shri  Jaipal  Singh:  In  view  of  the
 fact  that  Ranchi  is  the  most  concentric
 place  so  far  as  the  steel  industry  is
 cencerned  and  also  in  view  of  the  fact
 that  the  Government  of  Bihar  had
 placed  no  difficulty  in  the  way  of
 ‘accommodation,  land  and  the  like,
 yvasy  I  know  whether  there  are  any

 AUGUST  a,  089  Orat  Answers  =  aga

 other  considerations  which  have  step-
 ped  into  the  picture  to  change  8  deci-
 aion  which  was  announced  eariier  that
 the
 —  मा

 would  be  shifted  to

 Sardar  Swaran  Singh:  There  is  no
 “other  consideration”  or  “earlier  con-
 sideration”;  the  matter  is  under
 simple  consideration.  Ranchi  is  a  good
 place  and  stands  a  good  chance.  That
 is  all  I  can  say.

 Shri  Panigrahi:  Among  the  posaible
 sites  where  Government  wants  te
 locate  the  headquarters,  may  I  know
 whether  Rourkela  has  been  included?

 Mr,  Speaker:  Each  hon.  Member
 here  may  suggest  5  or  6  names.

 Shri  T.  B.  Vittal  Rao:  May  I  make
 a  submission?  The  Estimates  Com-
 mittee  recommended  that  the  head-
 quarters  should  be  shifted  to  one  of
 the  sites  where  the  steel  plants  are
 located.  Rourkela  is  one  such  place.

 Mr.  Speaker:  I  agree.  When  an  hoa.
 Member  put  the  question  whether  the
 headquarters  would  be  shifted  to  one
 of  the  sites  where  the  steel  plants  are
 located  or  whether  those  sites  wil!
 be  ignored  and  some  other  place
 will  be  chosen,  the  hon.  Minister  re-
 plied  that  the  question  whether  it
 should  be  located  in  one  of  the  places
 where  the  three  steel  plants  exist  also
 wil}  be  under  consideration.  I  am
 sure  Rourkela  is  one  of  those  places.

 Shrimati  Renu  Chakravartty:  What
 js  the  fate  of  the  recommendation
 made  by  the  Estimates  Committee?
 In  view  of  the  fact  that  Rourkela  and
 Bhilai  are  both  situated  in  tribal
 areas,  Shri  Jaipal  Singh  also  will
 have  nv  objection....  (Interruption).

 Sardar  Swaran  Singh:  Shri  Jaipal
 Singh  says  that  Ranchi  is  also  situat-
 ed  in  a  tribal  area.  There  is  no
 question  of  ignoring  any  piace.  It  is
 a  question  of  selecting  a  particular
 suitable  place  and  any  place  that  38
 not  selected  should  not  regard  itself
 as  being  ignored.
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 Some  Hon,  Members  rose—

 Mir.  Speaker:  The  hon.  Minister  will
 ¥eceive  all  representations  in  this  re-
 gard.  Hon.  Members  may  write  to
 him  and  place  before  him  all  their
 representations.

 Shrimati  Renu  Chakravartty:  My
 point  is,  what  is  the  fate  of  the  re-
 commendation  of  the  Estimates  Com-
 mittee,  which  they  made  after  paying
 a  good  deal  of  attention  as  to  why  it
 should  be  located  in  one  of  the  sites
 of  the  steel  plants?

 Sardar  Swaran  Singh:  The  decision
 about  the  location  of  the  headquarters
 will  also  decide  the  fate  of  the  recom-
 mendation.

 Shri  Jaipal  Singh:  May  I  submit
 that  Ranchi  is  the  only  place  in  the
 whole  of  India  which  has  got  accom-
 modation  for  people  who  become
 difficult?

 Manufacture  of  Special  Steel  and
 Alloys  ia  India

 +
 Shri  Barman:

 °344.  <  Shri  Subodh  Hansda:
 iG  Shri  0.  Samanta:

 Will  the  Minster  of  Steel,  Mines
 and  Fuel  be  pleased  to  state

 (8)  whether  special  steel  and  alloys
 could  be  manufactured  in  integrated
 Iron  and  Steel  works  in  our  country

 (b)  at  not,  whether  Government
 Propose  to  manufacture  these  by  set-
 ting  up  separate  plants;

 (c)  how  much  stainless  steel  and
 alloys  are  produced  in  our  country  at
 present;  and

 (d)  whether  this  is  sufficient  to  meet
 our  country’s  demand?

 The  Parliamentary  Secretary  te  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  (a)

 No  Sir,  not  all  the  grades

 (b)  Yes  Sir.

 (c)  There  is  no  capacity  in  the  coun-
 try  now  for  the  production  of  stain-

 Shri  Barman:  With  reference  to  the
 answer  to  pert  (b)  of  the  question,
 may  I  know  the  places  where  these
 plants  will  be  set  up,  at  what  cost  and
 whether  they  will  be  in  the  public
 sector  or  the  private  sector?

 Shri  Gajendra  Prasad  Sinha:  It  8
 too  early  to  say  about  the  location  of
 the  plants.  But  a  statement  has  al-
 ready  been  made  in  reply  to  a  ques-
 tion  that  one,  alloy  steel  plant  is  going
 to  be  in  the  public  sector

 Shri  Basappa:  In  view  of  the  fac
 that  the  availability  of  cheap  electric
 power  is  one  of  the  important  consi-
 derations  in  the  matter  of  establishing
 a  plant  of  this  type,  will  Government
 consider  the  question  of  establishing
 this  plant  in  the  Bhadravath  steel
 pliant  in  view  of  the  availabilty  of
 cheap  electric  power  from  the  Shara-
 wat:  valley  project?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Avail-
 ability  of  electric  power  at  reasonable
 rate  is  one  of  the  considerations  and
 it  will  certainly  be  taken  into  con-
 sideration  at  the  time  when  a  final
 decision  about  the  location  of  the  plant
 is  taken

 Shri  Damani:  The  demand  for  stain-
 less  steel  for  the  manufacture  of  plates
 and  other  materials  is  increasing  day
 by  day  and  on  account  of  its  non-
 availability  we  have  to  import  it  m
 large  quantities  every  year  What  are
 the  difficulties  standing  in  the  way  of
 Government  establishing  such  a  plant
 in  the  country?

 Sardar  Swaran  Singh:  There  is  no
 particular  difficulty  We  have  taken
 a  decision  to  set  up  a  plant  and,
 according  to  our  present  estimates,
 the  plant  in  its  initial  stages  will  have
 the  capacity  to  manufacture  up  to
 10,000  tons  of  stainless  steel,  among
 other  varieties  of  steel.
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 हिना  Sabotih  Hansds:  In  answer  to
 part  (b)  of  the  question,  may  I  know
 whether  quotations  have  been  invited
 from  firms  for  the  preparation  of  the
 detailed  project  report  and,  if  so,
 whether  the  final  selection  has  been
 made  for  the  preperation  of  the  plant.

 Sardar  Swaran  Singh:  A  decision
 has  been  taken  to  entrust  the  prepara-
 tion  of  the  project  report  to  an  Indian
 firm  and  we  expect  that  the  project
 report  would  be  in  our  hands  in  about
 seven  months’  time.

 Shri  ss.  C.  Samanta:  With  reference
 to  part  (b)  of  the  question,  may  I
 know  the  number  of  plants  proposed
 to  be  set  up  during  the  Second  Plan

 Shri  ह.  है  Nayar:  The  hon.  Parlia-
 mentary  Secretary  has  stated  that

 ge  Bes  EE  speed  steel  also?
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 ultimate  capacity  of  the  steel  plant
 when  we  try  to  change  it  later  on  the
 expenditure  will  go  up.  Therefore,  I
 would  like  to  know  whether  any

 &  8 Sardar  Swaran  Slogh;  I
 accept  the  suggestion  which  is
 in  the  first  part  because  with
 to  our  existing  public  sector
 plants  we  know  fully  well
 capacity  and  what  is  go
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 ultimate  capacity  of  80,000  tons  a  year.
 So,  everything  will  be  taken  into  con-
 sideration  when  we  finalise  our  deci-

 planning  of  the  public  sector  steel
 plant.

 Shri  ह... 2  May  I  know  whether
 the  Estimates  Committee,  under  the
 guidance  of  Shri  8.  G.  Mehta,  hes
 recommended  that  it  should  be  astab-
 lished  in  Bhadravathi  and,  if  so,  when
 will  Government  take  8  decision  on
 that?

 Sardar  Swaran  Siagh:  I  presume
 that  recommendation  was  made.  But
 with  all  due  deference,  the  technical
 aspect  was  not  before  the  Estimates
 Committee,  and  it  will  be  after  the
 project  report  is  out  that  we  would
 be  able  to  take  a  decision  on  merits.

 Shri  Shankarafya:  The  Bhadravathi
 Steel  works  have  submitted  a  scheme,
 along  with  the  collaboration  of  a
 foreign  firm,  to  manufacture  stainless
 steel.  What  has  happened  to  that?  Is
 it  because  it  3s  in  the  private  sector
 that  Government  is  not  giving  sanc-
 tion  for  that?

 Sarfar  Swaren  Gingh:  I  do  not  think
 that  question  will  arise  out  of  this  at
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 to  Seared  No.  3902  on  the
 4th  May,  959  and  state:

 (9)  if  so,  with  what  result;

 (९)  whether  the  States,  where  comm-

 they  would  complete  the  separation;
 and

 (8)  if  so,  what  are  those  dates?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  Latest  progress  reports

 are  being  awaited  from  the  States  of
 Assam,  Mysore  and  West  Bengal.
 There  is  no  change  in  other  States.

 (c)  and  (a).  U.P.  expect  separation
 throughout  the  State  within  two
 years  and  Bombay  by  Ist  September,
 1980.  No  target  date  has  been  fixed
 by  other  States.

 ।  Radka  Raman:  May  |  know
 whether  in  any  State  ‘egislation  hes
 een  enacted  to  effect  separation  of
 judiciery  from  the  executive?

 Shei  Datar:  In  Bombay  it  was  done.

 Teminder  or  directive  to  the  States
 that  have  been  going  slow  in  the  mat-
 ter  of  separation  of  judiciary  from  the.
 executive?

 Shri  Datar:  We  have  always  beer
 requesting  them  and,  es  I  have  said,
 from  three  States  we  have  not  receiv-
 ed  any  reports.  In  other  States  sepa-
 ration  is  partial  and  they  are  awaiting
 the  experience  in  certain  districts  to
 Ste  whether  it  can  be  extended  to
 Other  districts.

 Shri  Ajit  Singh  Sarhadi:  In  view
 of  the  fact  that  the  progress  in  the
 Matter  of  seperation  of  judiciary  from
 the  executive  has  been  slow,  is  there
 any  proposa}  to  have  a  smell  commit-
 tee  appointed  to  suggest  ways  and
 Means  to  accelerate  the  separation  in
 Catch  State?

 Shrt  Datar:  7६  is  not  necessary.  No
 COmmittee  is  necessary  in  this  ह...

 भो  पद्म  देव  :  म॑  जातवा  चाहता  हू
 ॥ उ  'विलम्प  का  कारण  सच  है  या  कि
 मशीनरी  इस  किस्म को  नहीं  हूं  जिस  से

 यह  कार्य  जल्दी हो  सके
 ?

 Shri  Datar:  Both  and  some  other
 Féasons  also.
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 Separation.  In  seven  States  it  is  being
 implemented  partially.  Three  States
 Ste  considering  the  matter.

 Stet  Sadan  Gupta:  Since  the  Cen-
 ह... ह  Government  seem  to  be  |... अ



 age  regional  development  and  to  uti-
 lise  scrap  available  ‘locally,  it  is  pro-
 posed  to  permit  about  25  electric
 furnaces  in  various  parts  of  the  coun-
 try  to  manufacture  special  steels  and
 steel  castings  for  which  electric
 furnaces  are  suitable.

 Shri  Ajit  Singh  Sarhadi:  May  I  just
 know  if  a  certain  number  would  be
 allocated  to  each  State  or  the  method
 that  is  being  adopted  for  such  alloca-

 cases  are  sponsored  by  various  State
 Governments  and  the  ultimate  deci-
 sion  is  taken  by  the  licensing  com-
 mittee.

 Shri  Ajit  Singh  Sarhadi:  In  view  of
 the  fact  that  one  of  the  objectives  is
 to  remove  regional  disparity  would
 the  cases  of  those  States  where  there
 is  Jess  industrialization  be  taken  into
 oonsideration?

 °550,  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Pael  be  plees-
 ed  to  state:

 Yes,  not  for  the  remaining  years  of
 the  Second  Plan  but  as  a  ceiling  of
 foreign  exchange  for  the  National
 Coal  Development  Corporation’s
 entire  programme  for  the  current  year.

 (b)  The  Government  of  India  have
 considered  the  request  of  the  Nationa!
 Coal  Development  Corporation  and
 raised  the  total  allocation  to  Rs.  20.27
 crores.  The  position  will  be  review-
 ed  again  in  April,  1960,

 Shri  Panigrahi:  May  I  now  whe-
 ther  this  provision  of  Rs  202  crores
 of  foreign  exchange  i5  for  the
 remaining  years  of  the  Secord2  Plan
 or  only  for  the  current  year’

 The  Minister  of  Steel,  Mines  and
 Fuel]  (Sardar  Swaran  Singh):  This  )s
 the  tota!  allocations,  as  has  teen  mena-
 tioned  by  the  hon  Parliamentary
 Secretary,  for  the  Second  Plan
 period

 Shri  Panigrahi:  What  was  tte
 original  allocation  of  foreign  ex-
 change  for  the  National  Coal
 Development  Corporation  and  how
 much  of  it  has  been  utilised?  Besides
 this,  was  there  any  agreement  for
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 beinging  in  machinery  on  deferred
 payment  basis?

 Serdar  Swaran  Stagh:  One  sugges-
 tion  about  the  original  allocation  is
 contaimed  in  the  hon  Member's  own
 question  in  part  (a)  The  only  modi-
 fication  that  is  cantained  in  the  reply
 8  that  the  allocation  is  for  the  entire
 Plan  period  and  not  for  the  remain-
 mg  part  of  the  Plan  period  The
 figure  also  has  been  corrected  With
 regard  to  the  procurement  of
 machinery  on  deferred  payment,  part
 of  the  machinery  is  proposed  to  be
 acquired  on  deferred  payment  terms

 Shri  T  B.  Vittal  Rao:  What  per-
 centage  of  the  maternal  and
 machinery  that  hag  been  received
 from  foreign  countries  is  actually  in
 use?

 Sardar  Swaran  Singh.  I  presume
 that  the  major  part  of  it  should  be
 an  use,  but  I  could  not  give  the
 exact  percentage  For  instance,  whe-
 ther  it  would  be  in  use  for  all  the
 24  hours  or  for  ten  or  eight  hours  I
 could  not  say,  but  I  presume  that
 anything  which  could  be  used  is  not
 lying  idle  If  it  3s  lying  idle  and  if
 the  hon  Member  has  any  information
 I  would  like  to  be  benefited  by  his
 information

 Irregularities  in  Central  Ordnance
 Depot,  Chheoki

 +
 (  Shri  8.  M  Banerjee:

 *55l  <  Shri  Jagdish  Awasthi-
 |  Shri  P  6,  Deb:

 Will  the  Minister  of  Defence  be
 Pleaseg  to  refer  to  the  reply  given  to
 Starred  Question  No  2029  on  the
 24th  April,  959  and  state

 (a)  whether  the  inquiry  by  the
 Special  Police  Establishment  of  the
 irregularities  in  the  local  purchases of  stores  m_  the  Central  Ordnance
 Depot,  Chheok:  (Allahabad)  has  been
 concluded,

 (b)  if  80,  what  are  ite  findings,  and

 (c)  the  action  taken  thereon?
 The  Deputy  Minister  of  Defence

 (Sardar  Majithis):  (a)  No,  Sir.
 (b)  and  (c)  Do  not  arise

 Shri  M.  Banerjee:  May  I  know
 as  to  when  this  report  is  hkely  to  be
 submitted  and  whether  non-submis-
 sion  of  this  report  is  encouraging
 those  who  are  responsible  for  this
 irregularity?

 Sardar  Majithia:  The  case  is  with
 the  SPE,  and  as  soon  as  they  submit
 the  report,  necessary  consequences
 will  naturally  follow

 Shri  S  M  Banerjee:  My  submu-
 sion  35  that  this  case  was  depart-
 mentally  enquired  into  and  then  it
 was  handed  over  to  the  special
 intelligence  branch  I  want  to  know
 as  to  how  much  time  3s  likely  to  be
 taken  for  the  submission  of  the
 report  My  fear  is  that  the  nen-
 submission  of  this  report  will  defi-
 nitely  encourage  those  who  have  done
 this  irregularity

 Sardar  Majithla:  So  far  as  how
 long  will  :t  take  for  the  SPE  to  sub-
 mit  its  report  is  concerned,  I  cannot
 give  any  time  for  this,  but  so  far  as
 encouraging  others  by  the  delay  is
 concerned,  the  ५  not  be  possible
 because  we  are  taking  stringent
 measures  to  see  that  cases  of  this
 type  do  not  re-occur

 Shri  Ss.  M  Banerjee:  May  I  know
 whether  anv  assessment  or  investi-
 gation  has  been  done  to  assess  the
 actual  amount  involved  m_  this
 irregularity  of  local  purchase®

 Sardar  Mafjithia  That  has  run  to
 about  Rs  2,800

 Excise  Duty  on  Petroleum

 ‘S552  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Finance  be  pleased  to
 state

 (a)  whether  it  ४  a  fact  that  Gov-
 ernment  of  Assam  have  asked  for  the
 enhancement  of  the  Central  Excise:
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 Duty  levied  on  petroleum  and  petro-
 Jeum  products;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 The  Deputy  Minister  ef  Finance
 (Shri  B.  B,  Bhagat):  (a)  No,  Sir.

 (by)  Does  not  anse.

 Shrimatl  Mafida  Ahmed:  May  I!
 know  the  annual  net  income  from
 basic  and  additional  duties  on  Assam
 oiis  and  the  reasons  why  Assain  35
 being  deprived  of  her  legitimate
 share  of  the  Central  excise  revenue
 on  petro]  ang  petroleum  products?

 Shri  B.  R.  Bhagat:  I  want  separate
 notice  for  that  question  That  is  a
 question  of  detail.

 Shrimati  Mafida  Ahmed:
 not  follow  the  answer.

 Mr.  Speaker:  He  wants  separate
 notice.

 Shri  2.  0  Borooah:  May  I  know  if
 it  is  a  fact  that  the  prices  of  petro-
 leum  ang  petroleum  products  are  the
 highest  n  Assam,  where  they  are
 produced,  as  compared  to  any  other
 part  of  the  country?

 Mr,  Speaker:  Please  repeat  the
 question  a  little  louder  and  &  hittle
 slower.

 I  could

 Shri  P.  C  Boreoah:  May  I  know  if
 it  328  a  fact  that  the  prices  of  petro-
 leum  and  petroleum  products  are  the
 Iughest  m  Assam,  where  they  are
 produced,  than  in  any  other  part  of
 the  country?

 Mr.  Speaker:  He  wants  to  know
 whether  the  price  is  highest  in  the
 place  where  it  is  produced  than  in
 other  places

 Shri  B.  BR  Bhagat:  That  is  too
 large  a  question.  That  question  should
 be  referred  to  the  Ministry  of  Steel,
 Mines  and  Fuel  because  the  pricing
 policy  is  determined  by  them

 Shrimati  Renu  Chakravartty:  I  just
 want  to  know  whether  there  was  any
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 recommendation  by  the  Finance  Com-
 mission  regarding  a  higher  share,  to
 be  given  to  Assam,  of  this  petroleum
 excise  duty  and  whether  the  Govern-
 ment  has  accepted  that  or  not?

 Shri  है.  R.  Bhagat:  I  could  not  get
 the  question.

 Mr.  Speaker:  Has  the  Finance  Com-
 mision  made  a  recommendation  that
 a  higher  percentage  ought  to  be
 given  out  of  this  duty  to  Assam  and,
 if  so,  hus  it  been  implemented  or  not?
 Is  that  the  question?

 Shrimati  Renu  Chakravartty:  Yes.

 Shri  B.  Rg  Bhagat:  No,  Sir.

 Shri  ९,  D.  Pande:  May  I  know  if
 the  additiona]  excise  duty  on  petro-
 leum  that  is  proposed  will  have  any
 bearing  on  the  price  of  petroleum  in
 the  market?

 Shri  B.  R  Bhagat:  The  additional
 duty  was  to  mop  up  the  profits  That
 was  mainly  with  the  view  to  seeing
 that  the  profits  going  ४0  the  com-
 panies  would  be  moppeg  up

 Shri  C  D.  Pande:  I  want  to  know
 whether  it  wil]  not  increase  the  price
 in  the  market.

 Mr  Speaker:  What  is  the  good  of
 asking  hypothetical  questions?  He
 asks  whether  it  will]  increase  the
 price  The  hon  Member  is  not  sure
 about  :t.

 The  Minister  of  Steel,  Mines,  and
 Fael  (Sardar  Swaran  Singh):  It  has
 not  resulted  in  any  increase  in  the
 price  to  the  consumer.

 Shrimati  Mafida  Ahmed:  Why  the
 mineral  oils  are  not  formed  into  the
 divisible  pool  between  the  Centre
 and  the  States?  Has  the  Finance
 Commission  made  any  recommenda-
 tion  in  this  regard?

 Mr.  Speaker:  Why  do  hon.  Mem-
 bers  not  look  into  the  Finance  Com-
 mission’s  Report?



 .
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 Grants  te  Vishwayatan  Yogushram  in
 Kashmir

 +
 Shri  Radhe  Raman:

 °653.  <  Shri  Khimji:
 Shri  है,  A.  Mehdi:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  given  ai  grant  of
 Rs.  5,00,000  to  Vishwayatan  Yogash-
 ram  conducted  by  Swami  Dhirendra
 to  set  up  an  All  India  Yoga  Teachers
 Training  Institute  in  Kashmir,

 (b)  ४  80,  the  conditions  on  which
 this  grant  was  given,  and

 (c)  what  are  the  main  features  of
 the  scheme  and  how  will  it  be  imple-
 mented?

 The  Minister  of  Education  (Dr
 K,  L.  Shrimali):  (a)  to  (c)  A  state-
 ment  35  laid  on  the  Table  of  the  Lok
 Sabha...  -{See  Appendix  IJ,  annexure
 No  1.)

 Shri  Radha  Raman:  May  |  know
 whether,  besides  the  amount  of  Rs  5
 lakhs  =  granted  to  Vishwayatan
 Yogashram,  the  Government  has
 sanctioned  any  other  grant  to  any
 other  institution  of  a  similar  nature
 for  a  similar  purpose?  If  so,  what  is
 that?

 Dr.  K.  L  Shrimali:  Rs  5  lakhs
 have  not  been  granted.  Out  of  the
 Promised  grant  of  Rs.  3  lakhs,  a  sum
 of  Rs  1  lakh  has  already  been  sanc-
 tioned.

 What  was  the  other  question  that
 the  hon.  member  asked?

 Shri  Radha  Raman:  My  question
 was  whether,  besides  the  amount
 granted  to  this  particular  institution
 for  the  propagation  of  yogasanas  etc,
 the  Government  has  granted  to  any
 other  institution  any  such  grant  for  a

 arg
 Purpose  and  if  s0,  what  is

 ?

 Dr.  K.  L.  Shrimali:  Az  the  House
 fs  aware,  Government  have  been
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 giving  recurring  and  non-recurring
 grants  to  the  Kaivalyadhama  Shree-
 man  Madhava  Yoga  Mandir  Samiti,
 Lonavla,  and  we  have  been  develop-
 ing  this  institution  into  a  first-rate
 research  institute  in  yogic  philosophy
 and  yogic  sciences.

 Shri  Basappa:  May  I  know  whe-
 ther  the  Auditor-General  has  so  far
 checkeg  the  accounts  of  this  institu-
 tion?

 Dr.  x,  L.  Shrimali:  In  course  of
 time  the  accounts  will  be  checked.

 Shri  Braj  Raj  Singh:  May  I  know
 on  whose  recommendation  the  grant
 was  made  to  Swami:  Dhirendra,  whe-
 ther  Swam:  Dhirendra  has  got  some
 advisers  appointed  by  the  Govern-
 ment,  and  whether  there  is  some  com-
 mittee  also  to  supervise  the  work?

 Dr  K.  L.  Shrimali:  When  the
 application  of  Swamij:  came  to  us,
 we  appointed  a  committee  consisting
 of  Shr.  P.  M  _  Joseph,  Principal,
 Lakshmiba:  College  of  Physical
 Education,  Gwalor,  Swam;  Kuvalaya-
 nanda,  Dhurector  of  Research,
 Kaivalyadhama  Shreeman  Madhava
 Yoga  Mandir  Samiti,  Lonavla  (Poona)
 and  Shri  G  D  Sondhi.  Bomboo
 Lodge,  Sabathu,  Simla  On  the
 recommendation  of  this  expert  com-
 mittee  the  scheme  was  accepted  by
 the  Government  and  grants  were
 released

 Shri  ह  C  Borooah:  Is  it  a  fact
 that  this  institution  charges  a  fee  of
 Rs  300  per  month  from  the  trainees?

 Dr  K.  L  Shrimali:  I  am  not  aware
 of  that  As  far  as  |  am  aware,  they
 have  been  giving  free  service  to
 people  who  go  there  for  treatment
 and  for  attending  yogic  exercises

 Mr.  Speaker:  He  only  wants  to
 know  whether  the  trainees  are
 charged  Rs.  300  a  month,

 Dr.  K.  L.  Shrimali;  I  am  not  aware
 I  do  not  think  they  charge  as  much
 fees  as  that,  but  I  will  check  up.
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 की  wer  wile:  शीमान,  अध्यापकों को
 योग  का  प्रशिक्षण  देने  के  लिए  इस  विद्यालय  को

 जो  सहायता  दी  जा  रही  है  तो  क्‍या  इन  झच्य्य-
 थको  के  हारा  योगासनों  का  प्रचार  करने  के
 लिए  कोई  योजना  बनाई  गई  है  धौर
 उसे  किस  प्रकार  कार्यान्वित  किया  जा  रहा
 है?

 Wo  Wo  Wo  shirt  :  जी,  हां,  यह
 जो  झाश्रम  है  यह  कई  स्थानों  में  काम  करते

 है।  दिल्ली  में  भी  उसका  एक  केन्द्र  है  भौर
 कलकते में भी में  भी  कुछ  काम  कर  रहे  है।  ऐसी  भाणा
 की  जाती  है  कि  यहा के  निकले  हुए  ब्रह्मचारी
 झौर  और  क्षेत्रो  में  भी जा  कर  योग  का  प्रचार
 कर  सकेंगे

 श्  परम  दे :  कया  माननीय मत्री  इस  पर
 प्रकाश  डालेंगे  कि  योगाश्रम  में  भ्रष्टांग  योग
 भी  सिखाया  जाता  है  या  कंवल  झासन  ही
 सिखाये  जाते  हैं  t

 Sto  का०  ला०  श्रीमाली  :  योग  में  मेरा
 इतना  जान  तो  नहीं  है  जितना  कि  माननीय
 सदस्य  को  जान  पडता  है  परन्तु  इतना  में  जानता

 हू  कि  योग  की  जितनी  भी  क्रियाए  है,  उनका
 उपयोग  इस  झाधम  में  शारीरिक  उदन्नति,
 दारीरिक  विकास  और  अध्यात्मिक  विकास  के

 लिये  किया  जाता  है  1

 श्री  त्याथी  :  क्‍या  मिनिस्टर साहब  को  यह
 पथन्द  है  इसलिए  रखा  गया  या  गवर्नमेट
 की  प्रणाली  पालिसी  ही  योगाम्यास  की  हो  गई  हूँ
 और  यह  कि  उसका  प्रचार  किया  जाय  ?

 Blo  का०  wo  भीसालो  :  गवर्नमेंट  इस
 नतीजे  पर  पहुची  है  कि  जहा  तक  योग  का

 संबध  है  वह  शरीर  क॑  लिए  बहुत  उपयोगी  है  ।

 यह  हजारो  वर्षो  से  सिद्ध  हो  चुका  है  झब  कोई
 नई  धात  नही  है  ।

 जौणती  कृष्णा  मेहता  :  ब्या  में  जान  सकतो

 हू ंहि  विश्वयंतन  योगाअम  में  जिन  विशा-

 चिकों  को  ड्रेनिस  दी  यायगी,  उनका  चुनाव
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 शिक्षा  मंत्रालय  हारा  होगा  या  आश्रम  के

 कायकर्ताधों  द्वारा  ?

 Bro  ro  जौनाली  :  जी  नहीं,  गह
 योगाअम  दी  करेगा

 थी  ।  राज  सिंह:  क्‍या  में  जान  सकता

 है  कि  जिन  प्रिसिपल  जोसेफ  की  सिफारिश  पर

 इस  शाश्रम  को  ग्राट  दी  गई,  उन्ही  के  द्वारा
 जलाने  जाने  वाला  स्कूल  जो  गार्लयन  में

 हूँ,  मेरें  खयाल  में  लक्ष्मीवाई  योगाश्रम,

 उसको  भ,  बम  कोईग्रांट  7  गई  है  ?

 Blo  Mo  rant  :  ज.  हां,  वह
 ती  साथ  कालिज  गवन में  का  हूँ,  नेशनल
 कीजिज  आफ  फिजिकल  एजूकेशन  है।  में
 जानवाय  सदस्य  के,  यह  बतलाना  चाहता  5

 कि  उस  कॉलिन  में  भ,  हमते  याग  सिलाने
 की  ब्बन्न  किन  हू  ।

 Shri  Tyagi:  Is  yoga  abhyas  a  Cen-
 tral  subject  or  State  subject’

 Court  Building  at  Tis  Haszari

 +
 (  Shri  A  K.  Gopaian:

 *554  <  Shri  Kunhan;
 {  Shri  P  G  Deb:

 Wil  the  Minister  of  Home  Affairs
 bé  Pleased  to  state

 (a)  the  date  on  which  the  Court
 Building  at  Tis  Hazari,  Delhi  was
 completed,

 (b)  how  much  portion  of  it  has
 peen  occupied,

 (c)  whether  it  is  fact  that  during
 ¢nis  period,  there  was  no  arrange-
 ment  to  look  after  the  unoccupied
 portion  of  the  Building;

 (d)  when  will  the  rest  of  the
 Building  de  occupied;  and
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 (e)  the  total  emount  spent  till
 July,  49889  over  the  Building?

 The  Minister  of  State  in  the  Munis-
 tey  of  Home  Affairs  (Shri  Datar):
 (a)  The  various  wings  of  the  Court
 Building  at  Tis  Hazari  were  complet-
 ed  on  the  following  dates

 Main  Building
 Eastern  Wing  31-3-57
 Western  Wing  12-3-57,
 Central  Wing  ‘15-7-58

 (2)  Lawyer’s  Blocks  (Two)  ‘15-1-55,
 (3)  Treasury  Block  15-5-55.
 (4)  Bar  Association  Block  ‘15-4-58
 ¢5)  Litigants  Block  30-11-58

 (b)  Except  a  portion  of  the  hts
 grants  Block  all  the  burldings  have
 been  occupied.

 (e)  No

 (a)  In  the  near  future

 (७)  Re  79,20,875,

 Shri  A  XK.  Gopalan:  It  was  said
 that  a  certain  portion  of  the  block  was
 not  occupied  May  I  know  the  reason
 why  it  ts  unoccupied?

 Shri  Datar:  I  believe  the  hon  Mem-
 ber  is  asking  about  the  lawyers’  block

 hri  A.  K.  Gopalan:  Yes

 Shri  Datar.  A  certain  rent  had  been
 fixed  The  lawyers  were  not  prepared
 to  pay  so  much  rent  That  is  why  it
 could  not  be  occupied  by  them

 Shri  A.  K.  Gopalan:  There  are  so
 many  sections,  civil,  criminal,  and  on
 the  sessions  side  there  are  30  many
 sections,  and  each  section  has  its  own
 staff  Is  it  a  fact  that  some  of  the
 places  are  left  unclean?

 Shri  Datar:  So  far  as  the  accommo-
 dation  35  co~rerned,  all  the  civil  courts
 have  been  located  in  this  building,  and
 out  of  the  criminal  courts  twenty-seven
 courts  have  been  located  here  and  the
 ether  criminal  courts  are  still  located
 elsewhere  May  I  also  point  out  here
 that  some  of  the  accommodation  in  the
 building  is  used  by  other  offices  also”

 Shri  A.  Kx.  Gepalan:  My  question
 was  different.  There  is  a  report  that
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 certain  places  are  left  unclean  end
 the  fittings  are  rusty.  Is  that  correct
 and.  vf  so,  what  is  the  reason  for
 that?

 Shri  Datar:  A  complaint  was
 received,  both  about  this  cleanliness
 matter  and  also  about  the  insufficiency
 of  accommodation,  and  therefore  the
 WH  &  8  Ministry  have  appointed  a
 committee  which  is  going  into  the
 whole  matter  with  a  view  to  remove
 all  inconvemences

 wan  पट॒टों  में  भारतोय  सेनिक

 दि २.६ क  ह ह  प्क्स  द्शन  क्या  प्रति-
 का  मत्री  २४  अप्रैल,  १६५६  के  ताराकित
 प्रइन  सख्या  7२०४०  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेगे  कि

 (क)  गाजा  पट्टी  (संयुक्त  भरद  गण-

 राज्य)  में  कुछ  भारतीय  सैनिकों  के  जख्मी
 हो  जाने  के  बारे  में  क्या  इस  बीच  पूरी  रिपोर्ट
 मिल  चुगी  है  ,  शौर

 (ख)  यदि  हा,  तो  उस  पर  क्‍या  कार्य-
 बाही  की  गई  है  ?

 प्रति-रक्ष  सत्र  (रो  कष्ण्त  मेनन)  :

 (क)  जी  हा  !

 [ख  अन्तर ष्ट्रीय  =o  श्रापात-सेना  के
 सेनापति  (कमाडर  यनेफ)  ने  मिन्नी  सम्पर्क

 बलाधिकरण  (ईजिप्शियनस  लायेन  स्टाफ)
 के  पास  रिपोर्ट  दर्ज  की  थी,  जिसने  मागने  फे

 सविस्तार  जाच  वी  है  1  उन्होने  प्रन्तर्राष्ट्रीय
 आपात  सेना  के  सेनापति  को  बताया  हैँ  कि
 उन  व्यक्तियों  पर  मकदमा  चलाया  जा  रहा  है,
 जिन्होंने  भारतीय  सैनिकों  पर  आ्राक़्मण  किया
 थ |

 Shri  Krishna  Menon:  (a)  Yes,  Sir.

 (b)  A  protest  was  lodged  by  the
 Commander  United  Nations  Emer-
 gency  Force  with  the  Egyptian
 Liaison  Staff  eat  Ghaza  who  have
 carried  out  detailed  investigations  ur
 the  matter  They  have  informed  the
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 Commander  United  Nations  Emer-
 gency  Force  that  the  individuals
 identified  as  having  assaulted  Indian
 soldiers  were  standing  trial  for  the
 offence

 Shri  Bhakt  Darshan:  Sir,  may  I
 ‘know  if  any  demand  for  compensa-
 tion  has  been  made  with  the  Govern-
 ment  of  the  United  Arab  Republic
 and,  if  so,  with  what  result?

 Shri  Krishna  Menon:  No,  Sir

 Excise  Duty  on  Waterproof  Fabrics

 Shri  Keshava:  Will  the  Minis-
 ‘ter  of  Finance  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  allowed  a  rebate  of
 excise  duty  on  waterproof  fabrics,

 (b)  if  so,  under  what  conditions  the
 rebate  has  bcen  allowed,  and

 (c)  what  are  the  goods  that  have
 already  been  given  this  concession?

 The  Deputy  Minister  of  Finance
 (Shri  Bhagat):  (a)  to  (c)  It  is  a  fact
 that  al)  rubberised  or  synthetic  water-
 proof  fabrics  are  exempt  from  excise
 duty

 Anti-Fraud  Squad
 +

 f  Shri  S  M.  Banerjee: *
 au  Shrimati  Ha  Palchoudhuri:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 *557

 (a)  whether  it  is  a  fact  that  an
 Anti-Fraud  Squad  is  being  set  up  in
 Delhi  to  deal  with  matters  relating  to
 ‘Company  Law,

 (b)  if  80,  its  composition  and  func-
 thons;  and

 (c)  whether  similar  Squads  will
 also  be  set  up  in  other  big  industrial
 cities?

 ‘The  Minister  of  State  in  the  Minis-
 try  of  Heme  Affairs  (Shri  Datar):  (a)
 Yes.
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 (७)  है ५... ह  composition  of  the  Squad
 is:—

 Superintendent  of  Police
 Public  Prosecutor
 Junior  Technical  Officer

 (Accounts)
 Deputy  Superintendents  of

 Police
 Senior  Clerk  Stenos
 Head  Constable
 Foot  Constables
 Upper  Division  Clerk
 Lower  Division  Clerk  tb

 et
 ee
 te
 a
 dh

 =

 ot
 we

 *

 The  function  of  the  Squad  is  to  deal
 with  Company  Law  cases

 (c)  The  Fraud  Squad,  rather  the
 Anti-Fraud  Squad,  is  now  functioning
 with  its  headquarters  at  Delhi  There
 is  no  proposal  at  present  under  con-
 sideration  for  setting  up  simular
 Squads  in  other  industrial  cities

 hri  s.  M.  Banerjee:  May  I  know
 when  the  Anti-Fraud  Squad  was
 appointed,  whether  some  cases  have
 been  brought  to  the  notice  of  this
 Anti-Fraud  Squad  and,  if  so,  the
 number  of  such  cases?

 Shri  Datar:  This  started  function-
 ing  from  July  1  959  and  two  cases
 are  under  investigation  by  this  Squad

 Shri  S.  M.  Banerjee:  May  I  know  if
 the  Squad  is  a  flying  squad  or  it  has
 been  established  somewhere  in  the
 form  of  an  office?

 Shri  Datar:  Let  us  see  how  it  works
 in  the  headquarters  and  then  the  ques-
 tion  of  extending  it  to  other  places
 ean  be  considered

 Shri  S.  M.  Banerjee:  I  was  asking
 whether  it  is  a  flying  or  mobile  squad

 Mr  Speaker:
 squad?

 or  a  stationary

 Shri  Datar:  For  the  time  being  it
 has  its  headquarters  at  Delhi,  and  the
 Government  have  entrusted  certain
 cases  in  consultation  with  the  Com-
 pany  Law  Admunustration  to  them  for
 investigation

 Mr.  Speaker:  Shri  Jagdish  Awnsthi.
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 Shri  Jadhav:  May  I  know  what  are
 the  specia]  reasons

 Mr.  Speaker:  The  hon  Member  has
 put  on  a  new  cap  and  therefore  I  could
 not  recognise  him

 Shri  Jadhav:  What  are  the  special
 reasons  to  have  this  squad  in  Delhi
 only?

 Shri  Datar.  It  was  considered
 advisable  to  have  proper  investigation
 of  cases  dealing  with  Company  law
 administration  They  require  the
 services  of  officers  of  higher  level  for
 investigation  Secondly,  they  were
 intricate  matters  and  therefore  know-
 ledge  of  accounting  in  particular  was
 considered  necessary  It  is  a  branch
 of  the  SPE

 Shri  8  M.  Banerjee’  May  I  know
 whether  the  other  State  Governments
 have  already  expressed  their  desire  to
 have  such  squads?

 Shri  Datar  I  am  not  aware

 Compulsory  Life  Insurance  Scheme

 +
 Shri  Supakar
 Shri  Ajit  Singh  Sarhadi.
 Pandit  Munishwar  Dutt

 *559  {  Upadhyay:
 Shri  M.  L.  Dwivedi:
 Shri  Hem  Raj:

 |  Shri  S  A  Mehdi:

 Will  the  Muanister  of  Finance  be
 pleased  to  state

 (a)  whether  there  is  any  proposal
 to  make  life  insurance  compulsory  for
 all  persons,

 (b)  whether  the  details  of  the
 scheme  have  been  worked  out,  and

 (९)  when  the  scheme  is  likely  to
 ome  into  force?

 The  Deputy  Minister  of  Finance
 <(Shrimati  Tarkeshwari  Sinha):  (a)
 No,  Sir

 (bd)  and  (c)  Do  not  arise
 i73  LSD—2
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 Battalion  of  Home  Guards  in  Tripara
 *560.  Shri  Bangshi  Thakur:  wil

 the  Minister  of  Home  Affairs  be
 pleased  to  state

 (a)  whether  it  35  a  fact  that  Gov-
 ernment  is  contemplating  to  form  a
 battalion  of  Home  Guards  m  Tripura
 for  the  protection  of  Tripura  border,
 and

 (b)  if  so  whether  recruitment  for
 this  purpose  will  be  made  from  among
 the  Tripura  Ex  Servicemen?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 The  question  of  setting  up  a  Home
 Guards  Organisation  in  ‘Tripura  is
 under  examination

 {b)  The  matter  will  be  considered
 at  the  appropriate  time

 Shri  Bangshi  Thakur  May  I  know
 whether  3  2६  a  fact  that,  to  increase
 the  strength  of  the  Tripura  Armed
 Police  Forces  the  Government  35  try-
 Ing  to

 Shri  Datar  The  matter  is  still  in
 the  preliminary  stages  of  examination
 Therefore  the  question  of  fixing  the
 number  of  Home  Guards  of  Tripura
 does  not  arise  at  this  stage

 Shn  Bangshi  Thakur.  May  I  know
 whether  it  35  a  fact  that  the  Govern-
 ment  is  trying  to  recruit  from  outside
 Tripura  to  increase  the  armed  police
 forces  of  Tripura  to  protect  the  border
 and  why  it  is  so?

 Shri  Datar  The  hon  Membcr’s
 information  WSs  wrong’  So  far  as  the
 composition  of  the  Home  Guards  is
 concerned  naturally,  they  will  be
 taken  from  Tripura  only  Why  should
 the  hon  Member  have  this  feeling  at
 all?

 Foreign  Training  of  Mining
 Engineers

 *56)  Shri  Morarka’  Will  =  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  haye  approved  a  scheme  for
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 foreign  training  of  over  400  mining
 engigeers  and  ‘officers  costing  about
 Rs.  77  lakhs;

 (b)  if  so,  how  many  have  so  far
 been  sent  for  such  training;  and

 (९)  the  countries  to  which  they
 have  been  sent?  .

 The  Parliamentary  Secretary  to
 tad  Ministér  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha)  (a)
 The  ‘scieme  has  been  approved  by
 the  Board  of  Directors  of  the  National
 Coal  Development  Corporation.  The
 Corporation  approaches  the  Govern-
 ment  for  sanction  of  proposals  relat-
 ing  to  specific  cases  during  each  year
 ‘wiien  necessary.

 (b)  and  (c)  The  number  of  officers
 sent  for  training  and  the  countries  to
 which  they  were  sent  are  as  follows:

 Country  No  of  officers  sent

 UK.  हु  33
 U.S.A.
 West  Germany  !

 Apart  from  these,  42  cases  are  al
 present  under  eonsideration  under
 Mifferent  foreign  aid  training  pro-
 grammes

 Shri  Morarka:  May  I  know  the
 nature  of  the  special  training  which
 these  400  engineers  would  be  given
 and  the  duration  for  which  they  will
 have  to  stay  in  one  country?

 Shri  Gajendra  Pragad  Sinha:  The
 nature  of  the  training  is  completely
 different  from  group  to  group  and  the
 duration  is  also  completely  different
 from  year  to  year

 Shri  Morarka:  May  I  know  the  na-
 ture  of  the  training  which  would  be
 given  to  these  people  which  is  not
 given  in  India  in  the  Mining  School
 at  Dhanbad?

 Shri  Gajendra  Prasad  Sinha:  It  w!!)
 be  mostly  post-graduate  training  that
 they  will  be  getting  in  other  countries.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 #  a  similar  post-graduate  training  is
 not  available  in  the  higher  technolo-
 gical  institutes  in  India?

 AUGUST  1,  1989  Orut  Answers  &..
 Shri  Gajendra  Prasad  Sinha:  In

 some  of  the’  foreign  countrieg.  it  is
 well  known  that  technical  training  is
 highly  specialised  and  whenever  it  is
 considered  neceasary,  they  ere  sent
 outside  fer  higher  specialised  training

 Shri  T.  B.  Vittal  Rao:  May  I  know
 why  the  number  that  has  been  sent
 to  the  U.K.  is  much  more  than  the
 number  sent  to  Germany,  ‘and  U.3.A.
 in  view  of  the  fact  that  there  are
 other  countnes  in  which  mining
 technology  has  advanced  considera-
 bly  more  than  in  the  U.K.?

 Mr.  Speaker:  Who  has  to  decide
 that?  Has  the  hon.  Member  to  decide
 or  the  Minister?

 Shri  T.  B.  Vittal  Rao:  It  is  for  the
 Minister  to  decide

 Mr.  Speaker:  He  has  decided.

 Even  with  regard  to  syllabus  and
 other  matter.  also,  are  we  to  spend
 away  all  our  time  in  respect  of  de-
 fails?  The  hon  Member  must  ap-
 point  a  committee  to  find  out  whether
 they  ought  to  be  sent  to  the  UK  or
 Germany  or  France  or  Italy.

 Shri  T  B.  Vittal  Rao:  To  the  most
 advanced  country

 Mr.  Speaker:  How  can  it  be  asked
 here,  what  are  the  grounds?  Has  he
 to  say  that  in  such  and  such  matters,
 this  excels  the  other  country?

 Shrimati  Renu  Chakravartty:  Coal
 mining.  is  backward  in  the  U.K,
 everybody  knows.

 Mr,  Speaker:  They  depend  on  coal.
 I  am  sofry,  on  questions,  we  can  only
 elicit  facts:  not  opinion  Government
 has  taken  one  view.  He  holds  another.

 Shri  T  B.  Vittal  Rao:  Let  them  tell
 SO.

 Shri  Sadhan  Gupta:  The  Govern-
 ment  does  not  say  that  the  U.K.  is  the
 most  advanced  country.

 Mr.  Speaker:  Has  he  to  say  s0?
 Next  question,  When  they  have  decid-
 ed,  they  have  said  so  implicitly.
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 °562.  Shri  Achar:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  agreed  to
 pay  a  substantial  amount  to  the  Indian
 Lawn  Tennis  Association  to  enable  the
 Indian  team  to  participate  in  the
 Wimbledon  Championship;

 (b)  if  so,  the  amount  so  promised;
 (c)  whether  it  is  true  that  the

 amount  was  not  paid  in  time,  and
 (d)  af  so,  the  reasons  for  the  delay?
 The  Minister  of  Education  (Dr, K.  L.  Shrimali):  (a)  and  (b)  A  grant of  Rupees  thirteen  thousand,  three

 hundred  and  fifty  two  has  been  <anc-
 tioned.

 (९)  and  (6)  The  grant  could  not  be
 sanctioned  prior  to  the  departure  of
 the  team  because  the  All  India  Lawn
 Tennis  Association  did  not  furnish  in
 time  the  ful)  details  required  for  con-
 sidering  their  proposal

 Shri  Achar:  May  I  know  whether
 the  attention  of  the  Government  was
 drawn  to  the  comments  and  remarks
 in  the  papers  that  our  No.  !  Tennis
 Player  could  not  proceed  to  Amenca
 on  account  of  this  delay?

 Dr.  हू,  L  Shrimali;  As  I  said,  the
 request  came  to  the  Government  with-
 out  any  details  and  before  the  details
 were  furnished,  the  team  left  for  the
 UK  It  was  not  possible  for  the  Gov-
 ernment  to  give  the  sanction  pnor  to
 the  departure  because  they  did  not
 furnish  the  details  in  time.  Naturally
 the  Government  has  to  get  the  neces-
 sary  details  before  they  can  give  the
 necessary  sanction.

 Shri  Achar:  May  I  know  when  they
 applied  and  when  the  details  were
 called  for  and  how  much  time  was
 taken  to  give  the  details?

 Dr.  K.  L.  Shrimali:  The  All  India
 Lawn  Tennis  Associdtion  applied  to
 the  All  India  Council  for  Sports  for

 SRAVANA  28,  86]  (SAKA)  Oral  Answers  2972 f
 grant  on  28th  April,  1959.  Correspond-
 ence  went  on,  They  did  not  furnith
 the  details.  The  Cabinet  approved  the
 Proposal  only  on  6-8-1959,  and  a  grant
 of  Rs.  13,852,  equivalent  to  the  cost
 of  return  air  fare  of  4  players  from
 Bombay  to  London,  was  sanctioned  on
 l4th  August,  1959.  The  delay  was  not
 due  to  the  fact  that  this  was  neglected
 by  the  Government,  but  it  was  entirely
 the  fault  of  the  Association  because
 they  had  not  furnished  the  necessary
 details

 Shri  Dasappa:  May  I  know  whether
 the  attention  of  the  Government  has
 been  drawn  to  certain  comments
 that  the  players  have  not  been  given
 any  facilities  by  the  Embassies  in  5०
 far  as  various  amenities  are  concern-
 ed,  for  their  bookings,  reservation,
 and  ३०  on?

 Dr  K.  L  Shrimali:  I  am  not  awaie
 of  these  comments  If  the  hon  Merh-
 ber  could  draw  my  attention  to  sry
 complaints  which  he  has  in  view,  I
 will  certainly  look  into  the  matter

 Shri  Achar:  I  wanted  to  know  the
 exact  date  when  the  application  was
 made  and  when  the  details  were  cal-
 led  for

 Dr.  K.  L.  Shrimali:  I]  have  already
 stated  that  application  was  made  on
 28th  April,  1969.  We  wrote  to  the  All
 India  Lawn  Tennis  Association  on
 2lst  May  to  tell  them  and  we  also
 asked  them  to  furnish  details.  The
 details  were  furnished  as  late  as  fast
 week  of  May  when  sanction  wis
 given

 sit  wer  दहन:  श्रीमन्‌, में  यह  जानना
 चाहता  हु  कि  क्या  ऐसोसिएशन  ने  गक्वंमेट
 को  कोई  सपोर्ट  &  है  कि  सहायता  प्राप्त
 करने  के  बाद  उनके  खिलाड़ियों  ने  विम्बलडन
 चैम्पियनणिप  मे  कहां  तक  सफलता  प्राप्त
 की ”

 To  Sto  Mo  ward  :  यह  रिफौर्ट

 तो  खेल  लत्म  होने  के  बाद  प्रायः  दी  जाती
 है
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 Evening  Classes  in  Universities  and
 Colleges
 +

 J  Shri  P  C  Boreoah
 Shri  Dasaratha  Deb:

 Will  the  Minister  of  Education  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 University  Grants  Commission  have
 su7tested  that  the  Universities  or
 their  constituent  Colleges  should  not
 conduct  evening  classes,  and

 *563,

 (b)  if  so  the  reasons  therefor?

 The  Minister  of  Education  (Dr.
 हूं,  L.  Shrimali):  (a)  No  Sir

 (b)  Does  not  arise

 Shri  P  C.  Borooah.  May  I  know  if
 it  is  a  fact  that  several  of  the  Uni
 versities  have  requested  the  Govern-
 ment  not  to  insist  on  them  for  the
 implementation  of  this  recommenda-
 tion  of  the  UGC?”

 Dr  हू,  L.  Shrimali:  This  question  9
 under  the  consideration  of  the  Uni
 versity  Grants  Commission,  and  I  un-
 derstand  that  they  have  not  taken  any
 decimon  so  far

 WRITTEN  ANSWERS  TO  QUESTION

 Extension  of  Jurisdiction  of  Supreme
 Court  and  Election  Commission  to

 Jammu  and  Kashmir  State

 १540  Shri  9,  C  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleascd
 to  refer  to  the  reply  given  to  Starred
 Question  No  872  on  the  360  April
 958  and  state

 (a)  whether  Government  have  since
 taken  any  decision  to  bring  the  Kash
 mie  State  within  the  jurisdiction  of
 the  Supreme  Court  and  the  Election
 Commussgion  of  India  for  all  purposes,
 and

 )  if  so,  when?

 The  Minister  of  Home  Affairs  (Shri
 G  B  Pant):  (a)  and  (b)  No  change
 has  been  made  since  the  last  answer
 was  given

 AUGUST  o,  959  Written  Answers  29.4

 Surplus  Workers  in  Ordnance
 Factories

 *54l,  Shri  Rajendra  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state

 (a)  whether  Government  are  aware
 that  there  is  a  surplus  of  skilled  and
 semi-skilled  workers  m  the  Ordnance
 Factories,  and

 (b)  af  so,  what  steps  Government
 have  taken  to  el:minate  idie  hands
 and  raise  the  productivity?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  and  (b)
 Yes,  Sir  The  surplus  capacity  is  being
 progressively  utilised

 Insurance  Securities
 *545.  Shri  Ram  Krishan  Gupta:  W!!]

 the  Minister  of  Finance  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No  528  on  the  I7th  April,
 956  and  state  the  nature  of  action
 taken  against  the  persons  responsible
 for  the  loss  of  securities  of  and  irregu-
 larities  in  the  accounts  of  the  erst
 while  insurance  companies?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  A
 statement  5  laid  on  the  Table  of  the
 House  [See  Appendix  III  annexure  No
 76)

 Kolar  Gold  Fields

 548
 Shri  Shivananjappa:
 Shei  L  Achaw  Singh

 Will  tlie  Manister  of  Finance  be
 pleased  to  iefer  to  the  reply  given  to
 Starred  Question  No  2l]  on  the  29th
 April  i959  and  state

 (a)  whether  any  decision  has  since
 been  taken  on  payment  of  subsidy  to
 Mysore  Government  vis-a-vis  the  pro-
 posal  of  the  Central  Government  to
 purchase  gold  produced  at  the  Mysore
 Gold  Mines,  and

 (b)  of  so,  the  nature  of  the  decision”
 The  Deputy  Minister  of  Finance

 (Shrimati  Tarkeshwari  Sinha):  (a)
 and  (b)  The  matter  is  still  under
 consideration
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 Report  ef  the  Court  of  Enquiry  on
 Acro-Engints

 "540.  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  776  on  the  7th
 Apfil,  3989  and  state:

 (a)  whether  the  Report  of  the
 Court  of  Enquiry,  regarding  the  delay
 in  placing  the  order  for  Aero-Engines,
 has  since  been  received;

 (b)  if  so,  nature  of  its  findings;  and
 (c)  the  Government's

 thereon?
 Tie  Deputy  Minister  of  Defence

 (Sardar  Majithia):  (a)  to  (c).  The
 proceedings  of  the  Court  of  Inquiry
 have  not  yet  been  finalised  and  sub-
 mitted  to  Government.

 decision

 Territorial  Council  Rules

 *558.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  new
 Service  rules  have  been  framed  foi
 the  employees  of  the  Territorial
 Councils  in  the  Union  Territories;  and

 (b)  whether  the  rules  are  uniform
 for  al  the  Territorial  Councils?

 The  Minister  of  Home  Affairs  (Shri
 G  B  Pant):  (a)  and  (b).  The
 Himachal  Pradesh  Territorial  Counc:]
 has  framed  service  regulations  in  res-
 pect  of  the  Himachal  Pradesh  Terri-
 torial  Council  Secretariat  Subordinate
 Services  (Classes  II]  and  IV).  Sim:-
 lar  regulations  in  respect  of  the  em-
 ployees  of  others  departments  under
 the  Counci]  are  under  preparation

 The  Manipur  and  Tripura  Terri-
 torial  Councils  have  not  yet  framed
 service  regulations  in  respect  of  their
 employees.

 Planning  Units  in  Universities

 9564.  Shri  s.  A.  Mehdi:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 University  Grants  Commission  have

 decided  to  have  a  Planning  Unit  in
 each  University;

 (b)  if  so,  the  details  of  the  scheme;
 and

 (९)  the  amount  proposed  to  be  spent
 thereon?

 The  Minister  of  Education  (Dr.
 हू,  L.  Shrimali):  (a)  to  (c).  A  state-
 ment  35  laid  on  the  Table  of  the  Sabha.
 {See  Appendix  II,  annexure  No.  77].

 पटना  में  शाव  कर  झपोलोय  न्यायाजिकरण  बेंच

 जु ६४.  भरी  ध्रनिरद्ध  सिह  :  कया  विधि
 मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  यह  सच  है  कि  पटना  (बिहार)
 म ग्राय  कर  अपीलीय  न्यायाधिकरण  का
 एक  अलग  बेच  पुन.  स्थापित  किया  जा  रहा
 है  ;  श्ौर

 (ख)  यदि  हा.  तो  यह  बेंच  कब  से  काम
 करने  लगेगा  ?

 विधि  उपनंत्रो  (ओ  इआएनबंस)
 (क)  शौर  स्व)  स्थान,  कर्मचारिवन्द

 श्रादि  का  प्रबन्ध  हो  जाने  पर  पटना  में  प्रायकर
 झपीलीय  न्‍्यायाधिकरण  का  एक  बेंच  स्थापित
 करने  का  विचार  है  ।

 Retirement  Age  of  Professors  and
 Lecturers

 *566,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  what  is  the  retirement  age  for
 professors  and  lecturers  in  various
 universities;  and

 (b)  whether  any  thought  was  given
 by  the  University  Grants  Commis-
 sion  to  bring  about  uniformity  in  re-
 gard  to  age  limit  while  suggesting other  conditions  of  service?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  and  (b)  A
 statement  giving  the  requisite  infor-
 mation  is  laid  on  the  Table  of  the
 Sabha.  (See  Appendix  IJ,  annexure
 No.  78).



 sky  ९  te
 Child-lifting

 sat.  shri  D.  ©,  Sharma:  Will  the
 Munster  of  Home  Affairs  be  pleased
 ४७  refer  to  the  reply  given  to  Starred
 Question  No  858  on  the  8th  March,
 3950  and  state  the  latest  position  with
 regard  to  the  study  of  existing  laws
 है,  determine  whether  they  are  ade-
 qyate  for  coping  with  child-Lfting  and
 the  specific  problem  of  children  being
 mutilated?

 Tre  Minister  of  Home  Affairs  (Shri
 a  8,  Pant);  The  Government  of  India
 have  decided  to  amend  the  Indian
 Penal  Code  and  provide  deterrent
 punishment  for  kidnapping  or  other-
 wise  acquiring  possession  of  a  minor
 child  for  purposes  of  exploiting  him
 for  begging  and  a  still  severer  punish-
 ment  for  mutilating  the  child

 Junior  Technical  Schools

 Shri  S  C  Samanta:
 Shri  Subodh  Haneda.
 Shri  Ram  Krishan  Gupta:
 Shri  Hem  Raj:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased

 iefer  to  the  reply  given  to  Starred
 Question  No  2i95  on  the  4th  May,
 959  and  state

 (a)  the  amount  of  aid  given  by  the
 Central  Government  to  different
 States  so  far  for  establishing  Junior
 technical  schools,

 (9)  how  many  junior  technical
 schools  have  so  far  been  established
 with  the  assistance  from  the  Central
 Government  in  different  States  (State
 wise),

 (ce)  how  many  of  them  are  run  by
 private  agencies,  and

 (a)  whether  any  conditions  are  im-
 posed  by  the  Central  Government  for
 rendering  assistance?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (ea)  Consolidated  sums  of
 money  afe  sanctioned  by  way  of  cen.
 tral  assistance  for  all  approved

 AUGUST  39,  उस)
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 senemes  of  Technion!  Siducation  if
 each  State.  It  is  fore  not  possi-
 bie  to  give  at  this  precise  dgures
 of  aid  for  Junior  Technical

 (e)  8  schools  were  established-—4  in
 Madhya  Pradesh,  $  in  West  Bengal
 and  l  in  Pondicherry  wpto  the  Sist
 March,  959

 (९)  None

 (d)  No  conditions  are  imposed  ex-
 cept  that  the  schools  should  conform
 to  the  pattern  and  standards  taid
 down  in  the  Centra)  Scheme

 cheduied  Castes  and  Scheduled
 Tribes  Women

 sen,
 Shri  RB.  C.  Mafjhi:
 Shri  Sabodh  Hansda:

 Will  the  Minister  of  Mome  Affairs
 be  pleased  to  state

 (a)  whether  the  Scheduled  Castes
 and  Scheduled  Tribes  women  are  en-
 titled  to  get  the  privilege  of  Scheduled
 Castes  and  Scheduled  ‘Tribes  even
 after  they  are  married  to  Muslims,
 Christians  or  Hindus,  and

 (b)  if  so,  whether  such  women  are
 recruited  in  the  Central  Government
 services?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva)  (a)  and  (b)
 Government  are  advised  that  a  woman
 belonging  to  a  Scheduled  Caste  or  a
 Scheduled  Tribe  will  not  cease  to  be
 entitled  to  her  privileges  as  a  mem-
 ber  of  a  Scheduled  Caste  or  a  Sche-
 duled  Tribe  including  appointment  to
 Central  Government  Services,  merely
 by  reason  of  her  marriage  to  8
 Mushm,  a  Christian  or  a  Hindu

 Manufacture  of  Footwear  in
 Ordnance  Factories

 "570,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Defence  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal
 to  manufacture  footwear  for  the
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 armed  ‘forces  in  the  ordnance  fac-
 tories;  and

 ६9)  if  ap,  at  what  stage  is  the
 scheme?

 The  Reputy  Minister  of  Defence
 (Shri  Raghmramaiah):  (a)  and  (b).
 To  utilise  the  existing  idle  capacity  in
 the  Harness  and  Saddlery  Factory,
 Kenpur,  it  has  been  decided  to  under-
 take  manufacture  of  Army  boots  in
 this  Factory.  This  capacity  will  meet
 approximately  half  the  Defence  re-
 quirements.  The  balance  of  the  boots
 will  continue  to  be  purchased  from
 the  trade.

 Archacological  Department  of  Jammu
 and  Kashmir

 om  f  Shri  Shivananjappa:
 ‘|  Shri  Pangarkar:

 Will  the  Mhnister  of  Seientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  have  decided  to
 take  over  the  Archaeological  Depart-
 ment  of  the  Jammu  and  Kasifmir
 Government;

 (b)  if  so,  when  this  will  be  taken
 over;  and

 (c)  the  reasons  therefor”

 The  Minister  of  Scientific  Research
 and  Cultaral  Affairs  (Shri  Humayun
 Kabir):  (a)  No,  Sir

 (b)  and  (c)  Do  not  arise

 Indebtedness  of  Adivasis

 *572,  Shri  Panigrahi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No  945  on  the  2Ist  April,
 4959  and  state:

 (a)  whether  the  State  Governments
 have  since  intimated  the  total  amount
 of  three  year  old  debts  of  Adivasis  to
 be  written  off;  and

 (b)  if  so,  what  is  the  total  amount
 involved?

 2980
 The  Beputy  Miaister  of  Home

 Affaire  (Shrimati  Alwa):  (a)  No,  Sir.

 (b)  Does  not  arise,

 कपकुंड  शौल

 *yioy.  शी  भक्त  Guy:  क्‍या  वैज्ञानिक

 अनुसन्थान  भौर  सांस्कृतिक  कायें  मंत्री  ४  मई,
 १६५६  के  ताराकित  प्रदन  संख्या  २१६३

 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  रूपा
 करेगे  कि  क्‍या  रूपक ड  झील के  पाम  पाये  गये

 मानवीय  प्रवशेषों  के  बारे  में  प्रन्तिम  रिपोर्ट
 इस  बीच  तैयार  हो  गई  है  ?

 बेजानिक  झ ुसंधान  झौर  रू  स्थतिक-
 यं  मंत्री  (क्रो  हम यन  कब)  :  जी,
 हा  झौर  इसकी  एक  कापी  संसद  के  पुस्तकालय
 को  भेज  दी  गई  है  |

 Trained  Dogs  in  Ordnance  Factories

 J  Shrimati  a  Palchoudhari:
 ‘|  Shri  Sarju  Pandey:

 Will  the  Minister  of  Defence  be
 pleased  to  state

 (a)  whether  it  is.  a  fact  that
 scheme  to  keep  trained  dogs  in  ord-
 nance  factories  as  part  of  the  securty
 arrangements  is  under  the  consider-
 ation  of  the  Government  of  India;

 *574,

 (b)  if  so  the  details  thereof,  and

 (c)  when  it  ७  hkely  to  be  put  into
 effect”

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir.

 (b)  and  (c)  As  an  experimental
 measure,  it  is  proposed  to  train  four
 dogs  for  six  months  and,  after  train-
 ing,  to  employ  them  in  selected  Factor-
 3९5  for  six  months  for  securmty  pur-
 poses  during  which  period  the  results
 will  be  watched.  Training  centres  are
 being  established  by  the  Army  in  two
 places  for  breeding  and  training  the
 dogs  and  for  experimental  purposes.
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 Safeguards  for  Linghistic  Minorities

 *575,  Shri  Achar:  Will  the  Minister
 of  Home  Affairs  be  pleased  to  state:

 (a)  whether  the  Ministerial  Com-
 mittee  of  the  Southern  Zonal  Council
 considered  the  safeguards  to  the  lin-
 guistic  minorities  in  the  States  of
 Madras,  Andhra,  Mysore  and  Kerala;

 (b)  if  80,  the  maim  decisions  arrived
 at,  and

 (c)  whether  the  conclusions  were
 unanimous  on  al]  the  points?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes

 (o)  and  (c)  The  Committee  has  not
 TYR  Soledad  ५४७७  Tepod  ५७  ine  Gostin-
 ern  Zonal  Council

 Sanawar  Public  School

 “576.  Shri  Ajit  Singh  Sarhadi.  Will
 the  Minister  of  Education  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  a  certain
 percentage  of  seats  is  reserved  for
 admission  of  the  children  of  Defence
 personnel  to  the  Public  School  at
 Sanawar;

 (b)  if  so,  what  contmbution  the  De-
 fence  Ministry  is  making  to  the  ex-
 penditure  of  the  school,  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Education  (Dr  K  L
 Shrimali):  (a)  Yes  Sir

 (b)  Nil
 fe)  The  School  is  run  as  a  Public

 School  and  2s  self-supporting

 Acquisition  of  Lands  for  Assam  Oil
 Refinery

 577,  Shri  L  Achaw  Singh:  Will
 the  Minister  of  Steel.  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  adequate  land  has  been
 made  available  at  Noonmat:,  Gauhat!
 for  the  On  Refinery  site,  and

 (b)  if  so.  what  is  the  total  area
 acquired?
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 The  Minister  of  Mines  and  0  (Shrt
 K  D.  Malaviya):  (a)  Not  yet,  Sir.

 (b)  About  300  acres,

 Indian  Cricket  Team  in  U.K

 *378,  Shri  §  M,  Banerjee;  Will  the
 Minister  of  Education  be  pleased  to
 State:

 (a)  whether  his  attention  has  been
 drawp  to  the  criticism  by  some  of  the
 British  critics  of  our  Touring  Cricket
 Team  in  England:  and

 (b)  whethe:  any  action  has  been
 taken  by  Government  m  the  matter?

 The  Minister  of  Education  (Dr  K  L.
 Shrimali):  (a)  Yes,  Sir

 (b)  No  action  on  the  part  of  Gov-
 ernment  was  called  far

 Devanagari  Script

 Shri  D.C  Sharma:
 Shri  Barman:
 Shri  8  C  Samanta.

 *579  .  Shri  Subodh  Hansda:
 Shri  Ram  Krishan  Gupta:
 Shri  Bhakt  Darshan:

 {  Shri  Hem  Raj:
 Will  the  Minister  of  Education  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  77)  on  the  2nd
 March,  1959  and  state  the  further  pro-
 gress  since  Made  in  regard  to  taking
 8  final  decision  on  the  question  of  re-
 vision  of  Devanagar:  Script?

 The  Minister  of  Education  (Dr  K  L.
 hrimali):  The  Education  Mini

 ter’s  Conference  held  on  the  8th  and
 Sth  August,  1959,  considered  the  ques-
 tion  of  Devanagari  Script  reform  and
 accepted  the  recommendations  made
 by  the  953  Lucknow  Conference  as
 modified  by  the  957  Conference  with
 certain  clarifications

 Kathara  Colliery

 *580  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Steel,  Mines  and  Fuet
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  624  on  the
 25th  February,  959  and  state:

 (a)  whether  the  railway  siding  has
 been  completed  for  despatch  of  eoal
 trom  Kathara  Colliery;  and
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 Uh)  if  oo,  whether  this  Colliery  is

 now  in  a  position  to  despatch  coal  on
 a  commercial  scale  at  the  rate  otf
 30,080  धाड़

 The  Minivier  of  Steel,  Mines  and
 है... ठ  (Sardar  Swaran  Singh):  (a)  A
 temporary  railway  siding  capable  of
 despatching  30,000  tons  of  coal  per
 month  was  completed  by  the  end  of
 May,  4959  The  full  siding  will  ४६
 completed  by  the  end  of  March,  7960

 (b)  Yes  Despatches  of  coal  actua!
 ly  commenced  from  June,  959

 Land  Air  Warfare  School  in
 Hyderabad

 S  Shn.  Shivananjappa:
 |  Shri  Raghunath  Singh:

 Will  the  Manister  of
 pleased  to  state

 “581,

 Defence  be

 (a)  whether  Government  have  se-
 lected  a  site  in  Hyderabad  for  ac-
 commodating  the  Land  Air  Warfare
 School,

 (b)  if  so,  when  the  school  will  be
 formally  opened  and

 (९)  the  xreasons  for  shifting  the
 school  from  Delhi’

 The  Deputy  Minister  of  Defence
 {Sardar  Majithia)  (a)  Yes  Sir

 (b)  It  is  intended  to  open  the  schoo!
 this  September

 le)  It  was  never  the  intention  to
 establish  this  School  in  Delhi  The
 School,  with  a  nucleus  establishment,
 was  formed  at  Delhi  purely  as  a  tem
 porary  measure  mainly  for  the  pu:-
 poses  of  preparing  Training  Syllab:,
 Precis,  etc,  pending  the  location  of
 the  School  at  its  permanent  suitable
 site

 Tamengiong  Sub-Division  of  Manipur

 Shri  L  Achaw  Singh:  Wil  the
 Mimster  of  Home  Affairs  be  pleased
 to  state.

 (a)  whether  at  is  a  fact  that  certain
 areas  in  the  Tamenglong  Sub-division
 of  Manipur  have  been  declared  as  dis-
 turbed  areas;

 (b)  whether  collective  fine  has  been.
 levied  on  the  villages;

 (९)  :£  so,  how  much  money  has  been
 realised  as  fine  from  those  villages;
 and

 (a)  whether  armed  police  has  been:
 posted  m  those  villages  for  the  pro-
 tection  of  hfe  and  property?

 The  Minister  of  Home  Affairs  (Shri
 G.  B  Pant):  (a)  Yes  Four  villages
 in  the  Sub-Division  have  been  declar-
 ed  to  be  disturbed  areas

 (9)  No  Only  a  portion  of  the  cost
 pavable  under  the  Police  Act,  ‘1861  by
 persons  responsible  will  be  recovered.

 (c)  Nil

 (d)  Armed  police  has  been  pusté¢
 in  two  villages  and  steps  are  being
 taken  to  post  it  in  other  two  also

 Exploitation  of  Iron  Ore  Deposits  in
 Orissa

 *583.  Shri  Pamigrahi.  Will  the  Min-
 aster  of  Steel,  Mines  and  Fuel  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  an  Ex-~
 pert  Committee  was  appointed  to  re-
 commend  aleas  suitable  for  State
 exploitation  in  respect  of  iron  ore  de-
 posits  in  Orissa,

 (by  if  so  whether  the  Committee
 has  submitted  its  report,

 {eo}  which  of  the  iron  ore  bearing
 areas  in  Onssa  have  been  recommend-
 ed  for  reservation  for  state  exploita-
 tion  and

 (d)  whether  a  copy  of  the  report
 will  be  laid  on  the  Table”

 The  Minister  of  Mines  and  Oj)  (Shri
 K  D  Malaviya):  (a)  and  (9)  Yes,
 Sir

 (c)  The  Committee  recommended
 the  areas  comprising  of  Horomato-
 guali,  Kandadhar  Pahar  and  Malang-
 tola  Blocks  in  Keonyhar  and  Sunder-
 garh  districts  and  Mayurbhan)  dis-
 trict  and  some  portions  of  Cuttack
 district  for  reservation

 (da)  No,  Sir  The  report  is  purely
 of  an  adrmmistrative  nature
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 ranches  of  State  Bank  of  india  in

 Punjab  .

 5M.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Finance  be  pleased  to
 state  the  number  of  branches  of  State
 Bank  of  India  opened  in  Punjab  State
 20  far?

 The  Minister  of  Finance  (Shri
 Merarji  Desai):  The  State  Bank  of
 India  has  opened  twenty  branches  in
 Punjab  between  the  Ist  July,  3955  and
 the  $lst  July,  959

 Foreign  Firms

 2627.  Shri  Ram  Krishan  Gupta’  Wi!)
 the  Minister  of  Finance  be  pleased  to
 state  the  amount  of  profits  remitted  by
 me  vanous  toreign  firms  in  india
 during  1958-597

 The  Minister  of  Finance  (Shri
 Morarji  Desai).  According  to  the  pre-
 luminary  estimates  Rs  2424  crores
 ‘were  remitted  during  the  year  1958-59
 om  account  of  profits  of  branches  of
 foreign  companies  and  dividends  of
 foreign-controlled  Indian  joint  stock
 companies

 Limestone  in  Jammu  and  Kashmir

 4028  Shri  D.  C  Sharma  =  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state

 (a)  the  present  position  of  avail-
 ability  of  ijimestone  in  Jammu  =  and
 Kashmir,

 (9)  whether  any  detailed  investiga
 tions  have  recently  been  made  of
 formations  of  limestone  and

 (ec)  if  so  the
 wnvestigations’

 The  Minister  of  Mines  and  0  (Shri
 छू.  D.  Malaviya)  (a)  Large  deposits
 of  hmestone  occur  in  Baramula,
 Srinaga:,  Anantnag,  Ui:  Udhampur
 and  Poonch  distnets  of  Jammu  and
 Kashmir  State

 (b)  and  (c)  Yes,  Sn  The  details
 vf  il:smestone  deposits  investigated
 recently  (1958-59)  are  as  follows

 details  of  such

 (i)  Ras:  Dome  near  Jangalgal:
 Udhampur  District--The  limestone
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 investigation  near  Jangalgali  is  of
 high  Magnesia  conten’

 di)  Near  Versneg,  Dory,  Naupur
 and  Zam,  Udhampur  Distriet.—The
 reséTves  of  limestone  upto  a  depth  of
 200  ft  are  of  the  order  of  9.80  million
 ton’:  of  which  the  workable  reserves
 world  be  about  3.20  million  tons

 Qu)  Multal  to  Salat  via  Katra,
 ChéMtara  and  Rian,  Udhampur  Dis-
 trict.  Aghar  and  Garan,  Udhampur
 Digtttct  —Excepting  for  minor  vecur-
 rences  near  Aghar  and  Garan  the  rest
 of  the  limestone  belt  is  of  high
 mapnesium  type

 (v)  Baghmart  Nallah  Kunan  Bada,
 Gund,  Naidhal,  Mader  Erm,  Guad-i-
 Suftderkut  Baramula  Duastrict  —The
 tot#!  reserves  of  limestone  from  these
 Joc&lities  would  be  about  20  million
 tons

 (४)  From  Salal  to  Kanthan  Udham-
 puf  District  and  Pres,  Raw  Tehsil  —It
 hay  been  estimated  that  m  sstu  reserves
 of  0  milhon  tons  of  low  mag
 nesia  limestone  are  present  in  this
 belt  presuming  a  workable  depth  of
 59  ft  only  along  dip  and  an  average
 thickness  of  50  ft

 Sarnath  Monuments

 Shri  D.  C  Sharma sors  f  Shri  Pangarkar

 Will  the  Minister  of  Scientific  Re-
 segtch  and  Cultural  Affairs  be  pleased
 to  state

 (8)  the  amount  spent  for  the  main-
 tenance  of  Sarnath  Monuments  during
 968  59  and

 (०)  the  allocation  made  fo:  the  pur
 pose  during  959-60°

 The  Deputy  Minister  of  Scientific
 hand  Cultural  Affairs  (Dr.

 wm,  M.  Das).  (a)  Rs  29,042
 (b)  Rs  26,865
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 LAS.  and  LP.5.  Officers  in  Punjab
 2096,  Shyi  9.  t  suarma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  LAS  and
 IPS,  Officers  who  have  been  appoint-
 ed  by  direct  recruitment  and  those  by
 promotion  in  Punjab  State  during  the
 years  1954-55,  9§5-56,  1956-57,  ‘1057-
 58  and  ‘1958-59,  (year-wise)?

 The  Minister  of  Home  Affairs  (Shri
 6,  B  Pant):

 By  Direct  By  promo-
 Year  Recnytment  fon

 IAS  IPS  TAS  IPS

 a  be
 Writ  Petitions  in  Punjab  High  Court

 1681.  Shri  D.  C.  Sharma:  Will  the
 Minuster  of  Heme  Affairs  be  pleased
 to  state’

 (a)  how  many  writ  petitions  and
 habeas  corpus  applications  were
 admitted  by  the  High  Court  of  Punjab
 during  959  so  far,

 (b)  how  many  of  them  have  been
 disposed  of  and  how  many  are  pend-
 ing  and

 (c)  in  how  many  cases  decisions
 were  given  against  Government?®

 54  55
 3  3

 ; I
 ieee  3  2  @  &  The  Minister  of  State  in  the  Minis-
 1957-58  3  §  29  2  try  of  Home  Affairs  (Shri  Datar).  (a)
 19$8-59  8  2  7  5  to  (c)  A  statement  giving  the  requi-

 wee  site  information  is  given  below

 STATEMENT

 Admutticd  Number  in  Number  tn  Number  of  cases  in
 during  the  col  2  dis  col  2  which  decisions  were

 Class  of  vear  I959  prsed  of  p*nding  on  given  against
 cases  (upto  upto  as  59  Government

 3-7  59)  है. ! ज  59

 I  2  3  ~  5

 White  petitions  पु  756  °  686  ह क
 Habeas  Corpus  Ze  9  3  4

 applications
 ToTal  778  89  689  डा

 Foreigners  Registered  in  India

 4032  Shri  Ram  Krishan  Gnpta.  Wl!
 the  Minister  of  Home  Affairs  Ge  pleas-
 ed  to  state  the  number  of  foreigner
 registered  in  India  as  on  the  Ist
 August,  969  (Country  wise)?

 The  Minister  of  Home  Affairs  (Shri
 G.  8.  Pant):  A  statement  giving  the
 latest  information  available  3s  laid  on
 the  Table  of  the  House  {See  Ap-
 pendix  II,  annexure  No  79]

 High  Court  Judges

 Shri  Ram  Krishan  Gupta:
 1083,  {  Shri  8.  M.  Banerjee:

 |  Shri  Jagdish  Awasthi-
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state  the  number  of  High

 Court  Judges  appointed  during  958
 and  959  so  far  (State-wise)?

 The  Minister  of  State  in  the  Minis
 try  of  Home  Affairs  (Shri  Datar):  A
 statement  giving  the  required  infor-
 mation  is  placed  below  [See  Ap-
 pendix  II  annexure  No  80]

 Exemption  from  Income-Tax

 ३१034  Shri  Ram  Krishan  Gupta’  Will
 the  Minister  of  Finance  be  pleased  to
 state

 (a)  the  total  number  of  Industrna)
 concerns  and  joint  stock  companies
 exempted  from  income-tax  m  Punjab,
 and

 (७)  the  reasons  for  exemption  in
 each  case?
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 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  No
 companies  have  received  exemption  as
 such.  However,  during  the  financial
 years  (1956-57  to  1958-59,  only  two
 companies  received  the  benefit.  of  Sec-
 tion  5C  of  the  Indian  Income-tax  Act,
 1922.

 Claims  Paid  by  Life  Insurance
 Corporation

 1035.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  total  amount  of  claims  paid  by
 Life  Insurance  Corporation  during
 958  (Zone-wise);  and

 (b)  how  much  was  paid  as  claims
 by  deaths?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a):

 Claim’  paid

 AUGUST  19,  959

 Zone  (In  Lakhs  of  Rs.

 Central  7°56
 Eastern  560° 39
 Northern  186-52
 Southern  £99°57
 Western  I,405+53

 TOTAL  2,369°57

 (b)
 Zone  By  Death

 Central  4:80

 Eastern  I9I-IO0
 Northern  52-87
 Southern  48°8%
 Western  386  78

 ToTAL  683-56  Lakhs

 Allotment  of  Iron  and  Zinc  Sheets  to
 Bombay  State

 1036.  Shri  Pangarkar:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  quota  of  iron  and  zinc  sheets
 allotted  to  Bombay  State  during  the

 year  1959-60;  and
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 (b)  the  quantity  lifted  so  far?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Allotments  are  made  quarterly.  12,289,
 tons  of  galvanised  corrugated  and
 plain  sheets  have  been  allotted  for  the
 quarter  ended  30th  June,  1959.

 (b)  2,788  tons  have  been  despatch-
 ed  during  April-June,  1959.

 Geophysical  Survey  for  Iron  Ore  near
 Chanda  in  Bombay  State

 1037.  Shri  Pangarkar:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  geo-
 physical  surveys  for  iron  ore  near
 Chanda  in  Bombay  State  have  been
 conducted;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Mines  and  Oil  (Shri
 छू,  D.  Malaviya):  (a)  No,  Sir

 (b)  Does  not  arise.

 Import  of  Stainless  Steel

 1038.  Shri  Pangarkar:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  value  of  stainless  steel  im-
 ported  into  India  during  first  half  of
 the  year  1959:  and

 (b)  the  total  amount  of  foreign  ex-
 change  spent  on  it?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh)  (a)
 and  (b).  ‘4,121  tons  valued  at
 Rs.  59,79,749:00nP.

 Number  of  Matriculates  and  Graduates

 1039.  Shri  Hem  Raj:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  number  of  Matriculates,
 F.A.’s,  F.Sc.’s,  B.A.’s  and  B.Sce.’s,  Law
 Graduates,  Medical  graduates,  Agri-
 culture  graduates,  Veterinary  gra-
 duates,  Forest  graduates  and  post-
 graduates  of  different  categories  who
 have  passed  the  examination  in  1959?

 The  Minister  of  Education  (Dr.  K.¥L.
 Shrimali):  The  requisite  information
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 for  the  year  839  38  not  available
 However,  a  statement  giving.  the
 latest  available  information  for  957
 is  placed  on  the  Table  [See  Ap-
 pendix  II,  annexure  No  8]]

 District  Gasetteers  for  Punjab
 1040.  Shri  Hem  Raj.  Wil]  the  Minis

 ter  of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state  the  money
 given  to  the  Punjab  Government  fr:
 the  compilation  of  District  and  State
 Gazetteers  dumng  1958-59  and  thr
 amount  proposed  to  be  given  during
 959  60°

 The  Deputy  inister  of  Scientific
 Research  and  Cultural  Affairs  (Dr
 M  M  Das)  No  payment  was  made  to
 the  Government  of  the  Punjab  for  the
 compilation  of  District  Gazetteers
 during  the  year  1958-59,  as  they  havc
 not  vet  produced  anv  District  Gazet
 teers

 During  the  year  959  60  grant-in-aid
 to  the  extent  of  40  per  cent  of  the  ex
 penditure  incurred  on  the  compilation
 work  or  Rs  6,2ll  per  District  Gazet
 teer  whichever  is  less  will  be  given
 to  the  State  Government  in  respect  of
 such  of  the  volumes  as  are  approved
 by  the  Central  Organisation  to  con
 form  to  the  standard  and  pattern
 laid  down  by  the  Centre  The  Punjab
 Government  will  also  be  entitled  to
 a  grant  of  40  per  cent  of  the  expendi
 ture  incurred  on  the  printing  of  the
 District  Gazetteers

 Allotment  of  Stee]  Sections  to  Orissa

 304]  Shri  B.C  Mullick’  Will  the
 Minister  of  Steel,  Mines  and  Fnel  be
 pleased  to  state

 (a)  the  quantity  of  steel  sections
 (category-wise)  allotted  to  Orissa
 during  1958-59

 (b)  what  was  the  State's  demand
 during  1958-59,

 (c)  whether  any  demand  for  iron
 has  been  placed  by  the  Orissa  Govern
 ment  before  the  Central  Government
 for  the  current  year,  and

 (d)  af  so,  the  action  taken  thereon’
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 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh).  (a)
 The  category-wise  allotment  of  sterl
 to  Orissa  State  is  given  below

 lons

 Bloons  and  Billet  23
 Hicavy  Structurals  §89

 J  ight  Structurals,  Bars  and
 Rods  11.  215

 Black  Sheets  (Plain  944
 Cralvamised  Sheets  Plain)  565
 Cralvarused  Sheets  (  orruga ted  2739
 Plates  248
 Wire  7.2
 Hoops  &  Strips  700

 lors  37  20h

 (b)  The  States  demand  was  23  13,
 tons

 (c)  and  (d)  No  Sir  Presumably
 the  Hon’ble  Member  refers  to  pig
 iron  Any  person  can  now  indent  for
 his  requirements  without  any  autho
 risation

 Rural!  Higher  Education

 042  Shri  Ram  Krishan  Gupta  Wiil
 the  Minister  of  Education  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  the
 tural  higher  education  scheme  AS  being
 Levised  in  the  light  of  the  recom-
 mendations  of  the  Committee  on  Rural
 Institutes  and

 (b)  if  so,  the  nature  of  progrcss
 made  so  far  in  this  regard?

 The  Minister  of  Education  (Dr  K  L.
 Shrimali)  (a)  and  (b)  The  recom
 mendations  made  by  the  Committce
 on  Rural  Education”,  set  up  by  thi-~
 Ministry  to  report  on  the  working  of
 Basic  Agricultural  Schools,  Manjri
 type  Schools,  Janta  Colleges  and  Rural
 Institutes  were  referred  to  the
 National  Council  for  Rural  Higher
 Education  at  its  meeting  held  in  New
 Delhi:  on  the  28th  July,  959  The
 proposals  in  the  report  pertaining  to
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 the  sylNabuses  of  different  courses  run
 in  Rural  Institutes  have  been  referred
 for  opinion  by  the  Council  to  the
 various  Boards  of  Studies,  which  are
 expected  to  meet  in  October,  959

 कुमारी  शृदुसा  साराभाई  को  रिहाई

 १०४३.  भी  रघुनाथ  सिंह  :  क्या  गहन
 कार्य  मत्री  यह  बताने  को  #पा  करेगे कि

 (क)  क्‍या  यह  सच  है  कि  कुमारी
 मुदुला  साराभाई  को  २  भगत,  १६५६  को
 जेल  से  रिहा  कर  दिया  गया  है  ,  भौर

 (ख)  यदि  हा,  तो  क्‍या  उस  पर  लगाये
 गये  आरोप  निराधार  सिद्ध  हुये  या  उसे  किन्ही
 तों  पर  रिहा  कर  दिया  गया  है  ?

 मुह-कार्य  मंत्री  (ली  थो०  wo  ot  yr
 (*)  हा ।

 (ख)  उनको  प्रिवेन्टिक  डिटेशन  एक्ट
 के  मातहत  नजर  बन्द  रखा  गया  था  1
 उनके  खिलाफ  कोई  मकदमा  दायर  नहीं
 किया  गया,  इसलिये  किसी  'झानेप'  के
 निराधार  साबित  होने  का  सवाल  नही  उठता  ।

 उन्हें  २  अगस्त,  १६५६  को  बिना  किसी  दार
 के  रिहा  कर  दिया  |

 Rourkela  Steel  Project
 10,  Shri  Ram  Krishan  Gupta:  W:!!

 the  Minister  of  Stee],  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 lowest  tender  was  not  accepted  for
 sewer  work  in  sectors  4,  6  and  8
 at  Rourkela  Steel  Project,

 <b)  if  so,  the  reasons  therefor,  and
 (6)  the  name  of  the  party  whose

 tender  was  accepted”
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (c).  The  tender  was  awarded  to  M/s
 Caleutta  Construction  Company,  the
 se¢ond  lowest  tenderer  at  the  lowest
 tendered  rate  because  the  lowest  téen-
 derer  alreddy  had  large  works  in  hand
 and  were  behind  schedule.
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 Quiab  dinar
 1065,  Shri  D.  0.  Sharma:  Wil)  the

 Mintister  of  Sclewtiid  Research  ahd *  Cultural  Affairs  be  pleased  to  stlite  thé
 up-to-date  progress  made  for  flood
 lighting  the  exterior  of  the  Qutab
 Minat?

 हा,  के,  Das):  Further  experiments  for
 flood  higiting  the  exterior  of  the
 Qutab  Minar  were  conducted.  They
 have  revealed  that  the  first  step  would
 be  to  lay  electric  mains  around  the
 minar.  Estimates  for  this  have  been
 prepared  and  are  under  examination

 Additional  Excise  Duty
 1646.  Shri  Radha  Raman:  Will  the

 Minister  of  Fimamce  be  pleased  6
 state:

 (a)  the  amount  of  excise  duty  in-
 cluding  the  additional  excise  duty  in
 respect  of  cloth,  sugar  and  tobecco
 collected  during  the  period  from  3ixt
 March,  957  to  l3th  December,  957
 and  l4th  December.  3957  to  3Ist  March,
 1958;

 (b)  whether  Government  have
 during  1958-59  earned  more  revenues
 by  amalgamating  Sales  Tax  and  Cen-
 tral  Sales  Tax  with  the  excise  duty
 on  cloth,  than  the  separate  collection
 of  sales  tax,  central  sales  tax  and
 excise  duty  during  the  year  1957-58
 and

 (९)  if  so,  what  is  the  amount  of
 excess  collection?

 The  Minister  of  Finance  (Shri
 Merarji  Desi):  (a)  Figures  regarding
 collections  of  excise  duty  are  main-
 tained  only  month-wise  and  not  for
 part  of  a  month,  It  is,  therefore,  not
 possible  to  give  statistics  for  the  two
 periods  separately.  The  figures  rc-
 garding  the  basic  excise  duty  and  the
 additional  excise  duty  (which  com-
 menced  from  l4th  December,  1987),
 for  the  three  commodities,  for  the
 year  1957-58  are  given  in  the  encias-
 ed  statement

 (b)  and  (c).  As  commodity-wise
 figures  regarding  sales-tax

 collections
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 are  not  maintained  by  the  States,  the
 Gqures  of  additional  excise  duty  of
 1960-55  canAét  corhpared  With
 those  of  sales  tax  द. 4  7957-58

 STATEMENT

 (in  thoutands) a

 Name  of  the  Basic  ex-  Additional  Remarks
 commodity  cise  duty

 +  Peg $

 Cloth  6045549  6,93.69°  *Additional
 cacise  duty

 Sugar  38,93,I6  3.60,35°  commen-
 ced  from

 Tobacco  34  2  947
 and  its  only
 products  (43575,09  205  03९

 Propaganda  for  Removal  of
 Untouchability

 1047.  Shri  D.  ९.  Sharma.  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  amount  allotted  by  the
 Central  Government  for  propaganda
 for  removal!  of  untouchabihty  in  India
 State-wise,  for  959-60°

 The  Deputy  Minister  of  Home  Affairs
 (Shrintati  Alva):  A  statement  giving
 the  information  required  is  laid  on  the
 Table  [See  Appendix  II,  annexure
 No  82)

 Appointment  of  High  Court  Judges

 j  Shri  D.  C  Sharma:
 i048,  ‘|  Shri  Damani:

 Will  the  Minister  of  Home  Affaire
 be  pleased  to  refer  to  the  reply  gven
 to  Starred  Question  No  648  on  the
 25th  February,  ‘1959,  and  state

 (a)  whether  Government  have  since
 received  from  the  State  Governments
 the  list  of  persons  considered  suitable
 for  appointment  as  High  Court  Judges

 (b)  sf  80,  the  number  of  persons
 recommended  by  the  Punjab  Govern-
 spent,  and

 (c)  whether  the  final  approved  list
 has  been  ह... ध

 2996

 The  Minister  of  State  in  Minis-
 try  of  Home  Affairs  ्  Datel:
 (2)  Lidts  have  hot  yet  been  récerved
 from  1  the  States

 (b)  The  list  from  the  Punjab  Gov-
 ernment  has  not  yet  been  received.

 (९)  Does  not  arse

 2049  <  Shri  Shree  Narayan  Das:
 Shri  Pahadia:

 |  Shri  Kaltka  Singh:
 Shri  Achar:

 Will  the  Minister  of  Home  Afsiers
 be  pleased  to  refer  40  the  icyly  given
 to  Starred  Question  No  328  on  the
 7th  February,  1959,  and  stale  tue
 further  preparations  made  fe  connec
 tion  with  the  96]  census?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Afva):  The  Superin-
 tendents  of  Census  Operations  of  all
 the  States  except  Jammu  ard  Kashmir
 have  joined  The  officer  for  Jarnmuur
 and  Kashmir  35  expected  w  ह  very
 shortly  The  officers  to  be  ™m  cha-ge
 of  the  census  operations  of  the  Umor
 Territories  have  also  been  selected  and
 all  but  two  have  jomed  It  is  pro-
 posed  to  cover  all  parts  of  Ti:bal  areas
 of  Assam  at  the  next  censu.  and  the
 officers  to  be  in  charge  have  been
 selected  and  have  joined

 2  The  first  draft  of  iro  Census
 Questionnaire  and  other  schedules
 have  been  pre-tested  by  the  State
 Statistical  Bureaus  and  othu:  speci
 hsed  agencies  Taking  into  considera-
 tion  the  results  of  the  pre-tests  a
 second  draft  has  been  prepared  which
 as  being  pre-tested  by  al!  Supere-
 tendents  of  Census  Operations  The
 pre-test  will  continue  til]  the  end  of
 August  After  the  pre-test  !s  com-
 pleted  st  is  proposed  to  hold  a  pon-
 ference  of  the  various  Census  Superin-
 tendents  at  New  Delhi)  in  ths  second’
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 half  of  September  by  which  tine
 these  officers  are  expected  to  have
 ‘toured  their  jurisdictions  obtained
 ‘first-hand  knowledge  and  aquired
 sufficient  background  of  the  census
 work.  The  Census  Schedule:  and  the
 programme  for  the  census  erumera-
 tion  will  be  discussed  and  finalised  at
 this  conference.

 List  of  Scheduled  Castes  and
 Scheduled  Tribes

 Shri  D.  C.  Sharma:
 1050  Shri  B.  0.  Mullick:

 |  Shri  Siddiah:

 Will  the  Minister  of  Home  Affairs
 "be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  !8t!  on  the
 36th  April,  959  and  state  the  further

 “progress  made  so  far  in  revising  the
 list  of  Scheduled  Castes  and  Schedulec

 “Tribes?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  Proposals
 from  the  Government  of  Uttar  Pra-

 -Gesh  in  respect  of  Scheduied  Castes
 and  Scheduled  Tribes  and  from  the
 Government  of  Kerala  in  respect  of
 Scheduled  Tribes  have  since  been  re-
 ceived.  These  proposis  arc  under
 ‘examination

 The  State  Governments  whose  pro-
 sposals  have  not  been  received  yet  have
 been  asked  to  expedite  their  pro-
 posals,

 Labour  and  Social  Service  Camps  in
 Gurdaspur

 405i.  Sbri  D.  C  Sharma:  Wull  the
 Minister  of  Education  be  p'eased  to
 state:

 (a)  the  names  of  labour  and  socia!
 .gervice  camps  for  students  and  other
 youths  held  with  the  help  of  Centra!

 .@id  in  Gurdaspur  district  Punjab
 ‘State  during  959  (upto  the  30th  June,
 2959);

 Ub)  the  amount  spent  and  the  nature
 of  work  done;  and

 cc)  the  names  of  such  camps  to  be
 held  during  the  second  half  of  1989?
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 The  Minister  of  Bducation  (Dr.  X.

 L.  Shrimali):  (a)  to  (c).  A  statement
 is  laid  on  the  Table.  [See  Appendix
 II,  annexure  No,  83].

 Colleges  for  Dethi  Villages

 2082.
 Shri  D,  0.  Sharma:
 Shri  Ram  Krishan  Gupta:

 Will  the  Minister  pf  Education  be
 pleased  to  refer  to  the  reply  riven
 to  Starred  Question  No.  2]00  on  the
 29th  April,  1059  and  state:

 (a)  the  decision  taken  with  regard
 to  starting  colleges  for  the  benefit  af
 the  residents  of  the  Delhi  villages;  and

 (b)  the  details  thereof?

 The  Minister  of  Education  (Dr.  K.
 L.  Sbhrimali):  (a)  It  was  stated  in
 reply  to  Starred  Question  No.  2i00  on
 the  29th  April,  959  that  the  Govern-
 ment  had  no  such  proposal  under  con-
 sideration

 (b)  Does  not  arise

 Secondary  School  Teachers

 083  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Education  be  pleased  chy
 state:

 (a)  the  total  grant  sanctioned  by
 the  Centre  to  each  State  Government
 for  increasing  the  salary  scales  of
 secondary  school  teachers  during  1957-
 58,  1958-59  and  1959-60  so  far;  and

 (b)  whether  all  the  States  have
 utihsed  the  grants  in  full?

 The  Minister  of  Education  (Dr.  K.
 हू,  Shrimali):  (a)  ‘1987-58.

 Ra,

 Assam  7»$0,000
 Bombay  :  873,900
 Bihar  $275,000
 Madras  .  784,500
 Madhya  Pradesh  4:68,750

 ्  Bengal  72260 eat
 Orissa.  900,
 Kerale  _  3650०

 Tora  43:72:350.
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 ह.  hoc  grants  for  all  the  centrally
 aided  schemes  concerning  Seccndary
 Education  were  given  in  lump  sum
 enly.  It  is,  therefore,  not  possible  tn
 say  what  portion  of  these  went  to-
 ‘wards  the  individual  scheme  for  the
 salary  scales  of  secondary  sxchcol
 teachers.  However,  the  information
 fegarding  expenditure  on  this  scheme
 fa  being  collected.

 1959-60;

 In  the  plans  for  ‘1959-60  of  the
 different  States,  there  is  a  total  pro-
 vision  of  about  Rs  °76  crores  for
 this  purpose  On  this  the  central
 assistance  due  works  out  at  about
 Rs.  88  lakhs  As  assistance  is  now
 being  given  to  the  States  in  the  form
 of  monthly  advances,  the  actual  sane-
 tion  figures  for  the  current  year  will
 be  available  only  towards  the  end  of
 the  year

 (b)  The  expenditure  figures  for
 1957.58  are  as  follows:

 Rs.
 Assam  7;00,000
 Bombay  7,26,68¢
 Bihar  डे  11,07,800,

 {over  Spent)
 Madras  783  000
 Madhya  Pradesh  3537500
 Mysore
 West  Bengal  1,24,000
 Orissa  8,000
 Kerala  §;000,

 Totai  +  37,92,685

 For  1958-59,  the  information.  as
 lected.

 For  1959-60  the  question  does  not
 stated  under  (a)  above,  is  being  col-
 arise,

 Three  Languages  at  Secondary

 Shri  D.  C.  $
 3088  <  Shri  Bhakt  Darshan

 Shri  Shree  Narayan  Das
 Will  the  Minister  of  Education  be

 pleased  to  refer  to  the  reply  given  to
 i73  LSD—3.

 Unstarred  Question  No.  १50  on  the
 2nd  March,  1959,  and  state  the  further
 progress  made  in  the  remaining  States
 and  Union  Territories  in  the  imple-
 mentation  of  the  scheme  for  compul-
 sory  teaching  of  three  languages  at
 the  secondary  stage?

 The  Minister  of  Education  (Dr.  K.
 L_  Shrimali):  Manipur  Administration
 have  accepted  the  language  policy  as
 emBodied  in  the  second  Formula.

 Import  of  Defence  Stores

 4055  f  Shri  D.  C.  Sharma: *  Shri  Ram  Krishan  Gupta:

 Wall  the  Minister  of  Defence  be
 pleased  to  state

 (ap  the  extent  of  impoir  of  defence
 stores  in  1959-60,  so  far,  ind

 (b)  the  nature  of  steps  taken  or
 proposed  to  be  taken  ‘o  make  India
 self-sufficient  in  this  regard?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  The  total  value
 of  Defence  Stores  purchased  from
 abroad  during  1959-60  upto  te  30th
 June  959  is  approximateiy  37  83
 crores

 (b)  A  statement  indicating  steps
 taken  or  proposed  to  be  taken  to  make
 the  country  self-sufficient  is  laid  on
 the  Table  of  the  House.  [See  Ap-
 pendix  II,  annexure  No.  Bl.

 Lubricating  Oil

 056  Shri  D.  C.  Sharma:  Will  the
 Minster  of  Steel,  Mines  and  Fuel  he
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  554  on  the
 80th  March,  959  and  state  the  latest
 position  with  regard  to  the  proposal
 to  produce  lubricating  ol  .0  the  re-
 finery  to  be  set  up  at  Barauni?

 The  Minister  of  Mines  and  Oil  (Shri
 XK.  D.  Malaviya):  The  matter  is  under
 consideration.
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 Report  of  the  Expert  Committee  on
 Military  Dairy  Farms

 Shri  BR.  C.  Majht:
 20m.  4  Shri  Subodh  Haneda:

 Shri  S.  C,  Samanta:
 Will  the  Minister  of  Defente  be

 pleased  to  state:

 (a)  whether  the  report  of  the  ex-
 pert  Committee  set  up  by  Government
 to  examine  the  possibility  of  setting
 up  dairy  farms,  cultivating  mulitary
 farms  etc.  has  been  exan.’ned  ty
 Government,

 (b)  what  are  the  main  rec.ommenda-
 tions  of  the  Committee;  and

 ६९)  whether  it  fas  Been  icccpted
 by  Government?

 The  Minister  of  Deience  (Shri
 Krishna  Menon):  (a)  and  c)  The
 report  of  the  RVFC  Reorgar  sation
 Committee  is  being  stud'ed  with  a
 view  to  implementation

 (b)  The  main  recommendation.  of
 the  Committee  are  that  the  Remounts
 and  Veterinary  Services  should  be
 separated  from  the  Military  Farms
 Department;  the  Farm.  themselves
 should  undertake  cultivat.on  of  blocks
 of  land  of  00  acres  and  above  in
 close  proximity  to  them;  farming
 operations  should  be  mecnanised,
 Army  Works  procedure  should  be  ap-
 plied  to  Farms  Works  and  a  Commit-
 tee  of  Experts  should  examine  the
 accounting  system  of  Military  Farms
 There  are  also  other  recommendations

 Perd  Foundation  Grant  to  Man-Power
 Directorate

 Sbri  BE.  C,  Mafjhi:
 1058.  14  Shri  Snbodh  Hansda:

 Shri  8.  C.  Samanta:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  grant  to  the  Man-
 power  Directorate  by  the  Ford
 Foundation  is  still  continuing;
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 (h)  i¢  so,  the  amount  of  grant  re-

 pote
 up-to-date  since  its  inception;

 a

 (९)  how  this  grant  ts  utilised?

 Tue  Minister  of  State  in  the  Minis.

 Ld
 of  Home  Affairs  (Shri  Datar):  (७)

 85

 (७)  $  34,000

 (९)  A  statement  as  laid  on  the  Table
 of  the  House

 STATEMENT

 Statement  regarding  Ford  Foundation
 grant  to  the  Manpower  Directorate.

 Five?  Grace  '4q,000
 Trem  of  expenditure

 Amount  ~

 १  Coat  of  the  preparation  of  a
 bibliography  of  manpower  he
 terature  and  purchase  of
 books  on  manpower  $5,000

 8)  Coste  of  two  thermo-fax
 machines  ‘81,600

 )  Sancuoned  cost  of  to
 manpower  surveys  namely
 ty  survey  of  the  assessment
 of  educational  and  taining
 requirements  for  imdustnial
 occupations,  and  (any  survey
 of  the  patrern  of  graduate
 emplovment  $21,400

 Porar  $28,0c0
 Balance  avaslable  tor  untorescen

 a
 ie

 and  deputation  at
 selected  officers  abroad  for
 manpover  studv  cic  ३6,0८0

 Land  Values  in  the  Urban  Area  of
 Dethi

 ‘los.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state’

 (a)  whether  the  Committee  ap-
 POlhted  under  the  Chairmanship  of  the
 Chieg  Commussioner,  Delhi  to  study
 the  problem  of  rising  prices  of  land
 for  house-building  purposes  and  sug-
 ge8t  measures  to  control  land  values
 प्रा  the  urban  areas  of  Delhi  haa  sub-
 mitted  its  report;  and
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 (b)  if  so,  the  main  recommendations

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.

 (b)  The  report  of  the  Committee  is
 under  the  active  consideration  of
 Government.  A  copy  will  be  laid  on
 the  Table  of  the  House  when  a  final
 decision  in  the  matter  has  been  taken

 National  Flag

 1060.  Shri  Ram  Krishan  Gupta:  W:/!
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  his
 Ministry  has  prepared  an_  elaborate
 code  for  the  proper  use  of  the
 National  Flag;

 (b)  if  so,  the  details  thereof;  and

 (c)  when  it  will  be  introduced?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  to  (c)  <A  code  for
 the  proper  use  of  the  National  Flag
 is  under  preparation  in  consultation
 with  the  State  Government;  etc

 Marketing  Organisation  for  Hindustan
 Steel  Ltd.

 1061.  Shri  Ram  Krishan  Gupta:  W:!]
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state  at  what  stage  is  the
 question  of  setting  up  a  marketing
 organisation  for  the  Hindustan  Steel
 Ltd.?

 The  Minister  of  Steel,  Mines  and
 Peel  (Sardar  Swaran  Singh):  Nucleus
 sales  departments  have  been  set  up
 at  the  Rourkela  and  MBhila)  Steej
 Projects  to  deal  with  the  saic  of  pig
 iron  and  other  materials.  Pig  iron
 and  steel]  ore  despatched  according  to
 the  allocations  made  by  the  Iron  and
 Steel  Controller.  The  general  set  up
 for  marketing  in  the  future  is  urder

 a
 of  the  Hindustan  Steel

 3004

 Iron  Ore  in  Punjab

 1062,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  any  survey  has  been
 made  to  map  out  areas  containing
 more  than  50  per  cent  iron  ore  in
 Punjab;

 (9)  if  so,  whether  any  estimate  of
 the  reserves  of  Iron  ore  has  been
 made;  and

 (c)  if  so,  the  details  thereof  (dis-
 trict-wise)?

 The  Minister  of  Mines  and  Oi!  (Shri
 K  D.  Malaviya):  (a)  to  (c)  Yes,  Sir.
 The  estimated  reserves  of  Iron  ore
 deposits  recorded  by  the  Geological
 Survey  of  India  are  as  follows:

 District  Locality  Estumated  reserves

 Motunder  lL  Chhapra-  The  reserves  arc
 garh  Antn-Behan-  —  estimated  about

 pur-Zampur  2  million  tons
 and  contap
 64%  Fe.

 The  reserves  are
 estumated  to  be
 of  the  order  of
 3,§00,000  tons

 58°85  Fe.

 2.  Dhanauta
 e  Dhancholh

 Neyveli  Thermal  Power  Station

 Shri  Ram  Krishan  Gupta:
 Shri  Pangarkar:

 1063.  4  Shri  Subbiah  Ambalam,
 Shri  Morarka:

 |  Shri  S.  6  Godsora:
 Will  the  Minister  of  Steel,  Mines

 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No  926
 on  the  5th  March,  959  and  state:

 (a)  whether  the  negotiations  for
 concluding  a  contract  witi  Soviet
 Organisation  for  working  drawings,
 Plant  and  Machinery  for  the  Neyvelt
 Thermal  Power  Station  have  been
 finalised;

 (b)  if  so,  the  result  thereof;  and
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 de)  whether  a  copy  of  the  project
 report  will  be  laid  on  the  Table?

 ‘The  Minister  of  Steel,  Mines  and
 Feel  (Sardar  Swaran  Singh):  (a)  Yes

 (b)  The  Neyveli  Lignite  Corporation
 eoncluded  a  contract  with  Messrs
 Technoexport,  Moscow,  on  the  46
 March,  ‘1959,  for  the  preparation  and
 supply  of  working  drawings  for  the
 Neyveli  Thermal  Power  Station,  at  a
 eost  of  Rs  45  lakhs  The  supply  of
 the  drawings  will  be  completed  by  the
 end  of  3960

 Another  contract  has  been  entered
 into  with  the  same  Organisation  on
 the  6th  May,  +1959,  for  the  supply  of
 plant  and  machinery  for  the  Power
 Station,  at  a  cost  of  Rs  2  crores,  cif
 Madras  Port  Delivery  of  the  equip-
 ment  will  commence  in  November,
 1959,  and  will  be  completed  :n  the  last
 quarter  of  1961

 (९)  There  is  no  such  intention

 Training  Facilities  in  Petroleum
 Technology

 {  Shri  Ram  Krishan  Gupta:
 1664.  J  Shri  Subodh  Hansda;

 Sarl  s.  C.  Samanta:

 l  Shri  R  C  Majbi:

 Wall  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  vleased
 to  state:

 (a)  the  nature  of  steps  taken  so  far
 or  proposed  to  be  taken  for  expanding
 research  and  training  facilities  in
 Petroleum  Technology:

 (b)  whether  Government  is  also
 considering  a  proposal  to  set  up  an
 Institution  of  Petroleum  Technology,
 and

 (c)  of  so,  at  what  stage  is  ‘he  pro-
 posal?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  to  (c).  A  first  degree
 course  in  Petroleum  Technology  w.th
 20  annual  admission  has  been  started
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 at  Indien  School  of  Mines  and  Applied
 Geology,  Dhanhad,

 The  Council  of  Scientific  and  Indus-
 trial  Research  has  recommended  that
 a  Petroleum  Council  be  constituted
 for  the  rapid  development  of  Petro-
 leum  Industry  in  the  country  This
 recommendation  ३३  under  considera.
 tion

 It  has  been  suggested  that  the
 Petroleum  Council  should  inter  alia
 deal  with  the  following:

 (3)  Training  of  personnel,  research
 and  investigations,  qaocumen
 tation  and  informatior.,  and
 marketing  and  economics  in
 the  whole  field  of  petreleum
 and  natural  gas,

 (2l)  faculties  im  the  exi  ting  and
 proposed  institutions  and  the
 potential  for  expansion  of
 such  facilities,  and

 (au)  what  additional  facilities  in-
 cluding  any  new  institution,
 should  be  created

 National  Discipline  Scheme

 2065  J  Shri  Ram  Krishan  Gupta:
 ‘|  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Education  be
 pleased  to  state

 (a)  whether  the  Scheme  of  National
 Discipline  for  ‘1959-60  has  been  finalis-
 ed,  and

 (9)  if  so,  the  number  of  new  Inst-
 tutions  to  be  taken  and  children  to
 be  trained  during  the  above  period
 (State-wise)?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir.  A  budget
 provision  of  Rs.  20  lakhs  has  been
 made  for  the  implementation  of  the
 Scheme  during  1989-60,
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 tb)  New  institutions  already  cover-
 ed  on  to  be  covered  during  the  yar
 are  as  follows:

 State

 Debi  ३6  6,561

 Punjab  80  48,268

 Madhya  Pradesh  3  2000

 OUctar  Pradesh  है  25450

 Bombay  25  (5,020

 West  Bengal  26  $5150

 Totar  758  68,449

 Further  expansion  of  the  Scheme
 during  the  current  year  is  envisaged
 fut  proposal  in  this  regard  hus  sot

 yet  been  finalised

 Panjab  Educational  Development
 Programme

 1066.  Shri  Ram  Krisban  Gupta:  Wil!
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  the  finalised  develop-
 ment  programmes  7  respect  of  gene-
 ral  educational  schemes  only  for  tne
 remaining  period  of  the  Second  Five
 Year  Plan  have  been  receivel  from
 the  Punjab  Government  and  examin-
 ed  by  the  Central  Government:

 (b)  what  are  the  detarls  of  those

 programmes;  and  °

 (c)  the  decision  taken  thereon’

 The  Minister  of  Education  (Dr  K
 L.  Shrimali):  (a)  The  programme  for
 ‘1959-60  has  been  received  Similar
 programme  for  1960-61  will  be  =  re-
 ceived  in  early  960

 (b)  A  statement  is  given  below

 (c)  No  decision  is  required  to  be
 taken  as  the  outlay  provided  7  with-
 in  the  approved  ceiling  and  tne  State
 can  implement  the  programme

 Sraramenr
 Punjab  State  Educational  Develop-

 ment  Programme

 Outla:
 Group

 y  for  x

 (Rs.  a  Lakht)

 Elementary  Educanon  36488
 Secondary  Education  ‘109°  52
 University  Education  39°37
 Other  Education  Schemes  7°54

 Torat  (General  Education
 Schemes)  (3ate3n

 Commercial  Banks

 i067.  J  Shri  Shree  Narayan  Des:
 ‘|  Shri  Radha  Raman:

 Wil]  the  Minister  of  Finance  be
 Pleased  to  state.

 (a)  whether  any  indications  are
 available  that  the  commercial  banks
 m  the  country  have  begun  contribut-
 ing  to  the  success  of  the  programme
 of  rural  credit  specially  in  financing  of
 cooper.

 vanarketing
 societies,  pro-

 cessing  societie*  similar  other
 cooperative  institutions;  and

 (b)  ४  so,  the  precise  nature  of  such
 contribution  and  the  extent  of  it?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  Accord-
 ing  to  the  available  infermation,  the
 role  of  commercial)  banks,  other  than
 the  State  Bank  of  India,  in  promot-
 ing  the  supply  of  rural  credit  has  not
 so  far  been  significant  Withthe  deve-
 lopment  of  storage  and  warehousing
 capacity  in  the  country,  however,
 these  banks  may  be  able  to  provide
 some  credit  for  marketing  or  proces-
 sing  societies  against  the  security  of
 licensed  warehouse  receipts

 Purchase  of  Naval  Turbo-Jet  Aircraft

 1068.  Shri  Shivananjappa:  Will  the
 Minister  of  Defence  be  pleased  to
 state

 (a)  whether  it  35  a  fact  that  the
 Government  of  Indha  are  negotiating
 with  French  manufacturers  of  naval
 turbo-jet  aircraft  Bregvet  Abhze;  and
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 (b)  xf  so,  what  are  the  results  of
 the  negotiation?

 The  Minister  of  Defence  (Shri
 Mrishng  Menon):  (a)  and  (b).  It  is
 not  the  practice  to  disclose  informa-
 tion  of  this  kind  as  :t  would  be  con-
 trary  to  public  interest  to  do  so  No
 decision,  however,  has  been  made

 All  India  Radio

 1069.  Shri  Shivananjappa:  Will  the
 Mhnister  of  Finance  be  pleased  to
 state  whether  any  enquiry  38  being
 conducted  for  effecting  economy  in
 the  Al]  India  Radio”

 The  Minister  of  Finance  (Shr
 Morarji  Desai).  The  Special  Reorgan:-
 sation  Unit  has,  as  a  part  of  sts  nor-
 mal  work,  recently  commenced  work
 study  of  the  All  India  Radio

 National  Coal  Development  Corpora-
 tion

 1070,  Shri  Pangarker:  Wilk  =  the
 Minister  of  (Mines  ,  Fuel  be
 pleased  to  to  <he  :  given  to
 Starred  Questidn  No  334  on  the  !7th
 February,  1959  and  state

 (a)  the  further  progress  made  in
 constituting  Works  Commuttees  in
 the  coltienes  under  the  management
 of  the  National  Coal  Development
 Corporation;  and

 b)  the  names  of  those  colheries
 where  Works  Committees  have  been
 set  up  during  the  first  half  of  the
 year  95¢7

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh)  (a)
 Efforts  have  been  made  to  conststute
 new  Works  Committee  at  the  3  old
 collheries  viz.  Kurharbarce  Kargali
 and  Jarangdsh,  referred  to  in  Starred
 Question  No  334  of  ‘17-2-1959  but  ut
 has  not  been  possible  to  constitute  *he~
 committees  because  of  objections  rais-
 ed  by  the  partes  concerned  These
 objections  have  had  to  be  referred
 to  the  Regional  Labour  Commissioner
 Preliminary  steps  are  being  taken  for
 the  formation  of  the  Committee  at  the
 new  collieries.

 AUGUST  19,  059
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 (b)  No  Works  Committees  have
 been  constituted  during  the  ह... अ  half
 of  the  year  959

 Deposits  of  Magnesite  in  Bombay
 State

 1071  Shri  Pangarkar:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  large  deposits  of  mag-
 nesite  have  recently  been  found  in
 Kinwat  Tehsil]  of  Nander  distmct
 (Bombay  State),

 (b)  if  so,  the  estimated  quantity  of
 deposits.  and

 (c)  whether  deposits  of  any  other
 muneral  have  also  been  noticed  ड्  that
 area?

 The  Minister  of  Mines  and  Oil  (Shri
 K  D  Malaviya):  (a)  No,  Sir

 (b)  Daes  not  arise
 (c)  Kmwat  Tehsil  :s  more  or  less

 covered  by  Decan  Trap  which  does
 not  usually  contain  any  important
 economic  minerals  However,  as  &
 result  of  recent  investigation  carned
 out  by  State  Government,  large  depo-
 sits  of  intertrappean  limestone  near
 villages  Mohada  and  Darsaong:  have
 been  reported  Detailed  report  regard-
 ing  the  quality  and  reserves  of  these
 deposits  is  Under  preparation

 Magnesium  Deposits  in  Kumaen

 072  Shri  Raghunath  Singh’  W:!!
 the  Moniste:  of  Stee]  Mines  and  Fuel

 itis  a
 fact  that  large  deposits  of  magnesium
 are  found  nm  Kumaon  Division  (UP)?

 The  Minister  of  Mines  and  OU  (Shri
 K  D  Malaviya)  Magnesium  has  not
 been  reported  to  occur  as  such,  but
 large  deposits  of  magnesite  near
 Someshwa;  in  Almora  Dhastrct  of
 Uttar  Pradesh  havr  recently  been
 proved  with  reserves  of  23  milhon
 tons  in  Someshwar-Bageshwar  and
 22  millon  tons  in  Agar-Girechchina
 sectors  The  probable  reserves  how-
 ever  may  be  of  the  order  of  0  million
 tons
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 ‘iimastone  in  Oriten

 1913,  Shri  Panigrahi:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  present  position  of  availa-
 bility  of  limestone  in  Orissa;

 (b)  whether  any  detailed  investi-
 gations  have  recently  been  made  of
 formations  of  limestone;  and

 (6)  if  so,  the  details  of  such  investi-
 gations?

 The  Minister  of  Mines  and  Oii  (Shri
 K  D.  Malaviya):  A  statement  is  laid
 on  the  Table.  [See  Appendix  IJ,  an-
 nexure  No  85}.

 State  Chief  Ministers  Conference

 2074
 Shri  Ram  Krishan  Gupta:
 Shri  8  8.  A.  Mehdi:

 Will  the  Minster  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 cd  to  state  the  nature  of  the  decisions
 taken  and  the  recommendations  made
 at  the  conference  of  State  Chief
 Ministers  and  Education  Mhmnuisters
 held  at  New  Delhi  on  the  i3th  May,
 19597

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr
 M.  M.  Das):  A  statement  is  laid  on
 the  Table  [See  Appendix  I],  annexure
 No  86]

 Import  of  Steel  from  U.'SSR.  *

 Shri  Ram  Krishan  Gupta:
 ‘1075.  <  Shri  A.  M.  Tariq:

 Shri  Bishwanath  Roy:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  gven  to  Unstarred  Question
 No  3i44  on  th.  0600  April,  959  and
 state:

 (a)  whether  agreement  with  USSR
 regarding  import  of  «tee}  has  since
 been  signed:  and

 (b)  if  so,  the  man  terms  of  the
 agreement?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 and  (b).  Yes  Sir.  A  total  quantity  of
 204,000  metrc  tons  of  steel  consisting
 of  billets,  structurals,  rounds,  wire
 rods  and  wire  have  been  ordered  for
 supply  m  1959.  Payment  38  to  be
 effected  in  Indian  Rupees.  Prices  have
 been  fixed  in  cif  Indian  Ports.

 अंजालयों  में  झादेदों,  परिफ्ञों  और  ज्ञापनों
 का  हिन्दी  सें  जारी  किया  जाना

 १०७६.  आओ  प्रकाशबीर  फास्जी  :
 क्या  शुह-कार्य  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  पिछले  दो  वर्षों  में  विभिन्न

 मत्रालयो  में  कुल  कितने  आदेश  परिषत्र
 शौर  ज्ञापन  आदि  चतुर्थ  श्रेणी  के  करें
 चारयों  के  सम्बन्ध  में  जारी  हुये  ,

 (ख)  कितने  आदेंदा  भादि  हिन्दी  @

 जारी  किये  गये  और  कितने  दोनों  भाषाश्रो

 में,  और

 ग  )  जो  आदेश  परिपत्र  झादि

 अग्रेजी  में  निकाले  गये  उनके  हिन्दी  अ्रनुवाद
 न  करने  के  यदि  कोई  कारण  हो  तो  वे  क्‍या

 हे?

 संजासय  में  रा्य-मंत्री  (शौ
 बातार)  (क)  से  (ग)  सूचना  इकट्ठी
 की  जा  रहो  है  और  जितनी  जल्दी  सम्मव

 होगा  वह  सभा-यटल  पर  रख  दी  जायेगी।

 ईसाई  धर्म  प्रधारक

 १०७७.  थ्री  बरकासयीर  सासजी  :

 क्या  शुह-कार्य  मत्री  यह  बताने  की  हपा  करेगे

 कि. .

 (क)  १६५४८  में  किलने  ईसाई  धर्मे-

 प्रचारक  भारत  झावे.

 (्)  क्या  कुछ  झोर  विदेशी  चर्म-

 प्रधारको  ने  भारत  जाने  की  अनुमति  मागी

 है,
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 (ग)  यदि  हां,  तो  उनकी  संख्या  .कितगी

 है;  भौर

 (घ)  इस  समय  भारत में  (राज्याबार)
 कितने  ईसाई  धर्मप्रवारक  काम  कर  रहेहूं ?

 अंजालय  में  राज्य-मंत्री

 (थी  दातार)  (क)  १६४५८  में  २२०
 ऐसे  धर्मेत्रवारको  को  भारत  में  आने  के  लिये
 बीसा  मंजूर  किये  गये  7  इनमे  से  खितने
 वास्तव  में  भारत  में  झये  यह  सूचना  उपलब्ध

 नहीं  है  t

 (a)  जो  हा  |

 (ग)  इस  साल  में  झअद  तक  वसा
 के  लिये  २९०  अावेदन  पत्र  मिले  हे  1

 (घ)  मागो  गई  सूचना  का  एक  विवरण
 सभा  पटल  पर  रख  दिया  गया  है  t

 [  देखिये  परशिपः  2,  अनु बन्  मह्या
 cs  ]

 Fire  Accident  in  Durgapur  Steel
 Plant  Area

 1078.  Shri  Subiman  Ghose.  Wil]  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  the
 3600  May,  959  a  fire  took  place  in  the
 Labour  bustee  of  Durgapur  Steel
 Plant;

 (b)  if  so,  the  extent  of  loss;

 (९)  how  many  houses  were  gutted
 by  the  fire  and  whether  it  has  resulted
 im  any  loss  of  human  life  or  injuries
 te  anybody;  and

 (d)  the  steps  taken  in  the  matter?

 The  Minister  of  Steel,  Mines  and
 Fatl  (Sardar  Swaran  Singh):  (a)  to
 (6).  A  fire  occurred  on  the  l6th  May
 959  in  the  Durgapur  stee}  plant  area
 where  a  few  huts  had  been  put  up
 by  some  castial  labour  of  sub-con-
 tractors  of  ISCON.  No  permission  had
 been  given  for  constructing  these
 huts  These  temporary  huts  are  put
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 were  bullt  of  grass  and  palm  teaves
 is  not  known  and  as  these  huts  क्यों
 not  been  authorised,  the  number
 those  involved  in  the  fire  is  also
 been  authorised,  the  number  of  those
 involved  in  the  fire  is  also  not  known.

 man  is  also  reported  to  have  died.  Ne
 other  person  received  injuries.  The
 fire  fighting  equipment  of  the  झत्छ-
 ject  and  of  the  Contractors  was  put
 into  commission  to  combat  the  fire.

 “लोलिता”  पुस्तक  पर  रोक

 श्री  बाजपेयो  :

 १०७६.

 (ले
 मारायजन्‌ ह््ड्ही  1  :

 ही  एस०  go  मेहदी  :

 क्या  ब्सि  मत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  श्री  बौ
 माबोकोव  हारा  लिखित  “लोलिता”  नामक

 पुस्तक  की  जो  प्रतिया  जयकों  प्रकाशन  ने
 भारत  में  मगाई  थी  उन्हें  चुगी  विभाग  ने  रोक

 लिया  ,

 (ख)  यदि  हा,  तो  इसके  क्‍या  कारण

 थे,  शौर

 (7)  इस  सम्बन्ध  में  अ्रन्तिसम  निर्णय
 करन  में  कितना  समय  लगा  ?

 जिस  अंजी  (श्री  मोशरजी  देशाई)

 (क)  जी,  हा  1  मेसर्स  जयको  प्रकाशन  ने

 श्री  व्लादीमीर  नाबोकोव  द्वारा  सिखित
 “लोलिता”  नामक  पुस्तक  की  जो  श्रतिया

 बम्बई  बन्दर्गाह  पर  मगाई  थी  उन्हें  सीमा-
 गल्क  कलक्टर  ने  जाच  के  लिये  वही  रोक  लिया
 था|  बाद  में  इन  प्रतियों  के  पार्सल  को  छोड
 दिया  गया  था

 (ख)  समुद्री  सीमा-शुल्क  अधिनियम
 की  धारा  १८  के  खण्ड  (ग)  के  अनुसार,
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 अश्तीकष  समझी  ाम  थाली  किसी  भौ  पुस्तक,
 पुस्सिका,  'निबस्थ,  रेखालिज्र,  चित्र,  प्रतिमा,
 आकृति  या  लेख  को  देश  से  बाहर  से  मगाने
 की  मनाही  है  t  पासंल  को  यह  जाबने  के  लिये

 रोका  गया  था  कि  इसका  मंगाया  जाना  मनाहीं
 के  विरुद्ध  तो  नही  है  ।

 (ग)  लगभग  दो  महीने  ।

 बाष्ट्रीय  ब्यों  पर  ख

 tone.  भी  च्कादा  लीर  क्ास्जी  क्‍या
 बलिरज्षा  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 १६५२  से  १६५६  तक  की  अवधि  में  प्रतिवर्ष

 २६  जनवरी  श्रौर  १५  भअ्रगस्त  के  राष्ट्रीय
 पर्वों  पर  सरकार  ने  कितना  खच  किया  ?

 प्रतिरक्षा  मंत्री  ी  कृष्ण  मेनन)  :

 एक  विवरण  सभा  पटल  पर  र्स्वा  जाता  bi

 दिखिये  परिशिष्ट  २,  भ्रनुबन्त  संख्.  ८८]
 इसमे  १६५२  से  लेकर  १६५८  तक  की  सूचना
 दी  है।  १६५६  का  हिसाब  किताब  भ्रभी  तैयार

 नही  है  ।

 पत्रकारों  का  निव्कासम

 १०८१.  थी  डामर  क्या  गुह-कार्य
 मत्री  यह  बताने  की  $पा  करेगे  कि

 (क)  दलाई  लामा  के  भारत  शाने  के
 बाद  कितने  विदेशी  पत्रकारों  (समाचार
 सवाददाताझो  )  को  झूठी  खबरे  देने  के  कारण
 भारत  से  निकाल  दिया  गया  है  ,  और

 (ख)  उनमें  से  कितने  सवाददाता
 साम्यवादी  देशों  के  तथा  कितने  पद्ियमी
 देशो  के  थे  ?

 गुह-कार्य  संजालय  में  राज्य-मंत्री  (भो
 दक्तार)  :  (क)  एक  भी  नहीं

 (@)  सवाल  नहीं  उठता  t

 "दी
 १०८२.  थी  भक्त  शॉग  :  क्या  क्षिक्षा  मत्री

 २३  माले,  १६५९६  के  तारांकित  प्रदत  सख्या

 १४६६  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कपा  करेंगे  कि  हिन्दी  को  सरल  बनाने  के  लिये

 इस  बील  कौन  से  ठोस  कदम  उठाये  गये  है  ?-

 शिला  मंत्री  (डा०  लओनाली)  :  हिन्दी
 का  विकास  करने  झौर  उसे  समृद्ध  बनाने  के
 कार्मे  में  इस  मंत्रालय  ने  जो  बुनियादी  सिद्धांत
 झ्पनाये  है  उनमें  एक  यह  है  कि  छब्दावली
 का  आभार  यथासभव  विस्तृत  हो  और  वह
 अधिक  से  झ्धिक  लोगो  की  समझ  में  झा  सके  ॥'
 जब  तक  कि  किसी  विशेष  मकल्पना  को
 अ्रपेक्षयया  सरल  भाषा  में  व्यक्त  करना  कठिन
 न  हो  जाये  तब  तक  सरल  शब्दों  शौर  वाक्यांझों
 को  ही  तरजीह  दी  जाती  है  ।  वैशानिक,
 तकनीकी  तथा  विधि  और  प्रशासन  सम्बन्धी
 शब्दों  शौर  वाक्याशो  का  अनुवाद  करने  के  लिये
 यथाथेता  को  ही  कसौटी  मानना  चाहिये  ।

 मूल  हिन्दी  शब्दो  की  दो  सूचिया  मंत्रालय
 ने  प्रकाशित  की  है,  जो  झासान  होने  के  कारण

 झहिन्दी  भाषी  क्षेत्रों  के  लिये  हिन्दी  की  प्रथम

 पुस्तकें  और  पाठ्य  पुस्तकें  तैयार  करने  में
 उपयोगी  होगी  ॥

 इस  मत्रालय  के  सभी  प्रकाशनों  की
 भाषा  को,  जहा  तक  सभव  हो  सका  है,  सरल
 रखने  का  निरन्तर  प्रयत्न  किया  गया  है  $
 और  यही  बात  इस  मत्रालय  में  अभेजी  से

 हिन्दी  में  किये  गये  श्रनुवाद  पर  भी  लागु
 होती  है,  जिस  में  न्य  मंत्रालयों  का  काम  भी
 शामिल  है  1

 Contravention  of  Foreign  Exchange
 Regulation  Act

 i0838.  Shri  Keshava:  Wl)  the  Minis-
 ter  of  Finance  be  pleased  to  state.

 (a)  how  many  cases  has  the  Direc-
 torate  of  Enforcement,  Union  Ministry
 of  Finance  adjudicated  during  1959,
 so  far,  under  the  Foreign  Exchange
 Regulations  Act,  1947;

 (b)  what  is  the  aggregate  penalty
 imposed  so  far;  and

 (c)  what  is  the  amount  realised?
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 The  Minister  of  Finance  §  (Shri  .
 ‘Morar’  Desai):  (a)  389  cases  till  the  हिमाजल  प्रदेश  ॥  में  गुस्कित
 end  of  July,  1959.

 (b)  Rs.  88,41,261.
 की

 १०५६.  थी  पदूम  देव  क्या  सुतकतों

 (०)  Rs,  65,80,780,
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  हिमाचल  प्रदेश  प्रशासन  मे
 Seavenging  by  Caste-Hind  १६५८-५६  में  कितने  भनुसूचित  जातियों

 के  व्यक्तियों
 1084.  Shri  छ,  0.  Mullick:  Will  the

 बौर
 यो  को  सरकारी  नौकरी  मिली  ,

 “Minister  of  Home  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  (=)  झभी  प्रशासन  के  झघीन  कार्य

 tion  No.  3i89  on  the  l6th  April,  :
 pny  and  te

 on  te  =  करने  वाले  अनुसूचित  जातियो  के  कर्मचारियों
 को  पृतिदत  सख्या  कितनी  है  ?

 (a)  whether  the  Government  of
 india  have  received  the  comments  of  गुहु-कार्य  भंज्रालम  में  राज्य-मंत्री  (भी
 the  State  Governments  on  the  recom-

 ant)  क) १ mendation  of  the  Commissioner  for  (  +5७  !

 Scheduled  Castes  and  Scheduled
 Tribes  regarding  sweeping  and  scav-  (@)  ८  ६  प्रतिशत  ।
 enging  by  Caste-Hindus;  and

 ६०)  if  so,  the  nature  thereof?  हिमाचल
 प्रवेश  में  झनुसूचित  जातियों  को
 मकान  के  लिये  ऋण

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  No  fons.  ओऔी  पद्म  देव  क्या  गह-कार्य

 मर्त्र  करेगे  कि
 (४)  Bees  aot  ones

 al  यह  बताने  की  कपा  करेगे  16

 राध्यों  में  पुस्तकालय  (क)  १६५८-५६  में  (हमाचल  प्रदेश

 tock.  ओ  पद्म  बेब  क्या  शिक्षा  मत्री  में  अनुसूचित  जातियो  क॑  कितने  व्यक्तियों  को

 ह  बताने  की  कृपा  करेंगे  कि  मकान  बनाने  के  लिये  ऋण  दिया  गया  ,  श्रौर

 (क)  क्‍या  दूसरी  पश्रवर्णोब  योजना
 काल  (ख)  उन  व्यक्तियों  के  पुनर्वास  के  लिये

 में  आरत  सरकार  की  सहायता  से  खोले  जाने  जो  q  फाशों  अथवा  दूसरे  व्यक्तियों  की  झोपडियो
 बाले  पुस्तकालय  वास्तव  में  खोले  जा  चक  हैं  ,  में  रहते  है  भौर  जिनके  पास  ग्कत  के  ऋण

 की  प्रतिभृति  देने  का  कोई  माधन  नहीं  है,
 (ख)  यदि  हा,  तो  वे  किन-किन  जगहों

 मर  दि कार  ने  क्‍या  योजना  बनाई  है  *
 थर  खोले  बये  है  ,  और

 (ग)  यदि  भाग  (क)  का  उत्तर
 मकारात्मक  हों,  तो  विलम्ब  के  क्‍या  कारण

 गुह-कार्य  मंत्रालय  में  रह््य-मंत्री  (थी

 -

 बातार)  (क)  कम  झाय  वालो  के  लिये

 है?  मकान  बनाने  की  योजना  के  मातहत  2६५५८-
 भ्््मे  vo  हरिजनों  का  मकान  बनाने  के  बास्ते

 शिक्षा  मंत्री  (डा०  औीमाली)  (क)  कर्ज  दिया  |
 से  (ग)  भागी  गई  सूचना  राज्य  सरकारों
 से  एकत्र  की  जा  रही  है  भौर  प्राप्त  होते  ही  (रू)  ऐसी  कोई  योजना  नहीं  अनाई
 आभा-पटण  पर  रख  दी  जायेगी  :  है
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 हिमाचल  प्रदेश  में  अभ्रनुसूचित  जातियों  के

 विद्यार्थियों  के  लिये  छात्रावास

 १०८८.  श्री  पद्म  देव  :  क्‍या  ग्रूह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  अनुसूचित  जातियों  के  विद्यार्थियों

 लिये  हिमाचल  प्रदेश  में  कितने  छात्रावास

 हैं

 कके

 (ख)  इन  छात्रावासों  में  विद्यार्थियों

 को  कौन  सी  सुविधायें  उपलब्ध  हैं;  और

 (ग)  प्रत्येक  हाई  स्कूल  और  कालेज

 के  लिये  एक  छात्रावास  खोलने  की  कोई  योजना

 क्या  सरकार  के  विचाराधीन  है  ?

 गृह-कार्य  उपमंत्री  (श्रीमती  श्राल्वा )  :

 (क)  श्रनुसूचित  जाति  के  छात्रों  के  लिये

 अलग  छात्रावास  नहीं  हैं  ।  हरिजन  सेवक

 संघ  तीन  सरकारी  सहायता  प्राप्त  छात्रावास
 चला  रहा  है  जिनमें  ७५  प्रतिशत  स्थान

 अनूसूचित  जाति  के  छात्रों  के  लिए  रिजर्व

 है ।

 (ख)  इन  छात्रावासों  में  रहने,  बिस्तर,

 चारपाई,  रसोइया  और  चौके  और  खाने

 के  बतेनों  की  सुविधायें  मुफ्त  दी  जाती  हैं  ।

 (ग)  नहीं  ।

 विद्यापोठ  और  गुरूकुल  के  बारे  में  राष्ट्रीय
 आयोग

 १०८६.  श्री  नरदेव  स्नातक  :  क्‍या

 दिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विद्यापीठों  और

 गुरूकुलों  जैसी  राष्ट्रीय  शिक्षा  संस्थाओं  की

 दशा  का  सर्वेक्षण  करने  के  एक  आयोग

 ग्रथवा  एक  मंत्रणा  समिति  .स्थापित  करने  का

 विचार  है  ;  और

 (ख)  यदि  हां,  तो  तो  यह  कब  तक

 स्थापित  कर  दी  जायेगी  ?

 शिक्षा  मंत्री  (डा०  श्रोमालो)  :  मांगी

 गई  सूचना  का  विवरण  नीचे  दिया  गया  है  ।

 क

 विवरण

 शिक्षा,  अनुसन्धान  और  उनसे  सम्बन्धित

 अन्य  कार्यों  में  लगी  हुई  अखिल  भारतीय

 महत्व  की  शिक्षा  संस्थाओं  को  सहायता  देने

 की  योजना  के  बारे  में  एक  सलाहकार  समिति

 स्थायित  कर  दी  गई  है  ;

 (१)  यह  समिति  योजना  के  अधीन

 अनुदान  देने  के  लिये  संस्थाओं

 के  चुनाव  में  केन्द्रीय  सरकार  की

 सहायता  करेगी  ।

 (२)  सहायता  के  लिये  संस्थाओं

 द्वारा  बनाई  गई  योजनाओं  के

 बारे  में  सरकार  को  सलाह
 देगी  ।

 ग्राशा  है  कि इस  समिति  की  पहली  बैठक

 सितम्बर,  १९५६,  के  दूसरे  सप्ताह  में  होगी  |

 वर्तमान  गुरुकुलों  के  सर्वेक्षण  के  लिये

 एक  समिति  स्थापित  करने  का  प्रश्न  केन्द्रीय

 संस्कृत  बोर्ड  की  बैठक  में  रखा  जायेगा  |

 यह  बैठक  शीघ्र  ही  होगी  ।

 Requirement  of  Technical  Personnel

 1090.  Shri  Damani:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  a  comprehensive  survey
 of  the  technical  personnel  required
 for  the  rest  of  the  Second  Five  Year
 Plan  period  has  been  made  through-
 out  India;  and

 (b)  if  so,  whether  a  statement  giv-
 ing  details  of  such  requirement  in  all
 the  States  will  be  laid  on  the  Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 The  position  has  been  kept  under
 constant  review  in  the  States  as  well
 as  at  the  Centre.

 (b)  A  statement  will  be  laid  on  the
 Table  of  the  House  in  the  near  future.
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 Family  Accommedation  for  3.C.0s.

 209l.‘Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)‘  whether  it  is  a  fact  that  the
 J.C.Os,  and  ORs.  posted  in  the  peace
 stations.are  entitled  to  cent  per  cent
 family  accommodation  and  conser-
 vancy  services;  and

 (b)  whether  it  is  also  a  fact  that
 such  persons  when  posted  to  conces-
 sional]  areas  i.e,  Jammu  and  Kashmir
 and  NEFA,  are  deprived  of  the  free
 family  accommodation  and  conser-
 vancy  services?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  JCOs  are  entitl-
 ed  to  i00  per  cent  married  accommo-
 dation  Other  Ranks  are,  however,  en-
 titled  to  married  accommodation  from
 ३4%  to  100%  depending  upon  Unit/
 Arm  /Service  Free  conservancy  ser-
 vices  are  provided.

 (७)  No,  Sir  Famuihes  of  personnel
 posted  to  J&K  and  NEFA  can  retain
 accommodation  in  the  old  duty  sta-
 tion,  if  surplus  to  the  requirements  of
 relieving  personnel.  Alternatively,
 they  are  provided  with  accommoda-
 tion  m  Regional  centres/Deposits,
 if  available,  or  can  send  the  families
 at  Government  expense  to  their  home
 towns,  Free  conservancy  services  are
 provided  in  accommodation  made
 available  by  Government,  if  no  extra
 cost  is  involved.

 Promotion  of  J.C.Os

 ‘1092.  Shri  Hem  Raj:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  JCOs  raised  to
 the  officers  ranks  from  the  year  952
 to  ‘1958;

 (b)  the  categories  of  groupings  that
 exist  m  the  JC  Os  ranks;

 (c)  the  method  by  which  the  pro-
 motion  is  given  to  the  officers  ranks
 from  the  JC  Os;

 (d)  the  reasons  for  the  creation  of
 these  groupings  in  the  JCOs  ranks;
 and

 (७)  whether  there  are  any  sack
 Stoupings  in  the  officers  ranks?

 The  Minister  of  Defence  (Shit
 Srishna  Menon):  (a)  It  is  not  in  pub-
 lic  interest  to  disclose  numbers  of
 military  personnel.

 (b)  JCOs  are  placed,  for  the  pur
 POse  of  pay,  in  one  or  the  other  of
 8  groups  (groups  ‘A’  to  ‘H*)  having
 regard  to  the  Arm/Corps  in  which
 they  are  serving  or  the  category  9
 which  they  belong

 (c)  JCOs  between  2]  and  27  yeard
 of  age  who  are  at  least  n@triculates
 Or  possess  an  equivalent  qualification
 can  apply  for  the  grant  of  regular
 commission  through  the  Military  Col-
 lege,  Dehra  Dun  against  the  guota  of
 40  per  cent  of  the  vacancies  reserved
 for  JCOs/NCOs/ORs  They  do  not
 have  to  take  any  written  examination
 but  have  to  appear  before  a  Services
 Selection  Board  for  intelligence  and
 Personality  tests,  physical  endurance
 tests  and  medical  examination  by
 &  special  Medical  Board.  Those  select-
 ed  have  to  complete  successfully  #
 Period  of  2  years’  training  at  the
 Military  College  before  they  are
 granted  commissions

 JCOs  having  a  specialised  know-
 ledge  or  practical  experience  of  cer-
 tain  types  of  work  are  also  eligible
 for  the  grant  of  permanent  regular
 cOmmissions  in  the  Special  List  pro-
 vided  they  are  not  above  42  years  of
 age  and  are  at  least  matriculates  or
 POssess  an  equivalent  quahfication
 The  eligible  candidates  are  screened
 by  a  Services  Selection  Board  and
 fal  selection  ४3  then  made  by  a
 Board  at  the  Army  Headquarters
 Those  finally  selected  are  granted
 commissions  without  having  to  under-
 80०  any  pre-commussion  training.

 ICOs  of  the  Army  Medical  Corps
 serving  on  a  regular  engagement  are
 eligible  for  regular  commissions  in
 the  Army  Medical  Corps  (non-
 technical)  provided  they  are  below
 40  years  of  age  and  are  at  least
 Matriculates  or  possess  an  equivalent
 Qualification  Wligible  candidates  are
 interviewed  by  a  Services  Selection
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 Beard  and  the  final  selection  is  then
 made  by  the  Director  of  Medical
 Services,  Army  Headquarters.  Those
 nally  selected  have  to  undergo  a
 gréliminary  training  and  certain  tests
 at  the  Army  Medical  Corps  Centre
 before  they  are  granted  commissions.

 3COs  of  ‘the  Army  Postal  Service
 are  eligible  for  the  grant  of  temporary
 commissions  in  the  Army  Postal  Ser-
 vice  for  a  period  of  one  year  and  for
 20  long  thereafter  as_  their  services
 may  be  required  provided  they  are  not
 over  45  years  of  age

 (6)  The  pay  groups  of  JCOs  re-
 flect  the  different  degrees  of  skill  and
 the  technical  and  educational  stan-
 dards  required  for  particular  cate-
 gorics  of  Arms/Corps

 (९)  No

 Promotion  for  J.C.Os.

 3093  Shri  Hem  Raj  Wil)  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  whether  any  time  scale  promo-
 tson  exists  in  the  J.C.Os.  ranks  as  in
 the  case  of  officers  ranks;  and

 (b)  af  not,  the  reasons  therefor?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  No  Sir.

 (b)  The  system  of  promotion  to  the
 ranks  of  Subedar  and  Subedar  Major
 in  the  JCOs’  cadre  by  vacancies  has
 been  in  existence  for  a  very  long  time
 Army  Headquarters,  however  have
 taken  this  matter  under  review  and
 the  Government  will  await  its  results.

 Oil  and  Natura]  Gas  Commission

 Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  the  number  of  employees  rec-
 tuited  to  the  Oil  and  Natural  Gas
 Commission  through  the  Employment
 Exchanges  of  Dharmasala  and  Hoshi-

 an
 during  ‘1957,  958  and  959  so

 i]
 (b)  the  number  of  persons  registered

 there  for  this  purpose  and  the  number
 called  for  interview;  and

 (c)  the  categories  for  which  they
 showed  their  preference?

 The  Minister  of  Mines  ang  Oil  (Shri
 K.  D.  Malaviya):  (a)  The  number  of
 employees  recruited  through  the  Em-
 ployment  Exchanges  of  Dharmsala  and
 Hoshiarpur  during  1987,  3958  and
 3959  is  given  below:

 7957  7958  7959
 Dharmsala  77  20  39
 Hoshiarpur  28  20

 (b)  and  (c).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Land  Disputes  in  Tripura
 1095.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state.

 (a)  the  total  number  of  land  dis-
 putes  recorded  in  the  Teliamure
 Tehsil,  of  Tripura,  during  1957-58  and
 ‘1958-59;

 (b)  the  number  of  such  disputes
 between  tribals  and  non-tribals;

 (c)  the  main  causes  of  these  dis-
 putes;  and

 (a)  the  steps  taken  by  the  Tripura
 Administration  to  prevent  recurrence
 of  such  disputes?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 25  mm  1957-58  and  9  30  1958-59

 (b)  21.
 (c)  Tmpura  has  never  been  cadas-

 trally  surveyed,  and  therefore  no
 rigid  boundaries  could  be  fixed  in  most
 of  the  settlement  cases.  This  has
 provided  scope  for  people  both  tribal
 and  non-tribal  to  occupy  and  claim
 more  land  than  was  originally  intend-
 ed  to  be  settled  with  them.  There  is
 also  a  tendency  amongst  the  people
 to  occupy  Government  land  without
 settlement.  Sometimes  the  same  area
 is  claimed  by  more  than  one  person.

 (a)  Where  possible,  lands  have
 been  demarcated  by  the  Administra-
 tion.  The  disputed  cases  will  be
 settled  when  the  scheme  for  survey
 ang  settlement  sanctioned  by  the  Gov-
 ernment  of  India,  is  executed  in  about
 five  years.
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 Industrial  Finance  Carperation  for
 Jammu  and  Kashmir

 1698.  Shri  A.  M.  Tariq:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  ts  a  fact  that  the
 Government  of  India  propose  to  esta-
 blish  an  Industrial  Finance  Corpora-
 tion  in  Jammu  and  Kashmir  State;  and

 (b)  of  so,  when?

 The  Minister  of  Fimance  (Shri
 Morarji  Desai):  (a)  and  (b).  The
 Central  Government  has  no  proposal
 to  establish  an  Industrial  Finance
 Corporation  in  Jammu  and  Kashmir
 State.

 दिल्‍ली  मगर  निगम  के  विशीय  सैंताधन

 शी सरझू  पांडे
 १०६७.

 "५.  ‘to  Wo  erat  :

 क्या  शुह-कार्य  मत्री  २१  अप्रैल,  १६५६
 के  ताराकित  प्रदन  सख्या  १९३८  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेगे  छि

 (क)  दिल्ली  नगर  निगम  के  वित्तीय
 सपधनों  का  अनुमान  लगाने  के  लिये  नियुक्त
 किये  गये  विशेष  अधिकारी  ने  क्या  अपनी  रिपोर्ट
 पेश  कर  दी  है  ;

 (ख)  यदि  हा,  तो  उसका  विवरण
 क्या  है  ,

 (ग)  क्‍या  सरकार  ने  उस  रिपोर्ट  पर
 विचार  कर  लिया  है  ,  और

 (घ)  यदि  हा,  तो  सरकार  ने  उस
 रिपोर्ट  के  किन-किन  सुझावों  को  स्वीकार
 कर  लिया  है  ?

 गुह-कार्य  मंत्री  (जी  थो  wo  पन्त)  :

 (क)  सरकार  को  श्रमी  रिपोर्ट  नहीं  मिली

 है  ।  उसके  जल्दी  ही  मिलने  की  भाशा  है  ।

 (ख)  से  (थ)  प्रश्न  नहीं  उठते

 Hindi  काकाए,  for  Noa-Hindi  fipeaking
 Areas

 ‘1098.  Shri  Kalitka  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  steps  so  far  taken  by  Gov-
 ernment  for  publishing  Hindi  primers
 to  teach  Hindi  in  non-Hindi  speaking
 areas;  and

 (b)  whether  the  scheme  includes
 publication  of  Hindi-Telugu,  Hindi-
 Malayalam  and  such  other  primers?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  and  (b)  A  statement
 is  given  below.

 STATEMENT

 Part  (a)—

 4)  Two  booklets  of  Basic  Hindi
 Vocabulary,  contaming  500  and  2,000
 words  respectively,  needed  for  the
 preparation  of  Hindi  Primers  have
 been  pubhshed

 (ii)  Instructions  for  authors  who
 are  to  be  entrusted  with  the  writing
 of  the  Primers  have  been  finalised
 and  are  being  printed

 (in)  State  Governments  have  been
 requested  to  recommend  panels  of
 authors.  Replies  are  awaited  from
 some  of  the  States  addressed.

 Part  (6)—

 A  proposal  to  bring  out  bi-lingual
 primers  is  under  consideration

 Clerical  Grade  Examination,  958

 1099.  Shri  8,  M.  Banerjee:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  recruit  780
 Lower  Division  Clerks  against  per-
 manent  vacancies  as  a  result  of  the
 Clerical  Grade  Examination  held  in
 ‘1958;  and

 (b)  if  so,  the  extent  to  which  these
 new  recruits  will  adversely  affect  the
 service  prospects  of  the  existing
 clerks?
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 -fhe  Minister  of  State  in  the  Minis-
 tey  of  Heme  Adfaizs  (Shri  Datar):  (a)
 It  is  proposed  to  recruit  upto  750
 Lower  Division  Clerks  against  per-
 manent  vacancies  on  the  result  of  this
 examination.

 (b)  To  the  extent,  new  recruits  are
 appointed,  the  number  of  permanent
 vacancies  available  for  the  confirma-
 tion  of  existing  temporary  clerks  will
 be  reduced,  but  this  reduction  will  be
 a  small  fraction  of  the  total  number
 of  permanent  vacancies.

 Heuse  Rent  and  City  Compensatory
 Allowance

 ‘1200.  Shri  Muhammed  Elias:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  House
 Rent  and  Compensatory  Allowance  at
 rates  admissible  in  the  city  of  Calcutta
 has  been  sanctioned  for  Central  Gov-
 ernment  staff  stationed  within  the
 Isnits  of  North  Barrackpore  Munici-
 pality,

 (9)  ४६  so,  when  was  this  sanction
 given;  and

 (c)  whether  the  Central  Govern-
 ment  staff  there  are  given  their  allow-
 ances  accordingly?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Sir.  The
 allowances  have  been  sanctioned  for
 non-gazetted  Central  Governm=nt  staff
 sanctioned  within  the  North  Barrack-
 pore  Municipality  drawing  pay  upto
 Rs.  230  pm  with  marginal  adjust-
 ments.

 (b)  The  sanction  was  given  on
 ist  May,  958  and  had  effect  from  that
 date.

 (९)  Government  have  no  reason  to
 believe  that  the  sanctioned  allowances
 are  not  being  given.

 Barrackpore  Cantonment
 i30l.  Shri  Muhammed  Elias:  Will

 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 staff  stationed  at  the  Barrackpore

 Cantonment,  Garulia  and  Barrackpore
 Municipality  are  getting  House  Rent
 and  City  Compensatory  Allowances;

 (b)  if  so,  since  when;  and

 (c)  the  rate  at  which  these  allow-
 ances  are  given?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  to  (c).
 Non-gazetted  Defence  civilians  station-
 ed  at  the  SBarrackpore  Cantonment,
 Garulia  and  Barrackpore  Municipality
 are  not  getting  any  house  rent  or  city
 compensatory  allowances  now;  but
 they  got  these  allowances  at  the
 tollowing  rates  from  Ist  May,  958  to
 3ist  July,  1959,  after  which  they  have
 been  discontinued.

 (Pay  including  Compensatory  House
 Dearness  Pay!  fetty)  allow-  Rent

 ance.  Allowance-

 Rs.  Ra,  Rs.

 Below  35  ९  to
 35-54  sonP  I0
 $§~60  t  «7  gonP  5
 61-80  to  5
 BI-100  72  50  ar  1s,
 IOI-140  ‘12°60  nP  20
 I4I-230  IS  20

 (Subject  to  marginal  adjustmeats  wher
 pay  exceeded  Rs  230/-)

 Stadium  in  Tripura

 il02.  Shri  Bangshi  Thakur:  ‘Vill  the
 Minister  of  Education  be  pleased  to
 state:

 a)  whether  it  is  a  fact  that  the
 Government  of  India  have  provided
 Rs.  2  crores  for  sports  and  play
 grounds  during  the  Second  Five  Year
 Plan;  and

 (b)  if  so,  how  much  of  it  has  been
 allotted  to  Tripura  for  the  construc-
 tion  of  a  stadium  and  Football  field?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  There  was  originally
 a  provision  of  Rs.  2  crores  in  the
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 Second  Five  Year  Plan  for  develop-
 anemt  of  Games  and  Sports  but  this
 haa  since  been  reduced  to  Ra.  I  crore.
 This  reduced  provision  includes  inter
 alia  funds  for  playgrounds.

 (b)  There  is  no  State-wise  allocation
 f  funds.  Applications  for  grants  for
 specific  projects  are  approved  on
 merits.

 Cantonment  Board  Employees
 ‘1103.  Shri  Ram  Krishan  Gupta:  W2))

 ‘the  Minister  of  Defence  be  pleased  to
 state:

 ६8)  whether  it  is  a  fact  that  the
 Defence  Ministry  are  not  taking  steps
 for  representing  themselves  before  the
 National  Industrial  Tribunal  of  India
 at  Bombay  in  the  dispute  of  Canton-
 ment  Board  employees;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Defence  (Shri

 Krishna  Menon):  (a)  Yes,  Sir
 (b)  Cantonment  Boards  are  auto-

 nomous  bodies  Government  makes
 grants  to  them  for  specific  projects
 In  matters  which  come  before  the
 Tribunal,  the  Cantonment  Board  or
 Boards  and  not  the  Government  will

 ‘be  the  party  concerned

 Report  of  Mr.  Levy
 He.  Shri  Sabbiah  Ambalam:  W:))

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  refer  to  answer  given
 to  Starred  Question  No  784  on  lith
 April,  959  and  state:

 (a)  whether  the  report  of  the  Ou:i
 Consultant,  Mr  Levy  has  since  been
 received;

 (b)  if  so,  the  main  features  of  the
 same;  and

 (९)  the  decision  taken  thereon?

 The  Minister  of  Mines  and  Oi{
 «Shri  K.  D  Malaviya):  (a)  to  (c).
 Mr.  Levy’s  Report  has  been  received.
 ‘His  main  recommendations,  which
 relate  to  exploration  and  production  of
 oil,  are  as  follows:—

 India’s  oil  requirements  are  80
 wapidly  increasing  that  foreign

 and  in  view  of  the  extensive  areas:
 that  are  considered  promising,  tech-
 nical  and  financial  resources  should
 be  mobilised  to  the  fullest  extent  in
 the  years  immediately  ahead  to
 explore  for  oil  and,  if  successful,  to
 develop  its  production.  He  recom-
 mends  that,  with  careful  regard  to
 what  its  staff  and  equipment  could
 effectively  take  on,  fullest  resources
 should  be  made  available  to  the  Oi!
 and  Natural  Gas  Commission  But,  in
 his  opinion,  the  requirements  of  funds,
 as  well  ag  of  trained  personnel  and
 equipment,  for  the  total  effort  needed
 within  these  crucial  years  would  be
 so  large  that,  to  augment  Govern-
 ment’s  own  effort,  private  capital  also
 should  be  admitted  to  exploration
 and,  if  successful,  development  of  the
 potential  o:]  resources;  he  expects  that
 it  should  be  possible  to  negotiate
 arrangements  with  foreign  private
 capital  that  would  conform  with  the
 broad  hnes  of  the  established  national
 policy  His  recommendations  are
 under  consideration;  no  final  decision
 hac  been  taken  as  yet

 Male  and  Female  Children

 1108.  Shri  Pahadia:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 number  of  female  babies  is  more  than
 male  babies  born  during  last  five
 years;  and

 (b)  what  is  the  total  number  of
 male  and  female  babies  born  last  year?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  During
 the  years  953—57,  for  which  figures
 are  available,  the  number  of  male
 babies  born  was  more  than  female
 babies.

 (b)  Information  is  not  yet  avail-
 able.
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 Telticherry  Fort

 1108.  हल  Jinachandran:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  Tellicherry  Fort  which
 is  preserved  under  the  Protected
 Monuments  Act  is  being  used  as  a  jail
 for  political  prisoners  and  that  addi-
 tions  and  alterations  are  being  made
 therein  for  this  purpose;

 (b)  whether  the  Kerala  Govern-
 ment  have  obtained  the  prior  sanction
 of  the  Central  Government  for  con-
 verting  the  Fort  into  a  jail;

 (९)  whether  the  Central  Govern-
 ment  have  permitted  the  State  Gov-
 ernment  to  make  use  of  the  buildings
 inside  the  Fort;  and

 (d)  if  so,  what  are  the  terms  and
 conditions  governing  such  use?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affaire  (Dr.
 M.  M.  Das):  (a)  The  modern  struc-
 tures  inside  Tellicherry  Fort,  which
 were  used  by  the  Government  of
 Kerala  for  housing  political  prisoners
 are  not  protected  under  the  Ancient
 Monuments  Preservation  Act  The
 only  encroachment  that  had  been  made
 on  the  protected  parts  of  the  fort
 walls  was  in  the  form  of  a_  few
 temporary  thatched  sheds  used  as
 bath-rooms.

 (b)  to  (d)  No  permission  was
 called  for  in  regard  to  the  structures
 housing  the  political  prisoners  as  they
 are  not  under  the  charge  of  the  Cen-
 tral  Government.  As  for  temporary
 sheds  over  the  protected  area,  no  per-
 mission  was  sought  for  or  granted
 The  authorities  concemed  have  been
 requested  to  remove  these  temporary
 sheds

 Foreign  Collaboration  in  Ol!
 Rxploration

 ie.  Shri  Hem  Barua:  Will  the
 Minister  of  Steel,  Mines  and  Fae  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  speech
 73  LSD—4.

 at  the  Calcutta  Rotary  Club  made  by
 Mr.  0०0  R.  Underhill,  Manager,
 Standard  Vacuum  Oil  Company  to  the
 effect  that  “the  lack  of  active  interest
 on  the  part  of  established  foreign  oil
 companies  in  searching  for  043  in  India
 is  due  to  the  unattractive  terms  now
 offered  by  Government”;  and

 (b)  if  so,  what  are  the  terms  on
 which  foreign  oi]  companies  are  asked
 io  search  for  oi]  in  this  country’

 The  Minister  of  Mines  and  On  (Shri
 K.  D.  Malaviya):  (a)  Yes,  Sir

 (b)  The  terms  on  which  prospect-
 ing  and  mining  for  0  can,  at  present,
 be  undertaken  in  India  are  contained
 in  the  Petroleum  Concession  Rules,
 949  (which  ts  a  priced  publication  of
 the  Government)  The  Government
 ४७  presently  considering  the  question
 of  revising  these  Rules

 India-Canada  Agreement  on  Technical
 Education

 i08  Shri  Ram  Krishan  Gupta:
 |  Shri  Madhusudan  Rao:

 Will  the  Mhnister  of  Finance  be
 pleased  to  state

 (a)  whether  3.  is  a  fact  that  an
 agreement  has  been  reached  between
 India  and  Canada  for  the  utilisation
 of  Rs  5  crores  granted  under  the
 Colombo  Plan  for  the  development  of
 higher  Technological  Institutions  and
 Polytechnics  in  the  country,  and

 (b)  if  so,  the  mam  terms  of  the
 agreement?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b)  It  has
 been  decided  that  a  part  of  the  rupee
 fund  generated  by  the  sale  proceeds
 of  commodities  received  from  Canada
 under  the  Colombo  Plan  would  be
 utilised  for  development  of  higher
 technological  institutes  in  the  country.
 The  agreed  amount  is  the  equivalent
 of  $10  million

 Individual  schemes,  however,  will
 have  to  be  selected  in  consultation
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 with  the  Canadian  euthorities  Only
 such  schemes  will  be  selected  which
 are  already  in  the  Government  of
 India's  Five  Year  Plan.

 Raid  on  Naga  Hideouts

 ll09.  Shri  P.  C.  Borosah:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  raid  was  made  on
 the  Naga  hideouts  in  Azurram  village
 on  the  22nd  July,  1958,  and

 (b)  if  so,  the  full  details  of  the  raid?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b)  On  the  2ist
 July,  1989,  a  police  party  raided  three
 huts  in  a  paddy  field  near  Makru
 river  about  four  miles  west  of  Azuram
 where  some  hostiles  were  camping
 The  hostiles  fired  upon  the  police
 party  and  exchange  of  fire  continued
 for  about  half  an  hour  Two  hostiles
 were  arrested  and  some  arms  and
 ammunition  were  seized  by  the  police
 There  was  no  casualty  among  the
 Gevernment  forces

 World  Petroleum  Fair

 Me.  Shri  P.  C.  Borooah:  Will  the
 Manister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state

 (a)  whether  India  participated  in
 the  World  Petroleum  Congress  held
 this  year  m  USA,  and

 (b)  the  amount  sanctioned  for  this
 purpose

 The  Minister  of  Mines  and  Oi)  (Shri
 KK,  D.  Malaviya):  (a)  Yes,  Sir

 (b)  Rs  35,145,

 Foreigners  in  Steel  Plants

 Man  Shrt  P.  C.  Borooah:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  the  number  of  foreign
 employees  in  the  steel  plants  has
 decreased;  and

 (9)  if  so,  the  total  number  of  such
 employees  reduced  till  July,  959°

 AUGUST  19,  ‘1980  Written  Anewere  3034

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  A  statement  is  laid  on  the  Table.
 {See  Appendix  II,  annexure  No.  Oj.

 Production  of  Copper

 22i2,  Shri  Daljit  Singh:  Wil  the
 Minster  of  Steel,  Mines  and  Fue]  be
 pleased  to  state

 (a)  the  total  production  of  copper
 in  the  country  during  1958-59;  and

 (b)  whether  the  production  of
 copper  As.  on  the  increase  or  decrease
 compared  to  the  previous  years”

 The  Minister  of  Mines  and  Oil  (Shri
 छू,  D.  Malaviya):  (a)  Total  production
 of  refined  Copper  (or  Copper  Virgin)
 m  the  country  during  1958-59  is
 7,989:0  tons

 (b)  The  production  of  copper  is  on
 the  increase  as  compared  to  the  pre-
 vious  years

 Development  of  Education  in  Union
 Territories

 Usb.  Shri  Daljit  Singh:  Will  the
 Mumster  of  Education  be  pleased  to
 state  the  steps  taken  by  Government
 during  ‘1958-59.  for  the  development  of
 education  in  the  Union  Territories  of
 Delhi  and  Himachal  Pradesh?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  The  requisite  information
 is  being  collected  and  will  be  placed
 on  the  Table  of  the  Lok  Sabha  in  due
 course

 Bulidings  for  Secondary  Schools  and
 their  Libraries  etc.

 £234.  Shri  Daljit  Singh:  Will  the
 Monster  of  Education  be  pleased  to
 state  the  amount  allocated  by  the
 Government  of  India  for  the  purpose
 of  construction  of  buildings  of  pri-
 vately  managed  secondary  schools  and
 buildings  for  Libraries  and  Labora-
 tories  attached  to  such  secondary
 schools  during  1957-58  and  999  so  far
 (State-wise)?
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 The  Minister  of  Rducation  (Br.  K.  L.
 Ghrimall):  A  statement  is  laid  on  the
 Table.  [See  Appendix  II,  annexure
 No.  भी.)

 Failures  in  University  Examinations

 ms  Shri  8.  A.  Mehdi:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  i5  a  fact  that  there
 have  been  large  failures  in  the  Univer-
 sity  Examinations  for  the  last  few
 years;  and

 (b)  if  so,  whether  any  research  hes
 been  made  into  the  causes  thereof?

 The  Minister  of  Edacation  (Dr.  K.  L.
 Shrimali):  (a)  The  statistics  available
 for  the  years  0953  to  957  (both
 inclusive)  do  not  reveal  any  marked
 fluctuations  in  the  number  of  failures
 in  the  University  Exammations

 (b)  Does  not  arise

 Syrvey  of  Sedimentary  Reck  in
 Bareilly-Shahjahanpur  Area

 42i6.  Shri  8  A.  Mehdi;  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  any  survey  has  been
 conducted  m_  Bareilly-Shahjahenpur
 area  about  sedimentary  rock;

 (b)  if  so,  the  nature  of  the  survey,
 and

 (९)  if  not,  when  it  will  be  done?
 The  Minister  of  Mines  and  Oil  (Shri

 K.  है  Malaviya):  (a)  Yes,  Sir.

 (9)  One  party  carried  out  seismic
 reflection  survey  along  Bareilly-
 Shahjahanpur  road  to  obtain  infor-
 mation  on  the  sub-surface  structural
 features.

 (९)  Does  not  arise.

 Damage  te  Huts  in  Jheel  Kuranja
 i.  1... ह  ह्,  0.  Borooah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  all  the
 huts  of  slum  dwellers  in  Jhee)

 Re.  Motion  for  3036
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 Kuranja,  Delhi  were  destroyed  or
 blown  up  by  the  dust  storm  on  the
 26th  June,  1059;

 (b)  if  so,  the  nature  of  the  damage
 caused;  and

 (९)  whether  any  action  has  been
 taken  against  the  contractor  for  this
 faulty  construction?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  No.

 (b)  and  (c)  Do  not  arise.

 2  ह. !, ह

 RE  MOTION  FOR  ADJOURNMENT

 Mr.  Speaker:  Now,  papers  to  be
 laid  on  the  Table.

 Shri  S.  L.  Saksena  (Maharajgan):
 I  had  given  notice  of  an  adjournment
 motion,  and  it  has  been  disallowed..

 Mr,  Speaker:  I  have  disallowed  :t.

 Shri  S.  L.  Saksena:  But  this  is  not
 8  question  of

 Mr,  Speaker:  The  hon.  Member
 may  resume  his  seat;  he  will  kindly
 hear  me  Any  hon.  Member  who  is
 not  satisfied  and  wants  to  make  repre-
 sentations  can  do  50;  there  is  no
 hurry;  he  wil]  make  representations
 to  me,  and  if  I  am  satisfied,  I  shall
 bring  it  up.  Any  hon.  Member  whose
 adjournment  motion  is  disallowed  or
 to  whose  adjournment  motion  I  do  not
 give  my  consent  may  see  me  that
 very  evening  between  4  P.M.  and  &
 P.M,  and  if  I  am  satisfied.  I  shall
 bring  it  up  the  next  day.  First,  let
 me  be  satisfied.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  May  I  make  a  submission  to
 you?)  We  have  gone  through  the
 earher  records,  and  we  find  that
 whenever  adjournment  motions  were
 disallowed,  at  least  whether  it  was
 within  the  purview  of  the  Parliament
 or  not  had  always  been  stated  both
 by  you,  Sir,  and  by  your  predecessor,
 Shri  G.  ्  Mavalankar.  I  have  been
 looking  through  the  earlier  debates.



 9037  Re;  Motion

 {  shrimati  Renu  Chakravartty  }
 €  find  that  in  the  case  of  an  adjourn-
 emaent  motion  on  30th  June,  ‘1952,  the
 very  same  question  had  come  up
 Shri  M.  8.  Gurupadaswamy  said:

 “Sir,  I  had  given  notice  of  an
 adjournment  motion.”.

 The  Speaker  said:
 “I  communicated  to  the  hon

 Member  that  I  do  not  give  my
 consent  to  it.”.

 Shri  M  8  Gurupadaswamy  then
 asked:

 “May  I  know  the  reason?”
 The  Speaker  then  gave  a  long  reason
 as  to  why  It  had  not  been  allowed
 He  did  not  read  out  the  actual  text
 of  the  adjournment  motion,  but  he
 gave  the  reason.  I  have  gone  through
 so  many  other  rulings  also,  and  I  find
 that  in  all  those  cases  we  were  at
 least  told  that  the  matter  was  not
 within  the  purview  of  Parliament,
 and  that  was  why  it  had  not  been
 allowed.

 But,  in  recent  times,  we  have  been
 told  that  there  is  absolutely  no  need
 to  give  any  reasons  as  to  why  an
 edjournment  motion  has  been  ruled
 gut  or  disallowed.  In  view  of  the  fact
 that  conventions  and  rules  guide  you,
 I  would  hike  to  know  what  conven-
 tions  are  being  set  up  in  this  regard.

 Mr,  Speaker:  Very  well.  The  hon
 Member  has  not  unfortunately  tabled
 wn  adjournment  motion  today.  Today,
 it  had  received  two  adjournment
 motions.  I  have  a  list  containing
 about  twenty  or  more  reasons  which
 emake  an  adjournment  motion  inad-
 missible,  I  tick  off  one  or  two
 seasons,  which  indicate  the  grounds
 ean  which  I  have  disallowed  the  ad-
 gournment  motions.  I  have  snow
 adopted  this  practice  which  gives  the
 feasons  indicating  under  which  of
 those  items  I  have  disallowed  an
 adjournment  motion.  I  have  given
 the  reasons  in  the  case  of  the  adjourn-
 ment  motions  that  I  have  received
 today,  and  the  hon.  Members  concern-
 ed  have  got  them.  Therefore,  this
 representation  is  not  necessary  here.

 AUGUST  t0,  790  for  Adjournment  3038

 Shri  a  L.  Sakesena  rose-—

 Mr.  Speaker:  So  far  as  Shri  8,  L.
 Saksena's  adjournment  motion  is
 eancerned,  I  have  already  explained
 the  position;  I  have  always  sai@  that
 whenever  I  come  to  the  conclusion
 that  an  adjournment  motion  is  not
 permissible,  and  I  do  not  give  my
 consent,  it  38  open  to  the  hon.  Mem-
 pers  to  come  and  tell  me  that  very
 evening;  and  if  I  am  satisfied,  I  shall
 bring  it  up  the  next  day.  Otherwise,
 if  we  enter  into  a  discussion  here,  the
 yery  object  of  disallowing  75  removed,
 and  there  is  no  meaning  in  that.
 When  I  say  that  this  is  not  a  matter
 which  ought  to  be  discussed  here,  if
 hon.  Members  say  that  I  must  bring
 २५  wp  here  and  they  must  discuss  ४५५
 then  the  very  object  of  disallowing  or
 witholding  of  my  consent  is  gone

 I  am  prepared  to  give  the  hon.
 Member  an  opportunity  to  satisfy  me.
 {f  I  am  satisfied,  I  shall  bring  it  up
 the  next  day  This  38  the  procedure
 that  I  am  going  to  adopt,  and  that  is
 what  I  have  done  today

 hri  T.  B.  Vittal  Rao  (Khammam):
 May  I  make  a  submission?  We  have
 to  state  here  whether  it  is  a  matter  of
 urgent  public  importance.  Without
 giving  us  a  chance  to  state  that,  with-
 out  giving  us  an  opportunity  to
 advance  our  reasons  as  to  why  we
 consider  it  to  be  a  definite  matter  of
 urgent  public  importance,  if  you  dis-
 allow  it  straightway,  their  we  are
 nelpless  in  that  respect

 Mr.  Speaker:  I  am  sorry.  Hon.
 Members  prima  facie  have  to  judge
 whether  it  is  a  matter  of  urgent  pub-
 lic  importance  or  not.  To  that  extent,
 I  have  got  a  discretion  also.  It  is
 not  as  if  I  am  denying  the  privilege
 of  tabling  an  adjournment  motion
 here  in  every  case.  Wherever  I  have
 got  a  doubt,  I  shall  bring  it  up.  But
 hon.  Members  ought  not  to  take  upon
 themselves  the  question  of  deciding
 whether  they  are  in  the  right  or  I  am
 in  the  right.  (Interruptions).

 I  have  already  consulted  the  leaders
 of  the  various  groups,  end  thie  is  the
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 procedure  that  has  been  evolved.  It
 is  open  to  me  te  give  or  not  to  give
 my  consent.  Without  my  consent,  no
 adjournment  motion  can  be  moved  mn
 this  House.  It  is  open  to  me  prima
 facie  to  come  to  the  conclusion  whe-
 ther  I  should  give  my  consent  or  not,
 and  therefore,  even  without  bring-
 1... अ  it  up  here,  I  can  disallow
 That  is  the  first  category
 The  second  category  8  wherever  I
 have  got  a  doubt,  I  bring  it  up  here
 for  the  purpose  of  satisfying  myself
 whether  I  should  give  my  consent  or
 not,  in  which  case,  I  hear  a  brief
 statement  from  one  side  and  also
 from  the  other  The  third  category
 ig  where  I  am  satisfied  that  consent
 ought  to  be  given,  in  which  case  I
 ask  fifty  Members  to  rise  in  their
 seats,  and  :f  fifty  Members  are  pre
 pared  to  support,  then  I  give  my  con-
 sent  for  that  adjournment  motion

 Whoever  is  not  satisfied  with  my
 prima  facie  rejecting  an  adjournment
 motion  without  bringing  it  up  here,
 can  always  represent  to  me,  it  35  not
 as  if  he  is  demied  every  opportunity
 He  can  come  and  represent  to  me,  :f
 he  does  not  want  to  see  me,  he  may
 write  to  me  If  I  think  there  are
 reasonable  grounds  for  me  to  change
 my  opinion,  I  shall  waive  the  question
 of  time,  and  I  shall  bring  it  up  the
 next  day  This  is  the  procedure  that
 we  have  adopted,  so  as  to  enable  hon
 Members  to  make  representations  and
 also  to  enable  me  to  carry  out  what
 exactly  has  been  prescribed  under  the
 rules,  namely  that  for  giving  my  con
 sent,  I  must  be  satisfied  prima  facre
 that  there  ३35  a  case  Therefore,  no
 hon  Member  is  denied  the  privilege
 of  moving  an  adjournment  motion,  he
 can  always  make  representations  to
 me

 Shri  L  Saksena:  In  this  case,  I
 have  ‘said  that  the  Vice-Chancellor  of
 the  Banaras  Hindu  University  has
 made  over  the  institution  to  the
 pohce

 Mr.  Speaker:  There  cannot  be  an
 exception  m  the  case  of  the  hon
 Member  just  now

 Shri  S  L  Saksena:  This  )s  an  obv-
 ous  fact

 Mr.  Speaker:  Iam  sorry  There
 s  no  harm;  I  am  equally  aware  of
 all  that.

 Shri  Tangamani  (Madurai)  You
 were  pleased  to  say  whose  satisfaction
 was  the  material  point  whenever  a
 question  of  urgent  public  importance
 had  to  be  raed  This  question  was
 raised  even  in  1952.  At  that  time,
 one  hon  Member  wanted  to  know
 whether  m  a  matter  which  in  his
 own  judgment  was  one  of  urgent
 puble  :mportance  he  was  not  entitled
 to  bring  it  to  the  notice  of  the  House
 Subsequently,  we  find  that  a  long
 ruling  was  given  The  Speaker  said
 that  it  was  for  the  Member  to  decide
 whether  it  was  important  or  not,  and
 that  uf  he  was  satisfied  that  it  was  a
 matter  of  urgent  public  importance,
 he  was  at  perfect  liberty  to  give
 notice  of  an  adjournment  motion,
 then,  70  was  for  the  Speaker  to  with-
 hold  his  consent  or  give  his  consent
 When  he  withholds  his  consent,  he
 gives  the  reasons,  whether  it  is  an
 exclusively  State  matter  and  so  on

 Mr  Speaker:  I  have  given  the
 reasons  m  all  these  cases  I  need
 not  read  them  out  here  It  does  not
 mean  that  I  must  give  the  reasons  in
 the  open  House  I  have  given  the
 reasons  to  the  hon  Members  concern-
 ed,  and  they  must  be  satisfied,  if
 they  are  not  satisfied,  let  them  make
 further  representations  to  me

 Shri  Tangamani:  The  other  day,  you
 were  pleased  to  disallow  an  adjourn-
 ment  motion

 Mr  Speaker:  Now,  I  have  changed
 my  view

 Shri  Tangamani:
 reason  was  given

 where  no
 £

 Mir  Speaker:  Order  order  Hon
 Members  were  not  satisfied  with  my
 stating  that  there  were  not  sufficient
 grounds  for  giving  my  consent  to  an
 adjournment  motion:  they  wanted  to
 know  on  what  grounds  I  was  dis-
 allowing  an  adjournment  motion  १
 have  now  coftsidered  this  matter  On
 the  spur  of  the  moment,  it  7६  difficult
 to  andicate  every  reason  Now,  I  have



 reasons;  they  are  about  twenty

 no  question  as  to  whether  the  grounds
 have  been  stated  or  not;  the  grounds
 are  given  to  the  hon.  Members.  But
 Ido  not  make  the  sdjournment
 motion  public,  until  I  give  my  consent
 here.

 Shrimati  Rena  Chakravartty:  I  beg
 of  you  to  consider  this  matter  again
 Since  we  have  had  already  a  Parlia-
 ment  for  the  last  seven  years,  and
 tome  conventions  have  grown  wp.
 could  we  not  reconsider  this  whole
 matter  again,  go  into  the  convention
 again  and  then  come  to  an  understand-
 ing  with  the  leaders  of  groups,
 because  otherwise,  every  day,  new
 rulings  are  coming  up,  and  we  do  not
 know  where  we  are.

 Mr.  Speaker:  The  hon.  Member  has
 got  very  short  memory.  She  was
 there  when  I  called  a  meeting  in  my
 Chamber  of  all  the  leaders  and
 representatives  of  various  groups,
 end  we  evolved  this  procedure  that  it
 is  open  to  me  to  give  my  consent  or
 not;  and  if  I  do  not  wish  to  bring  it
 च्  here  or  I  do  not  like  that  I  should
 bring  it  up  here,  I  withold  my
 consent  and  intimate  to  the  hon
 Members  accordingly

 Now,  hon.  Members  want  to  know
 the  grounds  also.  I  have  since
 tabulated  all  the  grounds  under  which
 an  adjournment  motion  can  be  reject-
 ed.  I  tick  off  one  or  two  of  those
 grounds  under  which  I  do  not  give
 my  consent.

 We  had  agreed  also  that  in  certain
 cases  where  an  hon.  Member  feels
 that  the  matter  is  very  important,  if

 the  obtains  the  signature  of  the  leader
 of  his  group,  I  shall  bring  it  up  before
 the  House;  otherwise,  I  shall  not  do

 ft  is  open  to  an  hen.  Member  to
 come  and  satisfy  me  that  I  must
 change  my  view  regarding  my  consent

 doubt,  I  shall  bring  them  up  here.  If
 I  feel  that  it  ig  very  important;  I
 shall  ask  the  hon.  Member  concerned
 to  enlighten  me  about  the  matter.

 In  the  third  case,  I  give  my  consefit.
 This  is  the  procedure  that  has  been

 evolved.  We  spent  some  time  over
 it.  The  hon.  lady  Member  was  herself
 the  representative  of  her  party.  She
 s8t  with  me  (Laughter),  and  we
 evolved  this  particular  procedure.  Hf
 day  by  day  we  go  on  establishing  new
 conventions,  3  do  not  know  where  the
 Ptevious  conventions  will  stand.  Now,
 let  us  proceed.

 Shrimati  Rena  Chakravartty:  On  a-
 point  of  personal  explanation.  I  think,
 4  very  wrong  idea  has  been  given  to
 this  House;  and  of  course,  this  House
 starts  laughing  at  everything.  I
 would  just  like  to  say  that  we  should
 lke  to  have  the  minutes  of  this  meet-
 ing  or  convention,  because  I  feel  abso-
 lutely  aghast  that  we  have  come  to
 this  decision,  and  I  do  not  seem  to
 know  about  it

 Mr,  Speaker:  The  hon.  Member
 will  certainly  have  a  copy  of  the
 minutes

 Now,  papers  to  be  laid  on  the  Table

 Shri  L.  Saksena:  The  reasons
 have  been  given  that  in  this  case,  it
 is  a  question  of  law  and  order  in  the
 Banaras  Hindu  University

 Mr.  Speaker:  The  hon.  Member
 will  kindly  satisfy  me  whether  it  is
 @  question  of  law  and  order  or  not,
 this  afternoon.

 Shri  Braj  Raj  Singh  (Firozabad):
 Apert  from  thig  adjournment  motion,
 may  we  have  some  information  about
 this?  There  was  @  reference  by  the
 hoa.  Minister  earlier  to  the  bringing
 forward  of  an  amendment  to  the
 Banaras  Hindu  University  Act.  May
 we  know  what  has  happened  to  that?



 ‘Mp,  Speaker:  Now,  है ह  to  be
 ljaid  on  the  Table.  Shri  Datar.

 32°46  hrs.

 PAPER  LAID  ON  THE  TABLE

 Norrrications  unpen  Aww  Inn  San
 vices  Act

 The  Minister  of  State  in  the  Minis-
 try  of  Tome  Affairs  (Shri  Datar):  I
 beg  to  lay  on  the  Table,  a  copy  of
 each  of  Notification  Nos.  G.S.Rs.  908
 and  909  dated  the  8th  August,  1959,
 under  sub-section  (2)  of  section  3  of
 the  All  India  Services  Act,  93
 {Placed  in  Library,  See  No.  LT-842/
 59].

 42°03  brs.

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  receiveg  from  the
 Secretary  of  Rajya  Sabha:

 (l)  “In  accordance  with  the  provi-
 sions  of  rule  !25  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  |
 am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  the  37
 August,  1959,  agreed  without
 any  amendment  to  the
 Road  Transport  Corporations
 (Amendment)  Bill,  1959,  which
 was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  3rd
 August,  1959”.

 q@)  “In  accordance  with  the  provi-
 sions  of  rule  25  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I
 am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  the  77फ
 August,  1959,  agreed  without
 any  amendment  to  the
 State  Bank  of  Indie  (Amend-
 ment)  Bil,  ‘1958,  which  was
 passed  by  the  Lok  Sabha  at  its

 pring
 held  on  the  llth  August,
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 (3)  “In  accordance  with  the  provi-

 sions  of  rule  25  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I
 am  directed  to  inform  the  Lok
 Sebha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  the  th
 August,  1959,  agreed  without
 any  amendment  to  the
 Banking  Companies  (Amend-
 ment)  Bill,  1959,  which  was
 passed  by  the  Lok  Sabha  at  its
 sitting  held  on  the  2th  August,
 1959”.

 22°23  hrs

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 FortTY-SEVENTH  REPORT

 Sardar  A.  5  Saigal  (Janjgir):  I  beg
 to  present  the  Forty-seventh  Report
 of  the  Committee  on  Private  Members’
 Bills  and  Resolutions

 iA  hrs

 PETITION  RE;  ANDHRA  PRADESH
 AND  MADRAS  (ALTERATION  OF

 BOUNDARIES)  BILL

 Shri  N.  R.  Muniswamy  (Vellop):  I
 beg  to  present  a  petition  signed  by  a
 petitioner  relating  to  the  Andhra  Pra-
 desh  and  Madras  (Alteration  of  Boun-
 daries)  Bull,  3959

 W241)  brs

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 BoMB  EXPLOSIONS  IN  DELHI

 Shri  Raghunath  Singh  (Varanasi):
 Under  Rule  197,  I  beg  to  to  call  the
 attentzon  of  the  Minister  of  Home
 Affairs  to  the  following  matter  of
 urgent  pubhc  importance  and  I

 request  that  he  may  make  a  statement
 thereon:

 “Two  bomb  explosions  in  Delhi,
 one  near  Chandni  Chowk  on  the
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 {Shri  Raghunath  Singh  ]
 J0th  August,  1959,  resulting  in
 injuries  to  eight  persons  and  the
 other  near  Jama  Masjid  on  the
 3407  August,  1959,  resulting  m  the
 death  of  one  persons”.
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  I
 beg  to  make  a  statement  inthis
 respect.

 The  House  will  have  heard  with
 regret  of  the  unfortunate  incident  that
 occurred  on  the  might  of  the  ३30७
 August,  1959,  near  the  Jubilee  Cinema,
 Delhi  The  facts  are  that  at  about
 9.98  p.m.,  a  police  patrol  party  consist-
 ung  of  a  Head  Constable  and  three
 Censtables  heard  the  noise  of  an  ex-
 plosion  close  to  the  Jubilee  Cinema
 The  police  rushed  to  the  spot  and
 found  that  8  persons  hag  been  injured,
 of  whom  one  was  a  Constable  This
 Constable  informed  the  party  that  a
 young  boy  about  14  or  1b  years  of  age
 had  been  holding  an  object  in  his
 hands  when  it  suddenly  burst  and
 caused  an  explosion  A  police  flying
 Squad  was  immediately  called  for  and
 the  mjured  persons  including  the
 young  boy  who  had  also  been  injured
 were  taken  to  the  Irwin  Hospital  for
 medical  treatment  The  police  made
 an  tion  of  the  spot  where  the
 exp. Enspec  had  occurred  and  took  :nto
 Possession  blood-stained  earth,  some
 pieces  of  glass  and  some  charred  rags
 The  young  boy  informed  the  police
 that  he  had  picked  up  a  bottle  from
 near  a  weighing  machine  in  the
 verandah  of  the  Jubilee  Cinema  at  the
 request  of  three  persons  who  were
 standing  there.  As  soon  as  he  did  80,
 the  bottle  burst  causing  injuries  on
 his  hands  and  chest  The  police
 registered  a  case  under  the  Explosive
 Substances  Act  and  further  inquiries
 are  being  made.

 I  might  also  take  this  opportunity  of
 mentioning  another  regrettable  ex-
 plosion  which  occurred  on  the  I4th
 August,  1959.  An  Assistant  Sub-Ins-
 pector  of  Police  who  was  on  duty  at
 the  Red  Fort  Parade  Ground  heard  an
 explosion  at  about  6  a.m  about  700
 yards  west  of  the  Elgin  Road  He
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 immediately  rushed  ta  the  spot  and
 discovered  a  man  lying  on  the  ground
 with  injuries  on  his  hand,  face  and
 chest.  The  man  was  unfortunately
 unable  to  make  a  statement  and  died
 within  a  few  minutes.  The  Assistant
 Sub-Inspector  informed  the  Kotwali
 Police  Station,  and  the  police  ummedi-~
 ately  arrived  at  the  scene.  On  a  search
 of  the  belongings  of  the  deceased,
 some  cotton  and  a  packet  containing
 some  powder  was  recovered.  These
 articles  are  being  examined.  A  case
 under  the  Explosive  Substances  Act
 has  been  registered  and  _  investi-
 gations  are  being  conducted

 325  brs.
 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  Sir,  I  want  to
 announce  a  slight  modification  in  the
 order  of  business

 The  discussion  on  the  Resolution  to
 approve  of  the  Proclamation  of  the
 President  regarding  the  State  of
 Kerala  would  continue  upto  3-30  PM.
 on  August  20,  959  At  the  conclusion
 of  the  discussion,  the  House  will  take
 up  further  consideration  of  the  Oil
 and  Natural  Gas  Commission  Bull

 The  discussion  on  the  Report  of  the
 National  Small  Industries  Corporation
 (Private)  Ltd,  on  a  motion  by  Shri
 Harish  Chandra  Mathur,  which  was
 earlier  fixed  to  take  place  at  3  P.M
 on  Thursday,  August  20,  would  now
 be  held  at  3  PM.  on  Saturday,  August
 22

 26  hrs,
 RESOLUTION  RE  PROCLAMA-
 TION  IN  RESPECT  OF  KERALA—

 contd
 Mr.  Speaker:  The  House  will  now

 take  up  further  discussion  of  the
 following  Resolution  moved  by  Shri
 G  8,  Pant  on  the  एक  August,  ‘1959,
 namely:—

 “That  this  House  approves  the
 Proclamation  issued  by  the
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 President  on  the  Sist  July,  ‘1989,
 under  clause  (i)  of  Article  358
 of  the  Constitution  mn  celation  to
 the  State  of  Kerala”

 Shri  Easwara  Iyer  may  continue  his
 speech

 Shri  Kaswara  lyer  (Trivandrum)
 Mr  Speaker,  day  before  yesterday  I
 was  submitting  that  7  a  grave  situa-
 tion  involving  amnternal  disturbance
 had  arisen  in  the  Kerala  State,  as
 the  Home  Minister  stated,  then  action
 wnder  article  352  was  the  natural
 remedy  But,  Sir,  7६  won’t  wipe  out
 the  Kerala  Mmustry  Therefore,  that
 action  was  not  taken

 It  cannot  be  denied  that  the  Con-
 gress  Party  m  Kerala  has  been
 actually  instigating  and  abetting  all
 the  vandalism  and  rowdyism  that  has
 taken  place  in  the  name  of  direct
 action

 Shri  Tyagi  (Dehra  Dun)  No,  no

 Shri  Easwara  Iyer:  He  may  deny
 it  But  I  am  stating  facts,  cold  facts
 The  Vimochana  Samara  Simiti,  of
 which  Shr  Mannath  Padmanabhan,
 who  has  often  been  mentioned  by
 Acharya  Kripalan:  here  is  the  leader
 is  only  a  stooge  in  the  hands  of  the
 Congress  Party  and  the  Catholic
 Church

 Shri  Raghunath  Singh  (Varanas:)
 No,  no

 Shri  Easwara  flyer:  You  intervened
 there  and  you  are  intervening  to  pre-
 vent  me  from  speaking  here  I  am
 saying,  he  35  a  stooge  in  the  hands  of
 the  Catholic  Church,  I  repeat  by  say-
 ing  that  he  35  a  stooge  in  the  hands
 of  the  Catholc  Church  and  the  Con-
 gress  Party  I  am  not  referring  to  the
 Praja-Socialist  Party,  because  it  is  a
 very  negligible  quantity  there

 The  Congress  Party  having  instigat-
 ed,  abetted  and  conspired  to  wage  war
 against  that  State—after  doing  all  this
 vandalism  and  rowdyism  in  the  name
 of  direct  action—has  put  on  a  fice
 of  horrified  innocence  and  said  ‘We
 cannot  be  mere  observers  We  have
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 got  a  responsibility;  But  we  won't
 put  down  the  rebellion  We  will
 march  mm  under  article  386’  I  believe
 it  3  akin  to  the  Daniel,  the  judge
 reJeasing  the  thug  and  hanging  the
 complainant’

 The  Home*  Minister  said  the  other
 day  that  Chief  Minister  did  not  ask
 for  help  under  article  355  or  article
 353,  for  quelling  this  internal  dis-
 turbance  I  would  say  that  the  Home
 Minister  who  had  by  telegram  offered
 help  to  the  Chief  Minister  of  the
 Kerala  State  to  protect  the  vested
 interests  of  the  British  planters  मा
 Munnar  on  the  assumption  that  they
 were  in  trouble  is  now  comung  for-
 ward  and  saying  ‘I  did  not  rush  in
 because  you  did  not  ask  for  help’  ft
 did  not  think  that  the  legal  acumen  of
 the  Home  Minister  had  deteriorated  to
 this  level  A  nodding  acquaintance
 with  article  355  of  the  Constitution
 wil]  show  that  it  is  the  bounden  duty
 of  the  Union  Ministry  to  protect  the
 State  from  internal  disturbance
 (Interruptions)

 Shri  Raghunath  Singh  We  have
 done  exactly  that

 Mr  Speaker  Let  him  go  on

 hri  Easwara  Iyer:  That  is  how  I
 read  article  355  ‘You  may  read  it
 topsy-turvy  A  nodding  acquaint-
 ance  with  article  355  will  show  that
 there  38  that  bounden  duty  on  the  part
 of  the  Union  Ministry,  namely,  to
 come  forward  for  the  protection  of
 the  State  af  there  35  internal  disturb-
 ance  Now,  what  has  happened?  I
 am  saying  that  the  Chief  Minister  of
 Kerala  had  asked  for  the  help,  and
 the  Home  Minister  is  not  speaking  the
 truth  The  help  asked  for  was  not  in
 the  form  of  a  mighty  army  to  be
 marched  into  Kerala  but  help  in  the
 capacity  of  a  real,  honest  responsible
 Muster  The  Home  Minister  and
 the  Pmme  Minister  were  again  and
 again  asked  by  the  Chief  Minister  to
 declare  categorically  that  they  con-
 demn  and  disapprove  of  this  direct
 action  technique  that  was  going  on  in
 the  name  of  mass  upserge’,  that  they
 would  not  interfere,  that  they  would
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 {  Shri  Zaswara  lyer  )
 not  bé  coerced  by  any  sort  of  this
 eowdyism  for  Central  intervention
 (interruption).  Please  do  not  inter-
 cupt.  I  am  not  yielding.

 Was  this  not  a  help  that  was  to
 be  asked  for?  Why  did  they  not  say
 “We  condemn  this  action;  we  dis-
 approve  of  it’?  Because  this  monster,
 this  frankenstein  that  they  created
 there  in  Kerala  they  wanted  to  assist.

 The  Proclamation  has  now  come
 under  article  356.  The  Proclamation
 itself  says  that  it  relies  upon  a  report
 from  the  Governor

 Yesterday,  the  Home  Minister  pro-
 alsced,  if  T  may  say  ao  with  respect,
 like  a  rabbit  out  of  a  hat,  a  report
 which  is  admittedly  prepared  after
 the  Proclamation  and  bears  no  date
 He  calls  it  a  summary.  Summary  or
 not,  it  is  not  worth  the  paper  on  which
 it  is  written  and  has  to  be  summarily
 ignored  bemg  admittedly  prepared
 after  the  Proclamation  and  not  form-
 ing  the  basis  of  the  Proclamation
 (Interruptions)  I  am  saying

 Dr.  K.  B.  Menon  (Badagar):  On  a
 point  of  order,  Sir.  Is  it  right  on  the
 part  of  an  hon.  Member  to  question
 the  bona  fides  of  the  Minister?  (In-
 terruptions)

 Shri  Raghunath  Singh:  Not  of  the
 Mhnister  but  of  the  Governor

 Shri  Easwara  Iyer:  I  am  submit-
 ting  that  legally  and  technically  this
 ig  a  report  which  came  after  the  Pro-
 clamation;  and  this  is  a  report  on
 which  admittedly  the  Proclamation
 hag  not  been  issued  I  say  3६  is  legally
 worthless,  factually  worthless;  and  it
 cannot  be  relied  upon  and  has  to  be
 simply  ignored.  That  is  the  inter-
 pretation  I  am  putting  upon  it.  And,
 the  point  of  order  raised  by  my  hon
 friend  has  really  to  be  ignored,

 What  about  this  report  itself?  Let
 us  go  to  the  Governor's  original
 report.  Even  the  Home  Minister  has
 been  very  careful  to  say  that  the
 President  who  is  an  elected  Pres-
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 the  Governor,  and  if  the
 the  report  is  one  of  the  functions
 the  Governor,  it  cannot  but  be  un
 the  aid  and  advice  of  his  Ministers.
 Such  of  those  functions  of  the  Gover-
 nor  which  have  to  be  done  by  the
 Governor  in  his  discretion  have  te  be
 expressly  and  specifically  stated  to
 be  so  in  article  356  or  in  any  other
 article

 Now,  it  may  be  argued  by  the  Law
 Minister  or  the  Home  Minister  there
 that  article  60  is  there;  they  may
 take  shelter  or  refuge  under  article
 60  of  the  Constitution.  But  it  is
 common  knowledge  that  the  Presi-
 dént’s  power  to  make  provisions  can-
 not  be  an  over-riding  power,  over-
 riding  article  68  And  the  Presi-
 dent,  in  making  provisions,  cannot
 take  away  the  function  of  the  Gover-
 nor  to  act  under  the  aid  and  advice
 of  his  Ministers  In  acting  upon  the
 Governor's  report  sent  on  his  own
 individual  responsibility,  I  accuse  the
 Ministry  of  acting  unconstitutionally,
 in  violation  of  the  provisions  of  the
 Cénstitution  an  having  issued  the  Pro-
 clamation

 it
 der

 Even  assuming  that  they  have
 relied  upon  this  report,  what  is  the
 satisfaction  which  the  President  has
 otherwise  received?  He  has  said  he
 had  other  satisfaction.  We  are  kept
 m  the  dark  about  that.  The  summary
 itself  has  not  given  any  help,  unlesa
 it  be  the  satisfaction  which  has  been
 derived  from  R  Shankar,  the
 KP.CC  President  or  the  General
 Secretary  or  the  President  of  the  Con-
 gréss  Party  It  is  embarrassing  for
 me  here  to  comment  on  their  politics.

 Under  article  365  it  is  the  bounden
 duty  of  the  Central  Government  te



 down  of  the  constitutional  machinery
 was  not  given  to  us.

 In  fact,  I  was  listening  with  rapt
 attention  to  what  the  hon.  Home
 Minister  had  to  give  to  us.  In  fact,
 I  wag  later  on  bewildered  by  the
 rather  childish  arguments  put.  forward
 by  him.  He  referred  to  a  sort  of
 eommutation  of  the  sentence  of  one
 Vasu  Pilla:  as  if  it  ss  very  material
 for  Centra]  intervention,  a  Vasu  Pillai
 who  had  been  seen  sitting  somewhere
 in  the  gallery  of  the  Kerala  Legisla-
 ture.  What  is  wrong  if  he  sits  there?
 CUnterruptions).  I  say  if  somebody
 had  issued  a  pass,  35  it  Government's
 responsibility,  is  it  a  ground  for  Cen-
 tral  intervention?  Is  it  a  breakdown
 of  the  constitutional  machinery.  Did
 he  fall  upon  the  head  of  the  legisla-
 ture  members?  Is  it  a  matter  for
 intervention?  It  is  made  much  of

 Then,  he  says  there  was  a  general
 communtation  of  sentences  of  death
 by  the  Kerala  Ministry.  And  it  so
 happened  that  Vasu  Pillai  was  also
 one  case.  The  argument  that  has
 been  put  forward  by  the  Home  Minis-
 ter  seems  to  be  that  the  President
 had  refused  it  and  so  they  had  no
 power  We  say  the  Governor  has
 concurrent  powers  with  the  Presi-
 dent  also  to  commute  sentences.  It
 35  a  question  of  law  in  dispute.  The
 Home  Minister  says  that  Attorney
 Genera]  has  given  his  opinion.  Is  it
 infallible?  If  it  iz  a  point  of  law  in
 dispute.  Why  did  he  not  refer  it  to
 the  Supreme  Court  under  article  43
 of  the  Constitution?  He  says,  we
 pleaded  with  him.  No;  we  did  not
 plead  with  him.  It  is  our  right  to
 say  that;  it  is  the  right  of  provincial
 autonomy  to  come  forward  and  say
 that  we  have  the  right  to  commute
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 any  sentence  of  denth  irrespective  of
 the  fact  whether  the  President  has
 exercised  his  right  or  not.  There  is
 no  pleading.

 There  aeerns  to  be  some  horror
 expressed  by  the  Central  Govern-
 ment  that  there  had  been  a  number
 of  withdrawals  or  a  nutnber  of  releases
 of  prisoners  involved  in  heinous
 crimes.  That  is  what  the  Home
 Minister  said  The  Home  Minister
 might  have  conveniently  forgotten—
 his  memory”  might  be  short—what
 happened  in  Andhra  in  ‘1954,  In  795६
 there  was  a  wholesale  release  of  all
 political  and  non-political  prisoners
 including  murderers,  dacoits,  robbers
 and  persons  who  had  committed  rape;
 the  jai)  gates  were  thrown  open.  In
 fact,  if  memory  is  short,  I  will  refer
 the  Law  Mhnister  to  the  decision  in
 954  Madras  911  (AIR)  wherein
 Justice  Govinda  Menon—later  of  the
 Supreme  Court—-had  commented  upon
 this  by  saying  that  such  wholesale
 releases  are  not  desirable  in  respect
 of  even  cases  which  have  been  refer-
 red  to  the  High  Court  for  confirmation
 of  sentences  of  death.  That  is  what
 Justice  Govinda  Menon  would  say

 Mr.  Speaker:  But,  after  that  why
 was  he  left?

 Shri  Easwara  Iyer:  I  will  come  to
 that,  Sir.  We  only  followed  the
 example  of  the  Congress  Ministry.
 (Interruptrons)  वि

 An  Hon.  Member:
 example

 Follow  our

 Mr,  Speaker:  What  is  the  judg-
 ment?

 Shri  Easwara  Iyer:  Jusice  Govinda
 Menon  has  also  justified  that  even  in
 respect  of  pending  trials  if  there  is  a
 wholesale  amnesty  it  would  not
 amount  to  an  interference  in  the
 judicial  administration  That  he  has
 said.

 It  has  been  suggested  that  we  inter-
 fered  with  the  judiciary;  that  we
 withdrew  pending  cases.  That  is  what
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 [  Shri  Easwara  Iyer  ]
 Justice  Govinda  Menon is  said.

 says:—

 “The  release  of  the  prisoners
 condemned  to  death  as  a  result
 of  a  general  amnesty  granted  by
 State  Government,  when  their
 trials  were  referred  for  confirma-
 tion  af  their  sentences  by  the
 High  Court,  does  not  amount  to
 an  act  of  interference  with  due
 and  proper  course  of  justice,  as
 even  after  their  release  the  power
 of  the  High  Court  to  pronounce
 upon  the  validity,  propriety  and
 correctness  of  the  convictions  and
 sentences  remains  unaffected.”

 But  he  condemned  such  wholesale
 release  in  these  words:

 “As  understood  in  common  par-
 lance,  the  word  ‘amnesty’  ts
 appropriate  only  where  political
 prisoners  are  released  and  not  in
 cases  where  those  who  have  com-

 “mitted  felonies  and  murders  are
 pardoned.  But  the  intention  of
 the  Andhra  Government  =  in
 G.O.Ms,  No.  26  was  to  pardon  not
 only  political  prisoners  but  those
 convicted  and  sentenced  to  ex-
 treme  penalty  of  the  law  as  well
 as  for  various  terms  of  imprison-
 ment  for  non-political  crimes  in-
 volving  moral  turpitude.”

 What  has  the  Kerala  Government
 done?  The  Kerala  Government  did
 not  have  wholesale  releases  of  robbers
 and  persons  sentenced  for  the  extreme
 penalty  of  the  law.

 An  Hon.  Member:  It  is  not  correct.

 Another  Hon,  Member:  Please
 speak  the  truth.  (Interruptions).

 Shri  Easwara  Iyer:  Please  do  not
 interfere.  I  have  got  a  copy  of  the
 order  of  the  Kerala  Government.  For
 the  satisfaction  of  the  hon.  Members
 who  are  always  intervening  here  also
 [  will  read  it.
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 “All  current  death  sentences  to
 be  commuted  to  imprisonment  for

 life;  remission  of  sentences  to  be

 granted  as  per  scaled  basis;  all

 political  prisoners  to  be  released;
 all  pending  warrants  against
 persons  involved  in  political  cases
 to  be  withdrawn;  cases  arising
 out  of  industrial  or  agrarian  dis-

 putes  which  have  since  been
 settled  will  be  withdrawn,  cases
 connected  with  the  hartal  at
 Tellicherry  and  the  Trivandrum
 Bench  agitation  will  also  be  with-
 drawn.”

 Is  it  a  very  abnormal  order—death
 sentences  to  be  commuted?  But  the
 Andhra  Government  asked  them  to  go
 out.  Here  there  was  only  remission
 of  sentences.  There  the  persons  in
 the  certified  schools,  borstal  schools,
 etc,  were  all  let  loose.  The  Home
 Minister  did  not  interfere  in  Andhra.
 But  Kerala  had  a  different  Ministry
 and  so  at  this  late  stage  this  was
 shown  as  a  Situation  which  involved
 the  breakdown  of  the  Constitution.

 If  we  look  at  this  position,  the
 action  of  the  Union  Ministry  in  inter-
 vening  under  article  356  is  a  grave
 inroad  into  the  provincial  autonomy
 of  a  State.  I  say  that  the  Union  Minis-
 try  had  in  the  guise  of  interfering
 under  article  356  enlarged  the  powers
 of  a  nominated  Governor  and  made
 serious  inroads  into  the  provincial
 autonomy,  encouraging  separatist
 tendencies  which  are  already  there  in
 the  south  and  encouraged  the  subver-
 sion  of  democracy.  If  by  these
 separatist  tendencies  tomorrow  the
 unity  of  India  is  destroyed  on  account
 of  these  unconstitutional  acts,  I  would
 say  that  posterity  will  proclaim  the
 Union  Ministers  and  their  followers
 as  the  Judas  of  our  Constitution.  No
 doubt  in  the  next  elections  in  Kerala
 State  for  which  my  friend  Acharya
 Kripalani  is  anxiously  waiting,  all
 these  matters  will  be  settled  and  we
 will  be  returned  in  a  larger  majority.
 I  am  confident  about  it;  his  party  will
 become  a  complete  zero.
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 The  abuse  of  article  356  had  been
 prophesied  by  no  less  a  person  than
 Dr,  Ambedkar  himself.  I  would  refer
 you  to  page  177,  Volume  IX  of  the
 Constituent  Assembly  Debates.  He
 said:

 “In  regard  to  the  general  debate
 which  has  taken  place  now,  it  has
 been  said  that  these  articles  are
 liable  to  be  abused.  I  may  say
 that  I  do  not  altogether  deny  that
 there  is  a  possibility  of  these
 articles  being  abused  or  employ-
 ed  for  political  purposes...”

 Very  prophetic  words.  He  proceeds
 further:

 “"..But  that  objection  applies
 to  every  part  of  the  Constitution
 which  gives  power  to  the  Centre
 to  override  the  provinces.  In  fact
 I  share  the  sentiments  expressed
 by  my  hon.  friend  Mr.  Gupte
 yesterday  that  the  proper  thing
 that  we  ought  to  expect  is  that
 these  articles  will  never  be  called
 into  operation  and  that  they  would
 remain  a  dead  letter.  If  at  all
 they  are  brought  into  operation,
 I  hope  the  President  who  is  en-
 dowed  with  these  powers  will
 take  proper  precautions  before
 actually  suspending  the  adminis-
 tration  of  the  province.  I  hope
 the  first  thing  he  will  do  would
 be  to  issue  a  mere  warning  to  a
 province  that  has  erred  that  things
 were  not  happening  in  the  way  in
 which  they  were  intended  to
 happen  in  the  Constitution.”

 That  is  a  solemn  assurance  given  that
 a  warning  will  be  issued  before
 action  is  taken  under  article  356.  No
 warning  nor  even  a  single  telephone
 call  was  given  informing  them  of  the
 action  that  was  proposed  to  be
 taken....(Interruptions).  Please  do
 not  interfere;  you  will  have  your
 opportunities  and  I  am  only  showing
 that  here  is  actually  an  infringement
 of  even  the  assurance  given  on  the
 fioor  of  the  House  and  article  356  had
 been  resorted  to,  to  put  down  the
 Ministry  which  was  an  eye-sore  to  the
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 Congress  Ministry  and  the  Praja
 Socialist  Party.  In  doing  so,  they
 have  thrown  to  the  winds  the  Con-
 stitution.  The  Kerala  Ministry  is
 accused  of  adhering  to  the  letter  of
 the  Constitution  without  in  any  way
 honouring  the  spirit  of  the  Constitu-
 tion.  But  what  have  the  Congress
 Party  done?  They  have  buried  the
 letter  and  spirit  and  body  of  the
 Constitution.  There  is  no  Constitu-
 tion  at  all  for  them  and  they  want
 to  make  the  federal  set-up  envisaged
 under  our  Constitution  into  a  unitary
 set-up  so  that  there  may  be  unguided
 and  uncontrolled  power  in  the  hands
 of  the  Centre.  The  Kerala  State  is
 made  the  testing  ground  for  the  un-
 guided  use  of  all  the  giant’s  powers
 contained  in  article  356.  The  radia-
 tion  is  spreading  throughout  India
 and  it  will  destroy  the  person  who
 used  this  atom  bomb.  I  would  say
 that  those  persons  who  had  used  the
 atom  bomb  against  us  will  know  that
 democracy  has  its  own  values  and
 they  will  be  wiped  out  from  entire
 India.

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 Sir,  after  the  eloquent  speech  from
 the  proletarian  representative  or
 rather  the  representative  of  the  toil-
 ing  masses  or  the  lean  hungry  masses
 of  Kerala,  I  am  happy  that  I  have  got
 this  opportunity  to  participate  in  this
 discussion.  My  hon.  friend  Shri
 Easwara  Iyer  referred  in  his  speech
 to  the  outcome  of  the  next  elections.
 We  had  an  inkling  of  the  outcome  of
 the  next  elections  two  days  back.
 Mahe  is  a  place—a  former  French
 enclave—within  the  Kerala  State  and
 it  consists  of  Malayalee-speaking
 population.  (Interruptions).  The
 election  propaganda  has  been  that  it
 has  to  be  decided  by  the  results  of
 that  election—the  Congress  Party's
 propaganda  as  well]  as  the  propaganda
 of  the  Communist  Party—whether
 the  Central  intervention  was  correct
 or  not.  All  the  seats  which  have  been
 contested  by  the  Congress  and  the
 PSP  have  been  secured  by  them  and
 the  Communist  Party  dig  not  get
 even  a  single  seat.



 sources  of  information,  personal  and
 otherwise,  many  and  varied  that  I
 have,  I  will  be  failing  in  my  duty  to
 my  State  and  to  my  country  if  I  do
 not  share  my  impressions  with  this
 House  It  has  been  admitted  that  a
 situation  has  arisen  under  article  356
 where  Centra)  intervention  was  inevi-
 table,  it  was  also  pointed  out  by  the
 hon  Home  Munster  that  not  only  was
 Central  intervention  inevitable  but  the
 party  which  is  now  said  to  have  been
 adversely  affected  by  Central  inter-
 vention  has  at  one  stage  said  ११  you
 are  going  to  intervene,  have  it  ex-
 pedited  (Interruptions)

 An  Hen,  Member:  Who  said  at?

 Skri  4.  M.  Thomas:  Mr  Ayjoy
 Ghosh  and  Mr  Gopalan  according  to
 the  Press  reports,  told  the  Prime
 Minister.  If  Centra)  intervention  was
 going  to  come,  let  it  be  expedited
 That  was  not  denied  either  m  the
 Press  or  in  This  House  or  when  the
 hon  Home  Minister  referred  to  it

 (Interruptions)

 4p  Hon.  Member:  Ask  the  Prime

 Nekra):  When  the  time  comes,  I

 फला,  jegal  and  constitutional  step
 We  have  to  analyse  how  the  sttustion
 Brose  and  what  was  the  cause  of  the
 situation  I  cannot  formulate  my
 Point  better  than  in  the  words  of  my
 Pradesh  Congress  Chief.  In  his

 Messargndum
 to  the  President,  he  has

 Sar

 “Kerala  Government  has  sub-
 verted  democracy  they  have  con-
 sustently  adopted  policies  denying
 the  people  the  fundamental  rights
 guaranteed  under  the  Constitu-
 tion,  they  have  deliberately  upset
 the  apparatus  of  the  law  and
 order,  they  have  rendered  the
 civil  service  and  police  impotent
 and  created  condstions  2n  which
 they  have  to  carry  out  the  orders
 of  the  Communist  Party,  they  are
 working  on  the  principle  that
 Government  and  party  are  one
 and  the  same,  they  have  imstitu-
 tironahsed  corruption,  security  of
 hfe  and  property  has  disappeared
 to  all  except  the  Communists,
 Government  according  to  the  Con-
 stitution  haa  disappeared  and  so,
 large  majarity  of  the  people  have
 turned  against  it  on  account  of  its
 pohcres  and  misdeeds”

 He  closed  by  saying

 “The  Kerala  Government  has
 demonstrably  outlived  its  man-
 date  है

 Il  now  turn  to  the  summary  of  the
 Governor’s  report.  My  hon.  friend
 Shr:  Easwara  lyer  has  said  that  is
 was  not  worth  the  paper  on  which
 it  was  written  Sir,  it  was  the  sum~
 mary  of  the  report  on  which  the
 action  taken  hy  the  President  under
 article  356  38  based  What  does  the
 Governor  say?  (Interruption)  Sir,
 even  outside  this  House  it  was  stated
 by  my  hon  friends  that  :f  I  partici-
 pate  in  the  discussion  I  will  be  beck.
 Jed  hke  anything;  therefore,  I  am  not
 surprised  at  the  attitude  of  my  hon.
 friends,  especially  those  coming  frene.
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 Kerala,  The  Governor  says:

 “The  crux  of  the  legal  aad  con-
 etiturtional  question  is  whether  the
 Kerala  Government  has  icat  the

 support  of  the  overwhelming
 majority  of  the  people  and  whe-
 ther  the  allegations  made  of  mal-
 administration  and  subversion  of

 on  beth  these  points.  The  allega-
 tions  made  against  the  Govern-
 ment  are  substantially  true  and
 I  am  convinced  also  that  the  Gov-
 ernment  has  lost  the  support  of
 the  majority  of  the  people.”

 This  is  the  conclusion  to  which  the
 xyovernor  has  come.  I  wil]  just  now
 iarrate  certain  instances  by  which  it
 vould  be  borne  out  that  the  conclu-
 fon  that  has  been  arrived  at  by  the
 xovernor  in  his  report  is  correct  70
 he  very  letter.

 The  various  policies  and  ucts  of  the
 state  Government  ever  since  it  was
 nstalled  confirmed  even  impartial
 ibservers  that  the  State  Government
 vas  pursuing  a  policy  of  discrimina-
 ion,  dénial  of  equality  before  law
 ind  also  Rule  of  Law  in  relation  to
 arge  sections  of  the  people  as  a  result
 #  which  the  administration  of  the
 itate  in  accordance  with  the  Consti-
 ution  of  India  was  rendered  impossi-
 Ne.  I  will  try  to  sub-stantiate  this
 voint.

 Shri  Dange  said  that  because  of  the
 entral  intervention,  whether  it  be
 congress  or  whether  it  be  P.S.P.,  all
 iinds  of  people  have  now  a  sort  of
 liscomfort,  they  are,  rather,  unhappy,
 here  ig  some  prick  of  conscience  in
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 Constitution?  है 1. अ  we  powerless?”
 There  was  the  powerful  indictment
 before  you,  Sir,  by  Dr.  K.  8.  Menon.
 The  people  were  asking:  “If  these  are
 the  things  that  are  taking  place  in
 Kerala,  is  our  Constitution  power-
 less?"  That  was  the  question  that
 was  being  asked.  Therefore,  the  dis-
 comfort  was  existing  previous  to  the
 central  intervention,  and  there  is  no
 discomfort  subsequent  to  the  centra?
 intervention.

 Shri  ह  डग  Nayar  (Quilon):  Why
 not  have  it  for  all  time?

 Shri  A.  M.  Thomas:  Sir,  the  Kerala
 Chief  Minister,  after  taking  his  Oath
 under  the  Third  Schedule  of  the  Con-
 stitution,  saying:  “I  will  do  right  to
 all  manner  of  people  in  accordance
 with  the  Constitution  and  the  law
 without  fear  or  favour,  affection  or
 ilwill,  “in  his  next  breath  sajd:  “It  is
 a  pity  that  we  have  to  function  under
 this  Constitution  to  which  we  have
 now  taken  our  Oath.  We  have  got
 our  own  reservations.  We  do  not
 like  so  many  of  the  provisions  of  this
 Constitution,  but  we  will  try  to  work
 within  the  framework.

 I  may  say,  Sir,  that  they  have
 worked  this  Constitution  neither
 according  to  the  letter  nor  in  the
 spirit  of  the  Constitution,  but  accord-
 ing  to  the  spirit  of  a  Constitution
 which  according  to  them  should  have
 been  there.

 According  to  Shri  Dange  the  Funda-
 mental  Rights  are  only  for  the  toil-
 ing  masses.

 Seme  Hon.  Members:  No,  no.

 Shri  A.  M.  Thomas:  If  Shri  Dange
 has  not  stated  that,  the  ex-Chief
 Minister  of  Kerala  has  stated  that  on
 28rd  July,  ‘1957.  He  said:  “The  Com-
 munist  Party  hold  the  view  that  such
 use  of  the  police  in  favouring  the
 owning  classes  is  a  violation  of  the
 Fundamental  Rights  of  the  toiling
 masses”.  (Interruption).  This  is
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 [Shri  A.  M.  Thomas}

 what,  according  to  me,  Shri  Dange
 thas  said.  I  have  read  his  speech  again
 this  morning;  extracts  of  his  speech
 came  in  the  Times  of  India  today.

 Sir,  there  are  certain  rights  which
 are  protected  under  the  Constitution
 called  the  Fundamental  Rights.  What
 are  those  Fundamental  Rights  which
 we  have  to  consider  in  relation  to  the
 question  before  us?  The  first  thing
 is  that  the  Constitution  guarantees
 Security  of  life  and  property  enabling
 every  citizen  to  acquire,  hold  or  dis-
 pose  of  property  subject  to  Icgal
 deprivations.  Secondly,  there  i:
 the  right  to  practise  any  profession
 or  carry  On  any  occupation,  trade  or
 business  subject  to  reasonable  restric-
 tions  by  the  State.  Thirdly,  there  jis
 the  right  to  form  associations  or
 unions.  The  fourth  right  is  equality
 before  law.  Then  there  is  the  right
 to  have  a  Government  in  accordance
 with  the  provisions  of  the  Constitu-
 tion  and  the  Rule  of  Law.

 Sir,  the  cardinal  tenets  of  the
 Constitution  are:  firstly,  maintenance
 of  the  Rule  of  Law;  secondly,
 equality  before  law  and,  thirdly,
 equal  opportunity  for  all.  Whether
 the  Kerala  Government,  when  it  was
 functioning  throughout  these  28
 months,  was  able  to  guarantee  these
 rights  which  are  adumbrated  in  the
 Constitution,  we  shall  examine  now.
 I  want  only  to  bring  to  your  notice,
 Sir,—these  instances  have  been
 narrated  in  several  publications—just
 one  or  two  instances.

 It  was  made  impossible  for  the
 Police  to  act,  according  to  their  statu-
 tory  obligations.  The  police  were
 rendered  ineffective,  and  the  law  and
 order  position  completely  broke
 down.  I  will  cite  some  instances.  At
 Alleppey,  on  30-5-957—it  was  one  or
 two  months  after  this  instance  that
 Shriman  Narayan,  about  whom  my
 hhon.  friend,  हाल  Dange  referred,
 visited  this  place  and  heard  the
 rumblings  of  what  was  in  store  for
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 us,  (Interruption)—300  workers  of
 Communist  Party  controlled  coir
 labourers  of  the  Bembay  Company
 detained  the  manager  in  his  room
 demanding  an  education  sdvance  for
 their  children.  At  Trichur,  the  Viaya
 Industries  closed  down  from  August  l,
 1957,  as  a  result  of  labour  troubles.
 The  workers  then  staged  a  stay-m
 strike  and  commenced  picketing.  The
 owner  of  the  concern  was  not  allowed
 to  leave  his  house  and  the  polices
 whom  he  approached  expressed
 inability  to  interfere,  Another
 glaring  instance  is  furnished  by  the
 attitude  of  the  authorities  and  the
 police  in  the  strike  in  the  Malabar
 Saw  Mill  which  was  started  by  tho
 Communist  Party  sponsored  trade
 union.  The  strike  began  in  February,.
 1958.  20  workers  of  the  Communist
 union  out  of  a  total  of  48  workers
 launched  a  strike  without  giving  any
 notice.  They  resorted  to  forceful
 obstruction  of  lawful  workers  and
 caused  damage  to  the  machinery
 inside  the  mills.  Requests  by  the
 management  for  help  to  the  police
 and  the  District  Collector  received  no
 response  for  several  days,  and  finally
 on  27th  February  the  management
 was  forced  to  file  a  writ  petition  in
 the  High  Court  for  protection  of  life
 and  property.  Is  there  a  more  despic-
 able  state  of  affairs,  that  one  has  to
 file  a  writ  of  mandamus  for  getting
 this  elementary  right?

 Shri  Narayanankutty  Menen
 (Mukandapuram):  What  happened  to
 the  writ  petition?

 Shri  A.  के.  Thomas:  Piease  be
 patient.  In  that  case  the  management
 was  forced  to  file  a  writ  petition  in
 the  High  Court  for  protection  of  life
 and  property.  But  this  police  policy



 to  on  his
 to  and  enjoy  his  property.  This
 is  an  inalienable  right  which  cannot
 be  teken  away.  By  the  several
 instances  to  which  I  will  be  referring
 presently,  that  there  has  not  been
 maintenance  of  law  and  order  in
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 I  will  just  cite  some  few  recent
 instances  which  are  not  covered  by
 some  of  these  publications.

 Shri  Narayanankatty  Menon:  What
 about  the  writ  petition?  What  was
 the  decision  of  the  High  Court?

 Seme  Hon.  Members:  Have
 patience.

 Mr.  Speaker:  Hon.  Members  cannot
 go  on  interrupting  like  this.

 Shri  च,  ह  Nayar:  We  want  to  know
 what  happened  to  the  writ  of
 mandamus?

 Mr.  Speaker:  The  hon.  Member
 knows  it.

 Shri  Pannecee  (Ambalapuzha):  Sir,
 I  rise  to  a  point  of  order.  When  a  part
 of  the  information  is  given  to  the
 House,  I  want  to  know  whether  it  is
 open  to  a  Member  to  get  up  and  ask
 that  the  whole  of  the  information
 should  be  given?  We  would  like  to
 know  what  happened  to  the  writ
 petition.

 Mir,  Speaker:  There  is  no  point  of
 order.  Hon.  Members  may  marshal
 their  facts  in  the  manner  they  choose
 dest.  It  is  open  to  other  hon.  Mem-
 पग  ध्फ्  refute  them  if  they  have  got
 sufficient  information  in  their  posses-
 sion.  The  hon.  Member  may  go  on.
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 Shri  Narayanankutty  Menon:  Sir,
 there  fs  a  point  of  order.  The  hon.
 Member  quoted  from  document  or  a
 statement  made  by  the  Chief  Minister
 elucidating  the  police  policy.  He  read
 only  one  paragraph.  In  the  second
 paragraph,  the  Chief  Minister  made
 it  very  clear  that  the  right  to  pro-
 perty  should  be  protected.  I  want  to
 know  whether  he  will  place  the  docu-
 ment  on  the  Table  of  the  House.  He
 has  quoted  only  part  of  the  document.

 Mr.  Speaker:  Not  now;  let  us  see.

 Shri  द  P.  Nayar:  It  is  essential
 that  when  a  Member  relies  on  a
 particular  document  and  when  a
 demand  is  being  made  for  that  docu-
 ment  being  placed  on  the  Table  of  the
 House,  the  document  has  to  be  placed
 on  the  Table.

 Mr.  Speaker:  Very  well;  at  the  end
 of  it.

 Shri  A.  M  Thomas:  I  will  give
 some  recent  instances,  and  I  want  to
 know  whether  my  friends  will  deny
 them  or  not.  One  instance  arises
 from  a  dispute  regarding  the  non-
 payment  of  thirpu.  46  communist.
 controlled  labourers  engaged  in
 harvesting  the  paddy  field  belonging
 to  one  Abraham  in  Mepra  near
 Thiruvalla  in  Alleppey  district,
 refused  to  collect  and  stock  straw  and
 left  the  field  without  accepting  their
 wages  called  padam.  The  agricul-
 tumsts  then  had  it  removed  the  same
 night  inside  the  barn  with  the  help
 of  some  other  labourers.  The
 labourers  turned  out  the  next  day
 with  some  persons  belonging  to  the
 Karshaka  Tohlah  Union  demanding
 wages.  About  the  same  time,  about
 400  labourers  belonging  to  the  com-
 munist  party  working  in  other  fields
 staged  a  sympathetic  strike  and  went
 On  squatting  in  front  of  the  residence
 of  the  agricultunsts.  This  continued
 for  two  days  and  on  the  third  day
 they  commenced  satyagraha.  Can  my
 friends  deny  this?

 Shri  Raghanath  Singh:  They  cannot
 deny  it.
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 Mr.  Speaker:  I  am  really  surprised.
 Some  hon.  Members  are  justifying
 some  acts.  Some  other  hon.  Members

 patiently.  Ultimately,  the  House
 will  decide  who  is  on  the  right  and
 who  is  on  the  wrong.

 Shri  A.  M.  Thomas:  It  ie  a  very
 uncomfortable  instance.  That  is  why
 I  asked  whether  my  friends  coming
 from  Kerala  are  bold  enough  to  deny
 this.

 Shri  Pannoose:  He  is  asking  some
 questions.  May  I  reply?

 Shri  A.  M.  Thomas:  There  is
 another  case  in  which  there  was  an
 injunction  order  from  the  munsiff’s
 court.

 Mr,  Speaker:  After  all,
 cuts  diamond.

 Shri  A  M.  Thomas:  There  was  a
 munsiff’s  court  order  issuing  an
 injunction  against  certain  persons
 from  entering  a  property.  Defying
 the  munsiff’s  order,  the  person  has
 trespassed  into  the  field  and  harvest-
 ed  the  crop  last  year  and  a  case  of
 crime  was  registered  by  the  police
 and  the  case  3  still  pending  before
 the  court.  In  the  meantime,  on
 8-3-959,—very  recently,  before  the
 agitation  had  started—with  about  00
 communist  workers,  the  person  tres-
 passed  into  the  fleld  and  started
 agricultural  operations,  while  the
 owner  of  the  field,  with  his  suppor-
 ters  who  are  Congressites,  had  decid-
 ed  to  cultivate  the  land  on  the
 strength  of  the  munsiffs  order  I
 ask  whether  this  instance  can  be
 denied  or  not.

 Shri  च्,  ह  Nayar:  Published  in  the
 Manorama.

 Shet  A.  M.  Thomas:  It  is  not  in  the
 Manorama.  It  is  in  the  fortnightly
 report  which  has  been  sent  by  the
 Namboodiripad  Government  to  the
 Home  Ministry.  These  are  instances
 which  have  been  made  mention  of  in
 the  fortnightly  report  of  the  Namboo-
 diripad  Government  about  the  lew
 erd  order  situation  in  Kerala,  which
 hes  been  sent  to.  the  Home  Ministry.

 diamond
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 Shri  Nagi  Reddy  (Anantapur):  Ona
 4  point  of  order.  Here  is  a  Minister
 Who  Is  trying  to  quote  from  a  report
 that  has  been  given  from  one  Gov-
 ernment  or  Ministry  to  the  other.  If
 he  is  beginning  to  quote  a  matter
 Which  is  not  public  property,  I  would
 Very  much  like  the  ministers  or  the
 Cabinet  to  place  the  whole  report  of
 that  particular  date  on  the  Table  of
 the  House,  so  that  we  would  be  able
 te  know  the  truth  and  verify  it
 Whether  it  is  a  fact  or  not.  Otherwise,
 I  should  take  it  that  it  is  not  the
 truth  that  he  is  speaking  and  that  it
 iS  not  a  true  report  of  the  ministers
 Sent  from  there.

 Mr  Speaker:  It  343  not  how  a  point
 of  order  is  argued.  A  point  of  order
 is  on  a  question  of  law,  as  to  whether
 he  can  do  it  or  not.  Whatever  is  open
 to  the  hon.  Home  Minister  to  refer,
 to,  at  8  equally  open  to  any  other
 Minister,  on  being  briefed  by  the
 Home  Mumuster,  to  lay  those  facts
 before  the  House

 Shri  Nagi  Reddy:  The  point  is  that
 he  was  just  quoting  from  8  report
 that  has  been  received  by  the  Centrat
 Government  from  the  Government  of
 Kerala,  previously,  when  that  Gov-
 ernment  was  functioning  Is  it  right
 On  the  part  of  a  Member  of  the  House
 Now  to  fish  out  a  report  from  the
 &6vernmental  files  and  read  out
 cértain  portions  of  it  and  not  place
 the  document  on  the  Table  of  the
 House,  and  when  we  are  not  thus
 given  a  chance  to  go  through  the
 report?

 Mr.  Speaker:  The  other  day,  we
 looked  into  the  matter  and  found  that

 report,  it  is  open  to  the  Member  te
 withhold  the  document.  If  the
 Minister  feels  that  he  may  place  the
 document  on  the  Table  of  the  House,
 he  may  do  so.  Regarding  the  portions



 Shri  Nagi  Reddy:  May  9  bring  to
 your  notice  that  this  report  5  a  report
 of  the  Communist  Government  in
 Kerala,  and  there  should  be  no  objec-
 tion  for  the  Congress  muistry  to
 piace  the  whole  report  on  the  Table
 of  the  House,  because  it  38  good  for
 us,  it  is  good  for  them,  and  it  33  good
 fer  the  country  Why  shéuld  he  hide
 it?

 Shri  ्  B.  Vittal  Rao  (Khammam)
 We  are  not  in  possession  of  it

 Shri  Tyagi:  The  extract  which  the
 hon  Member  has  read  only  proves
 how  truthful  the  Chief  Minister  has
 been  in  reporting  against  his  own
 party

 Shri  Nagi  Reddy:  It  is  not  the
 whole  truth  I  want  to  see  that  the
 whole  truth  35  placed  here,  not
 portions  of  the  truth  but  the  whole
 truth  Let  the  whole  report  be  placed
 on  the  Table  of  the  House  I  would
 take  the  blame  for  it  or  the  good
 credit  for  it  Let  the  country  know
 what  exactly  we  had  done  or  we  had
 not  done  Let  it  not  be  hidden,  and
 it  8  sought  to  be  hidden  behind  the
 curtain

 The  Minister  of  Law  (Shri  A.  E.
 Sen):  Mr  Speaker,  Sir,  as  you  ruled
 the  other  day,  if  I  may  say  so  with
 respect,  correctly,  it  is  open  to  a
 Minister  to  refer  to  certain  documents
 without  placing  them  here  But,  in
 this  particular  case,  since  itis  the
 report  of  the  Chief  Minister,  I  shall
 request  Shr  Thomas  to  lay  that  part
 which  relates  to  Kerala  on  the  Table
 of  the  House

 Shri  द  P.  Nayar:  May  I  rase  a
 point  ia  view  of  your  observations,
 Sir?  Shri  Thomas  has  quoted  from  a
 document  which  ॥  purported  to  have
 been  or  which  has  been  sent  by  the
 Chief  Minister  of  Kerala  to  the  Home
 Ministry  of  the  Government  of  India
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 I  want  to  know  whether  he  is  speak-
 ing  as  a  Member  of  the  Government
 and  is  entitled  to  withhold  the  docu-
 ment  or  as  a  Member  of  Parliament.

 An  Hon.  Member:  Both.

 Mr  Speaker:  Any  Member  who  is
 speaking  here,  speaks  with  all  the
 status  of  different  kinds  that,  as  =  8
 Member  of  Parliament,  he  enjoys.

 Shri  T.  B  Vittal  Rao.  Let  the  whole
 report  be  placed  on  the  Table  of  the
 House

 Mr  Speaker:  It  55  open  to  him  to
 decide  that

 Shri  T  B.  Vittal  Rao:  It  is  not  open
 to  him  to  do  so,  unless  it  is  in  the
 public  interest!

 Shri  Nagi  Reddy.  After  all,  १६  75  the
 communist  munister’s  statement  and
 the  communist  munister  is  m  the
 dock  I  would  say  this  im  justice  and
 fairness  to  the  communist  muruster
 from  the  communist  Benches  We
 demand  that  the  document  be  placed
 on  the  Table  of  the  House  Let  justice
 be  a  little  bit  real  at  least  in  Parlia-
 ment  if  not  elsewhere!

 Shri  A  K  Sen  I  have  already
 requested  my  colleague  to  place  it  on
 the  Table

 Shri  Sadhan  Gupta  (Calcutta—
 East)  He  can  only  withhold  the

 report,  as  I  understood  from  your
 ruling,  when  it  is  not  in  the  public
 interest  to  place  the  report  on  the
 Table  Let  him  say  that  what  he
 quotes  is  only  in  the  public  interest
 and  what  does  not  suit  him  ४5  not  in

 the  public  interest  and  so  it  will  not

 be  placed  on  the  Table  of  the  House
 Let  him  say  50

 Shri  Narayanankutty  Menon:  The
 46  democracy

 Shri  Sadhan  Gupta:  Let  him  sup-
 the  truth  and  not  piace  it  on

 the  Table  of  the  House  because  it  is

 not  in  the  public  interest!
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 Mr,  Speaker:  Making  allegations  on
 the  point  of  order  is  not  proper.  All
 that  the  hon.  Member  is  entitled  to
 raise  is  about  the  legal  position.  It  is
 open  to  the  hon.  Minister  to  place  the
 document  on  the  Table  of  the  House
 if  he  is  willing,  say,  in  answer  to  a
 question.  He  will  place  it  on  the
 Table  of  the  House  unless  he  says
 that  with  respect  to  certain  aspects,
 in  public  interest,  he  is  not  prepared
 to  place  the  document  on  the  Table
 af  the  House.  We  do  not  assume
 certain  things.  It  is  open  to  him  to
 ay  yes  or  no  in  this  regard.

 Sari  A  K  Sen:  I  will  request  Shri
 Thomas  to  place  on  the  Table  of  the
 House  that  portion  of  the  report
 which  relates  to  this  incident

 i3  hr

 Mr.  Speaker:  This  kind  of  inter-
 ruption  ought  not  to  go  on  endlessly
 The  hon.  Law  Minister  has  said  that
 that  portion  which  relates  to  this
 matter  will  certainly  be  placed  on  the
 Table  of  the  House.  That  entire
 portion  will  certainly  be  placed  on
 the  Table  of  the  House

 Shri  Nagi  Reddy:  He  35  quoting
 from  the  Chief  Maunoster’s  report
 wherein  he  is  m  the  dock,  but  he  35
 not  prepared  to  place  the  entire
 document  on  the  Table

 Shri  A.  K.  Sen:  The  whole  docu-
 ment  raises  so  many  other  things

 Shri  Nagi  Reddy:  It  :s  the  com.
 munist  Chief  Minister  who  has
 written  it,  I  would  hke  to  have  the
 whole  document  (Interruptions)

 Mr.  Speaker:  That  portion  which
 relates  to  this  matter  will  be  placed
 on  the  Table  of  the  House  That
 pertion  can  be  marked  and  laid  on
 the  Table.  There  is  no  good  going  on
 like  this.

 {4  copy  of  the  relevant  portion  of  the
 Statement  in  question  was  laid  on
 the  Table,  see-Appendiz  Tl  Annez-
 wre  No,  91)
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 Shri  A.  M.  Thomas:  I  wen  referring

 to  the  law  and  order  situation  that
 was  prevailing  in  Kerala  during  the
 relevant  period,  Hon,  Members  are
 aware  of  the  incidents  which  have
 taken  place  in  the  Trichur  District
 sometime  last  year  during  this  veriod.
 At  this  time,  there  was  the  famous
 case  of  Peringottukara.  Some  con-
 gressmen  who  took  shelter  in  a  well-
 built  house  were  surrounded  by  com-
 munists.  The  house  was  broken  open;
 they  were  beaten  and  taken  from  the
 house,  paraded  through  the  streets,
 beaten  ang  entrusted  to  the  police.
 That  incident  everybody  knows  IJ  just
 referred  to  this  incident  to  indicate
 how  the  police  was  rendered  ineffec-
 tive  in  that  area.  When  Shri  Dhebdar
 was  in  Kerala  investigating  into  this
 case  (Interruptions),

 Mr  Speaker:  Merely  because  some
 hon  Members  are  opposed  to  this,  है
 do  not  think  they  should  even  go  to
 this  extent  Every  hon.  Member,
 every  gentleman,  must  be  given  due
 respect.  Let  us  not  go  out  of  the
 way  in  this  matter.

 Shri  A  M.  Thomas:  The  District
 Communist  Party  Secretary  of
 Tnchur  _—ODistrict  presented  a
 memorandum  to  the  then  Congress
 President,  Shm  Dhebar,  In  which  it
 has  been  stated

 “Shri  Sankaran  Narayan  took
 out  a  dagger  and  stabbed  three
 persons.  The  people  standing
 close  by  rushed  to  the  spot.  Shri
 Sankaran  Narayan  fied  with  four
 of  his  fmends  and  took  refuge  in
 a  nearby  house  The  houseowner
 is  a  congressman.  People  throng-
 ed  around  the  house  The  matter
 was  immediately  reported  to  the
 pohce  station.  But  as  there  were
 not  enough  men,  the  police  did
 not  turn  up  The  crowd  waited
 for  four  hours  for  the  police  to
 come.  Then  it  lost  all  patience
 and  entered  the  house.  The
 house-owner  had  already  left  the
 place.  The  people  broke  open  the
 shelter  and  got  Shri  Sankaran
 Narayan  and  others  and  entrust-
 ed  them  to  the  police.”
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 The  police  station  in  Anthikad,  which
 has  got  a  telephone  is  within  a  radius
 of  है  miles  from  the  place  of  this
 incident.  The  Trichur  Collector's
 office  was  only  12  miles  and  there  was
 absolutely  no  difficulty  in  contacting
 the  Collector  or  the  District  Superin-
 tendent  of  Police  and  get  the  neces-
 @aty  police  force.  In  fact,  the  house-
 owner  contacted  the  Collector  and  the
 D.SP.,  but  help  was  not  forthcoming
 at  the  proper  time  The  policemen
 came  to  the  spot  after  4  hours,  after
 6  men  were  beaten  till  they  swooned
 This  was  the  sort  of  police  adminis-
 tration  that  was  gomg  on  in  Kerala
 at  that  time  Withdrawals  of  pro
 secutions  and  other  thing  have  been
 referred  to  and  I  am  not  gomg  to
 refer  to  them  at  all

 I  would  just  give  one  instance  to
 show  how  the  police  chiefs  were
 made  ineffective  and  how  there  was
 interference  with  the  pohce  There
 were  two  Inspectors-General  of
 Police  functioning  in  Kerala  it  shat
 time  One  Inspector-General  of
 Police  was  found  rather  inconvenient
 and  he  was  sent  away  as  the  Secre-
 tary  of  the  Police  Code  Committee  I!
 beheve  फा  Nayar  will  confirm  what
 I  am  going  to  say  at  present  I  had
 occasion  some  two  months  back
 (Interruptions)

 Shri  V  P  Nayar:  I  am  entitled  to
 speak  if  I  am  referred  to

 Mr.  Speaker:  When  an  hon  Mem
 ber  says  other  people  will  confirm,
 immediately  they  ought  not  to  get  up
 I  would  also  advise  the  hon  Member
 not  to  rely  on  the  opposition  to  sup-
 port  him

 Shri  A.  M  Thomas:  When  the
 Chairman  of  the  Police  Code  Com-
 mittee,  Shn  N  C  Chatterjee,  was
 holding  a  meeting  in  Kerala  House  m
 Jantarmantar  Road,  myself  and  Shr:
 Nayar  happened  to  meet  him  We  were
 discussing  the  questionnaire  which
 was  issued  छा  Chatterjee  is  so
 well-known;  he  was  a  member  of
 this  House  and  he  ean  =  emment
 advocate  He  said,  “Never  in  any
 part  of  the  country  have  I  heard  of
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 two  Inspectors-General  of  Police
 functioning”.  It  is  like  two  Com-
 manders-m-Chief  functioning  His
 very  words  were,  “it  is  rather  amaz-
 ing”  He  generally  used  the  word
 “amazing”  Shri  Nayar  will  confirm
 what  Shr:  Chatterjee  said  at  that
 time

 I  now  come  to  the  cell  courts.
 There  are  several  instances  which
 have  been  given  m  the  Pradesh  Con
 gress  Memorandum  as  well  ह  in
 some  other  publications  A  recent
 instance  of  the  functioning  of  cell
 courts  came  to  my  notice  Shri  Shiva
 Rao,  who  has  been  a  respected  Mem-
 ber  of  this  House  and  who  is  now  a
 Member  of  the  Rajya  Sabha,  has  got
 a  photostat  copy  of  gthe  summons
 issued  from  a  cell  cdUrt  and  that  is
 in  Kannada_  I  will  place  it  before
 the  House  The  translation  ४5

 *12-7-1958-  From  Moodam-
 bail  Ra:tha  Sangha  to  Dear  Ched:
 Abdulla  Beary  and  Mammade
 Beary  You  are  informed,  some
 members  of  the  Committee  of  our
 Sangha  have  gone  and  seen  the
 plot  (belonging  to  both)  regard-
 ing  which  there  is  a  property  dis
 pute  between  both  yourselves
 and  Konkodsya  Subbanna  Ra
 On  enquiry  about  you,  you  were
 not  there  and  therefore  to  decide
 the  dispute,  it  is  posted  to
 a  future  date  Anyway
 you  both  the  parties  shall  not
 trespass  on  the  plot  and  both  the
 sides  shall  not  effect  mmprove-
 ments,  etc  there  For  this  pur-
 pose,  the  Committee  may  um-ae-
 diately  meet  to  decide  7  Iti
 namaskaras  Committee  Mem-
 bers  "

 Shri  Raghunath  Singh  Members  of
 the  Communist  Part;  ?

 Shri  A.  M  Thomas:  Yes,  members
 of  the  Communist  Party  This  33  just
 to  supplement  the  othe:  instances

 Shri  Easwara  Iyer:  Have  you
 brought  the  matter  to  the  notice  of
 the  High  Court  to  initiate  contempt
 proceedings’?  (Interruptions)

 Mr  Speaker:  Both  sides  were
 aware  of  all  these  facts
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 Shri  Tyagi:  Was  it  not  &  village
 panchayat  regularly  recognised?

 Shri  A.  M.  Thomas:  It  was  not  a
 village  panchayat.  Withdrawals  and
 remissions  were  often  made  and  the
 only  reason  alleged  is  “on  grounds  of
 public  policy  and  confidential  reasons
 of  State".  These  were  generally  the
 yessons  given  for  withdrawals  and
 that  has  come  up  for  adverse  com-
 ment  by  the  court.  In  the  memoran-
 dum  which  has  been  published  by
 the  lawyers,  it  has  been  said:

 “On  grounds  of  public  policy
 as  well  as  confidential  reasons  of
 State,  there  is...”

 .  (Interruptions)

 Mr,  Speaker:  There  is  too  much  of
 noise.  I  am  not  able  to  follow  what
 the  hon.  Member  is  saying.  The  hon
 Members  make  it  impossible  for  me
 to  follow.  Hon.  Members  will  hear
 in  silence,  marshal  facts  and  be  ready
 I  am  not  going  to  deny  them  oppor-
 tunity  to  speak.  Hon,  Members  ought
 not  to  jump  in  their  seats  and  go  on
 making  noise.  The  hon.  Member  may
 proceed.  Let  there  be  no  interrup-
 tion  from  any  side.

 Shri  A.  M.  Thomas:  I  now  come  to
 the  economic  field.  As  you  know,
 Kerala  is  a  poor  State  The  unem-
 ployment  problem  is  very  intense
 there  and  so,  any  discrimination  made
 in  the  matter  of  giving  employment
 or  in  dealing  with  labour  will  have
 great  repercussions.  There  is  no
 doubt  about  that.  It  has  been  point-
 ed  out  in  the  publications  which  have
 Been  made  by  the  Congress  and  cther
 opposition  parties  that  the  toddv
 tappers’  co-operative  societies  have
 been  functioning  in  Kerala  8९  wings
 of  the  Communist  Party.  They  were
 running  a  sort  of  parallel  Govern-
 ment  by  the  Communist  Party  partly
 through  the  machanism  of  these  toddy
 tappers’  co-operative  societies.  It  has
 been  stated  in  the  memorandum  that
 about  Rs.  4  lakhs  have  been  lost  to
 the  exchequer  by  entrusting  these
 teddy  shops  to  the  toddy  co-operative
 societies.  But,  then,  that  fact  has
 teen  denied  by  the  Kerala  Govetn-

 AUGUST  1,  29७

 I  will  presently  state.
 which  have  been  entrusted  with  the
 toddy  tappers’  societies  have  brought in  an  income,  or  are  expected  to  bring in  an  income,  of  Rs.  44,68,860  ह. ज  the
 current  year.  Last  year  these  shaps
 fetched  Rs.  47,68,770.  So  that  there  is

 auctioned  there  has  been  an  increase
 of  5  per  cent,  which  has  brought  in
 Rs.  8,60,650.  So  much  eo  that  if  these
 shops  were  also  auctioned  an  increase
 of  5  per  cent,  viz.  Rs,  785,877  could
 legitimately  be  expected,  Therefore,
 the  loss  to  the  Government  can  be
 estimated  to  be  round  about  I  lakhs.

 The  fact  that  these  toddy  (2छलाउ'
 societies  were  functioning  as  the
 wings  of  the  Communist  Party  will
 be  borne  out  by  a  report  which  hes
 been  published  by  a  paper  called
 Navajeevan  to  which  my  hon.  friend,
 Shri  Warior  contributes  every  week,
 and  which  is  also  an  organ  of  the
 Communist  Party  of  Kerala.  Under
 the  heading.  “Three  Lakhs  Fund”
 there  is  another  heading  saying
 ‘Toddy  tappers  have  donated
 Rs.  20,887."  So  the  toddy  tappers
 societies  have  contributed  Rs.  20,887  to
 the  “Three  Lakhs  Fund”.  And  I  will
 just  show  how  it  has  been  contributed.
 And  we  must  remember  that  it  was
 done  in  one  day,  on  Srd  February.  It
 says.

 “The  toddy  tappers  of  Trichur
 taluq  have  contributed  today  Rs.
 20,887-75,  nP  towards  the  Com-
 munist  Party's  Three  Lakh  Fund.

 At  the  meeting  held  on
 26-1-1959  of  the  toddy  पुजुलाब
 who  are  party  member«  and
 sympathisers  at  Anthikad,  the
 State  Committee  Secretary  Com-
 rade  M.N.  Govindan  Nair
 appealed  to  them  to  donatc  Re.
 20,000}-  ”
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 They  asked  for  Rs.  20,000  and  ह. श
 20,487  has  been  donsted.  That  will
 show  that  these  societies  were  func-
 tioning  as  the  wings  of  the  Com-
 munist  Party.

 Mr,  Speaker:  It  appears  that  they
 have  also  become  Mundhras

 Shri  Sadhan  Gupta:  We  do  not
 donate  in  crores,  we  donate  in
 thousands

 Shri  A  M  Thomas:  Then  the  report
 says:

 “It  is  from  the  amount  of  Rs
 25  paid  to  each  tapper-  to-day
 from  the  society  for  purchase  of
 tapping  implements  that  the  above
 Mentioned  sum  was  donated  by
 the  labourers  towards  the  three
 lakhs  fund  of  the  2,232
 tappers  who  work  under  the
 society  2,066  have  contributea  to
 the  fund  Each  tapper  has  con-
 tributed  Rs.  10)-.  Some  of  them
 have  contributed  the  entire  Rs  25
 received  by  each  to  the  fund.”

 This  is  how  Rs  20,000  odd  were
 collected

 A  lot  of  things  have  been  said
 about  labour  co-operatives  how  thes
 were  formed  and  all  that  है१  is  a
 well-known  fact  that  to  each  Minister
 in  Kerala  38  attached  a  private  secre-
 tary  belonging  to  the  Communist
 Party  The  allegation  is  that  when
 it  was  contemplated  to  form  labour
 co-operative  societies  the  bye-laws
 were  typed  and  before  the  pubhe
 could  get  any  idea  of  the  Govern-
 ment,  the  bye-laws  were  circulated  to
 their  own  partymen  So,  by  the  time
 the  bye-laws  were  printed  25  labou
 co-operative  societies  have  already
 been  formed  and  the  Government
 ordered  that  no  further  co-operative
 societies  should  be  formed

 Some  hon.  Members:  Shame,  shame

 Shri  A.  M.  Themas:  This  is  how  the
 labour  co-operative  societics  have
 been  formed  in  Kerala
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 Then  it  has  been  stated  in  the
 memorandum  that  there  has  been
 interference  with  the  coir  co-opera-
 tive  societies.  The  coir  special  offices
 was  changed  and  ananother  person
 was  brought  in  to  suit  the  convenience
 of  the  Communist  Party,  to  have
 rechfication  committee  etc  One  case
 went  to  the  High  Court  of  Kerala.
 That  cise  us  from  my  own  constitu-
 ency  and  so  I  know  all  the  details  of
 it  Two  communist  workers  were
 asked  to  be  put  as  members  of  the
 committee  And  three  reasons  were
 given  in  the  order  of  the  departmental
 head  for  putting  these  communist
 workers  as  members  of  the  com-
 mittee.  One  of  the  reasons  was  that
 the  payment  of  salary  to  the  Secre-
 tary  was  made  without  the  consent
 of  the  Government  Another  charge
 was  that  a  meeting  was  held  without
 the  necessary  quorum  With  regard
 to  these  two  points  when  it  came  to
 the  allegations,  in  the  counter  effida-
 vit  filed  on  behalf  of  the  Government
 they  stated  that  it  was  by  mustake
 that  they  stated  that  the  committee
 disbursed  the  pay  before  getting  the
 sanction  of  the  Government  So,  that
 charge  goes  and  3  १5  such  a  filmsy
 charge  This  35  how  the  co-operative
 societies,  for  which  lakhs  of  rupees
 have  been  given  by  the  Central  Gov-
 ernment  for  disbursement,  function
 and  communist  party  men  are  inject-
 ed  into  the  committees  All  these
 things  have  taken  place  Regarding
 the  other  allegation  it  was  stated  that
 it  was  found  on  verification  that  the
 committee  meeting  held  on  22nd  Sep-
 tember,  958  had  the  requisite  quorum
 So.  on  these  two  charges  the  com-
 mittee  was  superseded  and  the  learned
 High  Court  Judges  has  quashed  the
 order  on  a  writ  that  has  been  filed  in
 the  High  Court

 Regarding  how  the  whole  admunis-
 trative  machmery  has  been  demoralis-
 ed  and  how  the  Communist  Party
 played  hell  with  the  police  force  I
 need  not  refer  in  detail  and  take
 much  time  of  the  House  because
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 {Shr  A.  M.  Thomas]
 several  other  hon.  Members  would  be
 giving  specific  instances.

 Much  has  been  said  about  the
 Education  Act  and  the  land  reforms
 Bill—they  have  been  responsible  for
 the  agitation  and  so  on  With  regard
 to  the  Education  Act,  the  agitation
 would  not  have  assumed  such.  propor-
 tion  had  it  not  been  for  the  fact  that
 the  people  were  also  convinced  that
 the  taking  over  of  the  entire  private
 schools  was  for  the  greater  control
 for  such  purposes  as  indoctrmating  the
 school  children  etc  A  committee  was
 appointed  to  go  into  this  question  and
 the  substance  of  the  report  of  that
 comrfiittee,  according  to  the  Kerala
 Government,  was  also  published  And
 it  was  said  70  that  press-note  that  the
 committee  has  found  that  there  has
 not  been  any  concerted  attempt  in
 indoctrinating  students  or  something
 Vike  that  Soon  after  the  publication
 of  the  press-note  came  a_  statement
 from  the  President  of  the  Text-book
 Enquiry  Committee  that  justice  has
 not  been  done  to  them  by  the  issue  of
 the  press-note  The  entire  facts
 discolseg  by  the  Text-book  Enquirv
 Committee  in  their  report  have  not
 been  placed  before  the  public
 Reports  have  also  appeared  =  in
 the  newspapers  from  Trivandrum
 with  regard  to  the  contents  of  that
 report  Some  of  the  things  which  have
 been  stated  in  that  report  are  verv
 very  revealing  Although  the  Com
 mittee  has  stated  that  i:t  has  not  found
 any  concerted  attempt  for  indoctmna-
 tion,  it  will  be  worthwhile  reading
 between  the  lines  They  have  stated

 “We  consider  that  biographical
 sketches  can  be  considered  rele-
 vant  in  Social  Studies  7  text
 books  only  in  so  far  as  they  throw
 lght  on  the  cultural,  economic  or
 historical  developments  relating  to
 the  units  of  study  assigned  for  the
 class  It  is  surprising  that  in  the
 chapter  on  ‘World  Famous  Per-
 sons’  introduced  into  the  book
 which  deals  mainly  with  India
 Mahatma  Gandhi's  life  does  not
 find  a  place”

 AUGUST  0,  ३७  १  ह उ  प्कुनाडि
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 Some  hon,  Members:  Shame,  shame.

 Shri  A.  M.  Thomas:  Then,  again  it
 says.

 “There  is  a  detailed  description
 of  the  progress  of  China  in  Chap-
 ter  4,  but  the  description  of  the
 progress  achieved  by  India  in
 Chapter  5  is  very  sketchy  and
 does  not  do  proper  justice  to  her
 achievements  after  Independence.
 Though  an  adequate  account  of
 the  achievements  of  Independent
 India  is  given  in  Book  4,  the  treat-
 ment  of  India  in  Chapter  8  in
 Book  6  immedistely  following  the
 account  of  China  m  Chapter  44  in
 greater  detail,  would  give  a  wrong
 impression  of  ‘India  under  the
 legdership  of  Nehru’  It  is  also
 seen  that  the  treatment  of  China
 and  Russia  in  Book  6  38  more  or
 less  8  repetition  of  what  has  been
 gaid  in  the  books  for  the  lower
 stgndards  We  would  also  add
 that  when  describing  the  great
 achievements  of  Russia  and  China,
 a  discussion  of  the  methods  used
 in  achieving  them  and  their  effects
 in  other  than  the  purely  material
 sphere,  is  necessary  for  helping
 the  pupils  to  get  a  complete
 picture

 Then,  after  that  it  i>  sald

 “There  are  certain  lessons  and
 passages  in  the  Social  study  text-
 books  and  Malayalam  text-book«
 which  may  tend  to  create  in  the
 pupils  impressions  favourable  to
 Communist  ideas”

 Examples  oof  these  have  been
 given  m  this  report  Then,  it  has
 also  been  said  that  chapters  IS,  34  and
 i5  »n  Book  6  taken  by  themselves  do
 not  give  a  fair  and  correct  picture  of
 the  achievements  of  India  after  the
 attainment  of  independence  This  is
 a  serious  error  which  does  give  the
 impression  of  belittling  the  achieve-
 ments  of  India  in  comperison  with
 China  80,  this  is  the  nature  of  the
 text-books  that  are  being  used
 in  Kerala  now



 ह...  also.  I  may  just  mention  for
 the  benefit  of  this  House  that  the
 Communist  Party  having  come  in  a
 majority  in  Kerala—it  had  only  60
 members  in  a  House  of  i26—~sought
 the  help  of  five  independent  members
 and  formed  the  Ministry.  Two  inde-
 pendent  members  were  made  Minis-
 ters.  I  may  inform,  for  the  benefit  of
 this  hon.  House,  that  if  at  that  time
 the  Kerala  Pradesh  Congress,  the
 P.S.P.  and  the  Muslim  League  were
 prepared  to  form  the  Ministry,  two
 or  three  independents  would  have
 joined  them  and  it  would  have  been
 possible  for  them  to  form  the  Govern-
 ment.  I  do  not  want  to  mention  the
 name  of  one  independent  who  became
 Minister  and  who  was  prepared  to
 join  the  Congress  and  other  parties
 with  the  condition  that  he  should  be
 made  a  Minister.  But  we  were  not
 anxious  as  the  hon.  Home  Minister.
 when  he  moved  the  Motion,  said  to  be
 in  power.  That  will  evidently  be
 borne  out  by  that  fact.

 It  is  clear  that  some  of  these  inde.
 pendents  who  have  been  successful
 have  come  with  the  support  of  the
 PSP.  and  the  Muslim  League.  Shri
 द  R.  Krishna  Iyer,  the  Law  Minister,
 fought  as  an  independent  and  came
 with  the  support  of  the  P.S.P.  and  the
 Muslim  League.  He  had  his  indepen-
 dent  election  manifesto  too.  His  home
 constituency  is  Tellicherry.  The  Teili-
 cherry  Municipal  Council,  which  con-
 sists  of  Muslim  League  members,
 P.S.P.  and  others  but  the  Muslim
 League  was  in  power,  passed  a  reso-
 lution  to  the  effect  that  “Now  that
 you  had  no  mandate  to  join  the
 Communist  Ministry  you  should  resign.
 These  acts  cannot  be  tolerated.  You
 ‘will  have  to  resign.”  They  also  sent

 a  telegram  to  the  Law  Minister,  Shri
 Krishna  fyer.  To  that  Shri  Krishna
 Iyer  sent  a  reply.  This  is  just  to  show
 that  he  came  there  with  the  support
 of  the  P.S.P.  and  the  Muslim  League
 and  the  he  betrayed  the  trust  reposed
 in  him.  He  said  in  this  letter—
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 “Thank  you  for  your  telegram.
 I  am  deeply  sorry  to  disagree
 with  the  sentiments  and  cannot
 therefore  accede  to  the  request.”

 he,  the  request  of  resignation.

 “The  authentic  leaders  of  the
 Muslim  League  with  whom  I  have
 had  occasion  to  discuss  off  and  on
 the  developments  in  Kerala  do
 not,  I  presume,  share  the  feeling
 that  I  have  betrayed  the  Muslim
 masses.  Your  telegram—pardon
 me  for  saying  so—does  not  repre-
 sent  the  feeling  of  the  Muslim
 masses  or  the  Muslim  League  in
 Kerala.  But  a  few  Leaguers  in
 the  town  there  probably  afrogate
 to  themselves  a  representative
 capacity  of  the  whole  Muslim
 League  which  unfortunately  they
 do  not  possess.  As  regards  the
 P.S.P.  I  have  not  betrayed  them
 because  I  have  stood  by  a  prog-
 Tamme  which  I  placed  before  the
 electorate  and  knowing  which  the
 party  agreed  to  back  me;  perhaps
 the  P.S.P.  leadership  has  betrayed
 the  people  of  Kerala.  It  is  for  the
 next  election  to  prove  this.  As
 for  the  Municipal  Council  itself.  _

 So,  his  case  was  that  the  authentic
 representatives  of  the  Muslim  League
 had  not  asked  him  to  resign.  Two
 days  after  the  Muslim  League  passed
 a  resolution  asking  Shri  Krishna  Iyer
 to  resign  from  the  Kerala  Govern-
 ment.  What  is  the  value  of  this
 letter  in  which  he  has  stated  that  only
 two  or  three  persons  of  the  Muslim
 League  have  asked  and  the  Muslim
 League  organisation  hes  not  asked
 him  to  resign?

 Now,  there  has  been  8  shift.  In
 these  circumstances  when  it  was  defi-
 nitely  known  that  there  was  a  shift
 in  the  public  opinion  and  when  it  was
 found  that  two  independent  Ministers
 are  there  in  the  Cabinet.  namely,
 Shri  Krishna  Iyer  and  Dr.  A.  है.
 Menon,  who  came  there  with  the
 support  of  the  Muslim  League  and  the
 P.S.P.,  and  when  the  PSP.  and
 Muslim  League  asked  them  to  resign
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 {Shri  A.  M.  Thomas)
 it  was  their  moral  duty—I  do  not  say
 that  it  wag  their  legal  duty,  but  their
 moral  duty—to  tender  their  resgna-
 tions  and  face  the  electorate  That
 was  not  done.

 The  hon.  Prime  Minister  was  being
 blamed  for  a  conspiracy  or  something
 like  that  There  was  a  conspiracy  in
 Kerala  and  that  was  the  conspiracy
 of  the  Communist  Party  to  subvert
 @emocracy.  There  was  no  other  cons-
 piracy  functioning  there  When  Shri
 Dange  referred  to  the  hon.  Prime
 Munuster,  he  said  thet  he  has  now
 become  a  mortal.  He  was  an  immor-
 tal  but  now  he  has  become  a  mortal
 According  te  the  sweet  will  and
 pleasure  of  the  Communist  Party,
 Pandit  Nehru,  the  Prime  Manister  of
 India,  will  become  a  mortal  or  an
 immortal  In  1947-48  he  was  a  bour-
 geois,  he  was  an  imperialistic  agent
 whose  Government  they  wanted  to
 overthrow  by  violence  Was  he  then
 mortal  or  immortal?  I  ask  them  So,
 when  times  suit  them  they  will  say
 whether  he  will  be  mortal  or
 immortal

 Shn.  Dange  said  (Interruption)
 about  the  Congress  President  that  she
 was  only  a  child  in  politics  I  just
 want  to  mnform  the  hon  House  that
 st  was  the  pnde  of  Indian  woman-
 hood  that  she  was  put  in  charge  of
 the  Congress  admmustration  in  the
 country  and  she  had  to  look  after  the
 welfare  of  40  crores  of  people  I
 must  say  that  she  had  done  magni-
 ficently  well  Shr:  Dange  said  that
 wisdom  may  be  either  acquired  or
 inherited  But  I  may  say  for  the
 information  of  Shri  Dange  that,  whe-
 ther  tt  was  acquired  or  inherited,  3t
 was  acquired  or  inherited  m_  the
 country  and  was  not  as  a  result  of
 wisdom  obtained  from  anywhere  else

 Shri  Tyagi:  Not  imported

 Shri  Raghunath  Singh:  Not  import-
 ed  from  Soviet  Russia

 Shri  A,  M.  Thomas:  I  do  not  want
 to  take  more  time  of  the  House  You

 AUGUST  1,  880  कु  है.
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 have  shown  sufficient  indulgence  t
 me.  The  speakers,  who  follow  me,
 will  speak  on  the  other  instances.  I
 support  the  motion  moved  by  the  hon.
 Home  Munister.

 Raje  Mahendra  Pratap  (Mathura):
 May  I  say......

 Mr.  Speaker:  I  will  call  him  later.

 Shri  क,  ह  Nayar:  May  I  say  a  word
 by  way  of  personal  explanation?

 Mr.  Speaker:  Shri  Nayar  wants  to
 offer  a  personal  explanation

 Shri  द 4  P.  Nayar:  Shri  Thomas  was
 pleased  to  refer  to  me  when  he  was
 speaking  and  told  the  House  that  I
 will  corroborate  a  statement  which  he
 said  Shri  N  C  Chatterjee  made  Shri
 Thomas  will  agree  that  my  memory
 is  certainly  keener  than  his  If  I  take
 the  House  into  confidence,  nothing  of
 the  kind  was  said  by  Shri  Chatterjee,
 who,  along  with  us,  knew  that  in
 Andhra,  for  example,  after  the  forma-
 tion  of  the  Andhra  State  there  were
 two  IGs  Shn  Nambiar  and  Shn  Shiv
 Kumar  Lal  A  person  hke  me  knew
 that  and  of  all  persons  to  say  that
 Shn  N  C  Chatterjee  did  not  know
 that  7९  the  most  fantastic  lhe  that  I
 can  think  of

 Mr  Speaker>  Hon  Member  need
 not  have  used  the  expression  he  and
 so  on

 hrimati  Sucheta  Kripalani  (Nev
 Delhi)  Mr  Speaker,  Sir,  after  the
 long  speech  of  Shri  Thomas  I  do  not
 think  that  there  35  much  for  me  to  say
 However,  I  shall  try  to  touch  upon  ७
 few  points  Intervention  by  the
 President  or  suspension  of  the  State
 Government  has  not  been  done  for
 the  first  time  m  India  It  has  occur-
 red  before  But  this  time  for  some
 reason  or  other  the  criticism  is  more
 severe

 The  cry  is  raised  that  democracy  is
 at  stake  This  cry  is  raised  for  the
 reason  that  in  the  Kerale  legislature,
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 the  Communist  Party  still  enjoyed  a
 majority  of  two.  It  is  normally  an
 accepted  convention  in  a  democracy
 that  the  loss  of  majority  is  gauged  by
 Gefeat  in  the  legislature.  Therefore
 this  criticism  has  been  made  by  the
 Communists  and  also  by  others.

 Now,  we  have  to  see  whether  this
 is  the  only  and  invariable  method  to
 measure  the  loss  of  support.  The
 answer  is  no.  In  the  speech  that  Shri
 Govind  Ballabh  Pant  made  here,  he
 has  cited  an  instance  in  India  where
 though  there  was  the  majority,  the
 Ministry  was  asked  to  go.  There  are
 cases  in  English  history  when  though
 the  Ministry  enjoyed  the  majority  the
 Ministry  chose  to  resign  because  in
 effect  they  had  really  lost  the  majority
 support  of  the  country.  In  this  case
 also  the  fact  that  the  majority  support
 of  the  State  had  shifted  from  the
 Communist  Ministry  is  without  doubt.
 The  majority  support  of  the  State  was
 not  with  the  Ministry  and  therefore
 they  were  asked  to  resign.  But  the
 Communist  Ministry  did  not  like
 (Interruption).  Y  shall  go  into  it.  Do
 not  bother.  Therefore  the  Communist
 Ministry  was  advised  by  Pandit
 Jawaharlal  Nehru  to  resign.  That
 would  have  been  more  in  keeping
 with  the  spirit  of  democracy.  But
 that  was  not  done  instead  this  cry  is
 being  raised  that  this  act  is  undemo-
 cratic.

 The  real  question  before  us  is:  Was
 this  support  of  the  majority  of  people
 withdrawn  and,  if  so,  why  was  this
 support  withdrawn?  Did  this  Gov-
 ernment  function  in  a  manner  which
 subverted  the  Constitution  of  India?
 These  are  the  major  questions  before
 us.

 When  the  Communist  Government
 came  to  power  28  months  back,  they
 formed  the  Ministry  with  the  help  of
 five  independents—but  they  had  the
 support  and  the  goodwill  of  people
 outside  the  Party.  Shri  Namboodiri-
 pad  in  his  own  statement  said,  “I  have
 received  innumerable  wires  of  good-
 wil!”  ete.  So,  we  do  accept  that  they
 had  the  goodwill  of  the  people.  It  is
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 aaid  that  the  people  were  sick  of  the
 Congress  end  the  P.S.P.  and  so  they
 turned  to  welcome  the  Communists
 All  right,  very  good.  We  accept  that
 the  people  welcomed  the  Communists
 and  that  there  was  plenty  of  goodwill
 for  the  Communist  Ministry  when  it
 came  to  power.

 Then  it  has  been  said  that  the
 Central  Government  hatched  a  cons-
 piracy.  From  the  start  they  were  try-
 ing  to  pull  the  Ministry  down.  I  would
 like  to  say  that  the  Central  Govern-
 ment  gave  them  all  goodwill  and  co-
 operation.  Rajen  Babu  visited  Kerala
 and  gave  his  blessings.  Pandit
 Jawaharlal!  Nehru  and  Pandit  Pant
 gave  their  blessings  and  continuously
 gave  their  co-operation  and  support
 throughout.  In  the  report  of  the
 Governor  he  has  mentioned  how  they
 i.e,  Central  Government  were  trying
 to  accommodate  the  views  of  the  State
 in  spite  of  the  fact  that  there  was
 genuine  difference  of  opinion  as  they
 represented  different  political  parties.
 In  spite  of  that  they  were  tried  to
 give  ali  support.  Financially,  the
 Kerala  State  has  been  treated  at  par
 with  the  other  States.  When  the
 Communists  came  to  power  they  said
 in  their  manifesto  that  Rs.  87  crores
 are  not  enough  for  the  Second  Five
 Year  Plan  and  that  Rs.  200  crores
 must  be  given.  But  what  do  we  find
 today?  We  find  that  even  the  Rs.  87
 crores  they  have  not  been  able  to
 spend  in  three  vears  ang  they  have
 spent  only  Rs.  40  crores.  They  won't
 be  able  to  spend  the  whole  amount  in
 another  two  years.

 Shri  Nagi  Reddy:  We  have  spent
 better  than  the  others.

 Shrimati  Sucheta  Kripalani:  They
 wanted  Rs.  200  crores  and  said  that
 Rs.  87  crores  were  not  enough.  Had
 they  spent  Rs.  87  crores,  some  more
 money  might  have  been  given  to  them.
 But  they  have  not  been  able  to  spend
 even  half  of  it.  So  you  cannot  say
 that  the  Central  Government  was  not
 co-operating  with  them  or  was  not
 fair  to  them.
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 {Shrimati  Sucheta  Kripalani]
 Yor  all  the  Members  of  this  Parlia-

 ment  do  we  need  a  greater  demonstra-
 tion  of  co-operation  and  goodwill  for
 the  Kerala  Government  than  what  we
 said  during  the  time  when  the  resolu-
 tion  of  Dr  K  B.  Menon  was  brought
 before  the  House?  When  Dr.  K.  B
 Menon  placed  his  resolution  before  the
 House  I  can  say  for  a  fact  that  the
 entire  House  barring  the  Communists
 ‘was  with  the  resolution  All  of  us
 wanted  that  a  thorough  discussion  of
 the  affairs  of  Kerala  should  take  place
 on  the  floor  of  the  House  Why?  Be-
 cause  for  months  together  we  were
 hearing  all  kinds  of  reports  and  we
 were  getting  information  how  civil
 lxberties  were  being  suppressed,  how
 the  police  was  not  giving  protection
 to  or  how  citizens  were  being  given
 discriminatory  treatment.  Therefore
 we  were  keen  that  matters  should  be
 thrashed  out  here

 But  who  prevented  the  debate’?  Who
 stopped  the  House  from  getting  full
 information  about  Kerala?  Not  the
 Communists  Ali  their  shoutings  could
 not  have  prevented  it  But  Pandit
 Jawaharlal]  Nehru  and  Pandit  Govind
 Ballabh  Pant  prevented  :t

 Shri  Tyagi:  That  was  their  mistake

 Shrimati  Sucheta  Kripalani:  I  think
 that  was  their  mistake  But  if  they
 did  :t,  in  whose  favour  did  they  do
 it?  They  gave  a  long  lease  of  hfe
 to  the  Communists

 Shri  Tyagi:  That  was  the  blunder

 Shrimati  Sucheta  Kripalani:  They
 soft-pedalled  and  they  showed  then
 softness  to  the  communist  Govern-
 ment  So  our  friends  cannot  say  that
 the  Central  Government  was  hatching
 a  conspiracy  This  happened  eleven
 months  before

 Shri  Nagi  Reddy:  Better  discuss
 Bengal  ४280

 Shrimati  Sucheta  Kripalani:  We  wil!
 discuss  it  fully

 AUGUST  10,  7889  Proctamation  in  3086
 respect  of  Kerata

 Mr.  Speaker:  Order  please.  She  is
 only  answering  the  charge  that  an
 earlier  opportunity  was  not  gives  for
 discussion.

 Shri  Nagi  Reddy:  We  were  prepared
 for  a  discussion  in  case  other  States
 were  also  discussed

 Shrimati  Suchet,  Kripalani:  Sir,  |
 have  no  desire  to  cross  swords  with
 them  I  am  merely  stating  facts,  and
 if  my  facts  are  untrue  the  whele
 House  is  there  to  judge.  I  know  what
 T  am  saying,  that  in  this  House  when
 Dr  K  B.  Menon’s  resolution  came,  the
 entire  House  was  in  favour  of  discus-
 sing  the  resolution,  and  Pandit  Jawa-
 harlai  Nehru  prevented  us  from  having
 a  discussion

 Shrimati  Renu  Chakravarty
 (Basirhat)  Why  didn't  you  have  :t?
 Because  other  States  would  have  8९
 come  in  and  you  didn't  want  at

 Shrimati  Sucheta  Kripalani:  Be-
 cause  they  wanted  to  soft-pedal

 Shri  Raghunath  Singh:  Because  of  a
 soft  corner  for  the  Communists

 Shrimati  Sucheta  Kripalani  And
 they  wanted  to  help  the  Kerala  Minis-
 try  You  say  that  they  wanted  to
 hatch  a  conspiracy  But  really  they
 wanted  to  help  Anyway  let  us  see
 what  happened  Our  contention  is
 that  this  Government  which  is  being
 charged  with  conspiracy  was,  on  the
 other  hand,  showing  too  much  sofines«
 towards  the  Kerala  Government  in
 not  allowing  the  discussion

 Then  what  do  we  see”  With  all  thir
 goodwill  from  the  top,  from  the  bot-
 tom,  from  the  people,  from  people  who
 do  not  belong  to  the  communist  faith

 in  fact  we  were  looking  forward
 to  see  how  beautifully  they  carmed  on
 the  government.  after  twenty-
 eight  months  what  do  we  see?  We  see
 that  all  the  political  parties,  barring
 the  Communists,  have  turned  against
 them  Almost  ai]  the  newspapers  of
 Kerala,  barring  the  few  papers  sup-
 porting  the  Government,  have  turned
 against  them  All  communities,
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 Christians,  Muslims,  Hindus  have
 turned  against  them.  Ail  the  muni-
 cipalities,  which  are  elected  bodies,
 passed  resolutions  asking  them  to  go.
 A  large  number  of  Panchayats—-(Some
 ion.  Members:  No,  no)—not  the
 majority,  hut  a  large  number  of  pan-
 chayats,  which  are  also  elected  bodies,
 passed  resolutions  asking  them  to
 go.  All  the  Bar  associations  have
 passed  resolutions  asking  them  to  go.
 The  members  of  the  Bar  association
 do  not  necessarily  belong  to  political
 parties.  Plenty  of  lawyers  are  there,
 just  citizens  who  are  conscious  of  civil
 tiberties,  who  want  to  protect  the
 rights  of  the  individual.  They  passed
 resolutions.

 In  the  special  field  of  the  commu-
 nists,  labour,  what  picture  do  we  see?
 Barring  the  few  communist  trade
 wnions,  all  the  trade  unions  have
 opposed  them  and  al)  the  trade  unions
 participated  in  the  movement.  I  am
 coming  to  another  favourite  field  of
 theirs—the  students.  They  consider
 that  the  students,  the  young  people
 being  progressive  and  leftists  are
 necessarily  with  them.  Out  of  forty-
 three  students’  unions,  barring  only
 one  union—and  that  also  was  partially
 with  the  Communists—all  the  students
 unanimously  demanded  them  to  go.
 The  two  students  struggle  in  Kerala
 had  show  them  how  the  Communists
 were  going  to  treat  the  students  at  the
 time  of  crisis.

 When  I  visited  Kerala,  in  my  short
 visit  I  tried  to  go  to  as  many  towns
 as  possible.  I  went  to  Trivandrum,
 Ernakulam,  Kottayam,  Trichur,  Quilon,
 Calicut,  and  other  towns.  I  passed
 through  the  rural  areas.  And  what
 did  I  see?  I  have  myself  been  in
 movements.  I  know  what  a  move-
 ment  is  like.  I  can  tell  you  that  rarely
 ever  during  the  British  days  had  I  seen
 a  movement  of  this  nature.

 Shri  Nagi  Reddy:  Catholic  church
 and  the  ringing  of  bells!

 Shrimati  Sucheta  Kripalani:  Thou-
 sands  of  people  were  pouring  into
 the  streets  protesting  against  the  Gov-
 ernment,  The  day  I  went  to  Kot-
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 tayam,  one  thousand  women  had  court-
 ed  arrest.  I  may  tell  you  that,  our
 assessment  of  the  women  of  Kerala
 has  been  that  though  the  women  of
 Kerala  are  educated  and  advanced,
 they  do  not  come  to  the  political  scene.
 What  had  forced  these  women  to
 leave  their  homes  and  come  and  court
 arrest?  (Interruption).  No  Sir,  there
 were  Brahmans  of  the  highest  order,
 from  Namboodri  families,  Brahmans,
 Harijans,  Christians,  Muslims,  women
 of  all  communities  were  there  who
 agitated  against  this  Government.  On
 the  day  I  went  to  Kottayam  the
 women  had  been  drenched  with_a
 hose  pipe,  and  they  had  stood  the
 drenching  for  hours.  They  went  to
 jail.  They  came  in  pouring  rain  and
 stood  for  two  hours  with  enthusiasm,
 to  listen  to  our  speeches.

 Shrimati  Reno  Chakravartty:  You
 did  not  see  the  movement  in  Bengal
 and  that  is  why  you  speak  like  that.

 Shrimati  Sucheta  Kripalani:  What
 did  I  see  in  Trivandrum.  One  batch
 of  women  had  just  been  released  from
 prison.  They  met  me  smiling,  full  of
 enthusiasm  and  said,  “Mrs.  Kripalam,
 we  are  here  just  for  a  few  days,  we
 are  again  going  back".  One  day  be-
 fore  I  reached  Trivandrum  most  brutal
 lathi  charges  on  women  had  taken
 place.  (Some  Hon.  Members:  Shame).
 It  was  strongly  condemned  by  all  the
 people.

 Shri  Tangamani  (Madurai):  In
 Punjab  women  were  killed.

 Shrimati  Sucheta  Kripalant:  All  the
 political  parties  had  joined  together,
 the  Mushm  League,  the  P.8.P.,  the
 Congress,  the  R.SP.,  parties  among
 whom  not  much  love  was  lost?.  There
 was  something  which  united  all  these
 parties.  All  the  communities  which
 bad  been  fighting  with  each  other,
 they  joined  together;  people  who  hive
 a  normal  life  who  have  nothing  to  do
 with  politics  they  all  came  out.  How
 did  this  happen?  Something  had  hap-
 pened  to  goad  the  people  into  one
 consolidated  whole  to  protest  against
 this  Government.
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 {Shrimati  Sucheta  Kripalani]
 This  is  the  feeling  of  every  one  who

 has  visited  Kerala.  Rarely  has  the
 like  of  such  a  movement  been  seen—
 which  shows  that  the  iron  of  resent-
 ment  had  gone  deep  into  the  soul  of
 Kerala  citizens  and  therefore  they  rose
 against  the  Government  in  a  mass.
 Who  is  responsible  for  this,  for  this
 mass  movement?  Nobody  can  deny
 it  was  a  mass  movement

 323.28  hrs.

 (Mr.  Depury-SPEAKER  in  the  Chair  ]

 Our  friend  Shri  Dange  gave  a  very
 interesting  explanation.  He  said  that
 the  people  of  the  opposition  parties
 hated  Communism  and  dishked  the
 idea  of  communism  being  installed  by
 the  method  of  democracy.  Then  he
 said,  “Why  did  they  dislike  the  com-
 munist  administration?  Because  ad-
 ministration  was  very  progressive
 All  others  are  backward,  reactionary,
 the  rest  of  India  is  backward  and  reac-
 tionary;  so  they  all  combined  against
 the  progressive  government!”  After
 thumping  the  table  he  said  that  com-
 munist  power,  whenever  it  comes,  will
 come  and  work  for  the  benefit  only
 of  the  workers  and  the  peasants  If
 they  were  working  for  the  workers
 and  peasants  and  giving  them  benefit,
 I  do  not  see  why  the  people  should
 have  turned  against  them?  On  the
 one  side  Shri  Dange  said  that  they
 were  a  very  progressive  party  and
 therefore  the  bourgeoise  Congress  had
 turned  against  them  In  the  same
 breath  he  said  that  the  Communist
 party  was  only  following  the  Congress
 policy.  So  I  do  not  know  whether
 they  were  following  a  progressive
 policy  or  a  reactionary  policy!  He
 said  in  short  that  the  disgruntled
 political  parties,  communalists,  reac-
 tionaries,  vested  interests,  all  joined
 together  to  work  against  this  very  pro-
 gressive  political  party,  because  the
 rest  of  the  people  were  too  far  behind
 and  therefore  could  not  appreciate  the
 progressive  administration  of  the
 Communist  Ministry.
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 Let  me  see  who  are  the  vested  inte-
 rests.  If  you  had  gone  to  Kerala,  Bir,
 you  would  have  seen  thousands  of
 men,  women  and  children,  people
 from  all  classes,  the  poorest,  peasants
 and  workers  in  the  movement.  Fifty
 thousand  I  saw  in  Ernakulam  proces~
 sion.  People  from  all  walks  of  life,
 the  poorest  and  the  richest,  wore
 there.  I  think  Kerala  should  be  a
 very  rich  country  if  there  are  thou-
 sands  representing  the  vested  intereats!

 Shrimati  Renu  Chakravartty:  ‘You
 do  not  know  the  Catholic  backing

 Shrimati  Sucheta  Kripalani:  I  would
 like  to  know  if  one  lakh  and  forty
 thousand  who  courted  arrest  repre-
 sented  vested  interests?  I  would  have
 been  very  happy.  I  would  then  think
 that  if  the  number  did  represent
 vested  interest  there  was  no  economic
 problem  in  Kerala.  The  second  charge
 is  of  communalism  Yes,  certainly
 there  are  communal  groups  in  Kerala
 But  did  they  function  in  a  communal
 way?  Whether  the  movement  was
 communal:  that  is  the  point  we  are
 discussing  What  was  the  object  of
 the  movement’?  The  object  of  the
 movement  was  the  protection  of  demo-
 cracy,  the  object  was  the  protection
 of  individual  rights,  and  civil  liberties
 They  were  not  fighting  for  Muslim
 interests  or  Nair  interests  They  were
 fighting  to  safeguard  democracy  in
 Kerala,  They  were  fighting  for  that
 and  all  the  communities  were  working
 together  I  did  not  hear  once  any
 communal!  slogans  raised  during  the
 movement.  Yes,  they  may  be  called
 communal!  because  Indians  do  believe
 in  religion,  unlike  the  communists.  We
 are  either  Hindus  or  Muslims  or  Chris-
 tlans  To  that  extent,  it  was  a  com-
 munal  organisation  because  all  belong
 to  some  religion  or  other.

 TY  would  like  to  ask  a  question.  If
 their  administration  was  progressive
 or  good  or  beneficial  for  the  poor,  whe
 are  in  large  numbers—how  Is  St  that
 thousands  turned  against  them?  lea
 that  case,  I  would  say  that  it  ts  &
 tremendous  failure  on  the  part  of  the
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 wery  clever  communists  to  sell®this
 beneficial  programme  to  the  people.
 They  failed  to  convince  the  people.
 The  communists  are  very  clever  pro-
 pagandists.  They  can  do  much  better
 propaganda  than  anybody.  In  thir
 case,  where  they  were  put  in  charge
 of  the  administration,  they  somehow
 failed  to  sell  the  beneficial  programm?
 to  the  people  and  convince  that  all  that
 was  being  done  was  for  their  good  I
 have  come  to  the  conclusion  that  the
 movement  that  we  saw  in  Kerala
 could  not  have  been  organised  by  sec-
 tional  interest  or  by  a  few  disgruntled
 politicians,  but  it  was  a  genuine  mass
 movement  rising  from  the  fear  of  the
 people  that  their  individual  nights
 were  being  threatened.  The  leader-
 ship  of  that  movement  did  not  belong
 to  any  political  party.  If  any  politica)
 party  comes  and  says,  we  take  credit
 for  the  leadership,  I  would  say,  they
 are  wrong.  The  leadership  of  the
 movement  belonged  to  the  people  It
 was  a  genuine  peoples  movement  The
 political  parties  had  to  come  and  join
 this  tremendous  movement.  So  they
 were  there

 Shrimati  Renu  Chakravartty:  What
 about  the  barricades  made  by  the
 police?

 Shrimati  Sucheta  Kripalani:  I  have
 seen  with  my  own  eyes  the  police
 manufacturing  the  barricades  it  is
 God's  truth  (Interruptrons)

 Mr.  Deputy-Speaker:  Order,  order

 Shrimati  Sucheta  Kripalant:  I  wish
 you  had  not  raised  it.  It  is  lying  pro-
 paganda  of  the  communists  With  my
 own  eyes  I  saw  the  barricades.  I  say,
 T  saw  the  barricades  manufactured  by
 the  police.  (Interruption  by  Shrimati
 Renu  Chakravartty).

 Mr,  Depaty-Speaker:  Order,  order
 Sometimes  there  is  confusion  if  there
 are  two  simultaneous  voices  and  both
 the  Lady  Members  wish  to  be  record-
 ed.  Let  one  Lady  Member  have  the
 peivilege  at  one  time.

 Shrimati  Suchet,  Mripalasi:  I  was
 not  deliberately  referring  to  it  because
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 that  was  a  sore  point  with  them.
 But,  if  the  hon.  Lady  Member  wants
 it,  I  shall  certainly  refer  to  it.  We
 were  proceeding  to  Kottayam.  Some-
 where  near  Changanur,  our  car  was
 stopped.  We  were  four  people.  Not
 I  alone  My  eyes  may  have  been
 blind.  But  four  people  saw  it.  Right
 across  the  road  there  was  a  police
 van  with  two  policemen  with  guns  on
 either  side.  We  were  surprised  as  to
 why  we  were  stopped.  Shn  E.  M.  5.
 in  his  statement  has  said,  “she  was.
 asked  to  go  cautiously,  she  was  not
 stopped".  But,  “she  was  stopped”.
 Our  car  was  not  allowed  to  proceed
 There  was  the  police  van,  and  two
 police  men  were  standing  on  either
 side.  We  were  rather  surprised.  We
 got  down  to  enquire.  We  thought
 there  was  some  lathi  charge  or  firing
 on  the  other  side  which  they  did  not
 want  us  to  see  Somebody  told  them
 that  this  is  Mrs  Kripalani  On  that
 one  policeman  said,  “I  will  go  and  ask
 the  ASP”  That  is  how  I  came  to
 know  that  the  AS.P.  was  also  present
 there  As  we  stood  there,  there  was
 no  iron  curtain  so  we  could  see
 what  was  going  on  Some  00  yards
 from  that  place,  we  saw  7  or  8  people
 bending  and  doing  something.  Big
 stones  were  lying  across  the  road.  We
 thought  perhaps  they  were  removing
 the  barmcade  To  my  utter  surprise,
 we  saw  them  picking  out  stones  from
 the  gutter  and  placing  them  there
 Suppose  I  was  blind  and  I  did  not  see
 the  stones  properly  But  soon  they
 picked  up  a  tree,  a  log  and  put  it
 there  which  could  not  be  mustaken.
 Then.  a  man  standing  there  took  a
 photograph  and  then  they  quickly  dis-
 persed  On  the  other  side  of  the  bar-
 neade  also,  similarly,  just  as  on  this
 side,  there  was  the  police  car  stand-
 ing.  That  means,  traffic  was  closed
 from  either  side  and  the  beautiful
 barricade  was  being  manufactured  50
 that  photographs  could  be  sent  abroad
 to  people  for  propaganda  purposes.
 Firing  had  taken  place  in  the  town
 on  the  previous  day.  The  shops  were
 closed.  We  thought  there  was  hartal.
 Very  few  people  were  seen  on  the
 streets.  As  soon  as  the  police  dis-
 appeared,  some  people  came  out  and
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 {Shrimat:  Sucheta  Kripalani)  s
 began  to  talk  They  said,  “martial  te  equal  justice.  These  are  assared  in
 law  conditions  are  prevailing  here”  the  Chapter  on  Fundamental  Rights.
 ‘We  asked  them  about  the  barricades  As  soon  as  the  Communist  Govern-
 They  said,  “you  have  seen  for  your-
 self  what  they  are  doing  Further  on,
 you  will  see  two  bridges  damaged  by
 them.  Photographs  will  be  taken  and
 the  blame  will  be  put  on  us”

 Shrimati  Renu  Chakravartty:  The
 «correspondent  of  Hindu  in  his
 despatch  has  exposed  the  hollowness
 of  your  charge  (Interruptrons)

 Shrimati  Sucheta  Kripalani:  I  am
 not  used  to  telling  lies  hke  you
 people

 Shri  P  8  Daulta  (Jhajjar)  Why
 aid  you  not  go  to  Punjab  on  the
 Betterment  Agitation  Day’

 Mr.  Deputy-Speaker:  Order,  ordei
 If  the  hon  Lady  Member  continues to  address  the  Chair,  perhaps,  there
 would  be  less  trouble  I  wodld  re-
 quest  hon  Members  on  my  left  aiso
 that  she  may  be  allowed  to  proceed
 ‘That  is  not  the  way  to  conduct  pro-
 ceedings  in  the  House  of  Parliament

 Shrimati  Suchetj  [Kripalani:  |
 deliberately  avoided  this  subject  be-
 «cause  the  Communist  party  had  told
 &  deliberate  untruth  about  this  I  did
 not  want  to  irritate  them  They  them-
 telves  challenged  That  is  why  I  was
 constrained  to  give  a  description  of
 the  nefarious  activities  of  the  Com-
 munist  Government  m_  which  they
 indulged  m  order  to  create  evidence
 against  the  people  so  that  they  could
 shoot  the  people  and  resort  to  severe
 repressive  measures

 What  was  the  reason  of  their  un-
 popularity?  The  Communist  party
 had  come  to  power  under  our  Con-
 stitution  They  had  sworn  allegiance
 to  our  Constitution  They  had
 sworn  to  conduct  the  Government  ac-
 cording  to  our  Constitution.  Ag  has
 been  pointed  out  very  ably  by  Shri
 A.  M  Thomas  according  to  our  Con-
 stitution,  all  people  are  equal  in  the
 ayes  of  law  All  have  equal  rights  of
 protection;  all  people  have  the  right

 rule  according  to  the  Constitution,
 That  is  very  natural  because,  they  do
 not  believe  in  this  king  of  democracy.
 They  believe  in  the  dominance  of  the
 party  If  you  will  pardon  me,  I  wil}
 fead  out  from  this  book.  This  is  not
 &  publication  of  the  P.SP  or  the  ठन
 ह 1... ड  This  38  a  book  of  a  political
 student  who  went  to  Kerala  to  study.
 Thig  33  what  he  says’

 ‘For  the  communists  believe
 that  their  party  represents  the
 interests  of  the  toiling  workers,
 who  constitute  the  only  class  worth
 preserving  They  believe  that
 Communism  cannot  be  established
 without  the  removal  of  afi  classes
 (except  the  proletariat)  and  that
 this  can  be  done  only  by  the  Com-
 munist  Party  which  is,  by  defini-
 tion,  the  workers’  party  It,  there-
 fore,  becomes  the  bounden  duty
 of  the  Communist  Party  to  fight
 for  the  party's  enthronement  in
 power,  for  victory  of  the  party  is
 considered  synonymous  with  the
 victory  of  the  workers’  cause.
 Whether,  the  Communist  Party
 really  fights  for  the  workers’  cause
 Gr  not  is  another  matter  What  is
 important  s  that  its  members
 firmly  believe  that  :t  does  80.
 Thus,  if  the  Communist  Party
 represents  the  workers  and  the
 aim  is  to  bring  about  a  classless
 society,  the  interests  and  aims  of
 the  State  are  the  interests  and
 aims  of  the  Communist  Party.  The
 Party  thus  becomes  equal  to  the
 State"

 This  is  what  he  says  This  is  their
 theory  and  believing  in  this  theory  .

 Shrt  Sadhan  Gupta:  Who  is  the
 political  student?

 Shrimati  Sucheta  Kripaiant:  I  will
 present  you  a  copy  of  the  book.

 ा  Sedhan  Gupta:  Name.
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 Sbrimati  Gucheta  Kripalanl:  Every-
 thing  you  will  get.

 Bhri  Sadhan  Gupta:  Why  should  you
 consciously  suppress  the  name?

 Shrimati  Sucheta  KEripalant:  There
 is  no  need  for  that  This  is  by  the
 Diwan  Chand  Information  Centre  You
 do  not  think  that  all  wisdom  is  con
 fined  only  to  the  communists  Verv
 Uttle  of  it,  I  admit,  is  also  outside
 the  communist  ranks

 What  actually  happened  is  this
 Behind  the  facade  of  our  Constitution
 another  state  was  built.  A  state  with
 in  state  was  created  Behind  our
 Seate,  an  extra-constitutional  State
 came  to  be  created,  run  by  party  men
 What  were  their  sources  of  finance,  I
 need  not  elaborate  Shr:  A  M  Thomas
 has  just  said  about  it  Indirectly
 finances  came  from  the  Government
 for  working  this  extra-constitutional
 Government  The  new  police  policy
 neutralised  the  administration  Branch
 secretaries  of  the  Communist  party
 in  all  Jocahties  started  dominating
 over  the  admumiustration  and  started
 giving  orders  to  Government  servants
 So  this  state  of  affairs  came  into  being

 What  are  the  charges  that  they  have
 levelled  against  them”  They  are  old
 charges  and  I  ned  not  go  into  them
 No  I  Unyustified  and  partisan  jai!
 deliveries  and  withdrawal  of  cases
 Our  fmends  said,  this  has  been  done
 by  the  Congress  What  is  the  effect’
 What  has  happened  here?  Because  of
 these  jai]  delivemes,  an  impression
 was  created  among  the  people,  among
 the  communusts  themselves  that  they
 were  above  the  law  and  nobody  could
 touch  them  If  I  may  be  permitted
 to  refer  to  the  Governor’s  report,  this
 is  what  he  says:

 “This  act  was  not  only  a  poli-
 tical  arritant  to  other  parties;  but
 ४  also  created  a  legitimate  feel-
 ling  among  non-Communusts  that
 the  Government  was  really  putting
 8  premtum  on  violence  as  long  as
 it  related  to  members  of  their  own
 perty  or  their  sympathisers

 m
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 He  further  goes  on  to  say
 “It  did  not  take  a  long  tsme  for

 the  politically  conscious  and  cri-
 tical  people  of  Kerala  to  undergo
 &  process  of  disillusionment  which
 ultimately  led  to  the  present
 crisis”

 This  is  the  result  There  ts  no
 harm  in  amnesty

 Mr  Deputy-Speaker-  The  hoa,
 Member  should  try  to  conclude  now.

 Shrimati  Sucheta  Kripalani:  You
 may  kindly  give  me  a  few  more
 minutes  because  I  have  got  much  fo
 say

 lam  cutting  short  my  speech  The
 Choe S  as  to  how  they  have  interfered
 with  the  admunistration,  how  they  have
 interfered  with  the  judiciary  ete
 have  already  been  quoted  by  Shm
 A  M  Thomas  Information  regard-
 ing  thi,  is  pubhshed  already  I  would
 particularly  refer  you  to  the  memo-
 randum  of  the  lawyers,  which  has
 been  submitted  to  the  President,
 which  as  also  a  printed  docutnent  At
 page  32  of  that  memorandum,  you
 will  find  references  to  cases  where
 judges  because  they  did  not  toe  the
 line  were  transferred  or  were  demot-
 ed  Then  cases  are  cited  where
 members  of  the  Community  party
 have  interfered  with  cases  which
 were  pending  before  the  courts  These
 cases  are  quoted  with  numbers  etc,
 and  other  detailed  references  are
 given  in  that  memorandum  =  This  is
 a  matter  which  can  be  checked

 What  was  the  consequence?  Vir.
 tually,  two  classes  of  citizens  came  to
 be  created  within  the  State,  one  cun-
 sisting  of  citizens  who  were  ००२९  the
 law,  and  another  to  whom  the  protec-
 tion  of  law  was  demed,  about  which
 also,  instances  have  already  been
 given  by  Shri  A  M  Thomas  I  do
 not  want  to  take  much  of  you  time,
 but  I  shal]  give  just  one  or  two  inst-
 ances  which  are  within  iy  personal
 experience

 I  was  passing  through  Alwaye,  on
 the  27th  of  las»  month—I  think  .t  was
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 the  27th  or  perhaps  the  26th.  Mr.
 Bawa,  an  M.L.A.,  who  is  an  eye-sore
 to  the  communists,  because  he  was
 instrumental  in  exposing  the  Andhra
 rice  deal  case  in  the  Assembly,  was
 sitting  in  a  shop  within  municipal
 limits,  opposite  a  big  college  He  was
 attacked  by  people  with  lethal  instru-
 ments;  he  somehow  or  other  managed
 to  go  into  the  shop  and  close  the  door.
 For  two  and  a  half  hours,  these
 people  were  banging  at  the  door.  His
 fetends  from  the  neighbouring  houses
 telephoned  to  the  police,  but  no  police
 tame.  This  shop  was  within  the
 municipal  area.  It  was  ot  a  forest
 where  such  things  could  happen.
 Ultimately,  a  large  number  of  his
 friends  came  there  and  took  him
 away.

 Shri  Narayanankutty  Menon:  This
 is  a  place  where  there  is  no  telephone
 connection,

 Shrimati  Sucheta  Kripalani:  It  :s
 absolutely  nonsense;  it  was  not  in  the
 shop,  but  in  the  city  outside.

 Shri  Tyagi:  They  wanted  him  to
 take  the  risk  and  go  out  of  the  shop
 to  telephone.

 Shrimati  Sucheta  Kripalani:  He  did
 not,  but  his  frends  did.

 Two  furlongs  from  this  place,  the
 house  of  one  Mr.  Andrew,  a  Congress
 worker,  was  attacked  by  about  twenty
 people.  All  this  happened  m  broad
 daylight  at  three  o'clock.  His  house
 was  attacked  by  twenty  workers.  I
 passed  through  that  town  the  next
 day.  I  was  shown  the  shop,  and  |
 was  taken  to  that  house.  The  gate  to
 this  house  was  broken;  the  glass-
 panes  were  all  broken.  The  door  nnd
 windows  had  been  shattered  with
 stones,  a]  that  was  lying  there  His
 enly  son,  a  sma]  motherless  child,
 was  inside  cowering  in  terror  Later

 a
 his  friends  came  and  rescued  the

 a

 The  Deputy  Minister  of  Labour
 (Shri  2988  All):  Sham!

 AefaUMT  0,  ny 6  Protleriaiiah  th”  sat
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 Shrimati  Sucheta  Kripaiani:  These
 things  happened  in  broad  day-light
 within  municipal  limits.  No  police
 protection  came.  These  were  some  of
 the  things  which  I  saw  with  my  own
 eyes,

 I  do  not  want  to  take  up  muck  of
 your  time.  But  here  is  a  smuli  pub-
 lication  which  gives  you  information
 about  the  fifty  days’  movement.  My
 hon.  friends  opposite  are  saying  that
 we  were  violent,  that  everybody  else
 was  violent  but  they  were  non-
 violent.  I  would  only  lie  to  refer  86
 one  or  two  cases.

 The  following  incident  happened  on
 the  20th  of  June.

 *“Probhakaran  Nair  (Chandran)
 a  Youth  Congress  Worker  in
 Chengannur  was  standing  ‘n  front
 of  his  house  and  watching  e  Com.
 munist  Jatha  of  women,  mostly
 Pulayas  A  Communist  who  was
 leading  the  jatha  stabbed  him.
 He  fall  into  the  gutter  The
 women  in  the  jatha  began  to
 throw  stones  at  him  Though  he
 was  rushed  to  the  hospital  he  died
 there.

 A  Congressman  who  was  re-
 turning  in  the  mght  from  a  meet-
 ing  at  Ankamah  was  stabbed  to
 death”

 I  can  give  you  any  number  of  ins-
 tances  hke  this.

 Then,  I  might  narrate  to  you  the
 incident  which  took  place,  I  chink,  at
 Kallada  near  Quilon,  where  some
 workers  were  returning  207९  from  a
 scene  of  picketing.  They  were  ston-
 ed  from  one  side  Some  of  them
 jumped  into  the  water;  one  of  them
 was  almost  drowning  who  tried  to
 swim  back  to  the  shore  but  when  he
 came  near  the  shore,  he  yas  stoned.
 He  died  later  on,  his  body  was  found
 downstream.  I  can  give  you  imu
 merable  instances  of  this  kind.  sd
 yet,  they  are  talking  of  viclenm  a
 the  part  of  others.  I  would  only  shy

 “AF
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 that  not  only  were  their  partisans
 functioning  in  a  violent  manner,  but
 the  Government  denied  protection  of
 law  to  the  people.  This  fact  is  also
 borne  out  by  the  Governor's  report.

 As  for  the  toddy  tappers,  as  to  hvw
 they  are  organised,  how  they  are  get-
 ting  money  and  so  on,  Shri  A.  M
 Thomas  has  already  enlightened  you
 So,  I  shal)  cut  that  out  from  my
 speech,  though  I  had  intended  to
 speak  about  it.  I  have  got  perscnal
 information  in  this  regard.  In
 Trichur  I  got  persona]  information  as
 te  how  these  toddy  tappers  c»-opera-
 tives  function.  They  have  ther
 choppers;  they  are  lethal  :nstruments.
 Gome  of  these  organisations  or  co-
 operatives  have  got  their  own  jeeps.
 In  these  jeeps  they  go  about  moving
 from  place  to  place  terrorising  ycople.
 I  reached  Trichur  9  the  middle  of
 night  at  about  2  or  so.  When  I
 reached  Trichur,  a  lot  of  people  were
 waiting  to  meet  me.  Amo.ag  them
 were  some  people  from  a  neighbour-
 ing  village.  They  said  they  were
 picketing,  but  the  toddy  tappers  carne
 with  their  choppers  and  threatened
 them  so  they  had  to  fly  to  Trichur  for
 safety.  Early  in  the  morning,  another
 lot  of  people  came  and  gave  me  a
 similar  report  If  I  may  Le  per-
 mitted,  I  may  just  read  out  to  you  one
 or  two  sentences  from  the  summary
 of  the  Governor's  report,  about  the
 way  these  co-operatives  are  formed
 and  how  they  are  functioning

 “These  tappers’  socieves  are
 organisations  consisting  cf  tu.d¢cy
 tappers  who  possess  the  tapping
 instruments  invariably  They
 seem  to  be  an  aggressive  lot  and
 they  were  prominently  employed
 during  the  students’  agitation  by
 the  party  to  combst  their  picket-
 ing  activities,  Some  of  the  mh
 tant  members  of  the  organisation
 are  released  prisoners  convicted
 for  violent  crimes.  Besides  this,
 it  appears  that  these  societies
 have  liberally  contributed  to  the
 party  fund,  one  at  Trichur  alone
 contributing  Re.  25,000.”.
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 These  toddy  tappers’  organisations,
 under  the  guise  of  co-opcratives,
 under  the  guise  of  improving  the  lot
 of  the  poor,  are  functioning  as  a
 strong  unofficial  arm  of  the  patty  to
 terrorise  the  people.

 Mr.  Deputy-Speaker:  Now,  the  hon.
 Member  should  try  to  conclude

 Shrimati  Sucheta  Kripalani:  I  am
 just  concluding  I  shall  say  just  one
 or  two  words  and  finish,  because  it  is
 rather  important  Shri  S.  A  Dange
 justified  the  partial  behaviour  on  tne
 part  of  the  pohce,  while  explaining
 the  new  police  policy,  by  cla.ming  that
 the  Communist  Party  is  for  the  wel-
 fare  of  the  people,  that  all  others  who
 do  not  come  within  the  ranks  of  the
 workers  are  exploiters,  and  that  the
 police  will  always  work  only  for  the
 protection  of  the  workers  as  sgainst
 the  exploiter  We  do  not  agree  with
 this  theory  of  the  mghts  of  citizens.
 However,  we  accept  what  he  has  said,
 but  does  he  stand  by  his  own  declar-
 ed  principles?  What  is  the  vosition?
 Unfortunately,  my  opinion  is  that
 their  police  stand  by  only  their  own
 workers,  when  it  comes  to  workers  of
 other  umions,  they  do  not  go  to  their
 help,  they  shot  them:  they  lathi-charge
 them  and  they  do  resort  to  evciy  kind
 of  repression  There  is  a  bitter  com-
 plaint,  about  diseriminaticn  even
 among  the  labour  ranks  The  INTUC
 has  given  me  papers  to  substantate
 such  cases  of  discrimination  I  am
 sure  the  PSP  and  the  RSP  spnkes-
 men,  when  they  speak,  will  bring  be-
 fore  you  information  as  vw  how  the
 police  have  behaved  in  a  discrimina-
 tory  manner  against  their  Unions.  I
 shal)  just  refer  to  one  or  two  instanc-

 es  First,  there  is  the  case  of  the
 Adur  rubber  plantations.  There  were
 two  co-operatives  there,  one  under
 the  AITUC  and  another  under  the
 INTUC.  There  were  300  acres  of  land
 to  be  given  on  contract.  The  officer
 there  decided  that  both  the  c)-opera-
 tives  should  get  the  land  equally,  that
 is  480  gcres  each.  But  the
 intervened,  and  according  to  the
 orders  of  the  Minister,  the  AITUC  co-
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 operative  got  250  acres  and  the  INTUC
 co-operative  got  50  acres.  This  is  the
 equality  shown  towards  workers,  not
 exploiters,  not  the  bourgeoisie,  but
 the  workers.

 Shri  T.  B.  Vittal  Rao:  Wha:  was  the
 membership  of  each  union?  (Inter-
 ruptions).

 Shrimati  Sucheta  Kripalani:  Here  is
 a  small  pamphlet  which  contains  the
 reply  given  by  the  INTUC  president
 to  Shri  8.  A.  Dange.  Shri  S  A.  Dange
 had  charged  the  INTUC  of  not  keep-
 ing  to  the  code  of  conduct  arrived  at
 by  the  Labour  Conference  at  Nain:
 Tal.  This  was  the  ren)  wen  Jv  the

 president,  Mr.  Natr  This  is  an  old
 document....

 An  Hon.  Member:  He  lost  the  elec-
 tion

 Shrimati  Sucheta  Kripalani:  It  may
 be,  he  may  have  lost  the  election,  but
 that  does  not  matter.  That  does  not
 make  what  he  says  untrue  है। ह  is  not
 a  recent  document,  but  it  relate:  to
 the  year  958

 In  this  letter,  Mr.  Nar  challenges
 Shri  8.  A.  Dange  and  says:

 “Mushroom  unions  owing  allegi-
 ance  to  the  AITUC  have  been  set
 up  in  almost  all  Industrial  con-
 cerns  and  centres  as  against  ‘he
 existing  organisations  enjoying
 overwhelming  support  These
 unions  are  propped  up  aid  en-
 couraged  with  the  active  support
 of  the  Police  and  the  Labour  De-
 pertment.  Pressure  75  brought  to
 ‘bear  upon  the  employers  to  extend
 support  to  them.

 The  employers  ere  prevailed
 upon  to  ignore  the  demands  put
 up  and  the  letters  addressed  to
 them  by  our  unions.  The  officials
 of  the  Labour  Department  play  a
 very  active  part  in  giving  the
 necessary  advice  to  the  em-
 Ployers....

 nevuuSt  IB,  yay

 '

 ‘oclamation  ह. ज
 ह... उ  of  Kerals  area

 Very  often  the  Minister  for
 Labour,  Shri  T.  द  Thomas  him-
 "elf,  takes  over  the  role  of  the
 “onciliator  without  allowing  the
 Gispute  to  take  the  normal  course

 ginning  with  negotiations  ut  the
 lawest  level  He  too  takes  parti-
 Sular  care  to  keep  out  che  other
 Darties  and  to  bestow  any  advant.
 &ve  that  may  accrue  from  such
 Negotiation  or  settlement  on  the
 AITUC  union  exclusively.”

 Then,  Shri  S  A,  Dange  had  said  thet
 they  never  use  the  police  force  against

 8  labourers,  This  is  what  the
 INruc  president  says.  After  refer-

 “Sy  zo  eome  demonstrations,  slkel
 etc.  he  says:

 “Jt  is  here  that  the  Police  come
 My  with  orders  to  arrest,  man-
 Hendile,  lathi-charge  and  even  to
 ben  fire,  if  it  came  to  that
 Proceedings  are  started  against
 the  workers  on  concocted  charges
 390  the  police  are  ably  nelped  by
 the  Communist  Party  and  its
 ‘Gcal  followers.”

 “Under  the  curious  system  cf
 Chimimal  proceedings  now  prevail-
 Wig"in  the  State,  at  As.  the  victims
 Who  are  proceeded  against”.

 This  has  been  told  to  me  again  ad
 88०५७  by  more  than  one  person

 “More  sorrowful  has  been  the
 lat  of  trade  union  workers  under
 the  INTUC  A  number  of  tnem
 have  been  murdered  in  cold

 hacked  to  pieces  in  broad
 daylight.  Many  have  been  sur-
 Tounded  and  attacked  by  armed
 fangs  and  saved  from  death  only
 by  the  timely  arrival  of  outsidets”

 ee
 thet  he  goes  on  And  he  says:

 If  you  like,  I  will  substantiate  each
 every  case  with  date,  time  snd

 BAMye  of  the  person’.
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 Communist  regime.  But  the  labour
 interest  of  the  Communist  workers  hes
 progressed  no  doubt.  The  labour  in-
 terest  of  other  labourers  has  not  pro-
 greased.  So  the  claim  of  Shri  8  A
 Dange  that  though  they  follow  a
 partial  policy,  the  policy  is  good  be-
 cause  it  is  in  favour  of  labour  is  beli-
 ed  by  these  facts.  They  only  follow  a
 policy  of  giving  protection  to  their
 own  labour,  not  to  other  labour.

 Mr.  Deputy-Speaker:  The  hon
 Member's  time  is  up

 Sucheta  Kripalani:  I  am
 constrained  to  stop  But  १  think  I
 have  given  you  enough  cvidence  tc
 show  that  the  Constitution  was  sub.
 verted.  The  Communist  Ministry
 were  not  ruling  according  to  our
 Constitution  Therefore,  it  was  high
 time  that  the  President  intervened  I
 should  say  that  the  President  nd  the
 Central  Government  showed  too  much
 patience.  They  allowed  them  too
 much  time  Sometimes  what  happens
 is  that  if  you  give  too  much  tune,  if
 you  give  too  long  a  rope  the  rope
 knows  where  to  sit

 Mr  Depaty-Speaker:  Shri
 Anthony

 Frank

 Baja  Mahendra  Pratap

 Mr.  Deputy-Speaker:  |  have  al-
 ready  called  Shr:  Frank  Anthon;

 rose—

 Shri  Frank  Anthony  (Nomuinated-
 Anglo-Indian):  Mr  Deputy-Speaker,
 at  the  outset,  I  will  deal  very  briefly
 with  the  legal  position  I  hope  that
 T  won’t  have  to  put  up  with  this
 running  commentary,  either  in  over-
 tones  or  m_  undertones  (Interrup-
 trons)

 Shri  V.  P  Nayar:  I  do  not  think
 you  deserve  that  at  all

 Shri  Pemmesss  (Ambalspuzha)  Why
 should  he  have  begun  with  a  warn-
 ing  to  ws?

 Mr.  Deputy-Speaker:  Every  Mem-
 ber  gets  his  turn.  He  is  ertitled  to  a
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 patient  hearing.  So  far  I  nave  found
 that  that  has  been  denied  to  the  Mem-
 ber  who  has  been  given  an  oppor-
 tunity.  Is  that  fair?  Should  £
 the  proceedings?  Should  we  sit
 down  here  or  should  we  withdraw?
 Whenever  an  opportunity  comes  to  a
 Member,  he  shali  have  h:s  say,  then
 certainly  he  can  say  whatever  he
 likes

 Shri  V  P  Nayar:  May  I  submit
 that  Shri  Frank  Anthony  need  have
 no  fear  because  he  does  net  ¢oserve
 our  interruptions?

 Mr.  Deputy-Speaker  Whai  bas
 happened  to  the  hon  Member  who
 preceded  him?

 Raja  Mahendra  Pratap:  On  a  70०5६ of  order  Why  rouse  passions?  Bet-
 ter  talk  peace  See  why  they  ‘ight In  their  heads,  something  has  entered
 wrong  (laughter)

 Shri  Frank  Anthony:  There  has  been
 8  suggestion—and  of  course,  :t  has
 been  avidly  endorsed  by  the  Com-
 munists—that  because  the  Communist
 Party  admittedly  had  a  stable  majorn- ty,  though  an  extremely  tenuous  one, therefore,  article  356  of  the  Constitu- tion  could  not  be  invoked  May  I  say at  the  outset  that  in  my  very  humble
 opinion,  this  is  not  only  a  narrow
 view  but  a  completely  untenable  view?
 Perhaps  people  who  thought  along these  lines—some  Congressmen  tou
 seem  to  have  thought  along  these
 lines  or  suggested  that  they  thought
 along  these  hnes—have  fallen  into
 this  fallacy  because  the  unly  yece. dent  we  have  had  so  far  Vy  respect of  article  356  is  that  it  has  been  in-
 voked  where  there  has  been  no  s‘able
 Ministry  But  I  submit  with  a  great deal  of  respect  that  if  we  look  at  the
 plain  meaning  of  article  356,  the  ex-
 pression  used  1s.

 “  a  situation  has  arisen  in
 which  the  Government  of  the
 State  cannot  be  carried  on  m  ac-
 cordance  with  the  prorisions  of
 this  Constitution”
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 You  will  notice  that  the  domimant
 word  that  is  used  is  provisions.  Ad-
 visedly,  the  framers  of  the  Corstitu-
 tion  used  the  word  in  its  plural
 form

 I  know  that  precedents  are  sought  to
 be  cited.  Shri  M.  R.  Masan  lias
 referred  to  a  precedent  iiom_  the
 Bntish  Parlament.  But  I  am_  not
 prepared  to  look  at  precedents  outside
 this  country,  for  the  very  simple
 reason  that  we  have  oyr  own  written
 Constitution  and  we  are  bcund  by
 express  terms  of  that  Constitution.
 Article  356  has  been  put  into
 the  Constitution  because  of  the  spe-
 cial  context  in  which  we  move  in
 India  im  the  political  fleld  I  say  that
 it  ss  not  only  when  there  is  no  stable
 Munistry  but  when,  in  fact,  the  provi-
 sions,  and  more  especially  the  cardi-
 nal  provisions,  of  the  Constjtution  are
 stultified  or  superseded,  t  becomes
 not  only  the  right  but  the  duty  of
 the  President  to  act  under  article  356

 है 1  as  in  this  larger  sense  of  the
 breakdown  of  the  Constitution—not
 because  a  Ministry  may  not  have  a
 stable  majority  but  because  of  a
 breakdown  of  the  Constitution  in
 that  the  basic  provisions  of  the  Cons-
 tututon  have  been  negated—that
 article  356  has  been  put  into  the
 Consttution  This,  I  submit  with  res-
 pect,  is  precisely  what  has  happened
 in  Kerala  Whether  people  choose
 not  to  accept  the  Report  of  the  Gov-
 ernor  or  choose  by  an  398९  dirt  to
 say  that  what  the  Governor  has  said
 is  false  or  not  is  a  different  matter
 Buf  I  am  prepared  to  give,  and  I
 think  that  every  mght-thinking  per-
 son  in  this  country  will  give,  to  the
 summary  of  the  Governor's  Report
 the  credence  that  it  deserves

 What  does  that  Report  make  out?
 It  is  an  extremely  damning  indict-
 ment  My  hon  friend,  Shri  A.  M
 Thomas,  and  the  hon.  lady  Member
 who  spoke,  have  related  to  this  House
 certain  specific  incidents  By  them-
 selves,  they  are  not  sufficient  to  con-
 vey  the  pattern  It  is  the  Governor's
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 Report  which  conveys  the  consistent,
 the  overall,  sort  of  concatenated
 pattern.  Whet  is  the  pattern  ह... ह
 the  Governor's  Report  conveys?  It  is
 an  irresistible  pattern  which  amounts
 to  an  orgy  of  calculated  lawlesaness
 by  the  State  Government.  That  is  the
 pattern  which  the  Governor’s  Report
 has  indicated

 I  know  that  there  must  be  lapses.
 My  hon.  friend  said  that  the  Andhra
 Government  did  this,  the  U.  9,  Gov-
 ernment  are  doing  that  and  the  West
 Bengal  Government  are  dbmg  the
 other  But  here  we  have  a  people
 who  committed  hideous  crimes—sen-
 tences  were  remitted,  the  withdrawal
 of  cases  and,  what  is  more,  the  des-
 truction  of  the  Constitution,  of  the
 rule  of  law  at  its  very  roots.  Offences
 are  not  registered  There  is  no  in-
 vestigation  The  police  are  com-
 pletely  paralysed.  They  cannot
 begin  to  invoke  the  Criminal  Proce-
 dure  Code  At  its  very  roots,  the
 whole  rule  of  law  is  destroyed  The
 whole  upper  judiciary  is  rendered
 functionless  How  can  the  judiciary
 begin  to  consider  writs  when  writs
 will  have  no  basis  on  which  to  be
 presented?  It  cannot,  for  the  sumple
 teason  that  all  the  provisions  of  the
 law  have,  as  I  said  been  rendered
 nugatory

 And  there  :s  this  difference  that  we
 must  bear  in  mind  Look  at  this  pai-
 tern  Look  at  it  in  a  broader  way.  I
 say  this  pattern  leads  to  one  irresis-
 tible  conclusion  It  is  a  svstematised,
 if  you  like,  था  ह!  perverted  way,  a
 scientifically  systematised,  debauch-
 ing  of  the  whole  political,  constitu-
 tronal  and  legal  machimery

 Shrimatt  Sucheta  Kripalani:  Quite
 nght

 Shri  Frank  Anthony:  That  is  what
 I  want  my  hon  friends  to  bear  in
 mind  Look  at  it  in  this  larger  con-
 text  What  has  happened  in  Kerala
 has  happened  in  no  State  in  this
 country  It  can  happen  in  no  State
 where  the  government  subscribes  et
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 Jeast  to  the  minima  of  democratic
 conventions  and  decencies  है:  it
 ‘was  bound  to  happen  in  Kerala
 Decause  you  had  there  a  Government
 whose  doctrine  is  the  very  incarna-
 tion  of  the  negation  of  democracy
 You  had  there  a  Government  whose
 practice  and  precepts  represented  the
 destruction  of  hostile  classes  That
 is  what  has  happened  in  Kerala,  and
 it  was  inevitable  As  I  said,  you  had
 thig  organised  terror,  you  had  this
 organised  corruption  of  the  services,
 you  had  the  organised  demoralisation
 of  the  police,  and  you  had  the  sys~
 tematised  corruption,  of  getting  hold
 of  the  tax-payers’  money  by  devious
 mesns  and  putting  3  into  the  coffers
 of  the  Communist  Party

 Shri  Dange  3s  not  here  Ido  not
 want  to  say  anything  behind  his  back
 But  he  has  treated  us—and  I  expect-
 ed  it—to  his  usual  communist  cliche
 l  hope  my  communist  friends  won't
 fee]  unduly  offended  But  I  have  read
 8  good  deal  about  communist  htera-
 ture  and  communist  precept,  but  I  00
 not  know  anything  about  communist
 practice  What  I  have  noticed  38  this
 This  communist  jargon  उ  typical,  it  is
 conaitioned,  is  regimented  whether
 the  jargon  emerges  from  China  or
 whether  it  s  echoed  by  our  commun-
 ists  in  this  country,  it  runs  to  a  cer
 tain  form  Everybody  who  s  anti-
 communist  3३  either  an  imperiahst  or
 ३५  a  reactionary  or  he  38  a  =  criminal
 reactionary  And,  we  saw  this  jargon
 this  sort  of  conditioned  and  regimen-
 ted  yargon  used  by  our  communist
 friends  not  long  ago  with  regard  to
 Tibet  With  almost  treasonable  del:-
 bderation,  they  echoed  this  communist
 targon,  thece  communist  stock  phras
 es,  that  is  that  Indians  are  imperial-
 its  that  Kealmpong  is  the  command-
 ing  centre  of  reactionary  intrigue  So,
 it  was  not  unexpected

 Shri  Dange  made  this  pretensious
 claim  that  all  this  upsurge  is  the  work
 of  reactionaries  But  I  do  not  think
 he  used  the  words  ‘criminal  reaction-
 aries’  It  is  the  work  of  reactionanes
 of  eommunalists  who  are  seeking  to
 undo  the  great  good  that  the  com-
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 munists  are  bringing  tb  the  toilers
 and  working  masses  of  Kerala.  I  was
 a  little  amused.  I  looked  all  around;
 I  looked  at  Shri  Denge  and  all  the
 other  Members  of  the  Congress  party
 (Interruptions)

 An  Hon.  Member-  Communist
 party

 Shri  Braj  Raj  Singh  (Firozabad)
 They  were  carrying  out  the  program-
 me  of  the  Congress

 Shri  Frank  Anthony:  And  quite
 frankly  I  was  unable  to  identify  any-
 tone  of  them  as  bemg  either  a_  toiler
 or  a  member  of  the  working  masses
 I  say  this  with  all  respect  to  my
 friends  that  they  know  communist
 history  perhaps  better  than  I  do  But
 the  communist  history  has  worked  to
 a  single  pattern’  The  Moloch  of  the
 communist  revolution  has,  when  the
 revolution  has  been  completed,  al
 ways  destroyed  the  high  priests,  and
 the  high  priests  of  communism  every-
 where  have  been,  in  the  first  stages,
 the  :mtellectuals,  the  quasi-intellec-
 tuals  and  the  bourgeoisie  And  here,
 todiv  we  have  the  high  pniests  of
 Indian  communism,  the  members  of
 the  bourgeonsie  the  petty  bourgeoisie,
 the  quasi-intellectuals  And  God
 forbid,  if  ever  a  communist  revolu-
 tion  was  consummated  in  this  coun-
 try  that  the  Moloch  of  the  revolution
 would  completely  liqudete  Shn
 Dange  and  his  fellow  bourgeoisie
 friends

 Shr:  Dange  has  in  the  usual  com-
 mumst  wav  indulged  in  these  =  epi-
 thits  Give  a  dog  a  bad  name_  and
 you  think  you  have  destroyed  t  So
 this  upsurge  has  been  stigmatised  im
 the  usual  communist  way  @s  06
 which  has  been  mstigated  by  com-
 munalists  But  Acharya  Kripalani
 nailed  this  typical  communist  canard
 to  the  counter  He  asked,  what  is  the
 definition  of  communahsm?  He  said
 communalism  consists  in  one  com-
 munity  aggressing  against  another
 community,  communalism  consists  in
 one  community  seeking  self-aggran-
 disement  at  the  expense  of  the  other
 community  or  communrties  What  we
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 have  seen  in  Kerala  is  that  the  differ-
 ent  communities  have  got  together
 We  have  seen  the  very  negation  uf
 cemmunalism  We  have  found,  for
 the  first  time,  people,  irrespective  of
 caste,  religion,  cormmunity  or  political
 complexion  coming  together  to  fight
 the  real  communalism  in  this  country,
 the  frankenstem  of  the  communist
 communalism.

 ‘Who  are  more  communal  than  the
 communists?  They  trade  in  commu-
 nalism.  They  ¢rade  in  the  hatreds  of
 communaliism  At  first  they  sought,
 end  perhaps  a  little  successfully,  to
 divide  the  Nairs  from  the  Christians
 Then  the  Nairs  have  found  them  out.
 Now,  today  they  seek  to  divide,  the
 Aryas,  the  Pulyas  and  the  Ezhavas
 from  their  fellow  Hindus.  They  trade
 m  communal  hatred.  The  very  life
 and  inspiretion  of  communism  is  com-
 munal  hatred  They  trade  in  it
 Without  communalhism  communism
 cannot  exist.  There  is  this  lesson
 that  Kerala  has  for  us

 May  I  say  this  too’  Shr:  Dange
 ‘was  very  concerned  about  the  work-
 ers  and  toulers  of  Kerala  I  was  a
 little  amused  because  from  what  we
 have  heard  and  from  what  we  have
 seen,  what  of  the  workers  and  toilers
 who  are  not  prepared  to  accept  com-
 munist  regimentation  What  hes
 happened  to  them?  (Interruptions)
 They  have  been  exposed  to  all  the
 discrimination  and  the  oppression  and
 all  the  instruments  of  political  thug-
 gery,  which  is  communism

 I  would  ask  my  Congress  friends
 to  remember  this  and  not  to  miss  this
 lesson  of  Kerala.  It  is  a  significant
 lesson.  Communist  history  hes  run
 te  a  consistent  pattern  throughout
 the  world  Everywhere  commun-
 iste  have  seized  power  from  a  minor-
 ity  position;  and  they  have  been  able
 te  do  that  only  because  they  have
 been  able  to  confuse  first  and  to
 divide  next.  They  have  played  this
 game  successfully  in  Kerala  and  they
 are  ह... &  ठ  play  it  successfully
 again,  playing  community  against
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 community,  religion  against  religion,
 party  against  party.  And  that  is
 why  they  pose  the  seemingly  innocy-
 ous  question,  ‘Will  the  Congress  join
 handsgwith  the  Muslim  League?  How
 can  you  do  it?  Look  at  these  com-
 munalists’  And  some  of  my  Congress
 friends  appear  to  be  confused.  But,
 on  this  issue,  everyone  irrespective  of
 his  organisation,  irrespective  of  the
 label  he  bears,  has  joined  in  fighting
 a  party  which  is  essentially  and  al-
 ways  communel.  Remember  _  that
 when  the  question  of  the  next  elec-
 tion  comes

 We  have  seen  in  this  House—and  [
 say  it  with  a  great  deal  of  respect—
 the  normal  communist  technique,  on
 one  side  the  quarter  truth,  on  the
 other  side  the  three  quarters  lie,  the
 vilification  and  character  assassine
 tion  This  trme  the  Prime  Minister
 also  has  not  escaped  Look  at  the
 quarter  truth  Jawaharlal  Nehru  is
 the  greatest  Indsan,  he  represents
 something  which  all  Indians  look  to
 Ang  the  three  quarters  he,  Jawahar-
 lal  has  betrayed  himself;  Jawaharial
 has  betrayed  democracy,  Jawaharlal
 has,  in  fact,  betrayed  India  That  is
 typical  communist  technique

 Shri  Dange  has  said  that  if  =  the
 Prime  Minister  went  to  Kerala  and
 had  told  the  Congress  and  the  other
 parties  to  withdraw  their  agitation,
 overnight,  they  would  have  with-
 drawn  this  agitation  With  a  great
 deal  of  respect  I  say  that  these  people
 had  reached  the  limits  of  their  en-
 durance;  they  had  passed  beyond  the
 limits  of  their  endurance  If  the
 Prime  Minister  had  gone  and  =  q@ith
 folded  hands  asked  them  to  withdraw,
 they  would  not  have  withdrawn  it
 (Interruptions)

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Frank  Anthony:  I  say  the
 Congress  party  was  not  in  the  van-
 guard  of  the  movement  If  the  Con-
 gress  party  had  withdrawn,  because
 of  the  strength  of  the  implacable
 feeling  the  people  who  were
 mined  that  they  would  not  carry  this
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 meubus  of  organised  terror  and  or-
 ganised  lawlessness  any  longer,  the
 Congress  would  not  only  have  gone
 Into  the  wilderness  but  they  would
 have  been  wiped  out  as  a  political
 party.  That  is  the  position  as

 ¥
 was

 in  Kerala.

 The  Prime  Minister  was  abused
 and  the  members  of  the  Cabinet  were
 abused.  In  fact,  they  were  accused  of
 following  double  standards—you  con-
 demn  direct  action  m  a  Congress
 State;  but,  indirectly,  you  bless  it  or
 at  least  you  connive  et  it  in  Kerala
 And  they  followed  #  up  with  the
 normal  technique  ०१  bluster  and
 blackmail  both  in  this  House  and
 outside.  They  said:  All  right  you
 apply  article  356  and  we  wil!  show
 you  what  we  are  going  to  do  in
 Bengal,  Maharashtra  and  Uttar  Pra-
 desh.  Iam  glad  that  the  Govern-
 ment  did  not  submit  on  this  occasion
 to  communist  bluster  and  blackmail

 This  छ  the  way  some  of  my  Con-
 gress  friends  are  confused  on  this
 issue.  They  are  worned.  They  say.
 can  it  not  be  said  that  we  have  in-
 directly  blessed  direct  action  I  say
 that  if  you  see  the  issue  clearly,  3६
 was  your  duty,  it  was  your  duty
 directly  to  bless  direct  action  का
 Kerala  because  the  thesis  that  1  am
 proposing  38  this.  As  against  a  demo-
 eratic  Government,  with  some  basis
 and  semblance  of  democratic  decency,
 direct  action  to  remove  that  Govern-
 ment  may  be  described  as  a  rebellion
 I  concede  that.  But  that  35  against  a
 Government  where  १६  has  not  com-
 pletely  abendoned  all  democratic
 values  and  decencies.  But  as  against
 an  avowedly  totalitarian  Government,
 as  against  a  Government  which  is
 avowedly  committed  to  the  destruc-
 tion  of  the  democratic  values,  direct
 action  is  not  only  a  right  but  i
 becomes  a  moral  duty  .UIinterrup-
 tions.)  Some  of  our  people  have
 talked  of  co-existence  in  India  of
 communists  and  those  who  believe  in

 ?  Yes,  in  the  interna-
 tlona}  field,  between  the  democracics
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 on  the  one  hand  and  communists  on
 the  other  because  in  the  international
 field  the  compulsion  of  events  and
 the  threat  of  total  war  and  the  threat
 of  total  destruction  may  compel  them
 to  evolve  a  modus  vivendi.  But  how
 do  you,  m  a  democratic  pattern  seek
 to  make  the  communists  co-exist
 wrth  democracy.  Then,  they  cannot
 be  communists  because  communism,
 3f  it  is  to  be  true  to  itself,  is  com-
 mitted  to  the  destruction  of  demo-
 cracy  and  that  ४5  precisely  what  it
 does.  It  is  a  contradiction  in  terms
 to  talk  of  co-existence  in  a  single
 democratic  pattern  m  the  same
 country  of  those  who  stand  for  the
 destruction  of  democracy  and  those
 who  subscribe  to  its  basic  values.

 I  do  not  know  whom  they  =  are
 going  to  mislead  in  this  country  Un-
 fortunately  here  we  have  a  large
 percentage  of  people  who  are  per-
 haps  a  little  credulous;  they  may
 seek  to  mislead  them  But  what  3६
 the  history  of  communism?  I  can
 understand  that  intellectually  and
 academically  We  may  be  prepared
 to  discuss  the  principles  of  commun-
 ism.  But  what  is  the  history  of
 communism?  Why  do  we  assume  for
 one  moment  that  the  history  of  com-
 munism  in  this  country  is  going  to  be
 m  any  way  different  from  the  history
 in  any  other  country,  from  ther  his-
 tory  in  Russia  or  China  It  has  been  a
 history  of  mock  trials,  a  history  of
 murders  without  trrals,  massacre  of
 millions  of  people,  a  history  of  slave
 labour  camps  What  is  happening  wm
 China  today?  Is  not  China  one  vast
 slave  labour  camp?  What  about  little
 Tibet?  What  is  Tibet  today  but  a
 vast  concentration  camp?  That  is  the
 history  of  communism  It  is  an  un-
 varying  and  persistent  history

 I  do  not  understand  some  of  my
 communist  friends  when  they  say
 that  before  3947  they  had  their  Cal-
 cutta  thesis  but  they  now  subscribe  to
 the  Amritsar  thesis.  Why  do  they’
 Because  they  found  that  it  did  not
 pay  them  to  subscribe  to  the  Calcutta
 thesis;  in  Telangana  it  did  not  pay.
 They  were  locked  up  and  they  were
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 shot.  So,  under  compulsion,  the
 communists  have  accepted  the  Amrit-
 ह. अ  thesis  But  what  is  this  thesis?
 Acharya  Kripalani  has  spelt  out  its
 xeal  meaning—not  only  the  first  part
 of  the  Amritar  thesis—that  they  ere
 going  to  work  within  the  Constitu-
 tron  The  Amristar  thesis  spelt  out
 to  rts  logical  conclusion  is  just  that
 they  are  going  to  work  within  the
 Constitution  to  destroy  the  Constitu-
 tton  That  2s  the  full  significance  of
 the  Amnistar  thesis

 There  is  again  another  rather  in-
 teresting  expenence  in  this  House
 We  have  seen  persons  who  are  avow-
 edly  to  destroy  democracy,  who  have
 been  correctly  described  as  murder-
 ers  of  democracy,  posing  m_  this
 House  as  champions  of  democracy
 This  s  what  amazes  me  I  know  that
 communism  is  synonymous  with  cyni-
 cism  It  is  the  apogee  of  cynicism
 that  the  murderers  of  democracy
 should  keep  on  mouthing  in_  season
 and  out  of  season  the  word  demo-
 erecy

 May  I  end  on  this  note?  I  know
 that  there  are  differences  of  opinion
 as  to  whether  the  Central  Govern-
 ment  intervened  too  late  or  whether
 it  was  over-indulgent  to  the  com-
 munists  It  might  have  been  over-
 indulgent  to  the  communists  Per-
 haps  the  Government  could  have  in-
 tervened  earlier  and  could  have
 satisfied  themselves  that  the  rule  of
 law  had  broken  down,  that  the  Cons-
 titution  had  m  fact  been  complctely
 destroyed  But  what  would  have
 happened  37  the  Central  Government
 had  taken  action  one  ycar  ago”?  There
 would  have  been  scenes  in  this  House
 which  perhaps  we  have  never  wit-
 nessed  There  would  have  been  all
 kinds  of  simulated  gnashing  of  teeth
 and  you  would  have  found—my  com-
 munist  friends  are  very  capable  of
 that—that  they  would  have  produced
 cascades  of  crocodile  tears  They
 would  have  come  here  You,  Sir,  from
 the  Chai  have  to  deal  with  them
 They  are  constantly  bobbing  up  and
 @own;  this  time  they  would  have
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 been  bobbing  up  and  down  with  eelf-
 anointed  halves  of  martyrdom  end
 say:  look  at  this,  reactionary,  csi-
 minaliy  reactionary  Government  of
 In  imperiahsts,  the  people  in
 Ker’, 8  have  not  even  protested;  there
 has  not  been  any  disturbance;  yet
 the  Government  seek  to  invoke  arti-
 cle  856  J  think  the  Government  was
 extremely  well-advised  to  wait  di
 the  people  of  Kerala  not  only  pre-
 tested  but  protested  in  this  no  uncer-
 tain  way  Now,  every  right  thinking
 person  can  say  here  was  mass  up-
 surge,  an  unprecedented  upsurge,  as
 Shrimat:  Kripalan:  put  it.  Every
 section  of  the  people  sunk  their  diff-
 erences,  whatever  there  were  and
 proclaimed  to  Kerala  and  to  the
 world,  :f  I  can  use  a  fairly  well
 known  metaphor,  If  necessary,  in
 Kerala,  we  will  die,  but  we  will  die
 standing  on  our  feet,  but  we  will  not
 live  on  our  knees  799  the  communist-
 created  mire

 Sir,  rt  gives  me  very  great  pleasure
 to  endorse  the  motion  made  by  the
 hon  Home  Minister

 Shri  A.  K.  Gopailan  (Kasergod)
 Mr  Deputy-Speaker,  Sir  As  far  as
 the  constitutional  propriety  of  this
 Proclamation  35  concerned,  Shri  Eas-
 wara  Iyer  has  spoken  about  it  and  I
 do  not  want  to  deal  with  tt  any  more
 My  fnend  Shri  Thomas,  has  spoken
 on  some  points  and  so,  Sir,  you  will
 allow  me  to  point  out  the  other  side
 of  the  picture  so  thit  both  sides  of
 the  picture  may  be  appreciated  by
 the  Members  of  this  House  and  the
 public  and  thev  may  give  a  proper
 Judgment  He  made  certain  points
 about  the  release  vf  prisoners,  about
 the  text-books,  co-operative  societies
 and  other  things  I  request  you  ६४०
 allow  me,  as  far  as  these  matters  are
 concerned,  to  plece  before  this  House
 the  reply  of  the  Government  That
 Government  is  not  represented  here
 and  I  want  that  the  reply  of  the  Gov-
 ernment  to  these  charges  which  had
 been  given  where  they  say  that  there
 had  been  no  losses  at  ail  in  these  co-
 operative  societies  and  explain  what
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 the  function  of  these  societies  were,
 should  be  placed  on  the  Table  of  the
 Hopes,

 Mz.  Depaty.Speaker:  Every  ‘on
 Member  has  got  it  by  now.

 @bri  A.  K.  Gopalan:  I  want  :tc  be
 recorded  here,  Sir.  It  is  not  that
 everybody,  has  got  a  copy  or  not
 Only  one  side  of  the  picture  had  been
 given  and  the  other  side  is  not  here.  I
 am,  therefore,  making  a  request  that
 the  relevant  portions  of  the  answer
 marked  may  be  kept  here  *

 Mr.  Deputy.Speaker:  Yes,  ycs
 Shri  A.  KE.  Gopalan:  They  sa)  thut

 there  was  no  mention  of  Mahatma
 Gandhi  in  the  books.  I  shall  quote  a
 passage  from  Social  Studies  Book  Il
 —pages  3-74,

 “Free  India  is  the  outcome  of
 the  untiring  efforts  of  Mahatma
 Gandhi,  revered  and  respected  by
 the  entire  humanity,  and  also  by
 the  unequalled  sacrifices  of  his
 disciple,  Our  Bapuy,  the  Father
 of  the  Nation,  is  undoubtedly  that
 great  saintly  humanist  He  comes
 in  the  great  lne  of  Buddha,  Asoka
 and  Christ  who  had  spread  the
 messages  of  peace  and  love  The
 world  will  never  forget  that  man
 of  action  who  had  only  non
 violence  and  power  of  his  sou!  as
 his  weapons  "

 This  fact  has  been  suppressed  and
 want  to  ask  Shr  Thomas
 ug  he  had  i0t  under-
 stood  _  that  Why  the  Catholic
 schoole  refused  to  accept  Letters  frorr
 a  Father  to  hes  Daughter  by  Shri
 Jawaharlal  Nehru,  as  a  non-detailed
 text  is  a  classical  instance  to  show
 why  they  did  not  allow  this  Ac  far
 as  selection  of  textbooks  is  concerncd,
 7१  is  not  the  Government  that  selects
 textbooks,  there  sa  committee  for
 that  purpose  where  majority  of  the
 members  are  non-communists  It  as
 they  who  prescribe  textbooks  for
 schools.  In  reply  to  the  charges
 levelled  against  the  Government  as
 far  as  text-books  are  concerned,  |
 wish  to  place  this  memorandum,  Sir,

 Re  ७५3
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 on  the  Table  of  the  House,  where  I
 have  marked  the  relevant  portions,
 go  that  hon  Members  can  find  our  re-
 plies  as  far  as  “Gandhiji”  end  other
 references  made  about  text-books  are
 concerned.

 Now,I  come  to  the  Governor's  Re-
 port.  I  do  not  want  to  go  into  it  था
 detail.e  When  I  heard  my  hon  friend,
 Shri  Anthony,  I  thought  that  we  were
 discussing  Marxism,  we  were  dis-
 cussing  something  about  other  coun-
 tries  and  not  about  the  Proclamation
 and  the  Report  of  the  Governor,  whe-
 ther  in  the  report  it  has  been  subs-
 tantiated  thet  a  situation  has  arisen
 for  such  an  action  on  the  part  of  the
 President,  whether  certain  provisions
 of  the  Constitution  had  been  vaolated,
 what  are  the  provisions  of  the  Const:-
 tution  that  have  been  violated,  where
 actually  did  the  Kerala  Government
 deviate  from  the  provisions  of  the
 Constitution  and  where  actually  was
 the  encroachment  made  on  the  Cons-
 titution  If  the  Governor’s  report
 had  mentioned  all  these  things,  we
 could  have  approved  or  disapproved
 it  on  the  basis  of  that

 As  far  as  the  Governor's  Report  is
 concerned,  I  only  want  to  point  out
 One  thing,  because  I  will  not  have
 ™Much  time  at  my  disposal  The  Gov-
 ernor’s  Report  says  ‘It  is  alleged
 Is  st  not  the  responsibilty  and  duty
 of  the  Governor  to  say  whether  it  35
 true  or  not?  Not  m  one  place  but  in
 several  places  he  has  said  '  is
 alleged  that  such  and  such  a  thing  has
 been  donc”  He  has  said  “the  alle-
 Ration  is  that  the  re-constitution  of
 ‘o-operitive  socieuies  was  being  done
 With  8  view  to  infiltratng  Commun-
 ists  into  the  society”  He  has  given
 the  report  on  the  basis  of  certain  alle-
 gations  Sir,  it  is  the  duty  of  ‘the
 Governor,  when  he  }s  giving  a  report,
 to  ascertain  facts  and  then  say  “In
 My  opinion  "  He  must  say  ir
 the  report  whether  what  he  says  :s  a
 fact  or  not

 Again,  Sir,  there  ads  something  _  be-
 hind  the  Governor's  Report  We  ask-
 ed  for  a  copy  of  the  Governor's  Re-

 *The  document  was  not  treated  as  laid  on  the  Table  ac  the  Speaker,
 subsequently,  did  not  accord  the  necessary  permussion
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 port.  It  was  never  presented  to  us.
 3t  was  said  thet  it  will  not  be  pre-
 sented.  We  asked  for  a  discussion  on
 the  Proclamation  immediately  after
 it  waa  issued.  It  was  said  that  the
 discussion  will  only  be  on  the  एफ,
 After  that,  Sir,  the  Home  Minister
 very  cleverly  comes  and  says  that  he
 will  give  a  summary  of  the  Report.
 The  summary  of  the  report  is  only  an
 essay  on  the  allegations,  the  transfer
 of  a  sub-inspector  or  some  such
 things.  It  is  on  the  basis  of  this  sum-
 mary  that  we  are  discussing  today.
 The  materia)  for  the  Proclamation  is
 the  Report  of  the  Governor

 The  Report  of  the  Governor  must
 specifically  point  out  that  there  is  an
 emergent  situation,  such  and  such
 provisions  of  the  Constitution  have
 been  violated,  he  gave  his  opinion
 and  reported  them  to  the  Government
 but  the  Government  disobeyed  and
 did  not  take  his  opinion,  and  the  Re-
 port  also  should  have  mentioned  when
 he  reported  the  matter  to  the  Presi-
 dent.

 Did  this  grave  situation  arise  only
 efter  729  June?  Where  was  this
 situation  before?  Were  the  Commun-
 ist  Party  isolated  from  ¢he  people
 only  after  320  June,  or  were  they
 wolated  even  before  that?  Therefore,
 Sir,  if  this  Report:  taken  as  the
 basis  of  discussion,  then,  on  the  basis
 of  this  Report  of  the  Governor—I
 sympathise  with  the  Governor—there
 is  no  situation  for  issue  of  a  Procla-
 mation  under  article  356  of  the  Cons-
 titution

 I  only  want  to  take  up  some  pol:t-
 cal  points  mentioned  in  the  Report
 What  is  the  sum  and  substance  of  the
 Report  of  the  Governor?  The  Report
 says  that  the  Communists  are  com-
 pletely  isolated  and  the  Ministers  by
 their  policies  and  conduct  have  crush-
 ed  democracy  in  Kerala.  That  {is  a
 very  serious  thing  The  conduct  of  a
 Ministry  is  followed  by  its  policy.  If
 the  policy  is  bad,  its  conduct  will  also
 be  bed.  But  not  one  instance  has  been
 cited  to  show  where  democracy  was
 crushed  in  Kerala.  If  the  Governor
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 had  taken  ‘each  policy  and  explained
 how  democracy  was  being  crushed,
 that  would  have  satisfied  ws.  Un-
 fortunately,  on  the  opening  day  when.
 the  Azsembly  met  in  Kerala,  in  his
 opening  speech  the  Governor  applau-
 ded  the  policies  followed  by  the
 Kerala  Government.  At  that  time  he
 said  that  these  policies  were  good.  I
 can  understand  the  difference  that
 has  come  about  between  then  and
 now.  What  I  say  is,  if  the  policy  had
 been  bad  after  that,  he  should  have
 pointed  it  out.  What  is  the  policy
 that  has  crushed  democracy  in
 Kerala?  What  is  the  policy  ¢hat  has
 isolated  the  Communist  Government
 from  the  masses?  If  that  had  been
 made  clear,  it  would  have  been  a
 lesson  not  only  to  the  Communist
 Government  in  Kerala  but  it  would
 have  been  a  lesson  to  the  Congress
 Governments  in  other  parts  of  India
 also,  so  that  they  could  have  pursued
 a  policy  where  they  would  not  be
 isolated  from  the  masses

 What  are  the  two  things  that  have
 been  mentioned  in  the  Governor's
 Report?  One  is,  using  of  governmen-
 tal  machinery  to  serve  the  interests
 of  the  Communist  Party  The  most
 important  thing  is,  it  is  said  that  by
 their  policies  and  conduct  they  have
 crushed  democracy  Sir,  has  demo-
 cracy  any  shape  or  colour?  What  is
 the  shape  and  colour  of  democracy”
 My  hon  friend,  Shri  Anthony,  may
 have  his  conception  of  democracy  He
 has  already  expressed  that  here  But
 there  may  be  difference  in  the
 essence  of  democracy  being  impie-
 mented  by  each  party,  by  each  group.

 What  is  the  shape  and  colour  of
 democracy,  I  again  ask?  In  what
 way  has  the  Communist  Government
 in  Kerala  crushed  democracy?  I  am
 at  least  glad  that  the  Report  of  the
 Governor,  the  speech  of  the  Home
 Minister  end  the  speeches  that  lave
 been  made  here,  have  all  levelled  one
 charge,  that  we  have  not  been  sup~
 porting  the  vested  interests  in  this
 country  and  we  have  been  supporting
 the  toiling  masses  in  the  country.
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 I  am  proud  of  that;  let  that  be  record-
 od.  Our  fault  was  that  we  had  been
 supporting  not  the  vested  interests  but
 the  toiling  masses  in  the  country.  That
 ss  the  charge  that  has  been  made
 against  us

 First  of  all,  take  the  police  policy
 it  was  said  here  that  the  police  policy
 was  supporting  only  one  section  Here
 is  a  copy  of  the  statement  which  the
 Chief  Minister  of  Kerala  made  on
 28rd  July,  ‘1957,  which  also,  Sir,  if  you
 will  permit  me,  J  shall  place  on  the
 Table  of  the  House  That  shows  what
 is  the  police  pohcy,  the  new  policy
 enunciated  by  the  Kerala  Chief  Min-
 ister  There  are  two  aspects  of  this
 police  policy  One  aspect  is  that  as
 far  as  life  and  property  of  the  people
 are  concerned,  whether  they  belong  to
 any  political  party,  whether  they
 belong  to  capitalists  or  landlords,  or
 whether  they  belong  to  any  particular
 religion,  as  long  as  they  are  citizens
 of  Kerala  ther  hives  and  properties
 will  be  safeguarded  Therefore,  as
 far  as  this  question  of  saving  of  hfe
 and  property  of  the  people  58  concern-
 ed,  there  38  equality  before  the  law
 I  do  not  want  to  read  this  out,  because
 I  have  only  very  limited  tume  I  have
 marked  the  important  portions  It  है
 said  here  ‘Protection  and  assistance
 to  persons  belonging  to  the  owning
 class  to  which  they  are  entitled  as  the
 citizens  of  the  State”  So  every  citizen
 in  the  country  will  be  guaranteed
 protection  to  Ife  and  property

 What  38  the  change  that  has  come’
 ‘The  change  that  has  come  is  that  as
 far  as  the  masses  are  concerned,  as
 far  as  the  Harijans  are  concerned,  as
 far  as  the  Backward  Classes  are  con-
 cerned,  as  far  as  the  workers  and
 peasants  are  concerned,  there  was  8
 Ppohcy  that  was  being  followed  before
 and  there  78  a  change  in  that  policy
 after  957  How  many  evictions  have
 there  been  in  India?  Lakhs  and  lakhs
 of  evictions  have  taken  place  From
 the  reports  you  will  find  that  in  many
 Places,  it  was  the  police  who  helped
 the  landlords  to  evict  the  tenants,  It
 was  with  the  help  of  the  police  that
 the  tenants  were  evicted.  Therefore,
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 as  far  as  the  democratic  rights  of  the
 people  are  concerned,  as  far  as  the
 democratic  mghts  of  the  political
 perties  are  concerned,  as  far  as  the
 mghts  of  the  peasants  who  have  been
 denied  protection  by  the  Government
 and  the  landlord  and  who  want  pro-
 tection  to  show  that  they  have  been
 laving  at  a  place  for  years  together,
 are  concerned,  the  Communist  Gov-
 ernment  said  that  equality  before  law
 will  be  extended  even  to  the  toiling
 masses  It  was  there  only  for  the
 capitalists  and  for  the  landlords

 When  there  38  a  strike  in  a  factory,
 even  if  it  is  a  peaceful  strike,  the
 police  comes  there  at  the  request  of
 the  capitalsts  for  removing  the
 strikers  If  it  8  a  question  of  planta-
 tions  they  are  removed  from  the
 Estate  Therefore,  this  peace  policy,
 this  new  police  policy  was  not  a  policy
 for  protecting  one  section  of  the  peo-
 ple,  it  was  to  protect  every  section  of
 the  people,  the  life  and  property  of
 every  section  of  the  people  This
 nmght  to  protection  was  extended  to
 that  section  of  the  people  to  whom  ४
 was  previously  denied

 8509  I  do  not  want  to  deal  with  it
 further  Today  it  is  the  I9th  day
 after  the  proclamation  What  is  the
 position  today?  What  is  the  position
 with  regard  to  the  hfe  and  property
 of  the  poor  people?  Here  is  a  copy
 of  a  letter  sent  to  the  Prime  Minister
 where  one  Badungkali,  a  60  years  old
 Harian  woman  descnmbes  how  her
 house  and  other  things  have  been
 destroved  I  have  received  many
 other  ktters  written  after  the  aboli-
 tion  of  the  Communist  Government.

 So  far  as  the  Governor's  Report  35
 concerned,  instead  of  “democracy”,  he
 ought  to  have  used  another  word.  I
 do  not  know  whether  :t  was  a  shp  of
 the  pen  If  he  had  said  “crushing  of
 bureaucracy”,  3३४  would  have  been
 correct.  The  policy  was  not  to  crush
 democracy  The  policy  was  to  crush
 bureaucracy,  the  bureaucracy  which
 only  helped  the  vested  mterests  and
 which  wanted  to  see  to  the  interests
 of  capitahsts  and  the  landlords  Sa
 as  tar  as  the  police  policy  is  concern-
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 ed,  it  is  very  clear,  and  the  Govern-
 ment  wanted  to  meke  it  clear,—and
 they  made  it  clear—that  the  rights
 conferred  by  the  Constitution  would
 be  protected:  that  the  rights  of  free-
 dom  of  the  press,  assembly  and  asso-
 ciation  being  the  essense  of  democracy
 and  guaranteed  by  the  Constitution  of
 our  Republic  shall  be  allowed  to  be
 exercised  by  every  political  party  in
 the  country  and  that  the  police  will
 not  be  allowed  to  use  their  power  in
 maintaining  law  and  order  in  such  a
 way  as  to  suppress  or  resist  the  demo-
 cratic  activities  of  any  political  party,
 whether  big  or  small  and  that  the
 rules  and  practices  which  are  con-
 trary  to  the  essential  basis  of  demo-
 cracy  will  be  changed  That  was  the
 pohcy  The  policy  is  not  a  policy
 which  is  against  democracy

 What  38  the  other  policy?  Take  the
 food  policy  What  is  it  that  the  Kerala
 Government  has  done  which  has
 crushed  democracy?  As  far  as  the
 fundamentals  of  the  Constitution  are
 concerned,  there  28  the  might  to
 equality,  the  right  against  exploita-
 tion,  and  article  40  of  the  Constitution
 says—%t  35  a  directive:

 “The  State  shall  take  steps  to
 organise  village  panchayats  and
 endow  them  with  such  powers
 and  authority  as  may  be  neces-
 sary  to  enable  them  to  function  as
 units  of  self-government.”

 As  far  as  the  directive  principles  of
 the  Constitution  are  concerned,  I  do
 not  know  whether  in  any  other  State
 in  India,  any  leg  slation  has  come  in,
 giving  power  to  the  panchayats  The
 Panchayat  Bill  was  introduced,  and
 the  main  principle  38  decentralisation
 and  democratisation  of  the  adminis-
 tra.ion.  The  Panchayat  Bll  was
 introduced  and  the  Distmect  Councils
 Bill  was  also  introduced  Is  it  crush-
 ing  democracy?  I  want  to  know  how
 the  communist  government  has  been
 feolated  from  the  masses  Whit  are
 the  actions  that  made  that  govern-
 ment  t  get  iteelf  molated  from  the
 meneat?  §=They  said,  “Stop  eviction”

 are  put  in  here  saying  that  these
 co-operatives  have  given  money  to  the
 communist  party,  and  so  on.  What  is
 the  harm  m  a  worker,  if  he  is  a  com-
 munust,  getting  Rs.  4  or  Rs  5  more  per
 day  and  if  he  gets  a  bonus  of  Rs.  200
 or  Rs  200,  what  is  the  harm?

 I  do  not  want  to  go  into  all  the
 questions  that  have  been  raised  here.
 For  instance,  the  question  about  the
 contractors  After  all,  how  many  con-~
 tractors  are  there?

 As  far  as  the  Education  Bull  is  con-
 cerned,  are  we  isolated  from  the
 teachers?  Are  we  .solated  from  the
 lakhs  of  teachers  who  are  m  Kerala
 when  We  tell  them  “We  will  give  you
 security  of  service  We  will  give  you
 the  salaries”?  The  pomt  is,  we  are
 wolated  from  the  managers,  we  arc
 isolated  from  the  landlords.

 The  Debt  Relef  Bill  w  passed.
 About  20,000  people  in  Kerala  have
 been  benefited  by  it.  When  we  pass-~
 ed  the  Act,  when  we  implemented  the
 Act,  we  are  isolated  from  the  massest
 In  fact,  we  are  isolated  from  the
 Hund:  people  who  give  money  to  the
 peavents  and  harass  them.

 Take  food  policy  There,  the
 esaense  of  democracy  was  worked  out
 I  do  not  know  what  the  other  States

 cerned,  $2i  minor  irrigation  works  had
 been  completed  with  the  help  of  the
 pesple.  Every  one  of
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 the  country  in  India,  there  is  a
 here  a  munsiff’s  court  was

 The  people  there
 walk  about  50  to  300  miles  to

 the  munsiff’s  court.  The  Gov-
 erhment,  therefore,  sa:d  that  “you  do
 at

 Ed |

 It  was  done  with

 tution  and  which  were  not  able  to
 earn  their  livelihood  and  get  a  portion
 of  the  results  of  their  labour

 There  छा  a  mght  against  exploitation
 also  which  is  guaranteed  under  the
 Constitution  That  was  preserved  in
 this  case.  I  do  not  want  to  deal  with
 fC  any  longer  I  only  want  to  say  that
 the  :mpression  created  on  this  score  is
 not  correct,  but  incorrect

 As  far  as  the  policies  and  the  con-
 duct  of  the  ministers  are  concerned,
 as  far  as  the  basic  policies  of  the
 Government  are  concerned,  such  as
 the  labeur  pobcy,  the  educaton
 policy,  and  in  fact  any  polscy  of  the
 Government,  nobody  can  say  that  it
 was  crushing  of  democracy  It  may
 be  that  the  right,  if  it  is  a  right,  of
 exploitation  of  one  section  of  the
 people  by  another  section  of  the
 people  might  have  been  crushed  and
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 out  the  things  for  himself.  He  said
 that  i¢  is  not  only  an  economic  gain
 as  far  as  the  co-operatives  are  con-~
 cemed,  but  it  is  something  very
 impertent.  It  has  brought  about  2
 psychological  change  among  the  poor
 toddy  tappers.  I  am  very  sorry  to
 say  this,  however,  about  the  reference
 to  toddy  tappers  by  Acharya  Kripa-
 lani  I  have  great  respect  for  him.
 But  he  does  not  know  about  the  toddy
 tappers  and  others  there.  The  toddy
 tappers  belong  to  a  community.  They
 are  about  40  lakh  people  who  only  do
 this  work.  They  are  the  people  who
 were  hit  by  prohibition.  Prohibition
 is  there,  Now,  they  are  forming  them-
 selves  into  co-operatives,  and  a
 psychological  change  has  been  brought.
 about  In  the  past,  the  poor  toddy
 tapper  had  to  take  away  his  head-
 gear  when  he  saw  the  contractor,  and
 he  would  not  get  the  full  fruit  of  his
 labours  :f  he  did  not  do  so.  Now,
 today,  he  can  keep  his  head-gear.
 The  psychological  change  is  there.
 That  is  why  even  today,  as  far  as
 these  people  are  concerned,  after  the
 Proclamation,  a  number  of  telegrams
 and  letters  received  by  me  show  that
 they  have  lost  their  hopes  The  poor
 agriculturnsts  had  a  love  for  and  had
 hoped  that  the  commumist  government
 would  give  protection  to  them  and  the
 police  would  not  be  allowed  to  run
 after  them  They  knew  that  the  land-
 lords  would  not  harass  them  They
 had  a  new  lease  of  Iife  and  they
 attained  freedom  That  ws  a  psycho-
 logical  factor  As  far  as  the  Kerala
 State  was  concerned,  where  casteism
 was  predominant  and  where  feudal
 slavery  was  prevalent,  especially  in
 Travancore-Cochin.  it  is  feudalism
 that  was  crushed.  I  want  to  know  in
 which  way  democracy  has  been  crush-
 ea

 I  do  not  say  there  was  no  mistake
 There  may  be  omissions  and  commis-
 sions  as  far  as  the  government  !s  con-
 cerned  There  may  be  omussions;
 there  may  be  commissions;  there  may
 be  mistakes  But  as  far  as  the  crush-
 ing  of  democracy  is  concerned,  I  say
 definitely  it  is  wrong  and  there  is  no
 question  of  isolation  from  the  masses.
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 Even  on  this  question  of  isolation

 from  the  masses,  I  may  point  out  that
 after  the  passing  of  the  Nagpur  reso-
 lution,  4६  is  not  the  Congress  that  got
 itself  isolated  from  the  masses.  Only,

 ‘the  Congress  was  isolated  from
 झाल  Masani,  Shri  Ranga  and  Shri
 Rajagopalachar:  and  others.  If  you
 aay  that  there  is  a  big  upsurge  after
 the  Nagpur  resolution,  I  may  say  one
 thing.  Rajaji,  as  a  leader  of  the
 Swatantra  party,  went  to  Ahmedabad.
 ‘He  was  addressing  a  lakh  of  people.
 There  is  a  big  upsurge.  Then,  are  you
 going  to  say  that  there  will  be  no
 implementation  of  the  Nagpur  resolu-
 tion?  Certainly  not  So,  when  there
 is  any  social  legislation,  when  there
 is  any  political  legislation,  which
 checks  the  exploitation  of  the  social
 order,  does  it  mean  that  :t  is  crushing
 the  people,  whether  it  s  done  by  the

 “Congress  Government  or  by  the  com-
 munist  government.  Wherever  it  may,
 those  sections  which  are  opposed
 passed  to  3६  will  come  together.

 I  do  not  want  to  dwell  on  it  any
 fonger  because  my  time  is  short
 About  the  upsurge,  I  will  say  later
 But  I  would  ask,  what  was  the  kind
 of  upsurge  that  was  witnessed  in
 Kerala  and  how  this  upsurge  came
 about.  What  was  the  grave  situation
 in  Kerala  and  who  created  that
 situation?  How  did  that  situation
 come  about?  The  most  important
 point  brought  forward  here  by  the
 Home  Mhinister  and  by  the  other
 speakers  is  that  there  was  a  very
 grave  and  serious  situation  in  Kerala
 and  that  was  the  reason  why  the
 Centre  intervened  I  have  got  the
 statement  of  the  Prime  Min  ster  here

 ‘and  if  you  want,  I  can  read  it  out.
 The  Kerala  Government,  the  Kerala
 Chief  Minister,  did  not  say,  “Picase
 intervene”.  I  was  with  Shri  Ajoy
 Ghosh  when  he  talked  with  the
 Prime  Minister  Nobody  said,  we
 want  central  intervent  on.  It  has  been
 said  that  the  Communist  Party  leaders
 and  the  Kerala  Government  wanted
 central  intervention  If  that  is  the
 reason,  if  we  request  the  Home  Min-
 igter  today  to  intervene  in  Bengal,
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 intervene?  It  is  a  very  lame  excuse,
 which  need  not  be  stated  again  and
 again.  I  will  deal  with
 wards.

 You  speak  of  democracy  and  funda
 mental  rights,  What  has  happened  in
 Kerala?  You  say,  there  was  so  much
 repression  and  suppression  there.  But
 we  can  be  proud  that  as  far  as  Kerala
 is  concerned,  for  23  years,  in  spite  of
 making  open  speeches  saying  that  the
 noses  of  the  Ministers  must  be  cut,
 they  must  be  whipped  in  public,  in
 spite  of  these  speeches  delivered
 openly,  in  spite  of  saying  to  the
 LAS  and  IPS.  officers  that  “The
 Central  Government  is  ours;  you
 must  be  careful  and  you  must  net
 obey  the  State  Government”,  in  spite
 of  such  treasonable  speeches,  the
 Kerala  Government  has  not  used  the
 Preventive  Detention  Act,  because  as
 a  matter  of  policy,  we  said  it  should
 not  be  used  by  any  Government.

 But  what  is  happening  in  Bengal
 today”?  Hundreds  of  persons  are
 detamned  without  tral.  There  is  no
 violation  of  fundamental  mghts  there!
 Hundreds  of  persons  have  been  arrest-
 ed  nobody  knows  what  the  charge  डि;
 not  even  the  man  has  got  an  oppor-
 tunity  to  say  what  he  wants.

 Acharya  Kripalani§  (Sitamarhi):
 When  thousands  of  people  were  will-
 ing  to  go  to  jail,  where  was  the
 necessity  for  promulgating  the  इर
 ventrve  Detention  Act?

 Shri  A.  K,  Gopalan:  What  has  hap-
 pened  in  Punjab  regarding  the  better-
 ment  levy  agitation?  The  Kisan
 Sabha  said,  “We  want  to  talk  with
 you  and  discuss  with  you",  but  never
 did  the  Chief  Minister  allow  that.  In
 Kerala,  the  Government  said,  “In
 sp:te  of  the  fact  that  the  Education
 Act  has  been  passed  and  the  Supreme
 Court  has  given  its  consent  saying
 that  it  is  not  unconstitutional,  if
 somebody  wants  to  have  any  chenge,
 let  us  sit  and  talk  it  out”.  They  eves
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 hed  the  Prime  Minister,  “Wherever
 here  is  difference,  you,  not  as  the
 @eaGer  of  the  Congress-Party,  but  as
 the  leader  of  the  country,  act  as  arbi-
 ator  and  give  your  decision  We  are
 feady  to  abide  by  that”.  But  when  I
 went  to  Punjab  and  there  was  firing
 im  Narur  village,  then  the  Punjab
 Government  said,  “You  must  go  from
 Bere”.  But  in  Kerala,  Shrimati
 Sucheta  Kripalani  was  allowed  to  go
 te  every  place,  she  went  to  every
 place,  saw  the  blockades  and  other
 things  Shri  Sadiq  Ah  was  ready  to
 dead  the  struggle  Other  Congress
 teaders  went  from  place  to  place  We
 told  everybody,  “You  go  and  study
 the  position  and  whatever  you  find,
 you  may  say  to  the  people”  That
 privilege  was  given  But  still,  there
 fs  no  democracy  in  Kerala  and  there
 @  democracy  m  Punjab  and  oth-r
 places'

 What  were  the  kinds  of  speeches
 fat  were  made  openly  m  Kerala?

 “We  are  now  getting  ready  for
 a  fight  different  from  those  of  the
 past  The  object  of  this  meeting
 is  not  merely  to  express  our  pro-
 test  against  the  Education  Act  or
 to  get  it  withdrawn  But  our
 object  is  to  force  the  Communist
 Government  to  resign  हैं  wish  to
 inform  you  that  Kerala  is  going  to
 create  a  precedent  in  pulling
 down  a  Government  through
 means  other  than  the  ballot  box”

 Ths  was  the  speech  made  by  Shri
 P  S  George,  treasurer  of  the  K  PCC
 He  said,  we  are  not  gomg  to  do  it
 through  the  ballot  box,  but  there  are
 other  means,  violent  means,  by  which
 We  are  going  to  do  it.  Then,  Shn
 Mannath  said:
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 movement.  The  leader  of  the  Con-
 gress  Party  gave  a  speech  in  which  he
 said,  “We  are  ready  for  a  civil  war”
 In  this  House,  we  hear  discussion
 about  “civil  war”  The  leader  of  the
 Congress  Party  said:

 “If  at  is  a  civil  war,  we  wiil
 resort  to  that  to  drive  away  the
 Government  ”

 I  do  not  want  to  quote  more  The
 leader  of  the  KPCC  said,  “We  are
 ready  for  a  civil  war’  and  there  were
 open  speeches  about  beating  the
 Ministers  and  all  those  things  (Inter-
 ruption)

 What  was  the  grave  situation?  It
 was  a  pre-planned  conspiracy  to  see
 that  Communist  Government  was
 thrown  out  The  plan  did  not  come
 up  all  on  a  sudden  It  was  done  very
 cleverly  We  have  got  the  clever
 Home  Munster  here  Very  silently,
 slowly,  one  by  one,  the  rehearsal  of
 the  drama  of  liberation  struggle  was
 begun  If  you  have  lime,  I  will  show
 how

 Mr  Deputy-Speaker:
 tume

 I  have  no

 Shri  A  K.  Gopalan:  There  was  the
 woat  struggle  and  there  were  other
 struggles  The  ex-Congress  Chief
 Minister  of  Kerala,  Panampuill
 Govinda  Menon,  said  there  was  a
 liberation  struggle  coming  It  started
 long  before  There  was  a  dispute  in
 a  mill  and  there  was  an  adjudication.
 He  and  a  section  of  the  workers  did
 not  hke  it.  He  said,  “Here  I  am  dec-
 lar  ng  a  liberation  struggle”  Was  it
 a  liberation  struggle  after  June  I2?
 No,  there  were  small  Lberation  strug-
 gles  conducted  before  There  was  the
 student  boat  struggle  Government
 said,  “If  a  committee  38  appointed  and
 wf  they  say  these  changes  must  be
 made,  we  would  make  the  changes
 They  did  not  agree  and  there  was  &
 violent  struggle  But  there  was  not
 even  a  condemnation  of  that  violence
 by  the  Central  Government  or  by  the
 Prime  Minister.
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 {Shri  A.  K.  Gopalan)
 The  conspiracy  began  at  Ooty.  The

 Congress  leaders  went  there.  I  do  not
 want  to  go  mto  the  details....

 Mr.  Deputy-Speaker:  The  hon
 Member's  time  is  up.

 Shri  A.  K.  Gopalan:  I  had  already
 requested  the  Speaker  that  I  want

 e  time,  because  certain  poinis
 have  been  raised  and  they  have  to  be
 explained.

 Mr.  Deputy-Speaker:  The  Spraker
 has  told  me  that  the  hon.  Member
 moust  be  given  25  minutes.  After  30
 minutes,  I  have  rung  the  bell.

 Shri  A,  है,  Gopalan:  I  want  to  show
 how  it  began  At  Ooty  the  Members
 of  the  Communist  Party  in  Parliu-
 ment  met  the  Prime  M  nister  and  sub-
 mitted  a  memorandum  to  him  We
 told  him,  “This  38  the  background  of
 the  struggle  that  is  going  to  come”.
 We  also  quoted  imstances  of  the
 Speeches  made,  organisations  of
 volunteers,  organisations  with  wea-
 pons,  etc  We  told  him  how  on  the
 hope  of  central  intervention,  the
 struggle  was  being  carried  on  We
 also  told  hun  how  communal  organi-
 sations  in  Kerala  had  been  joining
 together.  I  do  not  want  to  enter  inte
 details,  because  I  have  no  t.me.

 As  far  as  Central  intervention  5
 eoncerned,  I  do  not  want  to  quote  the
 report  in  the  papers  about  what  the
 Prime  Monster  said.  We  said,  the
 Centre  should  not  intervene,  The
 Centre  must  say,  if  there  is  direst
 action  anywhere  in  the  conntry  to
 overthrow  and  paralyse  a  Govern-
 went,  it  33  agamst  parhamentry  and
 @emocratic  methods;  it  is  uncons!:tu-
 tional  and  undemocratic  whether  the
 Congress  does  it  or  Congress  he'ps  at
 to  be  done  and  it  must  not  he  there
 So,  democracy  was  mm  danger.  After
 1047,  there  has  been  no  direct  action
 anywhere  and  no  struggle  for  para-
 lysing  and  overthrowing  a  Govern-

 ent,  There  were  struggles—as
 Acharya  Kripalani  said—struggics
 ghould  be  on  specific  issues.  As  far
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 us  ह... !/ /. है  are  concerned,  they  cas
 be  on  certain  demands  and  there  can
 elso  be  compromises.  Here  ic  g  det-
 laration  that  there  is  a  struggle.  The
 object  of  the  struggle  is  to  paralyse
 the  Government.  But  when  it  fs  said
 that  there  is  paralysation  of  a  Gov-
 ernment  then  this  Governmens  does
 not  say  anything;  this  Government
 does  not  give  a  warning.  So,  we  said
 that  the  danger  is  that  this  Guvern-
 ment  did  not  like  their  policy.  What
 did  the  Prime  Minister  say  after  that?
 On  July  6th,  at  Coimbatore,  the  Prime
 Minister  said  that  all  kinds  of  forces
 are  at  play,  castelsm  and  communa-
 lism,  all  that  It  is  a  very  good  state-
 ment  But  when  he  said  that  all
 kunds  of  forces  are  at  play,  on  the
 sarne  day  Mannath  Padmanabhan,  the
 reactionary  leader  and  the  leadcr*of
 the  Nair  Service  Society,  was  being
 taken  in  a  chariot  along  with  Con-
 gressmen  The  Congress  organisation
 and  the  Prime  Minister  could  have  at
 least  told  them  not  to  sit  along  with
 Mannath  Padmanabhan  _  especially
 when  he  has  said  that  he  does  net
 want  violent  conflicts  as  violence  is
 objectionable  and  should  not  exist  in
 a  democratic  state  At  that  time,
 when  the  Prme  Minister  said  this  we
 all  thought  that  the  Prime  Munister
 would  give  a  warning,  he  would  have
 asked  the  Congress  Party,  or  what-
 ever  may  be  there,  for  the  sake  of
 principle  which  the  Congress  says  it
 had  accepted  that  the  Congress  would
 have  nothing  to  do  with  this.  Now  26
 schools  have  been  burnt

 i5  bes

 4n  Hon,  Member:  Question.

 hei  A  K.  Gopatan:  26  schools
 have  been  burnt  I  can  give  you  the
 names  of  the  schools  and  places  f
 can  lay  3६  on  the  Table  to  show  what
 are  the  schools  that  have  been  burnt.
 Buses  have  been  burnt.  Anywhere  in
 Ind  a  have  you  seen  a  struggle  where
 the  struggie  is  to  burn  schools,  where
 the  struggle  was  to  see  that  the
 students  do  not  go  to  the  schodis?
 Where  the  managers  have  opened  the
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 schools  stones  were  thrown,  boys
 ‘Were  pushed  out  of  the  schools  and
 the  blouses  of  the  girls  were  torn
 and  they  were  sent  out  of  the  schools.
 Y  cannot  understand  it.  It  is  anti-
 focial  and  unpatriotic  to  preverit  the
 Boys  and  girls  from  attending  the
 schools.  When  the  managers  are  pre-
 pared  to  open  the  schools,  when  the
 boys  want  to  attend  the  classes  and
 the  parents  are  sitting  there,  half  a
 dozen  people  enter  the  schools  and
 beat  up  the  students.  The  students
 get  scared  and  come  out

 Why  not  the  Prime  Minister  say
 something  about  this?  He  has  sa'd
 that  violence  is  bad.  Then  why  did
 he  not  prevent  it?  After  that,  on
 June  l0th,  there  was  a  press  confcr-
 ence  in  Delhi  where  the  Prime  Mn-
 ster  has  given  expression  to  very
 fine  sentiments.  He  said  that  he  was
 disturbed  that  communal  organisa-
 tions  of  catholics  and  Nairs  were
 being  brought  into  actions.  He  dec-
 lared  ms  opposition  to  Picketing,
 especially  to  school  children.  At  that
 time,  the  school  children  were  picket-
 mg.  50,  even  on  June  l0th,  when
 he  made  this  remark,  the  apprehen-
 sion  was  there  that  the  Congri-s  was
 a  component  of  the  liberat.on  struggle
 committee.

 He  also  safd  on  June  l0th,  and  this
 ig  very  important:

 “I  am  opposed  to  unconst:tu-
 tional  means  at  any  time,  any-
 how,  because  once  you  adopt
 them  they  would  be  justified  in
 another  context.  So  far  as  J  am
 concerned,  I  do  not  propose,  nor
 intend,  nor  look  forward  to,  nor
 expect  any  Government  falling
 down  except  through  normal
 democratic  process  *

 This  was  the  danger  and  so  the  Prime
 Min'ster  said  this  But  what  was  the
 position  of  the  Cabinet?  Wha:  was
 the  position  of  the  Congress  leader-
 ship?  Nothing  was  done  by  them.

 Regarding  the  intervention,  what
 the  State  Government  asked  for  was
 ॥. ३  the  imposition  of  the  military.
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 What  they  wanted  was  intervention
 to  save  democracy.  The  Prime  Minis-
 ter  acted  what  he  said  on  June  6  and
 June  0  namely,  that  violence  should
 not  be  countenanced  so  that  after
 Kerala  there  may  not  be  another  ins-
 tance  where  people  may  point  out
 and  say  that  this  is  the  way  in  which
 we  want  to  drive  out  this  Govern-
 ment  30  that  there  will  be  no  parlia-
 mentary  democracy.  In  a  parlzamen-
 tary  democracy  the  battle  353  at  the
 time  of  the  elections.

 Shr  Thomas  asked:  who  will  win?
 Let  not  myself  and  Shri  Thomas  dis-
 pute  it  Let  the  people  of  Kerala
 decide  it  They  will  decide  who
 should  win  Let  us  leave  it  to  the
 people  of  Kerala

 So  what  I  say  as  that  this  princi-
 ple  was  there  when  this  was  happen-
 ing  in  Kerala  Buses  were  not  al-
 lowed  to  move  and  the  picketing  of
 schools  was  there  Every  day  the
 Chief  Minister  reported  to  the  Prime
 Minister  that  there  was  a  great  dan-
 ger  So  he  said.  you  intervene
 under  article  355  What  is  the  inter-
 vention?  Not  intervention  by  the
 issue  of  a  proclamation.  He  said:  you
 intervene  here  and  now;  you  tell  the
 Congressmen  that  Congress  will  have
 nothing  to  do  with  this.  Instead  of
 doing  that,  they  encouraged  =  direct
 action  against  an  established  gov-
 ernment  The  Home  Minister  has
 quoted  Rajaj:  Here  I  am  quoting
 both  Rajaj:  and  Patanjali  Shastri  and
 other  people  They  have  all  said:
 no,  as  far  as  direct  action  to  over-
 throw  a  Government  is  concerned.  it
 is  unconstitutional,  it  45  undemocratic,
 it  cannot  be  used  and  it  must  never
 be  allowed  The  Prime  Minister  has
 also  said  it,  not  once  or  twice  but
 many  times

 Mr.  Deputy-Speaker:  The  hon
 Member  should  conclude  now.

 Shri  A,  K.  Gopalan:  I  am  conclud-
 ing  I  want  two  or  three  minutes.
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 Mir.  Deputy-Speaker:  I  am  afraid
 िश  would  be  pushing  out  one  Mem-
 ter  of  his  party  from  getting  an
 epportunity.

 Shri  A.  K.  Gopalan:  On  the  23rd
 ‘when  the  Prime  Minister  came  there,
 the  Chief  Minister  met  him  and  there
 was  discussion.  Unfortunately,  when
 the  Prime  Minister  came  what  he
 gaw  was  a  mass  upsurge.  What  was
 this  mass  upsurge?  On  the  previous
 day  all  the  buses,  lorries  and  trucks
 were  busy  transporting  people  for
 this.  The  church  bells  tolled  the
 whole  day  to  get  people.  New  um-
 brellas  were  provided.  because  it
 was  a  rainy  day  New  dresses  were
 provided  and  Rs  2(8{-  per  head  was
 given  to  march  to  the  airport  I  am
 sorry,  it  was  Rs.  2|8!-  per  male  and
 Rs  118|-  per  famale  Shri  Mannath
 Padmanabhan  has  said  that  they  have
 spent  Rs.  50  lakhs  for  this  agitation
 I  will  not  go  into  the  details  of  that
 I  just  wanted  to  mention  how  these
 pecple  were  brought.  Some  placards
 were  printed  with  the  words  “dismiss
 this  Government”  and  distributed  to
 the  people  50,  there  was  a  big
 crowd.  It  was  not  a  mass  upsurge’
 It  was  a  partisan  mass  upsurge  Was
 it  a  political  upsurge?  Was  it  an
 upsurge  of  all  sections  of  the  people.
 Catholics,  Mussalmans  and  _  others’
 Was  १  an  upsurge  of  certain  Hindus
 and  Muslims  against  the  policy  of  the
 Government?  No  It  was  an  upsurge
 by  the  tolling  of  the  bells  m_  the
 church  in  the  name  of  God  saying
 religion  is  in  danger.  Look  at  the
 statement  that  has  been  issued  by  the
 36  Bishops  where  it  is  said:  “in
 the  name  of  God,  in  the  name
 of  religion,  3  you  want  your
 religion,  which  is  in  danger,  go  there,
 ready  to  sacrifice  and  die".  The
 Vatican  Ambassador  was  in  Bangalore
 at  that  time.  I  will  not  go  into  those
 Getails.  So,  this  mass  upsurge  was
 just  a  religious  frenzy.  When  Master
 Tara  Singh  was  arrested,  2  jatha
 came  in  Delhi,  Do  you  call  it  mass
 झुका इटी  The  same  thing  happened
 in  ‘1948.  Do  you  call  it  mass
 upsurge?  In  i936  the  Prime  Minister
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 went  to  Spain  and  he  saw  there  ह
 mass  upsurge.  The  Catholic  chruch
 made  that  upsurge.  He  came  from
 there  and  said  that  it  was  not  e¢
 mass  upsurge.  He  said  that  it  was
 something  organised  to  overthrow  &
 Government.  He  said  that  he  could
 not  support  a  mass  upsurge  to  over-
 throw  a  constitutionally  elected  gov-
 ernment  That  was  what  was  stated
 by  the  Prime  Minister  in  986  but
 not  by  ‘the  Prime  Minister  of  1989.

 An  Hon,  Member:  Prime  Minister
 of  936°

 Shri  A.  है,  Gopalan:  I  am  sorry,
 Shri  Jawaharlal  Nehru  of  936  and
 i959  When  he  came  there  the  Chief
 Minister  of  Kerala  said:  if  there  is
 a  danger,  there  is  a  way  out  of  it,
 Three  suggestions  were  made.  One
 was  an  enquiry  into  the  firings.  We
 are  ready  to  do  it.  Then  there  33  the
 round  table  conference  We  are  ready
 to  discuss  in  a  round  table  conference
 and  7  there  are  points  where  there
 cannot  be  any  settlement  we  are
 ready  to  appomnt  the  Prime  Minister
 as  the  arbitrator  We  are  ready  te
 obey  what  the  Prime  Minister  says

 But  when  the  Prime  Minister  came
 to  Delhi  and  the  Congress  Parlia-
 mentary  Board  met,  the  whole  thing
 was  changed.  They  said  there  was  a
 mass  upsurge  and  a  shift  in  the  peo-
 ples’  views  50  they  asked  for  mid-
 term  elections  and  token  picketing
 they  said  that  token  picketing  ie
 allowed.  What  78  token  picketing?  It
 was  not  token  picketing  that  we
 witnessed  there.  It  was  burning  of
 flags,  marching  towards  the  Collec-
 torate,  seizure  of  the  Collectorste,
 hoisting  of  flags,  seizure  of  the  offices,
 these  were  the  things  that  occurred
 there.  Then  the  Parhamentary  Board
 sad.  suspension  of  the  Education
 Act  and  repudiation  of  all  that  was
 said  in  Trivandrum.  At  the  Press
 conference  of  July  7th  the  Prime
 Minister  said:  it  is  not  my  Intention
 that  the  whole  of  Education  Act
 should  be  suspended;  I  and  my  eol-
 leagues  are  very  greatly  opposed  to
 picketing;  nor  do  we  like  picketing



 et  offices;  we  oppose
 picketing  of  schools  and  transport
 vehicles.  Again,  Sir,  this  is  on  the
 ‘Yh  July,  What  is  the  position  there?
 It  is  not  only  picketing  of  offices  but
 है  ia  seizure  of  the  Collectorate.  It  is
 an  announcement  of  the  9th  August.
 Shrimati  Sucheta  Kripalani  had  gone
 there  and  then  there  was  a  new  pro-
 gramme  of  seizure.  One  lakh  péople
 going  there  and  seizing  the  Secre-
 fariat,  That  wag  the  programme.  So,
 wnen  the  hon.  Prime  Minister  was
 saying  here  again  and  again.  “We
 oppose  this  thing”,  what  was  happen-
 ing  in  Kerala  was  that  it  was  not  only
 ७  violent  movement  but  it  was  a
 movement  of  non-payment  of  taxes.
 Do  not  cultivate  the  land.  Do
 not  give  loans.  Do  not  work.  Non-
 co-operation  was  there.  Work  in
 community  projects  and  other  things
 should  stop.  I  say  that  not  a  single
 word  has  been  said  against  this.  If
 the  policy  is  to  paralyse  and  overthrow
 a  Government,  if  the  Opposition
 parties  talk  of  non-payment  of  taxes,
 no  cultivation,  if  tomorrow  a  legisla-
 tion  is  passed  by  Parliament  whereby
 certain  rights  of  the  exploiting  sec-
 tions  are  curtailed,  if  there  are  riots
 in  Ahmedabad  and  if  under  the
 orderg  of  Shri  Rajagopalachari  we
 say  that  we  will  not  open  the  fac-
 tories  if  the  Nagpur  resolutions  are
 implemented,  what  will  happen?  It
 was  not  only  a  voilent  action,  it  was
 not  only  the  burning  of  schools  but
 it  was  an  action  by  which  they  wan-
 ted  to  paralyse  the  Government.

 Mr.  Deputy-Speaker:  The  hon.
 Member's  time  is  up.

 Shri  A.  ॥ प  Gopalag:  Only  one
 thing  more  and  I  shall  stop.  We  met
 the  hon.  Prime  Minister  on  the  29th
 July.  In  fact,  when  the  hon.  Prime
 Minister  /  sitting  here.  yesterday
 the  hon.  Home  Minister  said  and
 today  Shri  Thomas  also  said  that  we
 had  asked  for  intervention.  I  was
 with  Shri  Ajoy  Ghosh.  We  went  there
 tell  him  that  even  in  spite  of  his
 wernings  and  other  things,  9th
 August  was  there  and  what  was  he
 going  to  do.  Wag  the  hon.  Prime
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 Minister  to  condemn  these  actions  et
 least  now?  What  will  happen  if  the
 People  come  there,  sit  there  and  de
 violent  things?  The  Government  will
 have  to  act.  Today  that  is  take
 as  the  Kerala  Government  having
 sought  Central  intervention.  Ag  fer
 as  the  Government  are  concerned,
 they  were  prepared  to  face  it  if
 came  to  that.  But  as  there  were  ;
 ports  in  the  papers  we  wanted  tes
 ask  the  hon.  Prime  Minister,  “Have
 you  taken  a  decision  to  intervene?”
 The  hon.  Prime  Minister  said,  “Some
 kind  of  intervention  must  be  there
 but  we  have  not  taken  a  decision.”
 To  say  that  the  Chief  Minister  of
 Kerala,  who  is  not  present  here
 wanted  it,  well  so  many  things  can
 be  said  about  him.  He  requested  the
 hon.  Speaker  by  a  telegram  saying that  at  least  he  must  be  represented to  say  something.  Because  there  is
 no  practice  or  convention  here  he  is
 not  here.  The  Chief  Minister  said,  T
 never  told  the  hon.  Prime  Minister
 please  intervene.”  The  hon.  Prime
 Minister  also,  in  his  statement  in  the
 Times  of  India  categorically  said  that
 there  was  nothing  like  it.  Even  then,
 again  and  again  Shri  Thomas  and
 others  go  on  saying  like  this,  that  is, that  it  was  the  will  of  the  Chief
 Minister  of  Kerala  and  everybody wanted  the  Centre  to  intervene  be-
 cause  it  was  in  danger.  It  was
 created  by  the  Congress  Party.  It
 was  created  by  their  leadership.  The
 hon.  Prime  Minister,  I  would  ‘may, instead  of  stopping  it,  abetted  and
 aided  this  thing.  The  hon.  Prime
 Minister  certainly  wanted  that  this
 thing  should  go  on.  When  we  asked
 him,  “Will  you  intervene?”  he  said,
 ‘How  can  I  say  that  I  will  never
 intervene?”  He  did  not  say  that
 the  Central  Government  will  never
 intervene.

 Mr.  Deputy-Speaker:  The  hon.
 Member's  time  is  up.

 Shri  A.  K.  Gepalan:  One  minute
 more.  With  your  permission  I  will
 complete  the  sentence  and  sit  dewn.
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 {Shri  A.  K.  Gopaian}
 The  hon  Prime  Minister  said,  “f

 eannot  say  that  we  will  never  inter-
 vene.”  We  did  not  want  a  categorical
 statement  from  him  that  as  far  as

 ,  the  Central  Government  is  concerned,
 at  any  time  when  any  occasion  arises,
 it  will  never  do  that  but  we  wanted
 enly  to  know  whether  direct  action
 and  things  like  this  had  been  per-
 mitted,  whether  it  had  been  persua-
 ded,  whether  it  had  been  abetted,
 whether  it  had  been  begun  at  the
 mitiative  of  the  Congress  Party  and
 the  Central  Government,  whether  it
 had  been  inspired

 An  Hen  Member:  Conspired

 Shri  A  K  Gopalsn:  I  eam
 giad—by  Acharya  Kripalan,  also  by
 Shrimat  Sucheta  Kripalani  and  also
 inspired  by  the  Congress  Secretary
 This  was  done.  So,  not  only  do  I
 dsapprove  of  this  Proclamation  but
 I  gay  that  it  was  as  a  result  of  a
 reonspiracy  to  overthrow  the  Govern-
 ment  by  using  the  words  democracy
 and  other  things  When  the  legisla-
 ture  was  functioning,  when  the  judh-
 ciary  was  functioning,  when  the  exe-
 autive  was  functioning,  when  every-
 thing  was  there,  for  the  first  tame  m
 the  history  of  India,  after  947  this
 article  356  was  used  It  was  very
 bad  and  the  people  of  Kerala  will
 certainly  oppose  it

 Shri  Jawaharlal  Nehru.  M:  Deputy-
 Speaker  Sir,  I  shall  endeavour  to  the
 best  of  my  ability  to  avoid  the
 present  excitement  and  distemper
 that  comes  from  Kerala  and_  to
 adhere  to  certain  basin  considc
 rations  which  we  have  to  consider
 Many  things  have  been  ‘aid  here  on
 both  sides  of  the  House  which  per-
 haps  were  not  wholly  relevant  to  this
 debate  It  १3१  difficult  to  draw  hard
 and  fast  hnes  in  such  a  debate  Never-
 theless  a  great  deal  has  been  said

 Shn  Dange,  who  spoke  with  his
 usual  fluency  and  ability—and  spoke
 for  a  fairly  considerable  time—said
 many  thinge  But  then  I  wondered
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 and  thought  how  much  can  be  said
 with  what  Httle  content.  I  tried  ६७
 catch  hold  of  what  he  had  said.  There
 were  long  dixquisitions  about  demp-
 cracy,  about  varioug  other  matters,
 about  conspiracies  but  not  too  much
 about  the  points  in  issue  The  whole
 argument  is—and  to  some  extent
 Shri  Gopalan’s  has  been—of  a  deep
 laid  conspiracy  to  put  an  end  to  the
 Kerala  Government

 The  word  democracy  has  been  used
 8  great  deal  here  on  every  side  of
 the  House,  more  especially  on  the
 opposite  side  Shr:  Dange  accused  us
 of  dbeing—I  forget  his  words,  but  he
 said  something  to  the  effect  of  being—
 the  murderers  of  democracy.  A  story
 comes  to  my  mind  of  an  unfortunate
 youngman,  who  went  and  killed  his
 father  and  mother  When  he  was
 hauled  up  before  the  court  he  asked
 for  clemency  on  the  ground  of  being
 an  orphan

 Shri  Sadhan  Gupta:  Do  you  ask
 for  the  same  clemency  after  killing
 democracy?

 Shri  Jawaharlal  Nehru.  Shri  Dange
 was  good  enough  to  say  some  very
 nice  things  about  me  and  to  condone
 with  me  that  I  had  been  removed
 from  the  pedestal  on  which  our  peo-
 ple  had  put  me_!  do  not  personally
 beheve  in  people  being  put  on
 pedestals  and  if  anv  persons  had
 mistaken)y  put  me  on  a  pedestal  it
 is  a  good  thing  that  they  have  re
 Moved  me  (13  ५  good  for  me  and
 g00d  for  them

 Shit  Dange’  referred  aly  to  the
 great  deal  of  disquiet  among  various
 peuple  m  Indsa  including  the  mem-
 beix  of  the  Congres:  Party  about  the
 Step  taker  in  Kerala)  He  was  per-
 fectly  right  का  referring  to  at  or  rather
 an  mentioning  thi,  fact  He  probably
 knows  bccause  the  newspapers  have
 recorded  it  that  the  Congress  Party
 of  Parliament  met  for  three  long
 seszions  confidentially  to  consider
 this  matter  and  people  spoke  there
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 frankly  and  fully  without  any  inhibi-
 tiqns  as  they  should.  Why?  And
 what  was  the  meaning  of  that?  The
 meaning  was  because  the  Congress
 Party,  being  wedded  to  ‘democracy
 apd  constitutional  procedures,  having
 been  conditioned  by  them,  was
 anxious  to  understand  and  know  why
 something  has  been  done  which  was
 criticised  as  being  undemocratic.  It
 shows  the  texture  of  the  Congress
 Party.  Even  when  its  own  Govern-
 ment  had  taken  a  step  of  this  kind—
 a  big  step,  an  important  step—it  did
 not  take  it  for  granted.  It  wanted  to
 argue.  It  wanted  to  criticise.  It
 wanted  to  get  out  all  the  facts  and
 then  to  decide  in  their  individual  or
 in  their  group  minds.  We  found  in
 those  long  discussions  for  three
 evenings  that  broadly  speaking  people
 who  knew  about  what  had  happened
 in  Kerala—and  many  of  them  had
 been  there—were  of  one  opinion.
 Immediately  they  had  no  doubts  Some
 people  who  had  not  been  there  per-
 haps  did  not  know  all  the  facts  and
 were  among  the  original  doubters.
 But  as  the  facts  came  out  before
 them  during  these  long  talks  there
 was  no  doubter  left  so  far  as  I  know.
 But  what  I  was  laying  stress  on  was
 that  this  is  the  approach  of  the  Con-
 gress  rank  and  file  as  well  as  the
 important  members  of  it  This  is
 the  critical  approach  now  If  that  was
 the  approach  of  the  rank  and  file  of
 our  Party,  I  would  beg  of  you,  Sir
 to  consider  whether  those  who  arc
 honoured  by  the  leadership  of  this
 Party  could  do  something  which  was
 so  radically  opposed  to  that  condition-
 ing  through  which  we  had  gone  in  the
 last  generation  ०0  two  spreally.  It
 was  obvious  that  any  such  thing
 would  give  us  the  greatest  disquiet
 and  it  was  only  when  we  were
 compelled  by  orrumetance  that  we
 could  take  suc  8  step  Now  I!
 venture  to  say  that  in  this  matter  not
 only  we,  but  all  of  us,  were  compelled
 by  cireamstances  How  did  those  cir-
 cumstances  arise  is  another  matter
 which  can  be  considered.

 Shm  Gopalan,  towards  the  end  of
 his  address,  laid  some  stress  on  re-
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 pudiating  a  remark  that  has  been
 made  that  even  the  leaders  of  the
 Communist  Party  at  that  juncture
 wanted  intervention.  He  referred  to
 a  visit  which  he  and  Shri  Ajoy  Ghosh
 paid  to  me  just  about  three  or  four
 days  before  this  Proclamation  of  the
 President.  {I  would  not  normally  Hike
 to  refer  to  a  private  meeting,  but  it
 is  he  who  referred  to  it  and  there-
 fore  you  would  permit  me  and  I  hope
 he  will  permit  me...

 Shri  Punnoose:  The  hon.  Home
 Minister  referred  to  it

 Shri  Jawaharlal  Nehra:  I  do  not
 know  about  the  hon.  Home  Minister.
 I  am  talking  about  a  visit  by  Shri
 Ajoy  Ghosh  and  Shri  Gopalan.  There
 are  no  secrets  involved  in  it,  but  I
 would  not  have  mentioned  it  if  that
 particular  incident  had  not  been  men-
 tioned.

 Now,  I  stated  in  pubhe  later,  lest
 there  might  be  any  misapprehension,
 that  the  Chief  Minister  of  Kerala
 had  not  asked  us  to  intervene.  Of
 course  not,  obviously  not.  Mr.  Ajoy
 Ghosh  and  Mr  Gopalan  did  not  in  as
 many  words  ask  us  to  intervene.  But
 I  say  definitely  that  they  left  the
 impression  upon  me  that  nothing
 would  be  more  welcome  to  them  than
 intervention  (Interruptions)

 Mr  Deputy-Speaker:  Perhaps  hon.
 Members  did  not  follow  what  the
 Prime  Mimster  said  He  said  that
 is  the  impression  left  upon  him  It  is
 on  him  that  the  impression  has  been
 left  not  on  the  hon  Members

 Shri  Tangamani.  How
 know  cur  mind”

 Shri  Jawaharlal  Nebru;  In  fact,  Mr
 Ajoy  Ghosh  and  Mr  Gopalan  referred
 to  that  threat  which  had  been  made
 by  that  Samiti,  there  the  Vimochana
 Samaria  Samit,  that  thes  would  =  go
 on  the  9th  of  August  to  the  Secre-
 fanat  with  a  large  crowd  and  trs  to
 eapture  3t

 Naturally,  this  was,  I  thought.  a
 highly  improper  thing  to  do.  But  IT

 does  he
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 (Shri  Jawaharlal  Nehru)
 was  asked,  in  effect:  you  must  stop
 mot  only  that,  but  practically  this
 movement,  or  else,  the  sooner  you
 act  the  better.  Now,  it  is  quite
 beyond  my  capacity—one  could  ex-
 press  one's  feelings  and  any  that  it
 -  undesirable  and  all  that—but  it
 waa  quite  beyond  my  capacity  at  this
 stage,  or  even  earlier  for  the  matter
 of  that,  to  stop  this  tremendous  move-
 ment.  I  could,  if  I  was  in  charge  and
 if  our  Government  felt  so  inclined,
 of  course,  meet,  if  I  may  say  so,  that
 type  of  movement  with  the  coercive
 apparatus  of  the  Government.  That
 ws  a  different  matter.  But  I  knew
 that  no  word  of  mine  would  suddenly
 stop  this  movement  where  it  had
 gone  at  that  stage.  And  they  knew
 %  too  very  well

 So  the  impression  left  on  my  mind
 was  that  the  sooner  this  is  done  the
 better,  the  sooner  this  proclamation
 is  issued  the  better.

 Shri  Punnoose:  The  sooner  you
 condemn  the  better.

 Shri  Jawaharlal  Nehra:  May  I  also
 sey  that  when  this  proclamation  came
 out—naturally  I  am  referring  to  my
 own  impressions—as  I  have  said,  there
 ‘was  a  fair  amount  of  disquiet  in  the
 minds  of  many  of  my  colleagues  in
 the  Congress  Party,  but  there  was
 great  relief  in  the  Communist  Party
 And  this  is  natural;  this  is  quite
 natural.  I  do  not  mean  to  say
 (Interruption)

 Mr.  Deputy-Speaker:  Order,  order

 Shri  Jawsharial  Nehra:  I  do  not
 mean  to  say  that  they  wanted  Central
 intervention  all  along  I  do  not  say
 that.  But  I  do  say  that  a  situation
 had  arisen  which  it  was  becoming
 exceedingly  difficult  for  them  to  face

 I  was  told  it  meant,  might  have
 meant,  well,  very  serious  consequ-
 ences,  large-scale  killing,  something
 And  no  government—communist,  non-
 communist—likes  doing  that.  It  is
 obvious.  Therefore  they  were  in  a
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 great  difficulty.  I  can  quite  |... है
 that  difficulty,  because  any  goverm-
 ment  would  have  been  in  that
 if  it  had  arrived  at  that  stage.  Ané
 there  was  no  way  out  of  it,  either  1... ह
 or  to  face  it  and  those  tremendews:
 consequences,  apart  from  the  tremen-
 dous  damage  done,  I  mean  to  say  lives
 lost,  etc.,  the  consequences  and  the  il-
 will  raised  among  the  people,  ह! .। ह
 that  would  last  a  long  time,  maybe
 till  the  elections  and  after,  whick
 obviously  as  reasonable  politicians
 they  did  not  hke.  Therefore,  what
 were  they  to  do  about  it?  What  could
 they  do?  There  was  no  relief  for
 them  except  by  Central  Government
 action

 Shrimati  Renu  Chakravartty:  Se  st
 7५  being  justified?

 hri  Jawaharlal  Nehru:  I  am  ह. अ
 justifying  9  I  am  analysing  as  much
 as  I  can

 Shrimati  Renu  Chakravartty:
 Analyse  it  yourself  without  bringing
 in  others

 Mr.  Deputy-Speaker:  Order,  order.
 Shri  Gopalan  78  all  attention,  but  the
 other  Members  are  going  on  interrupt-
 ing  I  should  think  that  the  Deputy
 Leader  should  exercise  his  influence
 on  the  others

 Shri  A.  K.  Gopalan:  The  Deputy
 Leader  38  not  saying  anything  because
 he  does  not  want  to  do  it  now.  I
 wanted  to  repudiate  and  say  it  wae
 not  correct

 Shri  Jawaharial  Nehru:  |  would  like
 to  know  his  repudiation,  so  that  I  may
 know  what  it  is

 Shri  A.  K.  Gopalan:  The  repudiation
 is  that  even  now  you  are  saying  that
 we  have  said  “please  intervene  to
 relieve  us”  That  35  what  you  are
 saying

 Several  Hon.  Members:  No  (Inter-
 ruption)

 Mr.  Deputy-Speaker:  He  has  not
 said  that
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 chet  A.  K.  Gopalan:  I  was  present
 rith  Mz.  Ajoy  Ghosh.  What  he  said
 vas  not  that..  .

 Sie  शब्कुला नठिड्कडकर:  Order,  order.
 Yethaps  he  has  not  understood  the
 *vime  Minister  correctly.  So  far  as
 '  could  understand,  he  has  not  said
 hat.

 Gkri  A.  K.  Gopalan:  I  did  not  talk
 mything,  because  the  situation  was
 weated  and  I  wanted  ...

 Mr.  Deputy-Speaker:  Order,  order

 Shri  Jawaharla]  Nehru:  The  actual
 words  used,  to  my  recollection,  were’
 "If  you  cannot  stop  all  this,  the  sooner
 you  act  the  better”  These  were  the
 words  used  the  sooner  you  act  the
 better  Iam  not  saying

 Shri  A.  K.  Gopalan.  The  actual
 words  used  were  “Can  you  tel]  us
 what  ४७  the  decision  you  have  taken?
 Are  you  going  to  intervene”?  That
 35  the  actual  word  that  he  said,  “What
 w  the  decision  that  the  Central  Gov-
 ernment  has  taken”?  We  wanted  to
 know  the  decision  taken  by  the  Cen-
 tral  Government  =  (Interruption)

 Mr.  Deputy-Speaker:  Order,  order
 Now  I  will  request  hon  Members  on
 both  sides  to  have  patience  Let  us
 hasten  to  the  Prime  Minister

 Shri  Jawaharia!  Nehru:  What  the
 hon  Member  said  also  were  the  words
 used:  not  exclusively  Of  course,  he
 used  those  words  too  My  reply,  as
 he  has  already  stated,  was  that  we
 have  not  come  to  a  final  decision,  but
 everything  9  driving  us  in  that  direc-
 tien  «=  (Interruptions)

 Mr.  Deputy-Speaker  Order,  order

 Shri  Jawabarial  Nebrn:  I  do  not
 wish  to  enter  into  verbal  exchanges,
 because  the  matter  33  beyond  merely
 verbal  cleverness  But,  I  do  submit
 that  round  about  the  time  when  this
 Proclamation  was  issued,  we  had
 arrived  at  8  stage  when  there  was  no
 other  way  out  except  disaster  on  a  big
 scale  in  Kerala,  a  holocaust  or  some-
 thing  like  that.  I  do  say—this  is  my
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 ampression—that  this  was  not  only  the
 view  of  a  large  number  of  other
 peopie,  but  by  the  compulsion  of
 events,  many  of  our  Commuzust
 fmends  had  arrived  at  the  same  con-
 clusion,  not  willngly,  but  by  the
 compulsion  of  events

 Coming  to  the  stage  when  this  Pro-
 clamation  was  issued,  I  may  well  say,
 it  was  issued  not  only  because  there
 was  no  other  way  out,  but  because
 there  was  almost  unanimity  that  ०
 should  be  issued

 Shrimati  Renu  Chakravartty:  From
 your  side

 Shri  Jawaharlal  Nehru:  I  am  pre-
 pared  to  admit  that  the  argument  is,
 and  it  should  be  met,  it  ४  all  very
 well  to  issue  it  at  the  stage  it  was
 done,  what  about  the  preceding
 stages”?  (interruption  from  Shrimat
 Renu  Chakravartty)  I  am  putting  the
 hon  Member’s  question  What  about
 the  preceding  stages”  It  was  a  con-
 spiracy  and  instead  of  stopping  :t,
 under  srticle  352  or  some  such  thing,
 you  encouraged  it  in  various  ways’

 Just  a  httle  while  ago,  Shn  A.  K.
 Gopalan  was  good  enough  to  quote
 from  numerous  speeches  of  mune,
 which  I  sad  at  Press  conferences
 again  and  again  condemning  the  direct
 action  that  was  going  on  im  Kerala,
 condemning  the  picketing  of  schools,
 condemning  the  stopping  of  buses,
 condemning  the  so-called  direct
 action  in  Government  offices  I
 said  that  on  three  or  four  sepa-
 rate  occasions  I  may  say,  of
 course,  this  was  not  enough  I
 should  have  said  so  more  often  and
 more  forably  (Interruptions)

 Shri  Asoka  Mehta:  We  are  here  to
 hear  the  Prime  Minister,  not  to  hear
 the  communists  It  is  time  they  stop

 Mr.  Deputy-Speaker  Order,  order
 I  will  request  the  hon  Members
 Majority  of  the  House  is  anxious  to
 hear  the  Prime  Minister  They  are
 not  interrupting  the  Prime  Minister
 alone  but  the  whole  House  They
 want  to  listen  I  will  request  tham
 now  (Interruptions)  Order,  erder
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 .  {Mr.  Deputy-Speaker]
 i  should  warn  hon.  Members  now  that
 %  shall  have  to  take  severe  action  if
 this  is  not  stopped.  I  will  make  an
 @ppeai  to  all  others  also.

 Shri  Jadhav  (Malegaon)  :“Ghri  A.  K.
 Gopalan  was  riot  interrupted.

 Mr.  Deputy-Speaker:  I  would  make
 van  appeal  to  all.

 Shri  Jawaharlal  Nehrn:  I  started  by
 saying  that  I  hope  to  avoid  bringing
 din  the  present  Kerala  excitement  and
 distemper  here.  In  so  far  as  I  am
 concerned,  I  shall  stili  endeavour  to

 @O  30.

 The  cases  may  be  isolated  from  the
 final  act  which  had  become  inevitable
 and  the  preceding  six  weeks  or  six
 months  or  one  year  or  two  years  or
 whatever  you  like.

 We  are  accused  of  some  kind  of
 deep  laid  conspiracy  to  get  others  to
 do  things  which  would  bring  about  a
 situation  which  would  enable  us  to
 act  in  this  way.  I  hope  that  is  a
 <orrect  representation  The  conspiracy
 goes  back  according  to  them  to  within
 48  hours  when  the  Kerala  Govern-
 ment  into  power,  when,  according  to
 S.  A  Dange,  Shr)  Shriman  Narayan
 went  there  and  gave  out  his  opinion
 that  there  was  insecurity  and  law  and
 order  was  in  danger  Shri  S.A  Dange
 is  not  quite  correct  about  that  It  is
 true  that  Shri  Shriman  Narayan  went
 there  because  of  a  previous  engage-
 ment  to  attend  a  meeting  there  of  th
 Kerala  Pradesh  Congress  Committee.
 He  did  not  make  these  remarks  then
 He  made  some  such  remark:  five  or
 six  months  late:

 Some  Hen.  Members:  No,  no

 Skri  Jawaharla)  Nehru:  On  the  fist
 occasion,  what  he  referred  to  was—I
 fhave  enquired  from  him  and  on  the
 strength  of  what  he  said.  I  am  say-
 आइन--छा)  the  first  occasion,  just  at  that
 time,  large-scale  releases  had  taken
 Place  of  people  convicted  of  murder,
 etc  About  that  he  said,  this  is  caus-
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 ing  a  good  deal  of  apprehension.  Five
 or  six  months  later,  he  went  again
 and  then  he  said  that  there  wis  a
 widespread  feeling  of  insecurity.  As
 &@  matter  of  fact,  I  forget  when,  about
 @  year  ago,  last  year,  some  time,  I  also
 ventured  to  say  that  it  had  come  to
 my  knowledge  that  among  the  peuple
 in  Kerala  there  was  this  feeling  of
 insecurity.  There  was  no  doubt  about
 that.  I  am  not  saying  about  what  the
 position  was;  but  many  people  felt
 that  way:  that  is  what  I  say.  I  cannot
 say;  I  do  not  know.  But,  many  people
 felt  this  way;  this  was  a  widespread
 and  growing  opinion.

 Then,  Shri  Dhebar  is  brought  into
 the  picture  as  another  villain  in  the
 piece  who  excited  I  am  sorry  the
 way  his  name  is  repeatedly  brought
 out,  because  I  think  that  Shri  Dheber
 is  a  man  of  the  highest  integrity  for
 whom  I  have  the  greatest  honour.

 An  Hon.  Member:  Can’  help.
 (Laughter)  (Interruption).

 Mr.  Deputy-Speaker:  Order,  order
 Then,  I  shall  have  to  take  some  action

 Shri  Jawaharial  Nehru:  Hon  Mem.
 bers  who  laugh  at  this  would  do  them-
 selxes  no  credit  by  laughing  when  I
 refer  to  an  honoured  person  and  a
 man  of  integrity  It  is  not  a  laughing
 matter  You  may  agree  or  disagree
 There  are  certain  conventions  to  be
 observed  in  decent  society

 I  cannot  go  into  those  details,  but  I
 will  say  this,  The  House  knows,  last
 vear  the  matters  came  up  here  on  the
 motion  of  a  Member  from  the  opposi-
 tion  and.  as  has  been  pointed  out,  the
 Government's  attitude,  my  hon.  col-
 league,  the  Home  Minister's  attitude
 was  not  to  encourage  that  matter  here
 in  the  House,  discussion,  etc.  Ultimate-
 ly  I  do  not  qwte  know—it  has  sort
 of  faded  out—-what  happened  to  it.
 Not  that  we  were  not  getting  disquiet-
 ing  seports  about  various  happenings
 there  The  Home  Minister's  personal
 file  is  full  of  letters  from  the  Gover-
 nor  and  of  letters  to  and  from,  not  80
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 Meny,  but  a  number—to  the  Chief
 Minister  he  wrote  friendly  letters—
 who  asked  why  was  not  a  warning  sent
 under  some  article  of  the  Constitution
 before  the  Proclamation.  As  a  matter
 of  fact,  many  times  friendly  ietters
 were  sent  pointing  out  something
 which  could  be  done  Sometimes  his
 suggestions  were  accepted  by  the  Chief
 Minister,  sometimes  not  So  things
 were  going  on

 Seo,  we  were  disturbed.  But,  the
 idea,  the  whole  conception  of  inter-
 vention  never  came  into  our  mind  हि अ
 was  quite  remote.  We  had  not  thought
 of  it.  The  thing  that  we  did  consider
 when  the  matter  came  up  here  was,
 when  so  many  charges  are  brought,
 would  it  be  desirable  or  advisable  to
 have  an  enquiry  into  this  But,  the
 question  of  intervention,  never  came
 into  our  mind

 To  skip  over  a  lengthy  period,  I  do
 not  wish  to  go  into  details,  two  months
 or  three  months  ago,  I  forget,  when
 we  were  at  Ooty,  I  had  been  reading
 m  the  papers  and  got  some  broad
 reports  about  friction  in  Kerala  But
 I  had  no  real  idea  of  how  much  the
 situation  had  developed  The  first
 timation  I  got  about  this  new  Kerala
 situation  was  from  a  Munster  of  the
 Kerala  Government  It  was  then  that
 I  realised  from  his  words  how  serious
 it  was  and  how  big  it  was  In  fact.  !
 temember  some  rather  odd  words  he
 used  He  said  that  ‘We  have  been
 used,  in  the  past  years,  to  what  we
 call  the  Nehru  crowds.  which  attract-
 ‘d  so  many  people,  but  now  we  see
 ‘he  opposition  people  bringing  these
 trowds  on  us’  He  said  ‘This  3  amaz-
 ‘ng,  this  :s  surprising’  That  remark
 «nd  a  lot  of  other  things  he  told  me
 mpressed  me  that  something  unusual

 was  happening  there  and  I  had  not
 teahsed  it  Later  on  of  course.  other
 facts  and  impressions  came  to  me
 from  other  sources.  from  Congress
 people  and  others

 But  the  first  impression  I  got  wac
 ‘rom  a  Minister  of  the  Kerala  Govern-
 ment,  first  of  all,  a  personal  report
 l  had  a  vague  idea  that  perhaps  by
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 visiting  Kerala,  I  might  be  able  to  do
 something  at  that  stage.

 Then,  when  the  matter  came  up,  the
 question  then  was,  I  think,  that  this
 gentleman,  Mr.  Mannath  Padmanabhan
 had  announced  or  threatened  to  have
 picketing  of  schools  or  rather  to  stop
 the  opening  of  schools  by  picketing
 and  other  ways  This  was  the  sole
 matter  which  came  up  before  us;  some
 Congressmen  had  brought  :t.  We  said
 this  was  utterly  wrong  and  absolutely
 wrong,  and  ‘on  no  account  can  you
 participate  in  it’.  That  was  the  advice
 that  we  gave  There  was  no  other
 issue  before  us

 We  began  to  realise,  however,  that
 whatever  advice  we  may  or  may  not
 give,  events  that  were  happening  in
 Kerala  were  gradually  getting  beyond
 any  reasonable  advice.  It  was  just
 then  that  I  issued,  I  believe,  a  state-
 ment,  coming  down  from  Ooty  0०८
 from  Coimbatore,  in  which  what  I  said
 was—I  think  Shm  A.  K  Gopalan  has
 already  read  out  a  part  of  that  state-
 ment—(and  this  was  the  first  tame
 that  १  used  that  word)  that  this  was
 a  big  upsurge  There  it  was  I  came
 back

 Later  we  found  to  our  surprise  that
 this  thing  was  growing  bigger  and  big-
 ger,  and  one  thing  which  I  had  not
 expected,  none  of  us  had  expected,
 way  that  some  of  the  Congress  people
 there  had  been  prohibited  from  picket-
 ing  of  schools,  they  did  not  do  so_  I
 cinot  speak  about  individuals.  ind.-
 vidual  Congressmen  might  have  done
 5७  F  cannot  sav.  but  official.y  thev  did
 not  do  so  They  did  not  indulge  in
 this  bus  business  alsa  They  did  what
 they  call  token  picketing.  s:x  persons
 performing  some  token  picketing  0
 Government  affices  I  did  not  apprave
 af  this  at  all  None  of  us  did  But  I
 confess  to  you  and  it  may  have  been

 rong  thng  for  us  to  do  that  we
 were  in  afficulty  When  the  matter
 came  up  later  here.  some  days  later,
 we  were  in  a  difficulty  because  people
 had  got  entangled  in  this  thing.  And
 here  was  this  thing  growing  bigger
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 and  bigger;  and  what  we  were
 anxious  about  very  much  was,  in  so
 far  as  it  was  possible,  to
 check  this  movement,  so  far  as  direct
 action  and  all  that  was  concerned,  and
 by  progressive  limitation  or  something
 of  that  kind,  because  we  realised  that
 just  a  command  Don’t  do  it’  had  no
 effect  in  those  circumstances.

 So,  what  was  said,  if  you  remember,
 in  that  resolution  of  the  Congress  Par-
 liamentary  Board  was  a  fairly  strong
 condemnation  of  picketing  buses  etc.
 etc.  and  all  direct  action  of  any  kind,
 in  fact,  but  there  was  a  proviso—and
 you  may  agree  or  disagree  that  that
 proviso  ought  not  to  have  been  made;
 that  is  a  different  matter;  but  in  the
 circumstances,  and  considering  the
 situation  as  it  was,  there  was  this  en-
 tanglement;  we  said,  get  out  of  this
 entanglement,  the  most  you  can  do  for
 the  present  is  to  gradually  withdraw,
 is  to  carry  on  your  token  thing  and
 then  withdraw.  That  was  what  we
 said,  because  we  wanted  them  to  get
 out  of  it  completely  and  to  influence
 others  also  to  do  so.  We  said,  you  can
 have  any  other  demonstrations  if  you
 like,  public  meetings  if  you  like  and
 such  like  things,  but  not  this;  because,
 speaking,  for  myself,  as  I  stated  pre-
 viously,  I  was  against  all  this  direct
 action.  It  is  a  wrong  thing.

 Acharya  Kripalani  in  the  course  of
 his  speech  two  days  ago  said  &  num-
 ber  of  things  in  praise  of  satyagraha
 and  direct  action.  I  am  not  competent
 to  argue  metaphysical  and  philosophi-
 cal  matters  with  him.  I  do  not  know
 if  I  can  say  honestly  that  any  kind  of
 satyagraha  shauld  be  prohibited;  I  am
 not  sure  in  my  mind;  there  may  be
 occasions  when  it  is  justified.  But
 when  we  use  the  word  ‘satyagrahe’,
 surely,  we  should  have  in  mind  the
 basic  elements  of  what  is  satyagraha.
 Surely,  this  House  will  remember  that
 in  the  old  days,  when  satyagraha  and
 all  these  direct  action  movements  were
 pretty  common,  how  Gandhiji  stopped
 the  whole  movement,  because  he
 thought  that  it  was  going  wrong;  he
 stopped  it.  He  even  said  that  he  was
 the  one  and  only  man  in  India  who
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 eould  perform  satyagrahs,  nobudy
 else.  That  was  what  he  sid
 Others  were  not  competent;  or  they.
 could  come  in  individually,  one  by  ene.
 With  all  deference  to  everybody  can-
 cerned,  I  may  say  that  if  what  I  have
 said  is  satyagraha,  then  there  was  n@
 satyagraha  in  Kerala,  none  at  al},
 because  I  have  seldom  seen  any  place
 so  thick  with  hatred  and  incipient
 violence;  it  is  amazing;  it  was  a  case
 of  thick  walls  of  hatred  everywhere,
 group  hatred.  I  say  so  with  all  respect,
 not  being,  or  considering,  myself  ap
 expert  in  this;  but  if  there  is  so  much
 hatred  and  so  much  bitterness  about
 it,  then  it  is  dangerous  to  conduct  any
 satyagraha;  you  may  call  it  by  some
 other  name;  it  is  not  satyagraha.

 Shri  A.  K.  Gopalan  referred  to  my
 going  to  Kerala.  I  might  say  that  }
 had  vaguely  thought  of  going  te
 Kerala  earlier,  But  the  Chief  Minis-
 ter  said  publicly  that  for  the  moment
 he  was  not  anxious  that  I  should  go
 there.  So,  I  did  not  take  up  the  ques-
 tion  of  my  going  there.  Shri  S.  A.
 Dange  is  not  here  at  the  moment,  he
 asked  ‘Why  did  he  not  go  there  at  the
 invitation  of  the  Congress  or  what
 not?’”.  Well,  as  a  matter  of  fact,—
 except  for  any  very  special  reason,  }
 do  not  know,  I  cannot  think  of  it,  f
 do  not  visit  any  State  except  on  the
 invitation  of  that  State  Government,
 whether  it  is  a  Congress  Government
 or  a  PSP  Government  or  a  Communist
 Government.  So,  the  question  of  my
 going  there  did  not  arise.  Shri  Nam-
 boodripad  said  that  I  need  not  go.  But
 later  in  the  month  he  wrote  to  me  that
 he  would  like  me  to  go  there.  So,  for
 three  days,  !  think,  for  three  clear
 days,  I  went  there.  Shri  A.  K.  Gopalan
 referred  to  an  organised  demonstra-
 tion  when  I  had  gone  there.  Of  course.
 it  was  an  organised  demonstration.  I
 know  that  much  of  politics  and  thet
 much  of  demonstrations  as  to  know
 that.  But  organised  demonstrations
 are  also  of  various  types,  sizes,  tempers
 and  all  that.  And  to  some  extent,  I

 judged  by  them,  but  not  much  of
 course.  I  could  realise  that  it  was
 conceivable  that  a  rival  damonstre-
 tion  could  also  be  organised,-—if  not  on
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 deat  scale,-maybe  a  little  smaller,  but
 big  enough,  it  is  quite  possible  I
 gpent  those  three  days  there,  talking
 te  lots  of  people,  hundreds  of  people,
 {  met  them  in  groups  and  as  indivi-
 @uals  almost  every  person  concerned,
 end  I  had  long  talks,  of  course,  with  the
 Ministers  of  the  Kerala  Government
 But  more  than  these  talks,  I  was  try-
 ing  to  sense  :n  some  capacity,  to  sense
 public  feelings,  public  events,  public
 meetings,  crowds  and  demonstrations,
 I  was  trying  to  sense  them,  and  the
 asmpression  grew  upon  me  that  the
 aituation  in  Kerala  was  much  worse
 than  what  I  had  thought  worse  in  a
 particular  way,  that  there  was  abso-
 lutely  no  mccting-ground  left  between
 these  rival  groups  big  or  small,  and
 the  bitte:ness  and  hatred  and  anger
 at  each  otht:  was  prodigious,  I  was
 amazed,  I  did  not  know  how  I  could
 get  a  move  on  with  al)  thi,  and  this
 movement  gong  on  I  criticised  direct
 action  ete  whenervet  I  spoke  I  spoke
 wo  the  Congress  there  and  I  told  them
 too,  but  the  problem  before  me  was
 aot  to  give  a  ph!losophica)  opinion  but
 how  to  deal  with  a  particularly  diffi-
 eult  situation  I  suggested  rather  as
 @  side  issue,  which  m  ght  do  somc  good,
 am  regard  to  the  Education  Act  why

 ot  talk  to  the  critics  of  this  Act  in
 gegard  to  the  controversial  clauses?  IJ
 was  glad  that  the.  agreed  to  do  so
 Thereafter,  I  met  the  managers  and
 bishops  and  various  people  concerned,
 the  Nair  Service  Society  and  others—
 the  Congress  had  nothing  to  do  with
 thus  because  the  Congress  as  such  was
 not  concerned  with  the  schools  at  all
 Those  peoples—I  regretted  then—were
 not  enthusiastic  about  this  proposal  to
 have  talks  The  reason  they  gave  was
 not  without  force  They  said  that  pre-
 viously  they  wanted  to  have  talks,  but
 they  did  not  take  place,  and  now  with
 all  this  controversy  when  the  atmos-
 phere  was  so  thick  with  suspicion,  how
 could  thcy  have  talks,  there  must  be
 something  in  :t

 Nevertheless,  I  reminded  them  that
 the  Jesson  I  had  learnt  from  Gandhiji
 was  always  to  be  prepared  to  talk
 even  with  the  enemy  Do  not  give
 up.  You  need  not  give  up  what  you
 consider  you  principles,  but  talk.  How-
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 ever,  I  could  not  convince  them,  [  am
 sorry  ButI  realised  that  that  was  not
 the  major  issue  The  Education  Act
 had  long  ceased  to  be  the  major  issue.
 Therefore,—I  saw  no  way  out—I  sug-
 gested  to  the  Chief  Minister  and  the
 other  Ministers  of  the  Kerala  Govern-
 ment  that  their  only  way  was  an  elec-
 tion  Mind  you,  not  Central  interven-
 tion  There  was  no  question  of  Central
 intervention,  but  an  election  asked  for
 by  them  That  was  a  proposal  I  said
 that  I  thought  that  this  position  could
 not  be  dealt  with  merely  by  admoni-
 tion  or  by  strong  language  because—I
 use  the  word  for  both  sides—it  was  a
 hysterical  position  Everybody  was  in
 a  State  of  hysteria  I  am  leaving  out
 the  question  of  justification  or  other-
 wise  There  was  this  hysteria,  anger
 and  hatred  and  imeipient  violence,
 breaking  out  of  violence  May  I  say—
 a  fact  whith  I  did  not  quite  know—
 that  pi  opje  in  some  parts  of  Kerala  are
 in  thc  habit  of  carrying  about  long
 knives  with  them  and  they  are  not
 averse  to  using  them  if  their  tempers
 rose?  This  k  nd  of  thing  was  happen
 ing  from  day  to  day,  we  heard  of  stab-
 bings

 So  I  suggested  elect  ons  I  did  not
 expect  elections—  of  course,  I  am  not
 so  «mple-minded  as  to  expect  it—to
 solve  tunis  problem  But  what  I  was
 arming  at  was—to  use  a  word  which
 has  been  used  m  connection  with  Euro-
 ptan  and  world  problems—some  dis-
 engagement  This  sword,  as  you  know,
 has  been  used  in  Europe  about  Ger-
 many  and  other  problems  I  sad  I
 wanted  some  disengagement  and
 wf  they  decided  to  have  electiona,
 then  the  situation  would  change
 They  would  not  set  about  to  embrace
 each  other,  but  this  bitterness  would
 change,  peop'e  would,  in  a  month  or
 two,  begin  to  think  of  the  elections
 and  start  preparing  for  them.  No
 doubt,  they  would  use  strong  language,
 but  st  would  be  a  different  thing  This
 movement  etc.  would  also  be  over  and
 then  it  would  be  time  to  talk  about  the
 Education  Act  and  other  matters  This
 was  the  suggestion  I  made  before  I
 came  away
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 After  I  came  back,  here  on  two  or

 three  occasions  I  repeated  this  either
 in  Preas  confernce  or,  I  think,  in  a
 letter  to  the  Chief  Minister  and  in
 various  ways,  because  I  felt  that  was
 the  only  thing  one  could  do.  After  all,
 what  else  could  one  do?  There  were
 two  courses  open.  One  was  to  try  to
 erush  this  agitation  by  coercive
 methods.  I  did  not  think  it  was  feasi-
 bie;  2t  was  possible  with  the  help  of
 the  police  and  the  army  to  crush  any
 agitation,  however  big,  but  the  cost
 would  have  been  frightful  and  the  con-
 sequences  would  have  been  even  more
 frightful.  Maybe,  I  am  wrong  in  this
 The  Kerala  Ministers  said  that  if  this
 hanpened.  the  whole  thing  would  fade
 away.  But  I  think  they  were  quite
 wrong,  at  that  stage  any  way;  I  do  not
 know  about  some  early  stage

 The  other  alternative  was  for  the
 agitation  etc,  to  continue  and  continue
 and  continue;  which  also  was  terrible,
 because  government,  as  it  was,  became
 impossible  The  House  can  well  :ma-
 gine  that  there  was  not  much  of  a
 normal  government  functioning  It
 was  functioning  in  the  sense  of  the
 officers  and  other  peop'e  being  there,
 but  the  normal  work  of  Government
 could  not  go  on  when  every  Minister
 had  to  dea]  with  the  situation  and  did
 not  know  what  might  happen—with
 stabbings  going  on,  firings  gomg  on
 somewhere,  demonstrations,  arrests,
 jails  full,  etc.  It  could  hardly  go  on  in
 a  small  State  hke  that  with  the  per-
 centage  of  people  arrested  being  tre-
 mendous.

 So  that  I  would  see  no  outlet  except
 some  disengagement  And  I  thought
 that  the  only  way  of  disengagement
 was  elections,  I  wou'd  again  beg  to
 point  out  that  elections  did  not  mean
 Presidential  Proclamation  at  all.  In
 fact,  it  would  have  been,  more  or  less,
 on  their  initiative,  an  advantage  to
 them  in  many  ways.  I  put  it  to  them
 in  this  way.  No  doubt,  they  must  have
 considered  it  among  themselves,  but
 ultimately  they  were  not  agreeable  to
 that.  I  stuck  to  this  advice  even  to
 the  fast.  Once  or  twice  I  thought  that

 was  a  possibility  of  their  accept-
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 ing  this  advice.  But  ultimately  they
 did  not,  When  they  knew  that  the
 alternative  was  Presidential  Proclama-
 tion  and  elections—the  first  was  only
 élevtions—they  realised  that  complete-
 ly,  because  in  spite  of  sometimes
 Wrong  notions,  we  can  think  intelli-
 8eNtly  about  these  consequences.  They
 knew  that

 Now,  the  clear  choice  before  them
 w&s  to  ask  for  elections  or  to  permit
 the  President  to  take  action  and  then
 have  elections  I  have  no  doubt  that
 they  must  have  considered  this  choice
 céfefully  and  long.  And  they  came  to

 €  conclusion,  I  imag  ne-—this  is
 FULsswork—that  asking  for  eleciions
 WOU\ld  be  some  kind  of  a  confession  of

 Shri  0  D,  Pande  (Nain:  Tal):  Dan-
 Ber  of  losing

 Shri  Jawaharlal  Nehru:  and  they
 WOuld  not  be  able  to  blame  the  Cen-

 Government  so  much  ‘We  will
 stick  to  the  end  The  think  will  come.
 But  then  we  can  hold  the  banner  of
 democracy  against  the  Central  Gov-
 emmment’  That  is  a  clear  and  unvar-
 nished  account  of  things  that  happen-

 Here  we  were  struggling  for  pre-
 venting  this  thing  happening,  trying  to
 find  some  way  out,  because,  naturally,
 not  merely  because  of  our  love  for
 theretical  democracy  but  because  of
 the  practical  aspects  of  this  and  the
 POSs:ble  consequences  of  it,  we  did  not
 want  that

 Now,  think  of  another  httle  thing
 But  it  is  important  It  would  have
 been  greatly  to  the  advantage  of  the
 Central  Government  :f  it  wanted  to
 put  the  Kerala  Government  and  the
 Communist  Party  more  and  more  in
 the  wrong  It  would  have  been  great-
 ly  to  its  advantage  to  have  stayed  this
 action  a  few  days,  because  by  so  daing
 the  s;tuation  in  Kerala—I  have  no
 doubt—would  have  become  mach
 WOtse  It  wag  going  forward  towards
 disaster.  That  would  have  forced  thé
 Government  there  to  take  more  afd
 MCte  action,  suppresive,  courctys
 action,
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 Sheimati  Renu  Ohakravartty:  ‘You
 talk  of  saving  the  Communist  Party
 at  every  stage!

 Shei  Jawaharie)  Nehru:  That  was
 realised  by  Shri  Ajoy  Ghosh.  When
 he  came  to  me,  he  said:  ‘Tf  you  want  to
 act,  act  quickly;  don’t  delay’.  Because
 i¢  was  obvious  that  the  situation  had
 become  such  that  there  was  not  a
 shadow  of  a  doubt  that—President’s
 Proclamation  or  not-—-we  would  have
 to  come  in  whether  with  the  police  or
 whether  with  the  Army,  cal!  it  what
 you  Uke,

 it  has  been  repeatedly  said—and  I
 ०७९  I  am  not  referring  to  wrong  arti-
 cles—that  under  article  352  of  the
 Constitution

 १६  hes.

 Shri  €.  D.  Pande:  355

 Shri  Jawaharial  Nehru:  352,  353  or
 355,  that  we  should  have  helped  =  It
 is  not  quite  clear  to  me  what  is  meant
 by  that.  Even  before  the  President's
 Proclamation  I  put  it  straight  to  the
 Chief  Minister,  ‘What  kind  of  help  do
 you  expect  from  us?”  They  never  ask-
 ed  for  any  kind  of  help  which  we  did
 not  give.  He  said:  ‘We  are  thinking
 in  terms  of  moral  help  and  not  physi-
 cal  help’,  moral  help  meaning  thereby
 that  we  should  have  coadenuid  this
 movement  much  more  strong  y  than
 we  did  I  did  candemn  it  But  I  was
 quite  clear  about  :t.  I  condemned  the
 form  of  the  movement  because  I  ob-
 jected  to  this  picketing  business.  But
 I  did  not  condemn  the  expression  of
 the  people's  will.  I  think  they  were
 justified.  I  said,  you  can  do  it  any
 way  you  like;  but  these  forms  at
 Yeast  are  not  right,  I  used  these  very
 words.  Do  not  for  Heaven's  sake  call
 it  satyagraha  or  anything  because  in
 my  opinion  a  movement  which  was
 full  of  anger  and  hate  cannot  be  called

 tyagreha.  I  said,  have  your  move-
 ment.  How  can  I  condemn  a  move-
 ment  which  is  people's  expression?
 Bat  tet  it  be  apart  ‘from  this  kind  of
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 direct  action.  Nobody  listened  to  me;
 and,  probably,  nobody  would  listen  to
 me  in  those  circumstances,  It  has  bean
 repeatedly  said  that  under  some  arti-
 cle  or  otherwise  we  should  have  come
 to  their  rescue.

 About  a  year  or  more  than  a  year
 ago,  that  is  just  after  a  year  of  the
 coming  into  power  of  the  Government
 in  Kerala,  the  Chief  Minister  delver-
 ed  a  speech  which  attracted  a  good
 deal  of  attention  at  the  time  simply
 because  m  his  speech  the  words  ‘civil
 war’  came  m.  It  was  not  really  um-
 portant.  But,  nevertheless,  it  was  an
 interesting  speech,  interesting  in  the
 sense  of  the  working  of  the  mind
 behind  it  I  have  got  a  note  about  it.

 “The  Chief  Mimster  of  Keralz
 warned  the  opposition  parties  that  if
 they  jointly  tried  to  oust  the  commu-
 nist  Kerala  Government,  it  would
 divide  the  peop'e  into  two  camps  and
 create  disruption  in  the  country  This,
 Mr  Namboodmpad  felt  will  mevitably
 lead  to  a  situation  in  which  the  two
 contending  groups  will  be  forced  to
 embark  on  8  policy  of  mutual  annihi-
 lation  leading  to  a  national  tragedy
 It  was  a  similar  situation,  he  added,
 that  icd  to  the  protracted  civil  war
 m  China”  (Interruption)

 This  speech  was  delivered  on  the
 3ist  May,  ‘1958,  more  than  a  year  ago
 But  now  forgetting  as  to  whose  fault
 it  was,  the  fact  is  that  in  Kerala  a
 situation  arose  when  not  only  all  the
 Opposition  groups  but,  if  I  may  say
 so,  all  the  people,  the  people  who
 belong  to  no  groups,  the  neutral  peo
 ple—they  are  non-polit:cal  peop’e—
 all  of  them  joined  together  against  the
 Government  and  its  supporters  And
 this  very  thing.  in  a  sense,  the  then
 Chief  Minister  referred  to,  that  there
 wil  be  two  contending  groups  facing
 each  other  This  situatron  was,  in  fact,
 created.  Sometimes,  even  leading
 members  of  these  groups  talked  in
 amazing  terms  of  annihilating  the
 other  group  as  :f  it  was  conceived  at
 all  posmble,  as  if  the  communist
 party  or  Government  could  annhilate
 the  rest  of  Kerala  or  as  if  the  opposi-
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 tion  groups  put  together  could  annihi-
 jate  all  the  communists  and  their
 sympathisers  ‘They  are  both  ridicul-
 ous  propositions  But  it  shows  to
 what  extent  the  feelings  had  gone
 when  people  talked  in  this  way

 Now,  I  read  this  little  speech  of
 Shr  Namboodripad,  which,  m_  the
 context  of  civi]  war,  he  subsequently
 explained  somewhat  But  I  attached
 really  no  importance  to  it,  the  civil
 war  part  of  it,  at  that  time,  that  is
 35  month,  ago  m  May—to  his  think-
 ing  of  everybody  else  combining
 against  his  Government  This  way  of
 thinking  of  the  communist  party  and
 ats  supporters  being  one  group  against
 the  world,  against  everybody  else,  one
 the  selected  and  the  elect  and  the
 other  having  the  presumption  to  come
 together  to  oppose  it,  38  a  line  of
 thinking  which  seems  to  be  s)ightly
 odd

 When  I  met  some  of  the  members
 of  the  Kerala  Government  I  put  3६  to
 them  How  38  it  that  you  have  manag-
 ed  to  make  everybody  against  you—
 everybody  meaning  apart  from  their
 own  party  and  supporters—all  parties
 outside  your  group  and  your  sup-
 porters,  even  some  people—I  do  not
 know  who  they  are—who  call  them-
 selves  Marxists  or  Revolutionary
 Marxists  or  Socialists,  the  RSP?  I
 asked  By  what  alchemy  have  you
 made  all]  these  people  your  opponents?
 I  used  this  word  m  this  context  They
 were,  as  usual,  taking  it  out  of  the
 context  and  putting  it  in  the  papers
 m  their  own  context  I  said,  this  is
 an  astonishing  failure  on  your  part-—
 I  was  not  referrmg  to  the  govern-
 mental  measures  or  others  I  said,
 you  are  losing  support  of  all  these
 people  who  are  not  intimately  attach-
 ed  to  you’  I  said,  I  was  astonished.
 I  do  not  think  they  gave  me  an  ade-
 quate  answer  I  do  not  think  it  is  an
 adequate  answer  to  say  that  the  com-
 munal  institutions,  the  capitalists  and
 the  Nairs  and  the  other  people  have
 abused  and  misused  the  people  and
 {ncited  them  to  do  this.  That  is  not
 the  answer
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 Of  course,  people  who  were  चीड़ाहफ़ान,
 ing  the  communut  party  and  the
 communist  Government  were  ald
 sorts  of  people  There  are  plenty  of
 reactionaries  in  them.  Who  denies
 that?  There  are  plenty  of  communal
 ists  in  them  not  functioning  come
 munally,  but  those  at  other  times
 functioned  communally.  You  may
 gay  today  they  are  functioning  com-
 munally  It  is  immaterial.  The  point
 here  is,  all  these  people—remember
 however,  though  you  divide  all  people
 into  organised  parties,  but  most  of  the
 humanity  remains  outside  organised
 groups,  whether  it  is  in  election  of
 whether  it  is  movement—were
 opposed  Much  depends  upon  फा
 which  side  the  sympathy  of  that  un-
 organised,  non-political  mass,  goes

 I  have  no  doubt  that  in  the  present
 instance,  these  non-pohtical  lot,  such
 as  they  are  in  Kerala,  had  all  shifted
 over  to  the  opposition

 ~
 groupe

 (Unterruption)
 An  Hon.  Member:  Wrong’
 Shri  Jawaharlal  Nehbra:  9  may  be

 wrong  I  am  only  giving  my  ह...
 sion

 Shri  विन"  Not  the  toddy  tappers
 An  Hon.  Member:  Except  the  toddy

 tappers
 Shri  Jawaharlal  Nehru:  Shr

 Gopalan  read  out  in  the  course
 of  his  speech  an  old  lady's
 pathetic  letter  I  do  not  know  what
 his  purpose  was  in  reading  it.  If  he
 hkes,  I  can  send  him  many  letters
 from  old  ladies  and  old  men  which
 I  get  from  day  to  day  from  various
 places,  includmg  Kerala  Unfortu-
 nately,  many  of  these  communications
 from  Kerala  are  disturbing.  The
 other  day  in  this  House,  Shri  Gopalan
 and  his  colleagues  rather  warmed  up
 on  one  occasion  on  a  question  of  an
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 statements  have  probably  some  trath
 in  them.  I  tried  to  enquire  into  every-
 one  of  them  Some—I  found—had  no
 Dasis;  some  had  some  truth  But  the
 other  aspect  was  ths;  a  number  of
 messages,  telegram,  and  letters  have
 Deen  coming  in  about  attacks  of  com-
 munists  on  the  others—stabbing,  th<
 and  that.  In  fact  only  two  or  three
 days  ago,  one  of  the  oldest  persons  I
 know  in  Kerala,  a  friend  and  col-
 league  with  whom  I  stayed  29  years
 ago  at  Trichur,  Kuroor  Namboodin-
 pad

 Shri  V  P  Nayar:  He  38  also  called
 Kambi—kambi  means  telegram-~
 Namboodiripad,  which  means  that  he
 is  capable  of  sendmg  any  number  of
 telegrams

 Shri  Jawaharlal  Nehru’  Anyhow,
 on  Independence  Day,  he  was  going  to
 attend  the  celebration  of  Independ-
 ence  Day  or  coming  back—I  forget
 The  poor  man  was  pulled  out  of  his
 car  by  people  who  are  described  as
 communists  He  was  given  a  thrash-
 ing  He  was  rescued  and  taken  to  a
 hospital  and  he  is  st:ll  in  a  hospital
 That  is  the  kind  of  thing  Cnter-
 ruptrons)  I  want  you  to  visualise
 this  picture  m  Kerala,  with  this
 tremendous  anger,  hatred,  discontent
 anger  with  cach  other,  polarisation  of
 two  groups  and  so  on  Leave  out  for
 the  sake  of  argument  which  5  the
 bigger  and  which  is  the  smaller  7
 have  no  doubt  that  im  the  circum-
 stances  one  was  much  bigger  than  the
 other  but  leave  that  out  Here  was
 a  situation  and  a_  tendency  to  use
 knives—not  only  a  tendency,  but  the
 actual  use  of  knives  Now  it  os  a
 grave  danger  One  could  see  it
 happening  This  would  go  worse  and
 worse  and  in  fact  stabbing  al)  over
 the  place,  this  man  stabbing  that  man
 and  thus  a  situation  arises  which  it  is
 not  ensy  for  even  the  best  of  police
 to  deel  with  You  cannot  deal  with
 this,  xf  all  individuals  have  to  stab
 somebody  else  It  is  not  a  questian
 of  a  crowd  Because  of  this  we  felt
 that  something  had  to  be  done  to  stop
 thie  and  we  took  this  action.  We
 a@vined  the  President  rather  to  take

 ह; द  T8D~8,
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 this  action  We  might  as  well,  as  I
 said  before,  waited  because  every  day
 that  we  waited  would  have  made  the
 justification  of  that  action  more  But
 that  would  not  be  proper  because  that
 would  have  been  at  the  cost  of  the
 people  of  Kerala  and  at  the  cost  of
 greater  bitterness  and  conflict.  As  a
 matter  of  fact,  eversince  this  action
 has  been  taken—I  do  not  say  that
 there  28  complete  peace  all  over
 Kerala,  but—the  situation  is  infinitely
 better  Oceammonally,  something
 happens  in  two  or  three  districts.  But
 broadly  speaking,  people  have  quieted
 down  and  they  are  getting  out  of  the
 terrific  condition  m  which  they  were
 in  As  I  said,  I  cannot  expect  them
 suddenly  to  develop  an  exceeding  love
 for  each  other  quickly

 Now,  m  the  course  of  the  debate,
 reference  has  sometimes  been  made  to
 communism  and  communist  party  and
 all  that  In  connection  with  the  Com-
 munist  Party  in  Kerala  or  the  Gov-
 ernment  in  Kerala,  naturally  that  sub-
 ject  has  to  be  considered  But  I  do
 not  think  that  this  35  the  tume  067
 occasion  for  us  to  discuss  communism
 or  Marxism  or  even  the  wider  impl:-
 cations  of  the  communist  parties  im
 the  world  or  even  here  Not  that  I
 am  averse  to  any  talk  on  the  subject
 but  it  must  take  place  in  the  proper
 context,  but  not  tied  up  to  an  umport-
 ant  local  wsue  lke  Kerala  which
 arouses  so  much  passion  I  do  not
 agree  with  much  that  has  been  said
 on  this  side  or  on  that  side  I  am  no
 communist  I  do  think,  if  I  may  say
 so  with  all  respects,  that  what  may  be
 called  communnt  theory  1s  rather  out
 of  date  Ido  feel  so  One  big  virtue
 in  it—not  so  much  the  communist
 theory—is  the  normal  socialist
 approach,  being  for  the  under-
 dog  That  :s,  the  normal  socialist
 approach  Whether  you  come  up  to
 it  or  not,  that  is  a  bg  thing  There  is
 much  good  thing  9  communism  that
 people  should  learn  and  certainly  m
 the  advanced  communist  countries
 Nevertheless,  I  think  that  the  com-
 munist  theory  is  out  of  date  and  more
 especially,  the  apphcation  of  &  in
 vanous  odd  countries,  the  application
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 based  on  same  other  application,  is
 utterly  wrong.

 Shri  Dange  aceused  or  rather  said
 that  he  objected  to  being  told  that
 he  had  no  roots,  in  this  country—he,
 meaning,  a  communist.  Now  that
 charge,  not  referring  to  Mr  Dange  or
 to  any  particular  individual,  has  a
 very  great  deal  of  relevance  to  the
 group.  I  am  not  for  a  moment  criti-
 cising  anybody.  But  I  say  :t  almost
 inevitably  follows—this  kind  of  thing
 and  that  is  the  basic  difficulty  It  ४5
 not  the  communist  theory,  the  econo-
 mic  theory  We  may  agree  with  35;
 we  may  not  agree  with  it  It  does
 not  matter.  We  may  vary  it  as  even
 communist  countries  are  varying  :t—
 but  not  the  communist  outside  the
 communist  countr.es'  This  business
 of  not  having  roots—I  think—is  a
 dangerous  thing  I  do  not  say  that
 because  you  have  no  roots,  you  are
 powerless  You  may  gain  all  kinds
 of  authonty  and  power  but  the  result
 is  this  Not  having  roots,  your  power
 is  not  easily  used  for  the  basic,  con-
 struction  It  35  power  for  destruction,
 rather  than  for  building  up  from  the
 roots  That  is  a  long  argument  and  I
 am  not  going  into  it  Whatever  it  35,
 it  is.  I  do  believe  this  applies  not
 to  India  only  but  to  other  countries.
 It  is  only  on  the  roots—you  may  cal)
 them  what  you  lke,  cultural  roots,
 nationa}  roots,  basic  roots—you  may
 add  anything  from  outside  Other-
 wise,  you  may  remain  static,  so  you
 must  add  Add  anything  you  hke  to
 it  but  build  on  these  roots  If  you
 are  uprooted  in  mind  or  body,  then
 anything  you  have  3३  like  a  pot  un-
 connected  with  earth—separate  pots
 That  is  the  difficulty,  And  the  real
 difficulty  is  all  these  suspicions  in
 these  which  had  come  here;  they  have
 little  to  do  with  the  basic  economic
 approach  You  may  agree  or  not.  But
 this  difficulty  of  rootlessness  and  look-
 mg  eclsewhere—it  is  that  which
 creates  those  difficulties  and  suspi-
 cions  in  those  minds.
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 Shri  Pusmeose:  Ig  it  our  fault  that
 we  look  to  Delhi  from  Trivandrum?

 Interruptions).

 An  Won.  Member:  Not  to  Moscow?
 They  look  more  to  Moscow  than  to
 Delhi

 Shri  Jawaharlal  Nehru:  I  did  not
 quite  follow,  Sir

 Mr.  Deputy-Speaker:  Is  it  our  fault
 that  we  look  to  Delhi  from  Trivan-
 drum?—that  is  what  he  ts  saying.

 Shri  Jawaharlal  Nehra:  You  do  not
 look  to  Delhi;  vou  sit  in  Delhi  But
 apart  from  this,  let  us  look  at  it  from
 another  point  of  view

 I  am  no  communist,  but  I  am  cer-
 fainly  not  an  anti-communist  either
 and  I  want  to  declare  it  I  do  no
 believe  in  this  anti-ism,  people  get
 {mghtened  of  these  things  I  am  a
 posit've  individual,  not  a  negative
 individual  I  hold  a  certain  faith

 Acharya  Kripalani:  Thes  do  not
 accept  you  are  not  an  =  anti-Com-
 munist

 Shri  Jawaharlal  Nehru:  We  have
 arrived  at  a  stage  in  the  world,  trying
 to  shift  ourselves  for  a  minute  or  two
 to  a  larger  stage,  when  every  attempt
 rms  being  made  for  this  kind  of  dts-
 engagement,  discntanglement,  to  get
 out  of  the  cold-war  in  order  to  avoid
 the  hot-war  Well,  so  far  as  we  have
 been  concerned,  in  this  country,  we
 have  endeavoured  in  our  own  small
 way  to  help  in  that  process,  because
 it  is  patent  to  any  thinking  person
 shat  the  idea  of  these  mighty  groups
 in  the  world,  one  of  them  trying  to
 crush  out  of  existence  the  other,  is  no
 longer  feasible,  of  it  ever  was.  Kt
 means  total  destruction.  Therefore,
 whether  you  like  it  or  not  you  have
 to  think  in  terms  of,  cal}  it  peaceful
 co-existence,  call  it  what  you  live.
 There  is  no  other  way.  The  other
 way  is  common  disaster.
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 (Mr.  SPEAKER  in  the  Chair]
 I  am  very  glad  that  recently  some

 things  have  happened,  or  are  going  to
 happen,  which  bring  out  that  this
 idea  is  more  and  more  widely  accept-
 ed  in  the  great  countries  of  the  world;
 the  idea  that  Mr.  Khrushchev  is  go-
 ing  to  visit  President  Eisenhower  and
 President  Eisenhower  is  going  to  pay
 a  return  visit  to  Mr.  Khrushchev,
 which  was  difficult  enough  to  envis-
 age  a  year  or  two  ago.  More  or  less
 it  shows  not  a  conversion  of  one  to
 another  but  a  conversion  to  the  idea
 that  problems  cannot  be  solved  by
 fighting  and  trying  to  kill  but  by  more
 or  less  friendly  approaches.

 Well,  if  that  is  so  to  the  world,
 surely  it  is  even  more  important  that
 that  should  apply  in  the  aarrowest
 sphere,  in  the  national  sphere.  It  is
 obvious.  It  is  not  a  question  of  giving
 in.  But  this  approach  that  some
 people  have  of  trying  to  annihilate
 and  crush  the  uiher,  this  approach  to
 which  reference  was  m:de  in  Mr.
 Namboodiripad’s  speech  which  I  read
 sut  to  you-—this  is  the  phrase  used,
 that  each  party  try  to  annhilate  each
 other—that  is  not  an_  intelligent
 approach  in  maiern  life.  You  may
 like  or  dislike  it,  but  you  have  to
 accept  some  ways  of  dealing  with
 them  apart  from  the  normal  jungle
 way  of  breaking  each  other’s  head  or
 shooting  each  other  down.  It  is  from
 that  point  of  view  that  7  would  like
 you  to  consider  this.

 I  can  also  give  you  another,  in
 Communism  or  Markism.  Those  of  us
 who  are  interested  in  history  read
 about  crusading  religions  often  full  of
 vitality,  full  of  the  desire  to  conquer
 and  convert  the  whole  world,  Well,
 they  show  considerable  results.  But
 they  gradually  tone  down.  The  world
 still  remains  multi-religious;  no  single
 religion  has  conquered  the  world
 inspite  of  the  army,  the  faith,  the
 energy  and  the  crusading  spirit.  They
 tone  down.  If  you  go  to  the  letter  of
 the  religion,  it  is:  “Go;  convert
 everybody  with  the  sword  if  neces-
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 sary”.  But  you  see  in  practice  they
 are  quite  individuals  professing  that
 religion,  may  be  liking  others  to  be
 converted  but  not  at  the  point  of  the
 sword  or  lathi  or  conflict.

 So  these  great  impulses  that  come
 to  the  world  from  time  to  time  for
 doing  good,  sometimes  they  upset
 things,  sometimes  they  may  bring  in
 a  bit  of  evil,  but  gradually  they  adapt
 themselves,  they  become  less  and  less
 fierce,  if  I  may  say  so  with  all  respect,
 less  crusading,  less  upsetting.  They
 adapt  themselves  wherever  they  are,
 in  their  own  countries  or  elsewhere.
 This  process  always  go  on  and  they
 are  going  on  now,  whether  it  is  com-
 munism  or  anything  else;  and  it  is
 only  people  who’  take  to  narrower
 view  of  this,  whether  they  are  Com-
 munists  or  anti-Communists,  who
 prevent  the  growth  of  these  normal
 and  natural  forces.

 So  far  as  we  are  concerned,  we  have
 tried  to  follow  our  own  policy,  inter-
 national,  national  or  domestical.  We
 approach  such  things  as  we  consider
 wrong,  national  or  inter-national.  But
 we  do  not  make  our  policy  one  of
 fighting  an  opposition  to  everybody
 who  does  not  fall  in  line  with  us.
 That  certainly  has  not  been’  the
 genius  of  the  Indian  people.  The
 genius  of  the  Indian  people  has  been
 “live  and  let  live”  and  not  give  in
 wrongly.  But  I  do  think  that  nowa-
 days,  not  when  political  and  economic
 matters  arouse  passions  to  a  high  level,
 we  should  stick  to  what  we  believe
 right,  we  should  discuss  and.  come  to
 terms,  but  finally  we  should  “live  and
 let  live”  and  not  try  to  solve  them  by
 annihilating  each  other.

 We  live  in  the  present.  But,
 obviously,  we  live  in  the  present
 thinking  of  the  future.  We  want  to
 have  a  stake  in  that  future.  We
 won’t  have  that  future  at  all  if  we,
 more  or  less,  in  the  present  put  an  end
 to  ourselves,  if  not  to  ourselves  to
 much  that  we  stand  for.

 Sir.  before  I  finish,  may  I  say  a
 word  about  something  quite  irrele-
 vant  that  was  brought  into  the  pic-
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 ture?  I  think  Shri  Khadiiker  brought
 in  my  colleague,  the  Finance  Minister,
 Shri  Morarji  Desai,  whet  happened  in
 Bombay  and  so  on.  Now,  much  can
 be  said  on  that  subject,  but,  surely  I
 would  say  there  is  no  time  for  it,  and
 I  do  not  think  it  is  quite  fair  of  Shri
 Khadilkar  to  bring  that  in  and  in  the
 way  that  he  did  it

 Shri  Siva  Raj  (Chingleput—Reserv-
 ed-Sch.  Castes):  Mr  Speaker,  Sir,
 atter  the  speeches  made  from  every
 side  of  this  House  on  this  question,
 Ty  few  remarks  will  be  like  a  torrent-
 dwindling  mnto  a  trickle.

 Some  Hon  Members:  Come  to  the
 front  We  can’t  hear  you

 Shri  Siva  Raj:  Sir,  m  the  face  and
 an  the  spate  of  the  literature  that  was
 supplied  to  us  both  on  the  side  of  the
 Communists  and,  what  were  called,
 the  non-Communists,  it  AS,  indeed,
 very  difficult  for  anyone  of  us  ६०
 arrive  at,  a  correct  conclusion  It  28
 very  difficult  for  us  to  arrive  at  the
 truth  from  what  we  consider  to  be  an
 over-statement  of  facts  In  fact,  it  is
 very  difficult  for  us  to  come  to  any
 Preeision  between  two  sets  of  Hes
 That  is  the  way  everyone,  from  what
 ever  side  he  may  be,  spoke  I  now
 feel,  Sir,  representing  as  I  do  the
 Republican  Party  of  India,  I  must
 make  mention  m  this  House  that  our
 first  article  of  faith  :s  a  parliament-
 ary  system  of  Government  parti-
 cularly  on  a  _  two-party  basis
 We  are  averse  to  any  act  or  conduct
 on  the  part  either  of  an  in4ividual  or
 an  institution  or  a  party  which  ums
 in  the  slightest  manner  to  cut  at  the
 root  of  the  system  because  we
 sincerely  believe  that  placed  as  we
 are  in  the  present  conditions  of
 Indian  society,  of  all  the  systems  that
 will  help  us  to  develop,  more  parti-
 cularly  our  mind,  the  parliamentary
 system  of  Government  will  be  the
 best  system.  We  do  not  in  our  deve-
 Joping  stage  want  to  surrender  our
 minds  to  any  kind  of  ideology.  I
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 think  the  hope  for  the  masses  in  this
 country  and  for  their  development  lies
 in  the  fact  that  they  must  have  free-
 dom  to  develop  their  minds  in  a  free
 way  and  not  be  subject  to  domination
 of  either  one  ideology  or  the  other.

 But  m  this  respect  it  is  our  experi-
 ence  that  the  Congress  party,  in  spite
 of  its  professions  of  democracy  and
 democratic  practice,  in  actual  admi-
 nistration,  allowed  these  principles  to
 go  by  the  board  and  acted  in  such  a
 manner  that  it  created  an  impression
 on  us  that  they  are  no  less  dictatorial
 than  our  friends,  the  communists.  So,
 as  far  as  we  are  concerned,  we  can
 only  say  that  this  long-drawn  dis-
 pute,  between  the  parties  in  Kerala
 and  also  these  expressions  of  charges,
 each  against  the  other,  has  left  us
 with  this  question,  namely,  2  question
 of  choice  between  two  evils  Quite
 naturally  we  will  choose  the  lesser
 evil  At  the  present  moment,  having
 hearg  the  many  statements  made
 by  the  different  Members  from  differ-
 ent  sides,  we  welcome  the  decision
 taken  by  the  President  to  impore  the
 President's  rule  in  Kerala,  7  for  no
 other  reason  than  that  at  least  tem-
 porarily  this  tempo  of  agitation  in
 Kerala  mav  be  stopped

 We  believe  that  «a  Government,
 whether  of  the  State  or  the  Union,  if
 It  is  to  be  called  a  Government,  must
 govern,  and  if  it  is  not  to  govern,  it
 must  yield  place  to  some  other  Goy-
 ernment  In  the  case  of  Kerala—it
 does  not  matter  who  created  the  agi-
 tation  and  :t  does  not  matter  who
 created  the  chaos—it  looks  as  :f  it
 was  not  possible  for  the  Kerala  Gov-
 ernment  to  control  the  situation.  I  do
 not  know  how  far  the  Kerala  Chief
 Minister  or  the  Kerala  Government
 confessed  to  the  Central  Government
 their  inability  to  contro!  the  situation.
 Nevertheless,  it  looked  as  if  that  at
 least  for  quite  a  period  of  time,  about
 one  and  a  half  months,  the  Kerala
 Government  did  not  know  what
 exactly  to  do  with  the  situation  that
 was  developing  very  fast  there  from
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 what  accounts  we  have  been  able  to
 get  from  impartial  sources.

 So  we  felt  that  though  late  it  was
 right  that  the  President  should  have
 taken  over  charge  of  the  administra-
 tion.  One  might  go  to  the  extent  of
 charging  the  Centre  for  not  having
 taken,  action  earlier.  Had  it  taken
 action  earler,  probably  there  would
 not  have  been  much  loss  of  life  and
 property  in  Kerala.

 I  do  not  blame  one  side  or  the
 other  for  this  state  of  things  As  the
 Prime  Minister  just  now  said,  having
 had  a  personal  contact  with  the  citua-
 tion  and  on  account  of  his  personal
 visit  to  Kerala,  almost  every  day  the
 tempo  was  increasing  and  the  parties
 were  coming  to  clash  In  that  situa-
 tion,  I  might  even  suggest—I  do  not
 know  how  far  30  35  good  for  the
 development  of  democracy  in  our
 country—that  the  Constitution  may
 be  so  amended  as  to  make  it  possible
 for  a  Governor  or  the  President,  m
 a  case  where  after  the  elections  no
 stable  Government  could  be  formed
 on  account  of  the  lack  of  sufficient
 majority.—and  in  fact  it  is  quite
 possible  for  the  Constitution  to  be
 amended  in  such  a  way—nstead  of
 immediately  forming  a  Government,
 to  have  Governor’s  rule  and  fix  a
 period  for  re-elechon  within  ज्
 months  or  something  like  that  It
 looks  like  a  reactionary  and  probably
 an  unprogressive  suggestion,  but  it  ix
 not  in  all  countries  that  people  un-
 @erstand,  particularly  sn  our  country.
 how  a  democracy  ought  to  function
 There  are  so  many  other  principles
 and  provisions  la:d  down  in  the  Con-
 stitution  for  the  successful  running
 of  democracy,  but  we  have  not  yet
 learnt  to  understand  the  other  man’s
 point  of  view  or  the  opposition’s
 point  of  view

 We  always  think  that  the  opponent
 has  got  a  mohve  and  we  suggest  mo-
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 East,  2६  is  very  unfortunate  that  when
 they  want  to  dispose  of  political
 opponents,  they  resort  to  all  sorts  of
 things.  Thank  God,  in  our  country
 it  has  not  happened  so  far;  I  hope  it
 has  not.  But  we  must  know  that  in
 order  that  democracy  may  function
 successfully,  we  must  adopt,  not
 merely  at  the  election  time,  not  mere-
 ly  during  parhamentary  debate,  but
 almost  every  day  in  our  daly  life,
 certain  conventions,  so  far  as  our
 political  opponents  and  political  re-
 lations  are  concerned  We  must  un-
 derstand  the  other  man’s  point  of
 view,  we  must  try  to  accommodate
 the  other  man’s  point  of  view  and
 thirdly,  we  must  also  learn  the  art
 of  give  and  take  in  politics,  which
 has  not  been  done  so  far

 I  would  lke  to  make  another  sug-
 gestion  All  these  doubts,  difficult:es
 and  suspicion  about  the  action  of  the
 Union  Government  arise,  in  my  opi-
 nion,  by  reason  of  the  fact  that  the
 Congress  Party  adopt  a  policy  of
 taking  their  own  party  men
 for  official  preferments,  whenever
 they  appoint  persons  to  the
 posts  or  offices  of  Governor  or  some
 other  important  officers  on  whose
 reports  and  recommendations,  some
 of  the  provisions  of  the  Constitution
 should  be  acted  upon,  as  for  instance,
 m  this  case.  It  may  be  true  that  the
 Governor  of  Kerala  is  a  perfect  gentle-
 man  and  can  rise  above  partisanship;
 he  may  be  an  honest  man  and  a  man
 of  integrity  and  ability  But  human
 nature  being  what  it  38,  it  is  very
 difficult  to  avoid  the  suspicion  that  he
 has  carmed  out,  not  necesserily  the
 mandate  tf  the  Union  Government,
 but  the  mandate  of  the  Congress  High
 Command

 So,  tis  also  necessary  that  in  these
 official  preferments,  care  ought  to  be
 taken  to  see  that  you  put  im  those
 offices  persons  whose  integrity  can-
 not  be  doubted  and  who  can  be  trust-
 ed  to  have  fairplay  and  justice  as
 their  guiding  principles  m  their  daly
 administration.  We  also  feel,  as

 that  we  should  take  care  to  sce  thad
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 in  future  parliamentary  system  of
 democracy  must  be  developed  by  all
 the  parties.  I  will  only  appeal  to  the
 Congress  Party  and  also  to  my  friends
 in  the  Communist  Party  that  it  is  not
 enough  that  they  profess  democracy,
 but  they  must  act  democratically  in
 their  daily  life.  There  is  a  fear  cast
 amongst  the  people,  which  I  think  is
 very  justifiable  here,  that  if  the  Com-
 munist  Party  succeeds,  a  type  of  life
 will  be  introduced  by  the  Communist
 Government  in  India  where  ultimate-
 ty  the  individual  will  be  subjected  to
 the  State  and  that  he  will  be  for  all
 time  to  come  an  unthinking  human
 being.  We  in  the  Republican  Party
 are  against  that  ideal  and  consequent-
 ly,  we  welcome  any  action  on  the
 part  of  the  Central  Government
 which  will  go  to  see  that  parliament-
 ary  democracy  is  preserved  in  this
 country,

 Dr.  M.  S.  Aney  (Nagpur):  I  rise  to
 support  the  motion  that  has  been  mov-
 ed  by  the  hon.  Home  Minister  on  the
 7  instant.  It  approves  the  pro-
 clamation  issued  by  the  President  on
 the  3lst  of  July  959  under  clause
 (l)  of  article  356  of  the  Constitution.
 My  reading  of  the  public  opinion,  as
 reflected  in  the  leading  journals  of
 India,  English  as  well  as  vernacular
 is  that  the  Indians  of  all  shades  of
 opinion,  of  all  political  parties  except
 the  Communist  Party  have  over-
 whelmingly  expressed  their  approval
 of  the  action  taken  by  the  President.
 If  there  is  any  dissatisfaction  in
 regard  to  it,  it  is  not  because  it  is
 issued  by  the  President  but  because  it
 was  issued  rather  Jate  and  not  early.

 I  admit  that  the  promulgation  of  the
 proclamation  is  an  extreme  step,  and
 the  President’s  power  can  be  invoked
 by  the  Union  Government  only  in  the
 ease  of  such  emergency  as  has  been
 specifically  mentioned  in  the  provision
 itself.  The  President  has  to  satisfy
 himself  “on  a  report  from  the  Gover-
 nor  of  a  State  or  otherwise”  “that  a
 situation  has  arisen  in  which  the  gov-
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 ernment  of  the  State  cannot  be
 carried  on  in  accordance  with  the
 provisions  of  the  Constitution”.

 The  hon.  Member  from  Ahmed-
 nagar  has  tried  to  show  in  his  speech
 that  the  framers  of  the  Constitution
 desired  that  this  provision  should  be
 a  dead  letter.  He  read  a  quotation
 from  the  speech  of  Shri  Kamath,  who
 was  previously  a  very  active  Member
 of  this  House.  I  do  not  want  to  dis-
 pute  the  accuracy  of  the  quotation
 but  I  certainly  dispute  the  interpreta-
 tion  of  the  quoted  passage  by  the  hon.
 Member  in  this  House.  The  framers
 of  the  Constitution  certainly  expres-
 sed  a  pious  wish  that  there  would  be
 no  occasion  to  use  it  as  no  State  of
 the  Union  would  carry  on  its  adminis-
 tration  in  utter  disregard  to  the
 provisions  of  the  Constitution  it-
 self.  They  surely  did  not  mean
 that  it  should  never  be  used
 whatever  might  be  the  nature  of
 the  situation  in  the  State.  The  very
 fact  that  the  makers  of  the  Constitu-
 tion  took  care  to  precisely  define  the
 nature  of  the  situation  in  which  the
 use  of  the  powers  would  be  justified,
 proves  that  the  exceptional  power  con-
 ferred  on  the  President  was  real  and
 meant  by  them  to  be  used.  And  he
 has  virtually  used  it  before  on  more
 than  one  occasion,  as  one  hon.  Member
 from  this  House  has  stated.

 As  I  mentioned,  the  provisions  of
 articles  355  and  356  are  not  ornamen-
 tal  but  very  essential  from  the  point
 of  view  of  the  unity  of  the  Indian
 nation.  One  of  the  objects  of  the  Con.
 stitution  of  India  is  to  promote  among
 all  the  citizens  of  India  a  spirit  of  fra-
 ternity,  assuring  the  dignity  of  the  in-
 dividual  and  the  unity  of  the  Indian
 Nation.  In  the  sovereign  democratic
 Republic  the  unity  of  the  Nation  is
 symbolised  firstly  in  the  Constitution,
 secondly  in  the  President  and  thirdly
 in  the  Parliament  itself,  i.e.  two  Hou-
 ses  of  the  Union  Legislature.  Bearing
 in  mind  that  it  is  the  Constitution  that
 enables  the  people  to  elect  their  Pre-
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 sident  and  the  House  of  Parliament,
 the  Constitution  of  India  which  the
 people  of  India  have  given  to  them-
 selves  is  the  main  foundation  of  the
 unity  of  the  nation.  Our  Constitution
 is  federal.  The  units  of  the  federation
 are  autonomous.  This  autonomy  has
 the  potential  power  of  creating  dis-
 integration  and  disunity.  It  is  only
 by  ensuring  loyalty  of  the  States  to
 the  provisions  of  the  Constitution  in
 earrying  on  the  administration  that
 the  unity  of  the  nation  can  be  preserv-
 ed  and  upheld.  It  is  for  this  reason
 that  article  355  of  the  Constitution
 throws  on  the  Union  ceriain  duties,
 namely,  to  protect  every  State  against
 external  aggression  and  internal  dis-
 turbance  and  to  ensure  that  the  Gov-
 ernment  of  every  State  is  carried  on
 in  accordance  with  the  Constitution.
 In  case  of  the  first  two  the  Union  can
 make  use  of  its  defence  forces,  but  in
 ease  of  the  third,  namely,  non-compli-
 ance  of  the  State  with  the  Constitution
 in  carrying  on  the  Government  of  the
 State,  the  Constitution  provides  the
 remedy  in  article  356.  The  President,
 who  is  the  second  symbol]  of  the  na-
 tion’s  unity,  is  empowered  by  the  Con-
 stitution  to  step  in  and  promulgate
 the  Proclamation.  The  —  spirit  of
 disloyalty  to  the  Constitution
 cannot  be  allowed  to  grow.
 It  must  be  nipped  in  the  bud.
 No  Government  of  the  State  can  as-
 sume  authority  and  power  without
 first  solemnly  pledging  loyalty  to  the
 Constitution  and  thereby  to  the  four
 great  principles  of  justice,  liberty,
 equality  and  fraternity  which  consti-
 tute  the  very  foundation  on  which  the
 unity  of  the  Indian  nation  stands.  It
 is  through  these  stern,  strong  but  salu-
 tary  provisions  that  the  autonomous
 States  and  the  Union  legislatures  are
 all  kept  bound  together  and  stand  be-
 fore  the  civilised  world  as  one  undi-
 vided  and  indivisible  entity.  I  feel
 sure  that  Members  of  this  House  will
 realise  the  importance  and  urgency  of
 this  provision  for  the  preservation  of
 the  unity  in  this  country,  and  in  dis-
 cussing  the  President’s  Proclamation
 will  always  bear  in  mind  the  solemn
 and  supreme  importance  of  the  duty
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 which  the  President  is  called  upon  to
 discharge.

 The  only  question  before  the  House
 in  expressing  its  opinion  on  the  Pro-
 clamation  in  respect  of  Kerala  is  to
 see  whether  the  situation  had  arisen
 in  that  State  in  which  the  Govern-
 ment  cannot  be  carried  on  in  accord-
 ance  with  the  provisions  of  the  Con-
 stitution.

 6.47  hrs.

 [Mr.  DeputTy-SPEAKER  in  the  Chair]

 That  is  the  only  point  which  the
 House  has  to  consider.  I  am  sure
 that  the  emphasis  is  not  on  simply
 carrying  on  the  Government  in  the
 State  but  it  is  on  carrying  on  the
 Government  in  accordance  with  the
 provisions  of  the  Constitution.  That
 is  a  point  which  I  would  like  to  em-
 phasise  in  this  connection.  So  many
 people  while  making  their  speeches
 have  said  that  Government  was  going
 on  and  could  have  gone  on.  But
 whether  it  was  going  on  in  accordance
 with  the  provisions  of  the  Constitu-
 tion  or  not  is  a  point  which  the  Pre-
 sident  has  to  consider  and  which  this
 House  has  to  consider  in  expressing
 its  opinion  on  the  Motion  placed  be-
 fore  it.

 The  ministry  of  a  State  is  formed
 expressly  on  its  subscribing  to  the
 oath  that  it  shall  be  loyal  to  the
 Constitution.  The  wording  of  the
 oath  is:

 “I  do  swear  in  the  name  of  God  or
 solemnly  affirm..”  I  think  this  pro-
 vision  has  been  specifically  made  ex-
 cepting  people  not  believing  in  God
 and  are  likely  to  be  in  power.

 “solemnly  affirm  that  I  will
 bear  true  faith  and  allegiance  to
 the  Constitution  of  India  as  by
 law  established  and  that  I  will
 faithfully  and  conscientiously  dis-
 charge  my  duties  as  a  minister  for
 the  State  and  that  I  will  do  right
 to  all  manner  of  people  in  accor-
 dance  with  the  Constitution  and
 the  law  without  fear  or  favour  or
 affection  or  illwill.”
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 It  is  this  oath  that  brings  the  Minis-
 ter  in  the  position  of  power  and  pres-
 ‘tige  as  a  Minister,  and  he  therefore
 naturally  forfeits  that  right  by  any
 ‘breach  of  this  oath  on  his  part.  The
 oath  requires  the  Minister  individual-
 jy  and  the  Ministry  collectively  to
 do  right  to  all  manner  of  people  in
 accordance  with  the  constitution  and
 the  law  established.  These  words  in
 the  oath  are  inserted  to  prominently
 bring  to  his  notice  his  duty  to  observe
 in  the  discharge  of  his  duties  as  a
 Minister  the  greatest  importance  of
 the  principle  laid  down  in  Part  m  of
 the  Constitution,  namely  the  Chapter
 on  Fundamental  Rights.  It  also  re-
 fers  to  the  principles  of  equality  of
 all  citizens  in  the  eye  of  law  and  eq-
 uality  of  opportunity  to  all  also.

 While  4  am  on  this  point,  ३  may  in-
 vite  your  attention  to  article  365  also
 which  specifies  some  of  the  conditions
 under  which  “It  shall  be  lawful  for
 the  President  to  hold  that  a  situation
 has  arisen  in  which  the  government
 of  the  State  cannot  be  carried  on  in
 accordance  with  the  provisions  of  the
 Censtitution”.  The  condition  as  con-
 tained  in  the  provision,  is:  non-com-
 Piiance  with  or  failure  to  give  effect
 to  any  direction  given  in  the  exercise
 of  the  executive  power  of  the  Union
 under  any  of  the  provisions  of  the
 Constitution.  If  the  State  does  not
 comply  with  the  direction  given  by
 the  Union  Government,  that  also  is  a
 condition  which  gives  the  President
 power  to  hold  that  the  situation  is
 such  as  cannot  be  carried  on  in  accor-
 dance  with  the  provisions  of  the
 Constitution.

 Having  placed  before  you  the  main
 provisions  which  ought  to  be  careful-
 ly  studied  and  understood,  I  shall  now
 discuss  the  other  problems  that  arise
 out  of  it.

 In  the  pamphlets  published  on  the
 Kerala  situation  in  the  last  few
 snonths  one  gets  instances  of  a  num-
 ber  of  incidences  in  Kerale  and  acts
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 of  the  Kerala  Government  which
 amount  to  a  flagrant  violation  of  the
 provisions  of  the  Constitution.  But
 I  will  only  make  a  passing  reference
 to  two  or  three  instances  only.  Other
 matters  have  been  mentioned  by  many
 others  who  know  things  much  more
 intimately  and  accurately  than  I  do
 myself.  So  I  do  not  want  to  go  into
 the  other  details.  But  I  will  mention
 only  two  or  three  points  which  strike
 me  as  points  of  importance  from  the
 point  of  view  of  complying  with  the
 provisions  of  the  Constitution.

 The  first  ig  the  indiscriminate  re-
 lease  of  a  large  number  of  prisonera,
 including  thirty-four  murderers  who
 have  been  guilty  of  very  heinous
 offences  of  a  hideous  character,  of
 murdering  policemen.  The  second  is
 the  enunciation  of  th  police  policy
 which  called  upon  the  police  to
 refrain  from  giving  protection  to  cer-
 tain  kind  of  people  in  certain  situa-
 tions  though  under  the  law  that  exists
 throughout  the  Union  they  are  entitl-
 ed  to  have  it

 I  will  take  only  these  two  instances.
 As  regards  the  first,  I  learn  that  the
 sentences  of  death  passed  by  the
 courts  have  been  upheld  by  the  High
 Courts  and  the  Supreme  Court  also,
 and  their  petitions  for  mercy  to  the
 President  have  also  been  rejected.
 Release  of  such  prisoners  from  jail,
 instead  of  carrying  out  the  sentence
 of  death  in  accordance  with  law,  is
 undoubtedly  the  most  dangerous
 departure  from  the  provisions  of  the
 Constitution.  The  Kerala  Govern-
 ment  flouted  the  Constitution  deliber-
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 oath  that  it  will  do  right  to  ell  manner
 of  people  without  fear  or  favour.  The
 main  object  of  this  policy  was  to
 create  an  impression  in  Kerala  that
 the  communist  regime  has  begun  and
 the  communists  will  use  the  authority
 te  consolidate  the  pomtion  of  the
 cemmunist  party  by  ell  means,  fair
 er  foul,  constitutional  or  unconstitu-
 tional.  <A  murderer  released  adorns
 a  peat  in  the  Speeker’s  Gallery  in  the
 Kerala  Assembly.  I  have  read  that
 in  the  pamphlet  distributed.  It  shows
 that  the  Kerala  Government  had  a
 code  of  ethics  and  a  code  of  conduct
 entirely  different  from  the  one  on
 which  the  Constitution  of  India  is
 based  It  treats  oath  not  with  solem-
 nity,  but  with  frivohty.  It  has  there-
 fore  no  right  to  exist  and  continue  as
 a  Government  of  a  State  governed  by
 the  Constitution  of  India  There  are
 mstances  of  indisputable  discrimina-
 tion  and  I  find  that  they  are  defended
 m  an  unabashed  manner  on  the  floor
 of  this  House

 My  grievance  against  the  Umon
 Government  is  that  :t  has  been  faaling
 in  its  duty  under  the  Constitution
 whenever  it  had  tried  to  accommo-
 date  the  communist  state  of  Kerala,
 knowing  full  well  that  their  act  was
 in  vioatlion  of  the  Constitution  One
 act  of  accommodation  led  the  Nam-
 boodiripad  Ministry  to  commit  another
 violation  hoping  that  the  Union  Gov-
 ernment,  in  its  desire  to  give  chance
 to  the  new  Kerala  State  to  grow  will
 condone  it  also  It  went  an  in  that
 way  for  two  years  and  a  half  Ali
 hopes  of  the  Union  Government  that
 due  to  lenient  attitude  and  their
 generous  desire  to  help  the  State,  a
 new  sense  of  responsibility  will  grow
 and  the  naughty  new  State  Govern-
 ment  may  develop  into  a  social  and
 reliable  associate  of  their  to  shoulder
 the  responsibility  of  the  Government
 of  the  new  India  which  the  Union
 Government  desire  to  create,  failed
 It  -  misplaced  leniency.  It  was,  to
 transiate  a  well  known  Sanskrit
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 communist  cannot  shed  hia  colour  and
 change  his  spots.  This  one  lesson,  I
 wish  the  Union  Government  should
 learn  from  this  regrettable  episode.

 I  am  reminded  of  a  famour  couplet
 in  Hitopadesh  az  I  read  the  story  of
 Communist  admmustratio:  in  Kerala
 two  years  ang  a  half.  The  Sanskrit
 couplet  ig  very  simple  and  you  can
 understand  it  without  translation.

 मोवनम्‌  घन  सर्पत्त,  प्रभुत्वमविवेकिता

 एककनप्यवथार्थ  विमयत्र.  चतृष्टयस्‌

 Every  one  of  the  four  aqualties  men-
 tioned  below,  namely  youth,  plenty  of
 wealth,  power  and  ind.screetness  8
 capable  of  creating  a  dangerous  situa-
 tion  What  to  say  when  ai!  the  four
 are  combined?  The  Communist  Party
 uw  the  youngest  political  party.  The
 Communist  party  is  ricn.  I  do  not
 know  from  where  they  get  money.
 The  party  has  no  anxiety  about  get~
 ting  money  There  28  plenty  of
 wealth  The  third  thing  3s,  ४  has
 come  into  power.  Prabhutwam  ७
 there.  About  ariwekula,  utter  dis-
 regard  for  law,  utter  disregard  for
 morahty  or  any  higher  principle
 except  the  principle  uf  x<ordiency  to
 turn  everything  to  their  own  ends—
 that  is  their  cult.  All  these  four
 quahties,  each  of  which  is  fraught
 with  danger,  are  combined  here  and
 they  are  fraught  with  dangerous  con-
 sequences  to  the  safety  of  the  State
 itself.  We  find  a  most  ac~able  com-
 bination  of  all  these  attrif:.tcs  in  the
 new  cult  of  communism  and  it  ४७
 therefore  proper  that  that  Govern-
 ment  2  dismissed  snd  su.  ceded  by
 President's  Proclamation

 The  Sanskrit  motto  ४  "  हन  कपाने

 बगुशप्रहार  an  extreme  step
 no  doubt—e  blow  with  a  good  stick
 on  the  head  of  dog  is  the  only  way
 of  getting  it  out  of  the  way.  I  hope
 the  Union  Government  will  strictly
 observe  this  policy  in  future

 The  nation  wil]  feel  grateful  to  the
 Union  Government  for  having  given  8

 proper  advice  te  the  President,  thougie
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 (Dr.  M.  8.  Aney}
 somewhat  late,  and  also  to  the  Pre-
 sident  himself  for  having  taken  the
 step  which  was  proper  and  inevit-
 able  This  Proclamation  is  also  a
 warning  to  all  the  States  whether
 Congress  or  other,  that  the  Union
 Government  treats  the  Constiiulion  as
 very  sacred  and  a  State  can  depart
 from  it  only  at  its  perl

 I  support  the  motion

 Mr,  Deputy.Speaker:  Now,  Shri
 Braj  Raj  Singh  The  hon.  Member  is
 absent.  So,  I  now  call  upon  Shn
 ह:  K.  Deo

 Vi  brs.

 Shri  ह  हु.  Dee  (Kalahand))  After
 all  these  highly  controversial  and  at
 the  same  trme  eloquent  speeches  of
 the  previous  speakers,  I  do  not  thnk
 |  can  do  justice  to  the  heat  that  has
 been  generated  m  this  House  I  did
 not  have  the  good  fortune  of  visiting
 Kerala  during  these  troubled  days
 and  I  did  not  have  a  first-hand  know-
 ledge  of  the  situation  The  basis  of
 my  knowledge  i~  from  the  var.ous
 press  reports  that  have  appeared  from
 tame  to  time  m  the  variow.  place
 Agaim,  the  various  controversial  and
 contradictory  hterature  that  has  been
 issued  from  both  sides,  with  charges
 and  counter-charges  are  most  =  mis-
 leading  So,  I  am  not  going  to  at-
 tach  anv  weight  to  thic  literature

 Knowing  this  fully  well,  some  time
 back,  we  requested  in  thir  Housc  far
 @  verbatim  copy  of  the  Governor's
 report  and  also  the  other  informetion
 on  which  the  President  wis  satisfiid
 that  the  Government  of  Kerala  <ou’d
 not  be  carmed  on  according  to  the
 provisions  of  the  Constitution  to  be
 supplied  to  us  Of  course,  even
 though  the  Home  Minister  had  the
 inherent  power  to  withhold  thr  rro-
 duction  of  any  official  document,  still,
 the  Home  Ministcr  has  given  us  a
 summary  of  the  Governors  report  I
 think  it  was  summarised  after  the
 Proclamation  was  given  effect  to,  and
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 tervention  had  taken

 Even  then,  gomng  through  the  sum-
 Mary  of  the  Governor's  report,  we
 Qme  across  cases  of  corruptinn,  male
 aQministrat.on  and  anterference  in
 TQutine  admunistration,  misuse  ef
 PQwer  and  in  general,  insecurity  pre-
 Vailing  regarding  life  and  property  in
 that  State,  and  which  was  precip-
 ‘ted  by  this  unprecedentend  mass
 URsurge

 I  do  not  claim  myself  to  be  a  can-
 Stttutional  pundit.  At  the  same  time,

 have  not  been  convinced  as  to  which
 ae  the  provisions  of  this  Constitution

 Which  could  nut  be  worked  out  in
 :ala  My  hon  friend  Shri  A  के.

 Thoma,  has  cited  certain  instances  of
 'Nringement  of  fundamental  rights
 Fo,  those  cases,  the  proper  furum
 WGuld  have  been  the  High  Court  and
 tht.  Supreme  Court  The  High  Court
 aq  the  Supreme  Court  were  there.
 ang  the  percons  affected  ceuld  have
 ROnp e  there  and  sought  justice  if  there
 W6re  any  infringement  of  the  funda-
 Méntal  rights

 After  going  through  the  different
 PTovim-ons  of  the  Constitution,  I  per-
 SChally  fee)  that  if  at  al!  the  Govern-

 ‘Mont  of  India  were  convinced  that
 Miecurity  was  prevailing  tn  Kerala
 thiy  could  have  acted  under  article
 352  of  the  Constitution  which  clearly
 bBye

 “If  the  President  is  satisfied
 that  a  grave  cCmergency  exists
 whereby  the  security  of  India  or
 bf  anv  part  of  the  torritory  there-
 bf  3६  threatened,  whether  by  war
 br  external  aggression  or  internal
 distrubance,  he  may,  by  Procla-
 mation,  make  a  declaration  to  that
 effect”

 Pandit  Thakur  Das  7  Bhargava
 (Hissar)  Article  382  does  not  speak of  fundamental  rights  and  govern-
 Mbnt  according  to  the  provisions  of

 8  Constitution  It  is  only  article
 58  which  deals  wsth  that
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 Shri  P,  छू,  Deo:  I  am  speaking
 about  the  security  part  of  it

 Pandit  Thakur  Das  Bhargava:  The

 article  for  that  is  different.

 Shri  P.  K.  Deo:  I  am  referring  to
 mternal  disturbance  and  insecurity.
 The  President  could  have  acted  under
 article  352.  The  plea  that  has  been
 taken  by  the  Government  of  India  is
 that  as  ne  reques!  came  from  the
 Kerala  Government,  therefore,  they
 did  not  like  to  act  under  article  352.
 ि  is  the  duty  of  the  Central  Govern-
 ment  to  protect  every  State  against
 internal  disturbance,  under  article
 355  of  the  Constitution.  So  I  do  not
 know  why  the  Central  Government
 should  wait  till  they  receive  a  for-
 mal  request  from  the  State  Govern-
 ment.  Anyway,  these  ave  immaterial.

 Now.  I  would  like  to  come  to  the
 political  aspect  of  the  whole  situation.
 Whatever  justification  there  may  7९
 for  Central  intervention,  it  has  creat-
 ed  a  precedent  in  this  country  which
 will  have  far-reaching  effect.  Demo-
 eracy  in  this  country  is  in  the  crucible
 and  in  the  process  of  evolution.  So
 incidents  Hike  this  gentrally  create
 grave  doubts  in  our  minds  if  the  par-
 liamentary  system  of  Government,
 specially  of  the  Westminster  model.
 is  suitable  to  Indian  conditions  and
 the  temperaments  of  the  people.  I
 hold  no  brief  for  any  party  or  indi-
 vidual,  but  I  would  like  to  discuss
 the  whole  thing  in  a  dispassionate
 way.

 After  democracy  has  been  eclipsed
 in  the  neighbouring  States  of  this
 continent,  India  is  the  last  bastion
 which  has  been  keeping  the  flag  of
 democracy  flying  and  ali  eves  all
 over  the  world  are  riveted  on  ihe
 working  of  democracy  in  this  coun-
 try.  and  we  are  all  pledged  to  make
 it  a  success.  It  is  in  this  country
 that  independence  was  won  by  non-
 violent  means:  it  is  in  this  country
 that  500  odd  princely  States  were
 integrated  most  peacefully,  and  it  ‘s
 here  that  the  largest  number  of  voters
 exercise  their  will  in  electing  —  their
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 government.  Further,  it  is
 cant  that  in  this  country  alone,  the
 Communists  chose  to  enter  the  par-
 liarentary  field,  contrary  to  their

 accepted  international  creed,  came  to

 power  through  the  ballot  box  and

 pledged  themselves  to  work  under

 the  Constitution.

 Ali  this  was  possible  due  to  the
 democratic  creed  accepted  by  us.  Why
 then  this  departure  from  it?  Demo-

 cracy  is  a  way  of  life.  It  has  its

 growth  from  various  precedents  and

 conventions  we  leave  for  posterity  to
 follow.  I  simply  shudder  to  think
 that  an  Assembly  could  be  dissolved
 and  a  Ministry  dismissed,  even  though
 it  enjoyed  the  confidence  of  the
 House.

 In  this  country,  we  had  Central  in-
 tervention  on  previous  occasions,  but

 never  when  there  was  a  stable  Minis-
 try  and  that  Ministry  enjoyed  the

 confidence  of  the  House.

 Pandit  Thakur  Das  Bhargava:  It

 happened  in  the  Punjab.

 Shri  P.  K.  Deo:  First,  it  happened
 in  the  Punjab  during  the  time  of

 the  provisional  Parliament  when  Dr.

 Gopichand  Bhargava  resigned.  No

 alternative  Ministry  could  be  formed.
 The  Congress  Party  had  a  substantial

 majority,  but  it  failed  because  of  fac-

 tions  and  various  groups  and  sub-

 groups  in  it.  Secondly,  it  came  in

 PEPSU  where  the  ruling  party  lost

 its  majority  because  9  of  its  members

 including  the  Chief  Minister  were

 unseated  by  an  award  of  an  election
 tribunal.  Thirdly,  it  came  in  Andhra
 when  the  Congress  Ministry  headed

 by  Shri  Prakasam  was  defeated  on
 the  question  of  Prohibition  by  a  PSP
 Communist  alliance.  The  fourth  in-
 stance  was  in  Travancore-Cochin
 where  the  Congress,  after  one  year  of
 tolerance.  withdrew  its  support  to
 the  PSP  Ministry  which  had  a

 strength  of  9  in  a  House  of  48  and  it
 later  failed  to  maintain  the  required
 strength  when  6  of  the  members  re-

 signed  from  the  Congress  Assembly
 Party.
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 {Shri  ह  K.  Deo}
 It  is  for  the  first  time  that  a  Minis-

 try  hag  been  dismissed,  even  though
 it  enjoyed  a  majority  in  the  House.  It
 has  no  precedent  in  history.  Pro-
 bably  it  has  some  likeness,  as  I
 pointed  out  the  other  day,  to  the
 situation  when  Charles  the  First  came
 ane  fine  morning  and  said  ‘I  dismiss
 the  Long  Parliament’  Perhaps  a
 situation  had  arisen  at  the  end  of
 Yast  month  when  there  was  no  way
 out  to  restore  orderly  life  except  by
 direct  rule  of  the  Centre  But  these
 are  questions  of  fact,  and  all  sorts  of
 misleading  facts  have  been  supplicd
 to  us  by  both  sides

 So  I  beg  to  submit  that  at  least  be-
 fore  taking  such  a  drastic  step  the
 Central  Government  should  have  con-
 sulted  this  Parliament.  This  august
 House  73  the  watch-dog  of  the  Con-
 stitution  and  of  the  democratic  rights
 of  the  people

 Heaveng  were  not  going  to  fall
 within  those  4  days,  they  could  as
 well  have  waited  and  taken  the  House
 into  confidence  and  they  could  have
 been  benefited  by  the  deliberations  of
 the  Members  in  this  House—the  re-
 presentatives  of  the  Kerala  State  who
 are  both  in  the  Opposition  as  well  as
 an  the  Treasury  Benches

 I  cannot  appreciate  the  hurry  with
 which  it  was  rushed  through  and  it
 does  not  speak  well  of  the  bona  fides
 af  the  Government.  At  this  stage  it
 would  be  no  use  flogging  a  dead  horse

 There  has  been  no  patent  break-
 down  of  the  Constitution  as  in  the
 previous  cases  quoted  by  me  We  do
 not  have  any  first-hand  knowledge  of

 or  not.  However,  it  has  a  disagree-
 able  beginning,  and  it‘has  created  a
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 held  out  a  promise  of  better  Govern-
 ment  and  they  were  voted  to  power
 and  a  communist  Government  was
 legally  constituted  under  the  Consti-
 tution  and  they  enjoyed  the  majority
 till  the  moment  they  were  dismissed
 by  the  Centre,  Even  thé  bye-election
 at  Devicolam  has  proved  that  they  had
 the  backing  of  the  people  The  1
 sition  parties,  smarting  under  the
 frustration  of  defeat,  plunged  into  an
 all-out  agitation  regardless  of  consti-
 tutional  proprieties  and  democratic
 conventions

 Even  Pandit  Nehru  has  expressed
 himself  in  clear  terms  against  picket-
 ing  Government  offices,  schools  and
 transport  vehicles  The  Congress
 Central  Board  had  permitted—and
 this  has  been  admitted  by  our  Prime
 Munister—that  Congressmen  aay
 take  to  token  picketing,  if  not  in  para-
 lysing  the  Government

 Adversity  makes  strange  bed-fel-
 lows  P.SP.  and  others  who  were
 short-sighted  have  also  plunged  head~
 long  into  the  ag:tation  without  realis-
 ing  for  a  moment  that  they  were
 leaving  such  precedents  which  will
 be  applied  as  boomerang  against  them,
 if  at  all  they  ever  form  a  Govern-
 ment  in  any  State  and  the  Congress
 happens  to  be  in  the  Centre

 Acharya  Kripalani:  Why  do  you
 call  :t  short-sighted?

 Shri  ह  K.  Deo:  It  35५  most  painful
 to  see  our  national  leader,  Pandit
 Jawaharlal  Nehru  in  his  emotional
 conflict  being

 and  will  be  the  saviour  of  democracy
 in  this  country

 At  this  cross-road  of  Indian  demo-
 cracy  the  misfortune  was  that
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 to  the  exeed  of  mobocracy.  These  are
 not  my  quotations  but  these  are  quo-
 tations  of  t  Congresamen  in
 this  country  today  (Interruption).

 Is  it  not  the  Congress  party  which
 ence  condemned  the  agitational  ap-
 proach,  in  connection  with  the  States
 Reorganisation,  of  the  Samyukta
 Maharashtra  Samit:  themselves  took
 recourse  to  similar  movements  to
 achieve  their  own  ends?  The  question
 is.  Is  Central  intervention  justified?’

 When  Dr  Harekrushna  Mahtab  took
 resourse  to  all  sorts  of  dubious  me-
 thods  in  formmg  his  erstwhile  Con-
 gress  Ministry

 An  Hon.  Member:  He  is  your  col-
 league  there  now

 Mr.  Deputy-Speaker:  Order,  order
 I  think  it  would  not  be  advisable  to
 criticise  Mr  Mahtab  just  at  this
 moment

 Shri  P,  K  Deo.  Sir,  even  when  Dr
 Harekrushna  Mahtab  took  recourse  to
 all  sorts  of  dubious  methods  to  form
 a  Ministry  having  secured  less  than
 39  per  cent  of  the  votes  at  the  polls
 and  having  secured  only  56  elected
 M.LAs  in  a  House  of  140  was  १0६
 Centra)  intervention  necessary?

 Myr  Deputy-Speaker:  But  now
 there  must  not  be  any  complamt

 Shri  P  K.  Deo:  Now,  there  is  no
 complaint

 When  M.L.As  elected  on  Ganatantra
 Parishad,  communist  and  independent
 tuckets  after  defeating  the  official
 Congress  candidates,  crossed  over  the
 floor  of  the  House  in  the  hope  of
 fishes  and  loaves  and  formed  =  an
 artificial  majority,  was  not  the  Cen-
 tre  a  ailent  spectator  of  the  whole
 drama?  Shri  Himansu  Sakhar  Parh:,
 one  of  the  renegades,  was  made  over-
 mght  a  Minister  and  a  member  of
 the  AICC  on  his  threat  of  going  back
 to  hig  orginal  party.  Is  it  not  a
 betrayal  of  the  voters?  Then  why  ask
 Shri  Ranga  to  resign  his  seat  when
 he  forms  another  party?  After  all
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 sauce  for  the  goose  is  also  sauce  for
 the  gander.

 In  the  last  Budget  session  in  the
 Orissa  Legislative  Assembly,  the  Gov-
 ernment  survived  defeat  by  a  single
 vote  on  the  voting  on  demand  on
 taxation  and  next  day  four  Congress
 MLL.As  resigned  from  the  party  in
 power,  to  make  the  fall  of  the  Minis-
 try  certain  Is  it  not  that  three
 MLL.As  and  one  M.P  were  put  in  the
 vail  on  bogus  charges  which  could
 not  be  proved  m  a  court  of  law?

 (Interruptions)

 Mr.  Deputy-Speaker:  I  have  already
 asked  the  hon  Member  to  avoid  ob-
 servations  about  that  Ministry

 Shri  Sadhan  Gupta:  It  is  very  apt,
 Sir,  because  the  Kerala  Government
 has  been  accused  of  creating  condi-
 tions  of  insecurity  and  all  that  In
 a  similar  case,  the  Central  Govern-
 ment  did  not  intervene  I  am  not
 justifying  intervention  in  that  case  or
 otherwise  and  that  38  a  different  mat-
 ter  But  m  a  similar  case,  xt  did  not
 intervene  and  that  show  discrimina-
 tion

 Mr  Deputy-Speaker:  If  it  had  been
 a  gentral  observation  that  there  had
 been  cases  where  such  circumstances
 had  existed  and  even  if  the  name  of
 the  State  had  been  mentioned,  I  would
 not  have  objected  But  he  takes  up
 the  name  of  the  Chief  Minister  and
 makes  certain  specific  accusations
 against  him  TI  cannot  allow  that  at
 this  moment

 Shri  P  K.  Deo:  Some  of  the  hon
 Members  had  spoken  about  UP  and
 I  am  speaking  about  my  State.

 Mr  Deputy-Speaker:  Now,  he
 should  see  if  there  are  some  smoother
 relations  rather  than  going  into  these
 things  (Interruptions)

 Shri  ह  K.  Dee:  Is  it  not  that  this
 House  ruled  out  a  discussion  on  the
 ground  that  Jaw  and  order  are  State
 subjects  and  the  Central  Government
 also  kept  quiet  over  the  matter?  In
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 {Shri  P.  K.  Deo}
 this  connection,  I  would  draw  your
 attention  to  the  various  strictures  that
 have  been  passed  by  the  Orissa  High
 Court  regarding  the  adminustration  of
 the  Orissa  Government  in  that  State

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Are  we  considerig  Orissa  here?  (In-
 terruptions.)

 Mr,  Deputy-Speaker:  I  have  already
 observed  just  now  that  ४  it  is  a  pass-
 mg  reference  or  even  an  instance  of
 Jiustration,  that  may  be  a  different
 thing  But  he  is  taking  all  the
 details  (Interruptions  )

 Shri  Sadhan  Gupta:
 case,  Sir

 Mr  Deputy-Speaker:  Anyway,  he
 should  conclude  now,  I  cannot  give
 more  than  20  minutes

 It  is  a  parallel

 Shri  P.  K  Deo:  Lastly,  when  the
 Onssa  Government  was  defeated  m
 a  prestige  legisiation  by  8  votes,  ७9  at
 not  ea  fact  that  it  was  called  a  snap
 vote  and  the  Ministry  was  asked  to
 continue?  Even  though  they  had  no
 majority  in  the  House,  they  carriea  on
 What  happened  77  UP  (Interrup-
 trons)  When  the  majonty  of  the
 members  of  the  UP  Vidhan  Sabha
 expressed  their  no-confidence  in  the
 existing  Ministry,  is  not  the  Centre
 throwing  the  usual  mantle  of  protec-
 tion  saying  that  it  is  the  look-out  of
 the  UP  Assembly

 With  all  humility,  I  beg  to  say  that
 en  unfortunate  impression  has  been
 created  that  the  Congress  is  the  only
 party  which  can  rule  in  this  country
 and  not  any  other  party

 My  story  will  not  be  complete  with-
 out  @  reference  to  the  communists  I
 am  not  going  to  spare  them  Even
 though  the  Communists  in  Kerala
 used  unusual  restraint  in  not  promul-
 gating  section  44  of  the  Criminal  त्-
 eedure  Code  or  taking  recourse  to
 Preventive  Detention  Act  while  deal-
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 mid-term  election.  Democracy  does
 not  mean  rule  by  the  majority  always.
 The  ruling  party  has  also  to  carry  the
 munority  with  it.  In  Kerala,  the  ruling
 party  failed  to  carry  the  Opposition,
 and  when  there  was  such  ea  mass  agi-
 tation  they  should  have  resigned.
 Their  sticking  to  the  office  to  the  Inst
 file  give  us  an  smpression  that  they
 were  so  much  power-loving.  The
 fact  that  6  persons  were  killed  a
 police  firing  1,25,000  persons  courted
 arrest,  cashew-nut  factories  were
 transformed  as  sub-jails  is  not  a  joke,
 though  Shri  Mannath  Padmanabhan
 might  have  spent  Rs  50  lakhs  for  the
 agitation  It  is  a  mass  upsurge,  what-
 ever  the  beginning  might  have  been
 The  Communists  should  have  yielded
 to  the  popular  demand  for  a  mid-term
 election  Y  cannot  reconcile  myself  to
 the  arguments  of  the  Communists  in
 this  respect

 Sir,  I  have  to  make  one  suggestion
 For  such  maladies  the  answer  is  not
 central  intervention  but  a  provision
 for  “Recall”  in  our  Constitutir  7  Con-
 fronted  with  such  cases  one  has  to
 appreciate  the  wisdom  a‘d  farsighted-
 ness  of  Sir  Laxminirayan  Sahu,  e
 Constituent  Assembly  member  from
 Orissa,  who  moved  an  amendment  m
 the  Constituent  Assembly  to  provide  a
 clause  for  the  right  of  recall,  which
 was  later  withdrawn  by  him  after  a
 speech  of  Sarda:  Pate!  In  the  Swiss
 Constitution,  we  come  acrosg  the  pro-
 vision  for  the  right  of  recall.  In  the
 Constitution  of  certain  East  European
 countries  like  Yugoslavia,  Hungary.
 Rumania,  USSR  and  China,  there  is
 a  definite  provision  for  recall  if  an
 elected  member  acts  in  a  manner  pre-
 judicial  to  the  interests  of  the  constt-
 tuency  or  detrimental  to  the  mandate
 on  which  he  was  elected.  As  early  as
 m  ‘1922,  Mr.  Madhusudan  Das  of
 Orissa,  when  a  Minister  for  Loce!
 Self  Government,  introduced  the  pro-
 vision  for  recall  In  the  Bthar  and



 elacted  members  to  work  within  the
 lbnita  of  the  mandate  on  which  they
 were  elected.  If  there  would  have
 been  a  similar  provision  in  our  Con-
 stitution,  the  Communist  Ministry
 would  have  resigned  long  before,  and
 members  like  Himansu  Sekhar  Parhi
 and  others  would  not  have  dared  to
 crosg  the  floor  of  the  Assembly  to
 become  a  Minister.

 Sir,  I  beg  to  submit  that  the  right
 of  recall  may  be  provided  so  that  this
 may  be  the  last  occasion  for  the  House
 te  discuss  a  similar  measure.  |  would
 alzo  like  to  submit  that  early  steps
 should  be  taken  to  have  a  parliamen-
 tary  system  of  government  in  Kerala
 and  to  revive  the  rule  of  the  people,
 by  the  people  and  for  the  people

 Shri  Nathwani  (Sorath)  Sir.  I
 rise  to  support  this  motion  The
 controversy  has  two  aspects’  ane  is
 political  and  the  other  a  constitutional
 one.  I  will  deal  first  with  the  consti-
 tutional  aspect

 In  this  connection,  Si,  two  pomts
 have  been  raised  This  morning,  Shn
 Easwara  Iyer  accused  the  Governor  of
 having  actcd  unconstitutionally  in
 submitting  his  report,  and  this  charge
 was  levelled  not  for  the  first  time  !
 find  that  the  former  Minister  for  Law
 in  the  Communist  Government  of
 Kerala  had  levelied  the  same  charge
 the  other  day  in  Delhi.  It  is  very
 serious  charge,  and  I  was  surprised
 that  such  e  charge  should  be  Jevelled
 against  the  Governor  in  such  a  flippant
 manner,  because  there  is  no  basis
 whatever  for  suggesting  that  the  Gov
 ermnor  has  acted  unconstitutionally

 Ht  we  look  to  article  352,  :t  states
 that  the  President  has  to  be  satisfied
 on  tie  report  of  the  Governor  or
 otherwise  that  a  situation  hag  arisen.
 ete.  The  atgument  is  that  in  submitting
 his  report  the  Governor  is  acting  con-
 stitutionalty  and  therefore  he  mus!
 act  on.  the  advice  of  the  Ministry,  and
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 in  this  particular  case  it  is  stated  that
 he  did  not  consult  the  Ministry.  If
 we  were  to  read  article  352  im  the
 manner  in  which  it  is  suggested  by
 these  friends  that  it  should  be  read,
 it  makes  an  utter  nonsense  of  this
 article.  Sir,  he  has  to  make  a  report
 saying  that  the  Government  is  not
 being  run  in  accordance  with  the  pro-
 visions  of  the  Constitution.  How  can
 he  make  such  a  report  on  the  advice
 of  his  mumstry?  Their  argument
 comes  to  that;  that  he  can  act  only
 on  the  advice  of  the  Government  and
 he  has  to  make  a  report  saying  that
 the  Government  5  not  being  run....

 Shri  Easwara  Iyer:  Read  article  356.
 It  says:  “  the  government  of  the
 State  cannot  be  carried  on”.  Not  any
 other  thing  There  We  a  difference  in
 the  wordings

 Shri  Tangamani:  Where  does  the
 Governor  gets  the  material  from?

 Shri  Nathwani:  He  gets  the  material,
 and  he  has  a  right  to  send  for  infor-
 mation  and  he  keeps  himself  in  touch
 with  the  manner  in  which  the  Gov-
 ernment  is  being  run  My  submission
 is  that  in  submitting  his  report,  the
 Governor  is  not  discharging  any
 executive  function  That  is  my  first
 point

 Then,  in  what  capacity  is  he  sub-
 mitting  his  report?  I  submit  that  he
 was  discharging  his  duty,  and  that
 duty  has  been  clearly  laid  down  and
 explained  by  Dr  Ambedkar  when  the
 relevant  article  of  the  Constitution
 was  being  discussed  m  the  Constitu-
 ent  Assembly  It  was  very  surprising
 when  I  read  it  and  when  I  realised
 how  the  framers  of  our  Constitution
 had  in  mund  a  contingency  like  this.
 He  said  that  a  Governor  has  got  func-
 tions  only,  and  m_  exercising  hose
 functions  he  must  be  advised,  and  he
 must  act  on  the  advice  of  his  ministry
 That  is  true  But  he  has  also  to  dis-
 charge  his  duties  What  are  those
 duties?  It  is  very  surprising  that  he
 referred  to  corruption,  nepotism  etc
 He  said:

 “A  distinction  has  been  made
 between  the  functions  of  the  Gov-
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 {Shn  Nathwani)
 ernor  and  the  duties  which  the
 Governor  has  to  perform.  Hav-
 ing  regard  to  these  duties  the
 Governor  has  to  see  that  the  pro-
 Pposals  enunciated  by  the  mmistry
 are  not  contrary  to  the  wishes  of
 the  people,  to  see  that  the  adm-
 nistrathon  is  kept  pure  without
 corruption  and  impartiality”

 So,  it  38  his  duty  to  see  that  the  admi
 mistration  38  impartial,  above  corrup-
 tron,  and  so  on,  and  that  it  xs  being
 run  according  to  the  Constitution
 Therefore,  when  he  finds  that  the
 admimustration  338  not  being  run  accord-
 ing  to  the  Constitution,—

 Shri  Easwara  Iyer.  What  does  the
 Constitution  say?

 Shri  Nathwani:  The  hon  Member
 had  his  say  He  has  spoken  already
 I  did  not  try  to  mterrupt  him

 Mr  =Deputy-Spesker.  The  hon
 Member  might  continue  It  is  my
 dusiness  to  stop  the  interruptions

 Shri  Nathwani:  Their  argument  35
 this  Every  time,  if  any  reference  to
 the  activity  of  the  Governor  is  men
 tioned,  the  Governor  must  act  on  the
 advice  of  the  mumuistry

 May  I  poimt  out  two  other  articles
 where  the  Governor  discharges  hus
 functions?  There  33  article  200  which
 says  that  once  a  Bill  is  passed  by  the
 legislature  :t  must  be  presented  to  the
 Governor  and  the  Governor  38  autho-
 rised  either  to  assent  to  that  Bill,  6
 to  withhold  his  consent  or  refer  :t  to
 the  President  for  his  sanction  In
 discharging  thus  function,  has  he  to
 act  on  the  advice  of  his  ministry?

 Here,  m  this  case,  in  Kerala  itself,
 the  Education  Bill  was  sent  to  the
 Governor  for  his  assent  Now,  if
 the  was  to  act  only  on  the  advice  of
 the  ministry  he  was  bound  to  assent
 to  it.  But  he  did  not  do  it.  Is  it,
 suggested,  therefore,  that  everytime
 the  Governor  has  to  take  any  action
 it  must  be  only  on  the  advice  of  his
 sninistry?
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 Agam,  under  article  107,  ह... क  Gov-
 ernor  has  the  right  to  call  for  infor
 mation  from  the  ministry.  Therefore,
 even  before  calling  for  information,
 he  must  ‘take  the  advice  and  get  the
 approval  of  his  munustry,  That  is
 their  argument,  that  is  what  their
 argument  comes  to  It  is,  first  of  all,
 not  an  executive  function  It  is  &
 duty  which  he  has  been  discharging.
 If  you  consider  it  a  function,  then  it
 falis  within  his  discretion  because  it
 lg  implied  in  the  article  steelf  that  in
 submitting  his  report  he  must  exercise
 has  discretion

 Then  I  come  to  the  other  constitu-
 tional  pont  They  say  that  we  cannot
 resort  to  article  856  because  it  78  con-
 fined  to  what  is  known  as  ministerial
 crisis  Sir,  I  want  to  dispose  of
 it  by  referring  only  to  a  sentence  given
 by  way  of  an  answer  by  Dr  Ambed-
 kar  in  the  Constituent  Assembly
 Shri  Easwara  lyer  referred  to  the  pro-
 ctedings  of  the  Constituent  Assembly
 He  referred  to  the  answer  that  Dr
 Ambedkar  gave  on  that  day  But
 only  he  did  not  read  the  first
 three  lines  When  this  article  was
 being  discussed,  Pandit  Kunzru,
 with  his  accustomed  carefulness,  aak-
 ed  Dr  Ambedkar  this  question  He
 asked  what  was  Dr  Ambedkar’s  idea
 of  the  meaning  of  the  phrase  “in
 accordance  with  the  provisions  of  the
 Constitution”  Shm  Easwara  lyer  may
 read  thet  debate—page  277

 Shri  Easwara  Iyer.  I  have  read  it

 Sbri  Nathwani:  But  you  did  not
 quote  it  Dr  Ambedkar  said:

 “It  would  take  me  very  long  to
 go  into  a  detailed  examination  ef
 the  whole  thing  referring  to  each
 article  and  sey,  this  is  the  princi-
 ple  which  is  established  in  it  and
 if  any  Government  of  a  Province
 does  not  act  in  accordance  with
 it,  that  would  be  an  act  of  faihew
 of  machinery  ”
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 peinciple  can  be  violated,  but
 time  did  not  permit  him  to  do
 ae,  So,  Dr.  Ambedkar’s  idea  was,
 af  any  provision  of  the  Constitu-
 tien  is  violated,  the  Government  is
 not  acting  in  accordance  with  the  pro-
 visions  of  the  Constitution.  So,  it  is
 no  use  arguing  that  artcle  356  is
 somfined  only  to  ministerial  crisis.
 They  may  have  a  majority;  people
 might  have  returned  the  Ministry  to
 power  with  an  overwhelming  majo-
 rity;  they  may  maintain  the  form  or
 facade  of  democracy,  but  they  may
 disregard  the  very  bas.c  principles  of
 the  Constitution.  It  is  to  meet  that
 contingency  that  article  356  was
 devised.

 Tren,  it  was  stated  that  recourse
 afuuid  nave  Oven  waren  to  arucie  39८
 ang  Wat  afucie  suvuid  Nave  veen
 wnvuKed.  Kirst  of  ali,  i  doubt  wne-
 wer  st  Would  nave  any  appucatun.  It
 resers  we  ime  seclily  OL  any  pat  of
 tme  terr.tory  of  india.  Here  wnen
 theve  was  a  tremendous  upheavai  of
 the  peopie,  nopouy  wanica  wie  inte-
 grity  of  any  territory  to  be  vioiaied
 NOoDOCay  wanted  Keiala  to  join
 anower  imaependent  Siate.  It  was
 not  hke  that.  Aven  if  you  say
 that  article  352  has  an
 ‘cauon,  it  could  have  application  only
 wf  arucie  356  was  nov  to  be  brougnt
 into  operation  or  did  not  apply.  Sup-
 pose  there  45  a  Government  which  has
 @  majonty  and  which  has  people's
 support,  but  stil!  there  is  violent  inter-
 nal  disturbance,  then  only  you  can
 have  recourse  to  article  352.

 In  thas  controversy,  an  attempt  has
 been  made  to  dissociate  the  events.
 We  roust  view  the  whole  chain  of
 events  culminating  in  this  tremendous
 upheaval  as  a  whole.  It  is  not  as  if
 merely  because  there  was  this  mass
 upsurge  this  Proclamation  has  been
 enunciated.  We  must  also  go  into  the
 circumstances  and  causes  that  led  to
 it.  Shri  Khad:lkar  ssid  the  other  day,
 of  course  it  became  inevitable  for  the
 Centra]  Government  to  intervene,  but
 what  about  the  antecedents?  What
 about  the  agitation?  I  ask  him,  what
 about  the  antecedents  to  those  ante-
 cedents?  How  was  the  Government  of
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 the  State  being  carried  on?  Of  course,
 tis  open  to  mose  who  argue  that
 arucie  Job  ougnt  not  to  nave  been
 invoked,  to  deny  the  correctness  of
 the  fagtual  matersal  that  has  been
 piaced  betore  us.  They  have  tried  to
 do  tnat,  but  we  are  not  satushed.  Some
 speciae  immstances  were  cited,  merely
 by  way  of  illustration.  The  summary
 that  has  been  circulated  puts  the
 whole  picture  im  proper  perspective
 and  shows  how  from  the  very  begin-
 ning,  the  Constitution  was  being  sub-
 verted  with  a  view  to  serve  the  pur-
 poses  of  the  party  and  how  a  situation
 was  being  created  an  which  people
 were  afraid  about  the  safety  of  their
 lives,  property,  ete.  It  is  not  my
 purpose  te  go  into  all  those  details.
 ]  would  take  up  only  one  test,
 and  that  is  the  test  laid  down
 in  our  Constitution  im  article  14  What
 are  the  grounds,  what  are  the  reasons
 becaure  of  which  you  say  that  it  has
 not  been  worked  according  to  the
 Constitution.  Take  article  we  What
 does  it  say?  It  assures  equal  protec-
 tion  of  laws  and  equality  before  the
 jaws  Shri  Dange’s  argument  was  that
 laws  are  impartial,  laws  are  neutral,
 there  is  no  discrimination  in  the
 Jaws,  but  we  want  to  withdraw  (we
 means  the  Communist  Government
 there)  the  favour  which  is
 being  shown  to  a  certain  class  of
 people  He  called  them  exploiters.
 Ths  is  what  they  sought  to  do  by  the
 Police  policy  Here  I  want  to  invite
 the  attention  of  the  House  to  the  fact
 that  not  merely  in  enacting  your  law
 you  can  discriminate,  you  can  violate
 the  principle  underlying  article  4,  but
 in  administering  it  also  you  can  dis-
 criminate,  and  that  ts  also  what  35  not
 allowcd  under  article  “a  I  want  to
 read  only  one  passage,  because  an
 impression  has  been  sought  to  be  crea-
 ted  that  im  the  passing  of  the  laws
 there  has  not  been  any  discrimination.
 But  there  have  been  cases,  there  have
 been  illustrations  given  here  to  show
 how  in  administering  the  laws  they
 have  discriminated  in  favour  of  their
 own  party  and  how  they  have  discri-
 minated  against  others  who  do  not
 belong  to  their  party.
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 Shri  Easwara  Iyer:  You  can  go  to
 the  courts.

 Mr,  Deputy-SpeaKer:  Let  the  hon.
 Meraber  be  allowed  to  continue  his
 speech.

 Shri  Nathwani:  At  page  479  of  the
 Commentary  on  the  Constitution  of
 India  by  Shri  Basu  it  is  stated:

 “Wnder  our  Constitution,  execu-
 tive  or  administrative  acts  are  m-
 cluded  by  the  express  provision  of
 Art.  32  which  defines  a  ‘State’  as
 including  not  only  the  Legisiatures
 but  also  the  executive  and  other
 ‘authorities’.  This  is  further  made
 clear  by  defining  ‘law’  in  Art.  33
 as  including  among  other
 things,  any  ‘order’  or  ‘not:fication’
 so  that  even  executive  orders  or
 notifications  must  not  infringe  Art.
 4  This  triology  of  Articles  thus
 ensures  non-discrimination  in
 State  action  both  in  the  legislative
 and  the  administrative  spheres  in
 the  democratic  republic  of  India”

 This  is  a  quotation  from  the  Supreme
 Court  decision.  Let  us  test  whether  in
 administering  their  laws  they  have  vio-
 Jated  this  principle  or  not.  From  the
 very  start  not  merely  have  they  vio-
 lated  it,  but,  from  what  Shri  Dange
 has  stated,  :t  78  very  clear  that  if  they
 are  returned  to  power  they  w3ll  repeat
 the  same  thing.  He  reiterated  his
 faith  in  the  police  policy  that  was
 followed  by  the  Government  of
 Kerala.  What  is  that  policy?  I  will
 read  from  their  own  reply.  If  you
 look  at  page  25—because  they  them-
 selves  have  quoted  their  policy-—t
 says  thus.  I  am  referring  to  the
 Kerala  Government’s.  reply  to  the
 EP.C.C.  memorandum.  It  says.

 “The  police  is  there  to  step  in
 only  when  there  is  a  conflict  bet-
 ween  parties  and  when  there  is
 violence  or  imminent  threat  to  vio-
 lence.  Where  there  is  actual
 threat  to  violence  or  imminent
 threat  to  violence,  the  police  is
 there  to  avert  it.”

 AUGUST  19,  ४४9  Proclamation  th  ३4
 respect  of  Kerala

 Of  course,  they  say  this  policy  is  te
 be  followed  in  respect  of  disputes
 arising  out  of  strikes.

 Shri  Nurayanankatty  Menon:  He  is
 quoting  from  a  book,  Will  you  kindly
 ask  him  to  lay  it  on  the  Table?

 Mr.  Deputy.Speaker:  It  has  alreatly
 been  referred  to.

 Shri  Nathwani:  Of  course,  they  have
 qualified  it  by  saying  that  this  policy
 was  to  be  applied  in  cases  of  strikes
 etc.  But  I  ask  them:  what  3४  the  ordi-
 nary  law  of  the  land?  What  does  our
 Criminal  Procedure  Code  say?  %t
 enjoins  a  duty  not  only  upon  the
 police  officers,  not  upon  the  magistracy
 alone,  not  merely  upon  the  citizens  of
 the  country  but  upon  every  person  to
 prevent  a  breach  of  peace.  And  if
 they  do  not  assist  in  the  prevention  of
 that,  it  is  made  an  offence.  Here  they
 say:  yes,  3  35  a  duty  cast  upon  us
 under  the  ordinary  law  of  the  land.
 They  may  look  at  section  42  of  the
 Criminal  Procedure  Code.  It  enjoins
 upon  every  person  to  assist  in  the  pre-
 vention  of  a  breach  of  peace.  But,
 here  are  the  custodians  and  the  guar-
 dians  who  wu  protect  the  security
 and  maintain  law  and  order  who  are
 asked  not  to  intervene  unless  there
 is  an  actual  violence  or  an  immunent
 threat  of  violence.

 Again,  kindly  look  at  section  27  of
 the  Criminal  Procedure  Code.  This  us
 what  is  stated  there.

 “An  officer  in  charge  of  a  police
 station  may  command  any  assem-
 bly  of  five  or  more  persons  likely
 to  cause  a  disturbance  of  the
 Public  peace  to  disperse.”

 J  emphasise  the  words  “any  atsembly
 hkely  to  cause  a  disturbance  of  the
 public  peace”.  Here,  according  to
 their  own  policy  they  say  that  the
 Police  should  not  intervene  at  that
 stage.  If  they  have  any  objection
 against  this  law,  of  course,  it  is  open
 to  them,  if  they  were  authorised  under
 our  Constitution,  to  change  the  law  or
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 to  alter  the  law  and  then  to  give
 irections  to  the  Police  authorities
 net  to  intervene  till  an  imminent
 threat  arose  to  the  pesce  or  order  But
 they  do  not  propose  to  do  that  On
 the  contrary,  from  what  Shri  Dange
 stated,  laws  are  neutral;  Jaws  are  im-
 partial;  they  have  no  quarrel  about
 the  laws,  but  in  administering  the
 Yaw,  of  course,  they  are  determined
 to  follow  their  own  view  about  the
 situation

 XY  was  surprised  when  I  heard  Shn
 Dange  In  order  not  to  make  any
 mistake  I  propose  to  read  out  four  or
 five  lines  from  his  statement  He  re.
 iterated  his  faith  in  this  policy  He
 says,  “If  we  are  returned  to  power  we
 would  follow  it”  Then,  he  says  on
 page  4460

 “So,  the  police  statement  was
 there  and  that  irritated  them
 again  But  what  was  wrong?”

 He  justifies  it,  and  goes  on  to  say—
 “There  was  a  scare  that  the

 police  would  remain  neutral  and
 that  there  would  be  murdere  and
 loot  and  dacolties,  insecurity  and
 soon  If  the  pohce  are  not  Irt
 loose  against  the  workers  how  can
 there  be  insecurity?”

 What  is  enjomed  upon  bv  our  law
 under  sections  42  and  327  35  the  duty
 to  prevent  a  breach  of  peace  but  Shri
 Dange  chooses  to  call  :t  “the  poltce  are
 not  let  loose  against  the  workers”
 He  says  further—

 “How  can  there  be  insecurity?
 Yor  whom  is  there  insecuritv?
 For  the  exploiters  who  want  to
 suppress  the  workers?  No  We
 are  not  going  to  give  them
 security

 He  save  that  they  will  not  protect
 them  They  will  not  secure  them  in  a
 situation  like  this  It  is  open  to  the
 Party  to  expropriate  or  to  nationale
 if  thev  like  and  to  pav  them  any  com-
 pensation  that  they  like  because  it
 is  not  १  justiciable  issue  now  There
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 may  be  a  nominal  compensation.  They
 may  not  even  grant  any  compensation,
 But  unless  they  pass  a  proper  law,
 how  can  they  say,  “We  are  not  going
 to  give  protection  to  these  persons”
 whom  he  chooses  to  call  as  exploiters?
 But  according  to  him  it  {s  the  workers
 who  count  only  and  who  are  the
 people  They  solemnly  affirm  by  this
 Constitution  but  the  very  first  word  of
 our  Constitution  is  not  acccp.able  to
 them  Open  our  Constitution  and  on
 the  first  page  you  will  find  mm  the
 Preamble  who  are  the  people  of
 India  They  are  not  equated  with  the
 workers  there  They  would  not  accept
 that  definition  of  the  people  that  is
 there

 There  78  one  thing  more  to  which  I
 would  hke  to  refer  Of  course,  several
 speakers  have  referred  to  the  consi-
 deration  or  the  leniency  that  has  been
 shown  by  the  Central  Government  I
 also  feel  that  this  Proclamation  has
 come  rather  late  It  should  have  come
 a  little  earher

 ‘There®  is  =  another  issue  which
 %s)~—ssoucht  to  be  mixed  =  up
 with  this  issue  What  is  to  happen
 if  a  dulv  elected  legislature  or  the
 dulv  constituted  Ministry  has  to  face
 public  agitation  whether  3  should  be
 compelled  to  resign  or  not?  Here,  of
 course  the  events  led  to  this  tremen-
 dous  upheaval  and  that  is  a  circum-
 stance  to  be  borne  in  mind  But  in
 hvpothetiral  cases  hke  thie  the  provi-
 sions  of  article  356  do  not  come  m  the
 preture  In  a  case  hke  that  that  35
 where  though  the  Government  has  got
 the  m»pority  there  is  overwhelming
 oppasition  to  certain  measures  of
 theirs  and  thev  have  forfeited  the  con-
 fidence  of  the  people,  what  would  be
 the  proper  action  to  be  taken  either
 bv  that  Government  or  by  the  Centre
 जु  a  question  whch  is  wholly  irrele-
 vant  to  this  Motion  It  would  depend
 upon  a  number  of  circumstances,  and
 T  need  not  go  into  that

 I  may  savy  lastly  before  हद  st  down
 that  this  communist  rule  in  Kerala
 has  a  lesson  The  mask  has  fallen
 The  communist  party  has  shown  its
 cloven  hoof  They  are  shedding  tears,
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 and  strangely  enough  in  the  name  of
 democracy  and  in  the  name  of  the  Con.
 stitution.

 Shri  Narayanankutty  Menon:  That
 we  deny.  No  tears  are  shed  at  all.

 Mr.  Deputy-Speaker:  He  feels  like
 that.

 Shri  Nathwani:  As  Mr.  Anthony
 stated,  it  is  the  wisdom  of  the  crocodile
 which  sheds  tears  before  devouring
 its  victim.  What  startles  me  is  not  the
 reiteration  and  repetition  or  the
 avowed  object  of  the  communist  party
 to  adopt  police  policies  hereafter  also
 xf  they  come  to  power.  What  startles
 me  {fs  the  tendency  on  the  part  of  some
 of  us  to  ignore  such  statements  and
 to  be  lulled  into  a  false  sense  of
 security  believing  that  if  they  are
 given  a  chance  hereafter  or  further,
 perhaps  they  may  be  satisfied  with
 our  Constitution,  that  they  may  come
 to  believe  genuinely  in  our  Consti-
 tution  and  they  may  co-operate  with
 us  in  working  the  Constitution  That
 is  a  danger  against  which  we  should
 guard.

 sh  पकरा  सिह  उपाध्यक्ष

 महोदय,  केरल  की  घटनाओो  ने  दस  बारह  साल

 से  बल  रहे  एक  नाटक  का  पटाश्षेप  किया  है

 इस  बीच  मे  कलकत्ता  की  तीसरी  काग्रेस  जो

 कम्युनिस्ट  पार्टी  की  हुई  थी  और  उसके  बाद

 कम्युनिस्ट  पार्टी  ने  जो  भ्रपनी  नीतिया  बदली
 उनसे  कम्युनिस्ट  पार्टी  और  काग्रेस  पार्टी

 के  जीच  एक  गठवन्धन  सा  चलता  रहा  भर

 हिन्दुस्ताता  की  जनता  ठगी  जाती  रहो,

 हिन्दुस्तान  की  जनता  पर  जुल्म  होते  “है
 फिर  चढ़े  वह  काग्रेस  का  सूबा  रहा  हो  या  कै  'ल

 का  सूबा  रहा  हो  जहा  पर  कि  कम्यूनिस्ट
 बार्टी  ने  सन  १६५७  में  अपना  शासन  कायम

 किया  |  लेकिन  जो  एक  उद्देश्यप्रद  सबक

 मिलता  है  केरल  में  केन्द्रीय  हस्तक्षेप  से  वह

 यह  मिलता  है  कि  सम्भवत.  प्रव  कम्यूनिस्ट
 पार्टी  के  सोम  भ्पनी  नीति  में  कुछ  परिवर्तन

 AUGUST  ”,  १98७0  Protiamaiion  @
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 करता  भाहते हूँ  भौर  उस  परिचतग को करके को  करके

 हिस्दुत्तान  को  शोषित  व  पीड़ित  oer  के

 लिए  लड़ाई  लड़ना  भाहते  ह्  भौर  उसका

 शासन  कायम  करने  की  कोशिश  करना  चाहते
 हैँ।  अगर  ऐसा  किया  गया  तो  पराये  बाने
 वाल  हिन्दुस्तान  के  लिए  यह  एक  भच्छी
 बात  होगी

 लेकिन  मुझे  खतरा  है  कि  वे  हिन्दुस्तान
 के  जादूगर  के  जाल  में  फिर  न  फंसें।  बार  बार

 कहा  जाता  है  हिन्दुस्तान  के  प्रधान  मंत्री  कौ
 तरफ  से  और  झाज  भी  उन्होंने  भ्रपने  भाषण
 में  कहा  है  कि  जब  वह  केरल  के  मंत्रियों  से

 मिलें  तो  उनसे  उन्होंने  पूछा  कि  भ्ाखिर  यह
 कैसे  हो  गया  कि  सब  विरोधियों  को  तुम  ने

 अपने  खिलाफ  कर  दिया  ।  में  समझता  हूं  कि

 सम्भवत  वह  पग्रपनी  कलागीरी  दिखाना

 चाहते  हैं  कि  किस  तरह  से  विरोधियों  को

 आपस  मं  बटवा  कर,  एक  दूसरे  से  लडा  कर

 शासन  किया  जा  सकता  है  |  सम्भवत *

 कम्युनिस्ट  हसिक  हिन्दुस्तान  में  नए  थे  श्ौर

 उनके  लिए  समदीय  परम्पराये  नई  थीं  1

 ये  नहीं  जानते  थे  कि  किस  तरह  से  शासन

 किया  जाता  है  विरोधियों  को  आपस  में  लड़ा

 कर  तथा  किस  तरह  से  ऐसा  करके  कुर्सियो
 वर  जम  रहा  जा  सकता  है  ।  इस  तरह  की

 नीति  को  बरतना  वें  जानते  नहीं  थे  ।  इसी

 वास्ते  में  समझता  हूं  कि  झ्राप्त  में  हुए  राइस

 डील  के  सम्बन्ध  वें  श्री  गोपालन  ने  तार  भेज

 दिया  जब  कि  इस  तरह  की  धटनायें  हर  सूबे
 में  हुई  है  जहा  पर  कि  कांग्रेस  का  शासन  रहा

 है,  जहा  पर  टेलिफोन  से  बातें  होती  रही  हैं
 भौर  लोगों  को  बुला  करके  कहा  जाता  रहा  है
 कि  तुम  इस  तरह  से  करों  और  इस  तरह  से  न

 करों,  लेकिन  चूकि  हमारे  मित्र  श्री  भोपालन

 इस  काल  के  लिए  नए  थे,  वह  जानते  नहीं  थे

 कि  किस  तरह  में  काम  को  किया भी  जा  सकता
 है  शौर  बचा  भी  जा  सकता  है,  इसलिए

 उनहोंने  तार  ढ्वारा  यह  बात  कहना  मुनाखिव
 समझा  |



 ‘grqgp  Tesulation  ve:  .  SRAVANA  -B,  ‘reer  (SAKA)

 लेकिन  फिर  भी  जहां  तक  किन्द्रीय

 हस्तशेष  का  ह...  है,  हम  उसका  विरोध

 करते  हैं।  लेकिन  केन्द्रीय  हस्तकोप  का
 विरोभ  करते  बक्त,  यह  हमें  मानता  होगा  कि

 हिखुस्तान  की  कस्युनिस्ट  पार्टी  ने  एक  ऐसा
 सच्छा  मौका  हाम  से  खोया  है  केरल  में  जिस
 मौके  का  फायदा  उठा  करके  कि  वह  हिन्दुस्तान
 की  अनता  के  लिए  एक  तथा  संदेश  दे  सकती
 थी  झौर  वह  बह  सदेश  था  कि  जब  भी  जनता

 शासन  के  खिलाफ  हो  आए,  जनता  का  बहुमत
 उसके  खिलाफ  हो  जाए  तो  वह  जनता  से  कहें
 कि  हम  तुम  से  फिर  विश्वास  प्राप्त  करने  के
 लिए  मयार  हूँ,  फिर  चुमाव  कराने  के  लिए
 लैयार  हैं।  यहा  पर  यह  कहा  गया  है  भौर

 बार  बार  कहा  गया  है  कि  के  रल  में  पुलिस  को
 सरकारी  मशीतरी  के  पक्ष  में  इस्तेमाल  किया
 गया  है  भौर  कम्युनिस्ट  पार्टी  को  इस  तरह  का
 बना  दिया  गया  था  जिस  से  कि  लोगों  को  यह
 सोचन  के  लिए  मजबूर  होना  पढें  कि  उनको
 स्थाय  नहीं  मिल  सकेगा,  लेकिन  में  इस  मामले
 में  जाना  नहीं  चाहता  हु  भर  इसको  अखग  रस
 करके  कहना  चाहता  ह  कि  केवल  एक  घटना
 को  ले  करके  ही  कम्युनिस्ट  पार्टी  को  इस्तीफा
 दे  देना  चाहिये  था  धौर  वह  घटना  है  पुलिस
 द्वारा  गोली  चलाये  जाने  की  ।  हम  देखते

 हूँ  कि  सन्‌  १६४७  से  ले  कर,  जब  हिन्दुस्तान
 झाजाद  हुमा  भाज  तक  सैकड़ों  बार  जनता  पर
 गोलियां  बरसाई  गई  है,  निर्दोष  लोगों  पर
 गोलियां  चलाई  गई  है  भौर  हमेशा  हो
 कांग्रेसी  सरकारों  ने  इस्तीफा  देने  से  मना  किया

 है।  हिन्दुस्तान  को  कम्युनिस्ट  पार्टी  हिन्दुस्तान
 की  राजनीति  में  एक  नया  अध्याय  यह  जोड़

 सकती  थी  कि  सोली  चलते  के  फौरन  बाद

 इस्तीफा  दे  देती  घौर  कह  देती  कि  हम  कड़ोल

 नही  कर  सके  सपनी  पुलिस  को  जिस  ने  जनता

 पर  गोली  चलाई  ।  पहा  तक  कि  उसने

 स्थायिक  जांच  करने  तक  से  इन्कार  कर  दिया,

 इस्तीफा देने  को  बात  तो  दूर  रही  |  वहा के

 मुख्य  मंत्री  ने  कहा  कि  जब  तक  झास्दोलन

 दॉपिस  नहीं  लिया  जाता  है,  तब  तक  किसी

 तरह  को  कोई  जांच  करवाने  का  प्रश्न  ही  नहीं

 Proclomation  in  ३203
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 उठता  है।  मैं  कहना  चाहता  हूं  कि  कम्युमिस्ट
 पार्टी  ने  अपनी  गलत  नीति  की  वजह  से  ने
 केवल  कांग्रेस  की  पिछलम्मू  बनने  की  कोशिश
 की  बल्कि  एक  बार  नहीं  चार  बार  गोली
 चलाई  और  कोई  नई  नीति  हिन्दुस्तातव  को
 देने  की  कोशिश  नहीं  की  |  न्यायपूर्ण  बात  तो

 यह  थी  कि  वह  इस  घटना  के  बाद  इस्तीफा
 दे  देती  पौर  दूसरों  को  रास्ता  दिखा  देती  भौर

 कहती  कि  हम  इस  बारे  में  असफल  रहे  हैं
 और  हमारे  राज  में  गोली  चली  है,  इस  वास्ते

 हम  इस्तीफा  देते  है  ।

 इस  सन्दर्म  में  मै  यह  भी  कहना  चाहता
 हू  कि  कोई  भी  पार्टी  हक्मत  करती  हो,  जब  भी
 कोई  सोली  चलने  की  घटना  हो,  तो  उसके
 फौरन  बाद  न्यायिक  जाच  होनी  चाहिये  और
 झवश्य  होनी  चाहिये  ।  मुझे  लगता  है  कि  इन
 सब  चटनाझो  के  बाद  काग्रेंस  पार्टो  के लोग  भी
 इस  बारे  में  सोचने  लगे  हूँ  झौर  चाहने  लगे  हैं
 कि  ऐसा  हो  और  धथगर  उन  में  यह  बृद्धि  भाई
 तो  में  समझता  है  कि  हिन्दुस्तान  के  भविष्य
 के  लिये  यह  एक  भ्रच्छी  चीज़  होगी  ।  एक

 सोचने  वाली  यह  भी  बात  है  कि  गोली  किन
 परिस्थितियों  में  चलनी  याहिये  ।  जब  तक
 भीड  इस  सरहू  की  न  हो  जाये  कि  किसी

 पुलिसमेन  को  मार  डाला  हो,  पुलिस  को
 अधिकार  नहीं  है  कि  वह  कभी  भी  जनता  पर
 गोली  चलाये  1  जब  हम  केरल  की  स्थिति  को

 देखते है  तो  पात ेहै  कि  यह  साफ  है  कि  बहा पर
 भले  ही  कुछ  पुलिसमेनों  को  घायल  कर  दिया
 गया  हो  या  कुछ  को  चोटें  भाई  हो,  लेकिन  कोई
 भी  पुलिसमैन  मारा  नही  गया  है  ।  ऐसी  सूरत
 में  गोली  का  चलाया  जाना  उचित  नहीं

 ठहराया  जा  सकता  है  भौर  न्याणिक  जांच
 करवाने  के  लिये  इन्कार  करना  शौर  कहना  कि

 हम  सन्तुच्ट  हैं  कि  गोली  उचित  रूप  से  चलाई

 गई  है,  उसी  तरह  की  बात  हो  जाती  है  जिस

 तरह  से  कि  भाज  गृह  मत्री  कहते  है  या  दूसरे
 लोग  कहते  हूँ  कि  केरस  में  केन्द्रीय  हस्तकेप
 संविधान  की  'भावनाधों  के  भतृसार  सविधान
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 की  व्यवस्थाधों  के  सनुसार  ही  किया  गया  है,

 यहां  की  सरकार  संविधात  के  अनुसार  नहीं
 चल  रहौ  है,  इसलिये  हम  ने  वहां  पर  केन्द्रीय

 हस्तक्षेप  किया  है

 तो  हमें  देखना  होगा  कि  जब  तक  पुलिसमैन
 की  हत्या  न  हो  जाये,  जब  तक  कोई  भीड़

 हथियारबन्द  न  हो,  हम  गोली  न  चलायें  t

 जब  सक  कोई  हथियारबन्द  भीड  क्रान्ति  के
 लिये  उतारू  न  हो,  तब  तक  गोली  चलाने  का
 मौका  हो  नहीं  झाना  चाहिये  ।  गाजी  के  देश

 में  भी  अगर  इस  तरह  से  काम  हम  नहीं कर  सकते

 हैं  जिन्होने  कि हम  को  अ्रहिसक  रूप से  लडाई

 लड़ना  सिलाया  है  विदेशी  सत्त।  के  खिलाफ

 सब  तक  हम  दुनिया  वालो को  भी  नहीं  कह
 सकते  है  कि  वे  इस  तरह  से  करे  भोर  वह  हो
 नहीं  सकता  है  |  मे  समझता  ह  कि  कम्युनिस्ट
 वार्टी  नं  ए  के  बहुत  ही  झच्छा  मौका  झपने  हाथ

 से  खोया है  ।  कम्युनिस्ट पार्टी  जानती  थी  कि
 जब  तक  केन्द्र  में  काग्रेस  को  हकमत  है,  तब  तक

 बह  ज्यादा  दिन  नहीं  चल  सकती  है  ।  वहा
 पर  उसका  २८  महीने  तक  शासन  रहा  है  और

 इस  बीच  मे  बार  बार  यह  झाइ्वासन  दिलाया
 जया  है  कि  हम  तो  कम्यूनिस्ट  पार्टी  के घोषणा-

 पत्र  पर  नही  चल  रहे  है,  हम  तो  कांग्रेस  पार्टी  के
 घोषणापत्र  को  अमल  में  नाना  चाहते  हैं,  यह
 सब  दिखाता  है  कि  उनको  कभी  ने  कमी

 पाय  साल  पूरे  होने  से  पहले  ही  हुटाया  जा

 सकता  था  |  जब  उनको  पाच  साल  से  पहले  ही

 हटने  का  विश्वास  था  भौर  यह  विव्वास  था  कि
 उनको  हटना  ही  पड़ेगा  तो  क्यो न  वह  सिद्धान्तों
 का  प्रतिपादन  करके  हटते  ।  उस  ने  ऐसा  नहीं
 किया,  म्ह  न्बह्त  दुर्भाग्यपूर्ण  झौर  दु  खद
 बटना  है  हिन्दुस्तान  के  मविष्य  के  लिये  ।

 असस  वात  यह  हैं  कि  पिछले  दिनो  जबकि

 कांग्रेस  पार्टी  भौर  कम्युनिस्ट  पार्टी  में  दोस्ती

 कली  तो  उस  दोस्ती  के  बारे  में  उन्हें  मलत-

 कहुमियां  थीं  भौर  मुझ  खुशी  है  कि  वे  गलतफह-
 ियां  सम्भवत:  कुछ  हटती  चली  जा  रही  है

 AUGUST  1,  789
 ी  Kerata  Saal

 wit  उसके  दृष्टिकोण  में  प्ररिवर्तत  आता

 जा  रहा  है  .
 हिन्दुस्तान  की  कम्युनिस्ट  पार्टी  के  ब्च्यि

 में  यह  बड़ी  दुर्घटना  रही  है  कि  उत्तने  कभी  भी

 हिस्दुस्तान  की  परिस्थितियों  को  देख  करके

 अपनी  नीतिया  निर्धारित  नहीं  की  हैं  और

 हमेशा  ही  मास्को  की  तरफ  वह  देखती  रही  है
 झौर  झब  पेकिंग  की  तरफ  देख  करके  भो  वह
 झपनी  नीति  निर्धारित  करती  है  ।  कर्बलेव

 भोर  नेहरु  की  दोस्ती  है  तो  हिन्दुस्ताव  की

 कम्थुनिस्ट  पार्टी  झौर  कांग्रेस  पार्टी  की  दोस्ती  है
 झौर  उसके  खिलाफ  उसने  कोई  काम  नहीं

 किया  भौर  न  ही  वह  कर  सकती  है  भौर  जहां  तक

 गृह  नीति  अथवा  विदेश  नीति  का  सम्बस्ध  है,

 वह  काप्रेस  का  बहुत  बुरी  तरह  से  सम्थेन  करती

 रही  ।  इसीलिय  नम्बूदरीपाद  सरकार  बार  बारे

 मह  कहती  रहो  है  कि  हम  तो  काग्रेंस  पार्टी  के

 मैनिपस्टो  को  लागू  करना  चाहते  हैं,  कोई  नई

 चीज  करना  नही  चाहते  है  ।  जो  मौका  भ्राया  था

 उसका  बह  विदेशी  कारखाने  झपने  हाथ  में  लेने

 की  उनका  राष्ट्रीयकरण  करने  की  बात  कह
 सकती  थी  और  मै  जानता  ह  कि  उसके  सामने

 यह  बात  उठाई  जाती  कि  हिन्दुस्तान  में  मौजूदा
 सविध्गन  के  लागू  रहने  इस  सरह  की  बात  नहीं

 की  जा  सकती  है  लेकिन  सवाल  यह  नहीं  था  कि

 यह  किया  जा  सकता  था  या  नहीं  किया  जा

 सकता  था  सवाल  यह  था  कि  २८  महीने  में

 २४  महीने  मे  या  ६  मद्टीने  मे  ही  सढ़ी  जब  उसे

 जाना  था  तो  एक  सिर  क्त  का  प्रतिपादन  करक

 जाना  चाहिये  था  और  यह  साबित  अपना

 चाहिये  था  कि  जो  काम  हिन्द  स्‍्तान  की  कार्येसी

 सरकारे  १३  सूबो  पे  नहीं  कर  सकी  है,  देशी

 नझौग  विदेशी  कैपिटल  को  नैज्नलाइड  करने

 का,  वह  काम  कम्युनिस्ट  पार्टी  कर  सकती  है  ।

 लेकिन  उपाध्यक्ष  महोदय,  कम्युनिस्ट  पार्टी

 की  भाव  सला  पर  थी  |  इसीलिये  जब  हम  देखते

 हैं  कि  केरल  में  भी  वहो  काम  हो  रहा  है  जोकि

 ह द  पी०  में  हो  रहा  है,  एक  जगह  पर  साहू  जैन

 के  साथ  झौर  दूसरी  जगह  पर  बिड़ला  के  साथ

 और  उन्हें  सुविधामें  दी  जा  रही  है  धौर  उनके
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 Deere:
 साथ  पक्षपातयूर्ण  व्यवहार  किया  जा  रहा  है
 तो  दोनों  की  नीतियों  में  कोड  अन्तर  नहीं  रह
 जाता  है  |  कम्युनिस्टों  की  नोति  में  एक  गलती

 यह  थी  कि  वे  समझते  थे  कि  कांग्रेस  पर्टी  से

 दोस्ती  करके  वे  शासव  की  कुर्सी  पर  बने

 रह  सकते  हैं,  अपना  काम  चला  सकते  हैं।

 मुझे  खुशी  है  कि  उस  में  कोई  परिवर्तन  आने

 को  है,  लेकिन  जब  मैं  कहता  हूं  कि  परिवर्तन

 श्राने  को  है,  तो  में  साफ  कहे  देता  हुं  कि  जब  तक

 हिन्दुस्तान  की  कम्युनिस्ट  पार्टी  पीकिग  या

 मास्को  में  अपनी  जड़ों  को  समझेगी,  यह  सम-

 झेगी  कि  मास्को  और  पीकिग  में  जो  कुछ

 होता  है  उसी  के  ऊपर  उसे  नीति  निर्धारित

 करनी  पड़ेगी,  तब  तक  वह  परिवतंन  नहीं  ञ्

 सकता  है  ।  तिब्बत  के  सम्बन्ध  में  जो  कुछ  यहां
 की  कम्युनिस्ट  पार्टी  का  रवेया  रहा  है,  उस  से

 हम  यह  खतरा  रहता  है  कि  सम्भवतः  अपनी

 उस  चीज़  को  वह  छोड़  नहीं  सकेगी,  पीकिग  और

 मास्को  का  उसे  समर्थन  करना  पड़ेगा  ।  लेकिन

 जहां  तक  केरल  का  सवाल  आता  है,  कांग्रेस

 पार्टी  की  तरफ  से  कहा  जाता  है  कि  केरल  में

 इस  तरह  की  स्थिति  पदा  हो  गई  थी  कि  संविधान

 की  भावनाओ्रों  के  मुताबिक  शासन  चल  नहीं
 सकता  था  ।  लेकिन  इस  तरह  के  उदाहरण
 और  भी  दिये  जा  सकते  हैं  ।  भ्रभी  उत्तर  प्रदेश

 की  घटना  है,  श्द  कांग्रेसी  सदस्यों  ने  असे  म्बली
 की  फ्लोर  पर  यह  कह  दिया  था  कि  यह  सरकार

 हमारा  विश्वास  खो  चुकी  है,  यह  कुछ  भी

 सरकार  हो  सकती  है,  कांग्रेस  की  सरकार  नहीं

 है,  उस  का  बहुमत  खत्म  हो  चुका  है,  इस  के  बाद

 कोई  कारंवाई  हो  नहीं  सकती  |  केरल  में  तो

 हो  जायेगी

 एक  माननोय  उदस्यथ  :  जनता  ऐसा  नहीं

 कहती  ।

 श्री  ब्रजराज  सिह  :  जनता  नहीं  कहती  ?

 जहां  तक  जनता  का  प्रश्न  उठता  है,  सन्‌  १६५७
 के  बाद  पिछले  दिनों  में  हिन्दुस्तान  के  हर  सूबे  मे

 आन्दोलन  चलते  रहे  हैं,  और  ऐसे  चले  हैं  कि

 जिन  में  १५,०००,  १५,०००  आदमियों  ने

 SRAVANA  28,  1881  (SAKA)  Proclamation  in  3204
 respect  of  Kerala

 कलेक्टोरेट  को  घेर  लिया  है  ।  राजस्थान  में

 बांसवाड़ा  की  कलेक्टरी  को  १५,०००  आदि-
 वासियों  ने  घेरा,  किन्तु  आदिवासियों  ने

 कंकड़ी  नहीं  चलाई,  फिर  भी  साढ़े  पांच  सौ
 जते  उन  के  छीन  लिये  गये  हैं  : उन  आदिवासियों
 को  जो  कि  बिल्कुल  अहिसक  थे,  भगा  दिया  गया
 लाठी  चार्च  कर  के  ।  वे  वहां  की  हवालात  में

 मौजूद  हैं  ।  इस  तरह  के  जन  विद्रोह  हो  रहे  हैं  I
 आप  कहेंगे  कि  यह  जन  विद्रोह  नहीं  हैं  -  आप  के
 जन  विद्रोह  की  कोई  परिभाषा  भी  है  ?  आप  के
 केरल  में  जन  विद्रोह  हो  सकता  है  ।  मैं  मानता

 हूं  कि केरल  की  जनता  उठ  खड़ी  हुई  थी  इसलिये

 कम्युनिस्ट  पार्टी  की  मिनिस्ट्री  को  स्तीफा
 दे  देना  चाहिये  था  ।  लेकिन  इस  प्रकार  का

 जन-विद्रोह  उत्तर  प्रदेश  में  हुआ  है,  इस  तरह  का
 जन  विद्रोह  मध्य  प्रदेश  में  हुआ  है,  इस  तरह
 का  जन  विद्रोह  राजस्थान  में  हुआ  है  ।  उस  की
 शक्ल  दूसरी  हो  सकती  है  ।  सवाल  ऐसा  हो
 सकता  है  कि  उन  के  पास  ५०  लाख  रुपया

 हो,  मन्नथ  पद्मनाभन  के  पास  Yo  लाख
 रुपया  हो  सकता  है,  किस  प्रकार  से  वह  आया,
 में  इस  में  नहीं  जाना  चाहता  ।  मैं  चाहता  हूं  कि

 हिन्दुस्तान  के  भविष्य  के  लिये  आप  नियम

 बनायें  कि  राजनीतिक  पार्टियां  कहां  से  चन्दा
 पाती  हैं,  किस  तरह  से  वह  खर्च  होता  है,  इस
 सब  का  जनता  के  सामने  प्रकाशन  हो  ।  यह
 सब  को  मालूम  होना  चाहिये  कि  यहां  से  रुपया
 आया  और  इस  तरह  से खर्चे  हुआ  ।  तो  मैं  कह
 रहा  था  कि  केरल  में  जन  विद्रोह  हुआ,  इसे

 हम  मान  लें,  लेकिन  दूसरे  सूबों  में  भी  हो  रहा  है,
 इसे  हम  न  मानें,  यह  एक  ऐसी  बात  है  जो

 हिन्दुस्तान  की  जनता  के  गले  नहीं  उतारी  जा
 सकती  |  यह  कहना  कि  हम  सिविल  डिस-

 श्रोबिडिएन्स  की  थ्योरी  को,  सत्याग्रह  के  उसूल
 को  नहीं  मानते  हैं,  हम  नहीं  मानते  हैं  कि
 जनता  को  अधिकार  है  कि  वह  जनता  की  चुनी
 सरकार  के  खिलाफ  विद्रोह  कर  सकती  है,
 यह  ठीक  नहीं  है  ।  में  तो  मानता  हूं  कि  जनता
 को  अधिकार  है  कि  जिस  टाइम  के  लिये  उस  ने
 सरकार  को  चुना  है,  उस  के  बीच  में  भी  उस
 सरकार  को  उखाड़  फेंके,  जन  विद्रोह  द्वारा,
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 [श्री  त्जराज  सिंह

 अगर  वह  समझती  है  कि  सरकार  की  नीतियों
 से  उसे  सन्‍्तोष  नहीं  है,  चाहे  वह  कम्युनिस्ट
 सरकार  हो  या  कांग्रेस  सरकार  हो  ।  लेकिन  अगर

 यह  नियम  कभ्युविस्ट  सरकार  पर  लागू  हो
 सकता  है  तो  इसे  नेहरू  सरकार  पर  भी  लागू
 होना  चाहिये,  सुखाड़िया  सरकार  पर  भी

 लागू  होना  चाहिये,  काटजूं  सरकार  पर  भी

 लागू  होना  चाहिये,  सम्पूर्णानन्द  सरकार  पर

 भी  लागू  होना  चाहिये,  यह  नियम  डा०  राय
 की  सरकार  पर  और  सिन्हा  सरकार  पर  भी

 लागू  होना  चाहिये  ।  मैं  किसी  पक्ष  की  बात

 AUGUST  19,  3959  Proclamation  in  3206
 respect  of  Kerala

 नहीं  कहता  हूं,  में  तो  एक  नियम  की  बात

 कहता  हूं,  जब  तक  हम  सब  पर  एक  नियम  लागू
 नहीं  कर  सकते  हैं

 उपाध्यक्ष  महोदय  :  बाकी  सरकारों  पर

 भी  लागू  करना  चाहते  हैं  तो  कल  की  जियेगा  ।

 कल  जारी  रख  कर  आप  ऐसा  कर  सकेंगे  ।

 8  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 August  20,  959/Sravana,  29,  488
 (Saka).
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 and  (rraduates
 Distrer  Gazetteers  ter

 Punjab  o

 In-

 Allotment  of  stecl  sec-
 tions  to  Orissa

 Rural  higher  cducanon
 Release  of  Miss  Mridula

 Sarabha:
 Rourkela  steel  project
 Qutab  Minar
 Addiuonal  cxcise  duty
 Propaganda  for  removal

 of  unrouchability
 Appointment  of  High

 Court  Judges
 I96I  census
 Last  of  Scheduled  Castes

 and  Scheduled  Tribes
 Labour  and  Social  Ser-

 vice  Camps  in  Gur
 daspur

 Colleges  for  Delhi  vil-
 lages

 Secondary  School  Tea-
 chers

 Three
 ndny  2०
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 WRITTEN  ANSWERS  TO
 |

 QUESTIONS—contd
 CoLuMNS  US@  Sudject

 No.

 066  Lubricating  on!

 mabe
 704६

 Report
 of  the  Expert 298  mittee  on  Military

 Dairy  Farms
 2987  88  408  क्ताएं  Foundation  Grant

 to  Man-power  Direc-
 2983  torate

 30९9  Land  \alues  an  the
 2987  Urban  Area  of  Delhi

 2987-88  3060  Natiunai  !  lag
 1061  Marketing  organisation

 2988-89  हिना
 Hindustan  Steel

 2  नि
 t062  Iron  ore  in  Punjab

 2989  7063  Neyvel:  Thermal  Po
 Wer,  Station

 1064  Traming  facthties  in
 2989-99  Petroleum  Technolw

 gy
 2065)  National  Doseipline

 2990  Scheme
 2990  066  Punjab  educational

 devclupment  pro-
 gramme (2990-91

 ai  1067  Commercial  Banks

 29at  TO6R  Purchase  wt  nasal  turb)
 yet  aurcralt

 2991  92  069  All  India
 Reds

 .  i070  National  Coal  Develop
 2992-93  जाटों  (  orporaton

 to7t  Deposits  of  magnesite
 2993  in  Bembay  State

 2993  ro72)  Magnusum  =—  depaits
 2994  m  Kumaon

 2994-95  ३073.  Limest.  nein  Onssa
 to74  State  Chief  Ministers

 2995  Conference
 sors

 impent
 of  steel  from

 2995-06  ISSR

 2996-97  3076  Issue  of  orders  cireu-
 jars  and  memoranda

 3997
 im  Mimustries  in  Hiadk

 to7~  Christian  Missionaries

 2997-98  1078  Fire  acadent  in  Dur-
 id  gapur  Stee!  Plant  arcs

 2998  1079  Detenuon  of  the  buok
 “L  cho"

 2998-99  to60  «Expenditure  on  Na-
 tional  Festivals

 2999-3000  1081
 papa

 of  fourna-

 3000  t08a  Hindi  न  ‘

 3008-09
 3009

 3009-10

 ३०0

 ३००७
 ‘jour

 (gorr

 3OIn-32

 gor
 30K  ह 6 ठ

 ‘3013.  $

 er

 gous
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 WRITTEN  ANSWERS  TO

 QUESTIONS—~contd,
 VS.Q.  Subject

 No.

 5063  0©Contravention  under
 foreign  Bxchange
 Regulations  Act

 e084  Scavenging  by  Caste-
 Hindus

 7085  Libraries  m  States
 To86  Scheduled  Castes  in

 Himachal  =  Pradesh
 Admunistranon

 7087  *House  Loans’  to
 Scheduled  Castes  in
 Himachal  Pradesh

 3088  Hosels  for  Scheduled
 Caste  Students  in
 Himachal  Pradesh

 2089  National  Commission
 on  Vidyapiths  and
 Gurukuls

 togo  Requirement  of  Tech-
 nical  Personnel

 toot  Famil  accommodaton
 for  J.C  Ox

 ‘Tog2  Promotion  of  7.C.0s.
 1093  Prumonon  for  7  C.Os.
 1094  Oil  and  Natural  (yes

 Commasion
 3095)  Land  disputes  का  Eni

 pura
 076  Industrial  Financial

 Corporation  for  Jam-
 mu  and  Kashmir

 zoe7)  Financial  resources  of
 Dethi  Municipal
 Cerporauion

 098  «Hindi  pmmers  for  non-
 Hindi  speaking  27025

 १०99  Ciercal  Grade  Exami-
 Nanon  94k

 ‘tI00  House  rent  and  City
 Compensatory  =  Al-
 lowanee

 ‘1501  Barrackpore  Cantonment
 इइ02  «Stadium  in  Tripura

 2203  Cantonment  Board
 employees

 azaq  Report  of  Mr.  Levy
 ३70०९  Male  and  female  child-

 ren
 1106  Tellicherry  Fort
 «207  Foreign  collaboration

 in  oit  exploration
 2308

 on  T echnical  Educe- dion

 CoLuMns

 3026-27

 "3027
 3027-28
 3028-39,

 3029
 3029-30

 3030
 33"

 9031-32

 3032-33

 ir09  Ratd  in  Naga  hideouts
 TT1O  World  petroleum  fair
 पर  Foreigners  sn  steel  plants
 tai2)  Production  of  cupper
 WI3  Development  of  educa-

 uon  m  Union  Terrt-
 tories

 3r4  Buildings  tor  Secondary
 Schools  and  =  ther
 hbraries  etc

 tims)  Failures  in’  University
 examinations

 765  Survey  of  sedimentary
 tuck  ain  Bareilly-Shah-
 yahanpur  आटा

 trt~  Damage  to  huts  in  Jheel
 Kuranja

 PAPER  LAID  ON  THE  TABLE
 A  copy  cach  of  Nuuficauion

 Nos  GSR  908  and  909,
 dated  the  8th  August,  9595
 was  lad  on  the  Table under  sub-section  (2:  of
 Section  3  of  the  All  India
 Services  Act,  I9§I

 MESSAGES  FROM  RAJYA
 SABHA

 Secretary  reported  —  three
 messages  from  Rajya  Sabha
 thar  at  a  sittung  held
 on  the  r7th  August,  ‘1959,
 Rajya  Sabha  had  agreed
 withour  any  amendment
 to  the  following  Bills

 (a:  The  Road  Transport
 Corpurauons  (Amend-
 ment)  Bill,  1959,  passed
 by  Lok  Sabha  on  the
 3rd  August,  959

 (2:  The  State  Bank  of
 Indsa  (Amendment  Bill,

 Lok
 Sabha  on  theo  irth
 August,  7959

 (3)  The  Banking  Com-
 क  (Amendment)

 Bilt,  19  Pa
 Lok  SB  her  ah
 August,  1959.

 3943

 3043-44



 3233  {Bary  Davee]  say रना

 REPORT  OF  COMMITTEE  CALLING  ATTENTIGN  TO
 an  PRIVATE  M  Ss?
 BILLS  AND  pees  1:10  IMPORTANCE
 TIONS  PRESENTED.  3044  contd.

 Forty-:  th  R  The  Munster  of  State  in  the
 =  =

 sport  was
 Ministry  of  Home  Affeurs
 (Shr  Datar)  made  a  state-
 ment  in  regard  thereto

 Lh  Me
 3°44

 =  RESOLUTION  _  UNDE
 sented  a  petiuon  signed  by  CONSIDERATION  30  46—320
 @  petationer  relating  to  the
 Andhra  Pradesh  and
 Medras  (Akeration  of

 Pathan  isicusece  ion
 i

 Mad 80)  101  re  rT Boundaries)  Bill,  1959.  tion  in  respect  of  Kerala
 ‘was  resumed

 ae
 dis-

 rae  ae
 TO  cu  was  not

 ENT 3  AGENDA  FOR  THURSDAY. PUBLIC  IMPORTANCI  3044-—~46
 AUGUST  i  .959/SRAVANA Shr  Raghunath  Singh  called  2h  ISESARA)

 the  attention  of  the  Mi-
 raster  of  Home  Affairs  to
 two  bomb  explosions  in
 Delhs,  one  near  Chandm
 Chowk  on  the  roth  August,
 ‘1959,  resulting  in  inyuries to  eight  persons  and  the
 other  near  Jama  Masjid  on
 the  r4th  August,  1959,
 resultsng  in  th  ४  death  of
 one  person

 Further  discussion  on  the
 Resolutwn  76  Proclama-
 tion  in

 respec
 t  of  Kerala

 and  consideranon  =  and
 passing  of  the  Oi!  and  Ne-
 *ural  Gas  C  ommiussion  BiB
 and  =  the  =  International
 Fund  and  Bank  (Amend-
 ment)  Bill


